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 LOK  SABHA

 Thursday,  2nd  September,  7955

 The  Lok  Sabha  met  at  Eleven  of  the  Clock
 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Sugar  Refineries

 *2033.  Shri  Radha  Raman  :  Will  the
 F  Minister  of  Food  and  Agriculture  be
 [pleased  to  state  :

 xa,  Whether  it  is  a  fact  that  the  Deve-
 mt  Council  for  Sugar  Industry

 opposed  the  move  to  set  up  Sugar  Refi-
 Meries  ;  and

 (b)  if  so,  the  Government’s  decision
 thereon  ?

 The  Minister  of  riculture  (Dr.
 ®.  S.  Deshmukh)  :  at  3.

 (b)  The  consideration  of  tne  proposal
 to  set  up  raw  sugar  refineries  was  post-
 poned,  as  it  was  thought  desirable  to  wait
 and  watch  as  to  what  extent  the  pro-
 duction  capacity  could  be  increased  by
 expansions  in  existing  factories  and  esta-
 blishment  of  new  sugar  factories.

 Shri  Radha  Raman  :  May  I  know

 id
 the  proposed  refineries  are  going  to
 owned  by  private  firms  or  if  Govern-

 ment  are  themselves  going  to  own  some
 ef  them  ?

 Dr.  P.  S.  Deshmukh  :  The  proposal
 ‘was  to  give  the  opportunity  to  some  es-
 tablished  companies,  but  the  whole  tning
 is  postponed.  So  no  action  is  going  to
 be  taken  in  the  near  future.

 Shri  Radha  Raman  :  May  I  know
 whether  Government  have  given  their
 thought  as  to  the  cost  of  each  refinery
 and  as  to  whether  by  setting  up  the  refi-
 meries  the  production  of  sugar  will  be
 improved,  and  to  what  extent  ?

 Dr.  P.  S.  Deshmukh  :  There  are
 arguments  being  urged  on  both  sides.
 On  the  one  side  it  is  said  that  we  might
 Probably  be  able  to

 get  suger
 at  a  cheaper

 rate.  On  the  other  dit  is  feared  that
 the  existing  factories  might  suffer.  We
 have,  therefore,  these  two  considerations
 urged  before  us  and  a  final  decision  has
 to  be  taken.
 3l  L.S.D.—
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 Shri  Dabhi  :  Will  the  Minis-
 ter  of  lways  be  pleased  to  state:

 (a)  the  progress  made  so  far  on  the
 re-modelling  of  the  Asarva  Railway  Sta-

 eet
 Yard  on  the  Western  Railways  ;

 an

 (b)
 the  amount  spent  so  far  there

 on
 The  Parliamentary  5  to

 the  Minister  of  Railways wend  Te rans-
 rt  (Shri  Shahnawaz  Khan)  :  (a)
 ¢  detailed  estimate  for  the  work  is

 under  preparation  and  the  work  is  ex-
 pected  to  be  taken  in  hand  shortly.

 (b)  No  expenditure  on  this  scheme  has
 been  incurred  so  far.

 Shri  Dabhi  :  May  I  know  when  the
 work  is  likely  to  be  completed  ?

 Shri  Shahnawar  Khan  :  The  detailed
 estimates  have  already  been  prepared
 and  they  are  now  undergoing  the  scru-
 tiny  of  the  accounts  department.  I  hope
 the  work  will  start  shortly,

 Medical  Personnel

 #2035.  Shri  8S.  C.  Samanta  :  Will
 the  Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  starred  question
 No.  893  on  the  r4th  March,  7955  and
 state  :

 (a)  whether  any  decision  has  since
 been  taken  in  regard  to  the  raising  of  the
 age-limit  of  retirement  to  58  years  for
 medical  personnel  ;  and

 4b)  if  so,  the  nature  thereof  ?

 The
 Deputy

 Minister  of  Health
 Shrimati  Chandrasekhar)  :  (a)  and

 f.  Orders  on  the  subject  are  expected
 to  be  issued  shortly.

 Shri  S.  C.  Samanta  :  What  was  the
 decision  taken  ?

 Shrimati  Chandrasekhar  :  In  a
 question  which  was  answered  sometime
 back  it  was  said  tnat  the  age-limit  will
 be  raised.

 Shri  S.  C.  Samanta  :  May  I  know
 whether  this  a

 ao
 time  of  48  yeats  has

 been  taken  or  whether  thore  has  been  any
 alterations  ?
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 Shrimati  Chandrasekhar  :  It  is
 up  to  sixty.

 Shri  S.  C.  Samanta  :  Are  Govern-
 ment  aware  of  the  paucity  of  medical
 persons  in  the  Railways  because  they  are
 not  allowed  private  practice  ,  if  so,  may
 I  know  what  Government  intend  to  do  in
 that  direction  ?

 Shrimati  Chandrasekhar  :  As
 regards  the  position  in  the  Railways  I
 think  a  scparate  question  may  be  put to  the  Railway  Ministry.

 संयुक्त  राष्ट्र  प्रस्तर्राष्ट्रीय  शिशु  प्रपात  निधि

 (पू०  एन०  झाई ०  सो०  Fo  एफ०  )

 +२०३६.  क्रि  कृष्णा चाय  जोशी  :  क्‍या
 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगी  कि

 चालू  वह  में  शब  तक  संयुक्त  राष्ट्र  प्रन्तर्राष्ट्रीय

 दिशा  श्रापात  ।निधि  से  सहायता  के  रूप  में
 कितनी  राशि  मिली  है  ?

 स्वास्थ्य  उपमंत्री  (श्रीमती  चन्द्रशेखर)  :
 UNICEF  तारीखी  साल  के  मुताबिक
 चलता  है  न  कि  माली  साल  के  a  साल  में
 दो  बार  (१)  मार्च  और  (२)  सितम्बर
 में  वहां  स ेमदद  मिलती  है  |  भारत  के  भिन्न-
 भिन्न  स्वास्थ्य  विकास  प्रोग्रामों  के  लिये  मानें,
 १६५४  में  UNICEF  नने  ८४७,०००  डालर

 मंजूर  किये  in  सितम्बर,  १६५५  में  मिलने
 बाली  मदद  की  सूचना  अभी  तक  भारत
 सरकार  को  नहीं  मिली  2

 ‘Shri  Krishnacharya  Joshi  t
 May  I  know  the  total  amount  which  the
 Government  of  India  have  contributed
 to  the  United  Nations  Internationa:  Chil-
 dren's  Emergency  Fund  ?

 Shrimati  Chandrasckhar  :  For
 3954  Rs.  As,  lakhs  and  for  r955  Rs.  6
 lakhs  have  been  given.

 Shri  Krishnacharya  Joshi  :  What
 are  the  varieus  health  programmes  for
 which  this  amount  is  spent  here  ?

 Shrimati  Chandrasekhar  :  In
 95

 Ae
 was  spent  on  :  \r)  BCG  campaign,

 2)  Maternity  and  chiid  welfare  for  all
 ndia,  \3)  Emergency  programme,  and

 %  Feeding
 in  centres  and  hospitals—

 which  came  to  a  total  of  2,681,000  dollars.
 Shri  Krishnacharya  Joshi  :  May 1  know  the  total  amount  received  by

 India  during  the  last  two  years  ?
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 Shrimati  Chandrasekhar  :  The  total
 amount  received  by  India  comes  to  about
 2,681,000  dollars  for  7954  and  847,000
 dollars  for  3955  up  till  July.

 Shipping  Accident

 *2038.  Shri  unath  Singh  :  Will
 the  Minister  of  fe ransport  be  pleased
 to  state:

 (a)  whehter  it  is  a  fact  that  S.  S.
 “Rohidas”  of  the  Bombay  Steam  Navi-
 gation  Company  ran  aground  on  the
 morning  of  the  8th  May,  1955,  and
 large  number  of  passengers  on  board
 the  ship  landed  at  Jaigad  ;  and

 {b)  if  so,  the  causes  of  the  accident  ?

 The.  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Trans-

 rt  (Shri  Shahnawaz  Khan)  :  (a)
 ¢  vessel  ran  aground  off  Jaigad  at

 about  27  Ir  hours  on  the  8th  May,  1955+
 All  the  passengers  on  board  the  vesset
 were  safely  disembarked  and  taken  to
 their  destinations  by  passenger  vessels
 of  the  Company.

 (b)  According  to  the  Investigating  Offi-
 cer  who  conducted  the  preliminary  en-

 guiry
 into  the  circumstances  attending

 €  grounding  of  the  ship,  the  casualty
 might  have  been  due  to  an  error  of  judg-
 ment  on  the  part  of  the  Master  in  counteract-
 tracting  the  prevailing  wind  and  the  flood
 tide.  It  is  also  considered  possible  that
 the  Mora  Sands  on  which  the  vessel

 grounded
 might  have  extended  west-

 ward,

 Shri  Raghunath  Singh  :  May  I
 know  what  naval  education  the  Master
 in  question  has  received  ?  Has  he  passed
 any  examination  ?

 Shri  Shahnawaz  Khan  :  Certainly.
 Before

 fal  000)
 is  put  om  such  a  res-

 ponsible  job  he  has  to  undergo  very
 thorough  training.

 Shri  Raghunath
 sone  |

 hi:  What
 examination  has  he  pass  ?  I  want
 to  know  that.  ‘

 Shri  Shahnawaz  Khan  :  The
 Sea  Master’s  training  course.

 Shri  Raghunath  Singh  rose—

 हेलीकाप्टर

 2038.  ओशो  भक्त  बहान  :  क्‍या  संचार

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  सैनिक  उड्डयन
 के  प्रयोजनों  के  लिये  हैलीकॉप्टर  प्राप्त  करने

 का  विचार  करती  है  ;  र
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 (a)  यदि  हां,  तो  उन्हें  प्राप्त  करने
 के  लिये  क्‍या  कार्यवाही  की  गई  है  ?

 संचार  उपमंत्री(  श्री  राज  बहादुर)  :

 (क)  तथा  (ख़).  जब  तक  कि  हैलीकॉप्टर
 विकास  की  उच्च  प्रावस्था  तक  न  पहुंच
 जाय  तब  तक  वाणिज्यिक  वायु  यातायात
 सेवायों  (Commercial  air  transport
 services  )  के  लिये  किसी  हैलीकॉप्टर  को

 प्राप्त  करने  का  विचार  नहीं  है  ।

 क्री  भक्त  दर्शन  :  क्‍या  माननीय  मंत्री

 जी  का  ध्यान  रक्षा  उपमंत्री  महोदय  के

 इस  वक्तव्य  की  श्लोक  आकर्षित  हुमा  है
 कि  रक्षा  विभाग  ने  जो  हैलीकाप्टर  मंगाये

 थे  वह  व्यक्तियों  के  ले  जाने  में  या  सामान

 के  ले  जाने  में  काफी  लाभदायक  सिद्ध  हुए
 @?

 श्री  राज  बहादुर  :  जो  हमारी  कार-
 पोरेददांस  है  उन  के  लिये  वाणिज्यिक  दृष्टि
 से  यह  प्रतिकूल  सिद्ध  नहीं  होते  है  ।  में  एक

 उदाहरण  माननीय  सदस्य  की  देना  चाहता

 हूं  ।  भ्रमर  हैलीकाप्टर  से  यात्रा  की  जाय  तो
 दिल्‍ली  से  आगरा  तक  इस  का  किराया  ३१५
 रुपये  बैठता  है  जबकि  यदि  हैरान  वायु-
 यान  द्वारा  यात्रा  की  जाय  तो  उस  का  वर्तमान
 किराया  केवल  २५  रुपये  है  ।

 श्री  भक्त  वर्शन  :  क्‍या  मंत्री  महोदय
 को  याद  है  कि  कुछ  दित  पहले  इसी  सदन
 में  एक  प्रश्न  का  उत्तर  देते  हुए  उन्होंने  यह
 बताया  था  कि  बद्रीनाथ  या  इसी  तरह  के
 ऊंचे  स्थानों  पर  हवाई  यातायात  तभी  सफल

 हो  सकता  है  जबकि  हैलीकौप्टर्स  का  प्रयोग
 किया  जाय  ?  क्‍या  वह  उस  बात  से  कमी
 भी  सहमत  है  कौर  क्या  वह  उस  को  क्रिया-
 कवित  करने  का  प्रयत्न  कर  रहे  है  ?

 श्री  राज  बहादुर  :  ऐसा  विचार  तो
 माननीय  सदस्य  ने  प्रकट  किया  था  i  मैं  ने
 तो  अपनी  कठिनाई  बताई  थी  कि  इतनी
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 ऊंचाई  पर  हवाई  शभ्रड्डा  कायम  करना  या

 हैलीकाप्टर्स  द्वारा  उड़ान  करना  दोनों  ही
 अभी  तक  सफल  सिद्ध  नहीं  हुए  है  ।

 श्री  qo  एल०  द्विवेदी  :  क्‍या  प्रयोग
 के  तौर  पर  भ्रमणा  किसी  खास  एमरजेंसी
 का  मुकाबला  करने  के  लिये  सरकार  एक
 दो  हेलीकाप्टर  उपलब्ध  करना  चाहती  है  ?

 धी  राज  बहादुर  :  किसी  खास  अवस्था
 के  लिये  या  किसी  खतरे  का  मुकाबला  करने
 के  लिये  या  तो  कृषि  विभाग  के  पास  या
 रक्षा  विभाग  के  पास  हैलीकाप्टर्स  हो  सकते

 हे  1

 Purchase  of  Food  grains
 *2  Pandit  D.  N.  Tiwary  :  Will

 the  Minister  of  Food  and  Agriculture be  pleased  to  state  :
 (a)  whether  any  new  staff  has  been

 recruited  in  connection  with  the  pur-
 chase  of  foodgrains  under  the  Price  Sup-
 port  Policy  ;

 (b)  if  so,  the  number  of  the  new  em-
 ployments  ;  and

 (c)  the  amount  spent  on  the  organi-
 sational  set  up  so  far  ?

 The  Deputy  Minister  of  Food  and
 ture  (Shri  M.  च  Krishn

 appe)
 :

 (a)  Yes,  Sir,  some  additional’  staff  has
 been  employed  in  connection  with  the
 Price  Support  Policy,  but  it  is  largely
 out  of  staff  of  the  Civil  Supplies  Depart-
 ments  of  the  State  Governments  rendered
 surplus  after  decontrol.

 (b)  and  (c).  The  foodgrains  under
 the  Price  Support  Scheme  are  being
 purchased  through  the  State  Govern-
 ments  who  besides  employing  new  staff
 have  diverted  some  of  their  existing  skele-
 ton  Civil  Supplies  Department  staff  for
 purchase  work.  Plete  information
 about  the  staff  employed  by  the  State
 Governments  is  not  available  and  its
 compilation  would  involve  considerable
 clerical  labour  which  will  not  be  com-
 mensurate  with  the  advantage  to  be  ob-
 tained.  At  the  Centre,  the  number  of
 new  staff  so  far  employed  is  only  4
 and  the  cost  of  this  staff  is  about  ks.
 3,600/-  per  month.

 Pandit  D.  N.  Tiwary  :  Out  of  the
 I4  persons  employed  by  the  Central
 Government,  may  t  know  how

 many
 of

 them  were  ex-employees  of  the  Food
 Department  and  how  many  are  new  ?
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 Shri  M.  V.  Krishnappa  :  Generally
 we  employ  the  experienced  men.  Two
 Assistant  Directors  from  our  senior  staff
 and  one  Inspector  also  have  been  pro-
 moted  and  very  experienced  staff  which
 has  been  retrenched  by  our  Ministry  or
 by  the  State  Government  Departments
 are  taken,

 Pandit  D.  N.  Tiwary  :  Am  I  to  under-
 stand  that  no  new  appointment  has  been
 made  so  far  ?

 Shri  M.  V.  Kerishnappa  :  I  think  so  ;
 व  am  subject  to  correction.

 Shri  N.  B.  Chowdhury  :  May  I  know
 whether  the  retrenched  staff  of  the
 foodgrains  godowns  in  West  Bengal  has
 been  re-employed  in  any  of  the  godowns
 started  in  connection  with  the  price  sup-
 port  policy  ?

 Shri  M.  V.  Krishnappa  :  In  West
 Bengal  we  did  not  parchase  any  wheat or  jowar.  It  is  only  in  other  States  like
 Uttar  Pradesh,  PEPSU  and  Punjab  that
 we  had  to  employ  some  staff  to  purchase
 foodgrains.

 Shri  B.  s.  Murthy  :  May  I  know
 whether  the  ex-employees  of  the  Civil
 Supplies  Department  of  Madras  and
 Andhra  Governments  have  been  com-
 pletely  absorbed  in  this  new  scheme  ?

 Shri  M.  ५.  Krishnappa  :  This  ques-
 tion  refers  to  the  staff  we  have  employed
 in  accordance  with  the  price  support
 Policy,  We  have  applie|  the  price  support
 policy  only  in  Uttar  Pradesh,  Punjab
 and  Madhya  Bharat  and  in  one  or  two
 smaller  States.  In  Andhra,  there
 was  no  question  of  purchasing  foodgrain and  so,  there  is  no  question  of  absorbing
 the  staff,

 Unlicenced  Radio  Sets

 *z04r,  Shri  Gidwani  :  Will  the  Mini-
 ster  of  Communications  be  pleased
 to  state  :

 (a)  the  amount  paid  to  the  Posts
 and  Telegraphs  Department  for  the  anti-
 piracy  drive  for  detection  of  unlicensed
 rad 0  sets  during  1954-55  ;  and

 (b)  whether  the  proposal  for  placing
 the  anti-piracy  unit  under  the  A.I.R,
 has  materialised  ?

 The  Deputy  Minister  of  Commu-
 nications  (Shri  Raj  Bahadur):  (a)
 The  rate  at  which  the  Posts  and  Tele-
 graphs  should  be  paid  is  under  consi-
 deration  of  Government.

 (b)  Yes,  it  has  however  been  decided
 that  the  work  should  remain  with  P.
 &  T.

 Shri  Gidwani  :  What  was  the  num-
 ber  of  unlicensed  radio  sets  during  the
 ears  954  and  I955  ?
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 Shri  Raj  Bahadur  :  From  ‘1-4-1954
 to  3I-3-955,  as  many  as  8,686  places
 covering  about  32,080  radio-owners  were
 visited  by  the  Anti-Piracy  staff,  and  as
 a  result  of  that,  19,253  sets,  without
 licenses,  were  detected.  This  figure
 includes  evasions  also.

 Shri  Gidwani  :  May  I  know  whether
 any  action  was  taken  against  those  who
 were  using  the  unlicensed  radio  sets  ?

 Shri  Raj  Bahadur  :  Under  the  Act,
 we  can  also  prosecute  them,  but  that  is
 not  normally  resorted  to,  because,  lack
 of  a  licence  may  be  merely  due  to  some  act
 of  omission.  In  these  cases,  we  permit
 the  renewal  of  the  licence  on  payment
 of  a  surcharge  at  the  rate  of  Rupee  one
 per  month  of  default,  irrespective  of  the
 type  of  licence.

 Shri  Gidwani  :  May  I  know  whether
 the  Government  have  found  out  any
 meachinery  as  to  how  many  radio  sets  are
 being  sold  every  year  and  how  many  of
 them  are  licensed  and  how  many  are  un-
 licensed  ?

 Shri  Raj  Bahadur  :  It  is  not  pos-
 sible  for  us  to  keep  a  watch  on  every  shop
 in  every  town  in  India  in  regard  to  the
 number  of  sets  sold.  That  would  entail
 the  em

 plo
 ment  of  a  very  great  deal  of

 staff  which  will  not  be  commensurate
 with  the  advantage  accruing  therefrom.

 Shri  C.D.Padne  :  Is  the  Govern-
 ment  aware  that  the  surcharge  is  now

 Re,
 I  per  month  but  the  penalty  is  Rs.

 r5/-.

 Shri  Raj  Bahadur  :  Yes  ;  the  sur-
 charge  has  recently  been  modified  .  It
 is  now  Re.  I  per  month  of  default  irres-
 pective  of  the  type  of  licence.

 केन्द्रीय  ट्रेक्टर  संगठन

 #RoWe.  श्री  लाल  प्रभाकर  :  क्‍या

 ere  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  ट्रैक्टर
 संगठन  यूनिट,  खुरई  (मध्य  प्रदेश)  में  डीज़ल
 तेल  समय  पर  न  पहुंचने  के  कारण  लगभग
 ४००  घंटे  तक  काम  बन्द  रहा  तथा  ट्रैक्टर
 खड़  रहे  ।

 (@)  यदि  हां,  तो  इस  का  कारण  क्या

 है;  कौर
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 कृषि  मंत्री  (डा०  to  एस०  बेकसूर)  :

 (क)  डीजल  तेल  की  कमी  की  बजह  से

 तीन  दिन  में  खुरई  के  दो  यूनिटों  में  १२२
 घंटे  काम  बन्द  हुआ  |

 (ख)  समय  पर  पाने  वाले  वैगनों

 के  न  कराने  क ेकारण  यह  कमी  हुई  थी  ।

 क्रि  नबल  प्रभाकर  :  क्या  में  जान

 सकता  हूं  कि  जब  डीजल  तेल  नहीं  मिलता

 है,  तो  एक  यूनिट  में  प्रति  घंटे  के  पीछे  कितना

 नुक्सान  होता  है  ?

 Bo  पो०  एस०  बेचा मुख  :  एक  सीजन

 में  एक  यूनिट  का  एक  लाख  गैलन  का  कन-

 जम्प दान  है  और  डेली  कनज़म्पशन  १५००
 गैलन  है  ।  हर  ट्रैक्टर  का  कितना  कनज़म्पशन

 है,  यह  इस  वक्‍त  मालूम  नहीं  है।  पोर

 इन्फेक्शन  मेरे  पास  नहीं  है  ।

 श्री  नवल  प्रभाकर  :  क्‍या  में  जान
 सकता  हूं  कि  क्‍या  इस  सम्बन्ध  में  कोई  भाव-
 हक  'इन्क्वायरी  कराई  गई  थी  ?

 डा०  ची०  एस०  बदा मुख  :  की  जायगी

 श्री  नवल  प्रभाकर  :  क्‍या  प्रभी  तक

 कराई  गई  है  या  नहीं  ?

 Bo  पो०  एस०  बेह मुख  :  कभी  तक
 तो  नहीं  कराई  गई  है  ।

 शी  बो०  एन०  मिश्र :  प्रदान  के  उत्तर
 में  कहा  गया  है  कि  डीज़ल  तल  की  कमी
 की  वजह  से  १२२  घंटे  के  लिये  काम  रुक
 गया  ।  क्‍या  इस  बात  का  ध्यान  रखा  जायगा
 कि  भविष्य  में  ऐसा  न  हो  ?

 Bo  do  एस०  बेधा भुख  :  ऐसा  पहली
 दफ़ा  ही  हुआ  है  1  मैं  नहीं  समझता  कि  एसी
 नौबत  फिर  जायेगी  ।

 Supply  of  Wagons

 *2046.  Shri  R.  N.  Ss.  Deo  :  Will  the
 Minister  of  Railways  be  pleased  te
 state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  received  numerous  repre- sentations  recently  from  the  Mine
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 Owners  of  Orissa  and  the  Orissa  Cham-

 a
 of  Commerce  for  the  supply  of  wagons  ;

 an
 (b):  f  so,  the  action  taken  in  the  mat-

 ter?

 The  Parliamentary  Secretary  te
 the  Minister  of  Railways  and  Trans-

 rt  (Shri  Shahnawaz  Khan)  :  (a)
 During  the  period  January  to  July,
 I955,  a  number  of  representations  were
 received  for  increase  in  movement  of
 manganese  ore  from  Bara  Jamda  area
 and  Badampahar  to  K.  P.  Docks,  Chrome
 ore  from  Bhadrak  to  K.  P.  Docks  and
 Iron  ore  from  Jajpur-Keojhar  Road  to
 Vishakhapatnam  Port  and  K.  P.  Docks.

 (b)  A  statement  is  laid  on  the  Table  of
 the  Lok  Sabha,  [See  Appendix  X,  an-
 nexure  No.  45].

 Shri  R.  N.  8.  Deo  :  In  the  statement
 it  is  said  that  the  movement  of  manganese
 and  iron  ore  from  Bara  Jamda  and  Badam-

 ‘Pahar  to  Calcutta  could  not  be  fully  met
 during  the  period  from  January  to  June,
 t955.  In  view  of  the  fact  that  in  the

 ast  the  allocation  of  wagons  was  made
 in  such  a  manner  that  led  to  the  middle-
 man-shippers  getting  all  the  wagons  while
 the  mine-owners  were  left  in  the  lurch,
 may  I  know  on  what  basis  the  allocation
 of  wagons  was  made  during  this  period  ?

 Shri  Shahnawaz  Khan  :  The  hon.
 Member  would  realise  that  from  Janu-
 ary  to  June,  it  is  a  very  busy  season  for
 the  railways,  and  wagons  are  very  ur-
 gently  required  for  the  transport  of  sugar-
 cane  and  other  more  essential  commo-
 dities.  The  hon.  Member  has  read  only
 half  of  the  statement.  I  wish  he  had
 read  the  statement  a  bit  further.  We
 have  stated  there  that  on  the  oth  Septem-
 ber  there  were  only  I20  wagons  that  were
 still  to  be  moved.  That  is  just  one  day's
 loading.  ‘So,  there  has  not  been  any
 question  of  leaving  the  mine-owners
 in  the  lurch  at  all.

 Shri  रे,  N.  S.  Deo  :  My  question  was
 that  this  quota  system  was  introduced
 to  make  equitable  distribution  of  wagons
 between  the  two  kinds  of  exporters,  that
 in,  the  middlemen-shippers  and  the  mine-
 owners.  In  the  past.  the  allocation  was
 made  in  a  way  that  was  inequitable.  It
 favoured  the

 shippers
 and  it  was  un-

 favourable  to  the  mine-cwners.  My
 question  was,  hcw  was  the  allocation  made
 and  on  what  basis  was  it  made,  during
 this  period  in  question  when,  due  to
 heavy  traffic,  the  full  requirements  could
 not  be  met.

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  in
 this  matter  of  wagon  allotment.  we  are
 guided  by  the  advice  of  the  Ministry
 of  Commerce  and  Industry.  They  are
 regulating  it  by  means  of  quotas  etc.
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 Shri  R.  N.  S.  Deo:  Am  I  to  under-
 stand  that  the  allocation  of  wagons  is
 made  on  the  recommendation  of  the  Minis-
 try  of  Commerce  and  Industry?

 Shri  Alagesan:  Yes;  pro-rata  the  ex-
 port  licences.

 Shri  S.  C.  Samanta  :  Is  is  not  a  fact
 that  the  allocation  quota  was  given  to
 the  mine-owners  as  was  the  case  last
 year,  but  that  due  to  the  increase  in  in-
 dustrial  enterprises,  they  could  not  sup-
 ply  the  number  of  wagons  required  for
 transporting  the  ores  ?

 Shri  Alageaan  :  As  the  Parliamentary
 Secretary  stated  just  now,  there  are  prac-
 tically  no  outstandings  with  regard  to
 all  the  ores.  There  is  some  difficulty
 only  with  regard  to  iron  ore.  With  refe-
 rence  to  chrome  ore,  practically  there  is
 no  outstanding.

 Restoration  of  Dismantled  Lines

 *2048.  Shri  L.  N.  Mishra  :  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  some  time
 ago  the  Government  of  Bihar  had  recom-
 mended  the  restoration  of  Railway  lines
 from  (i)  Supaul  to  Chandpipar  and  (i)
 Foruesganj  to  Raghopore,  on  the  North
 Eastern  Railway  ;  and

 ‘
 (b)  if  so,  whether  any  decision  has

 been  taken  in  the  matter  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Trans-

 a  A  i  Shahnawat  Khan)  :  (a)
 es,  Sir.

 (b)  The  projects  have  been  noted  for
 consideration  while  selecting  new  lines
 for  construction  during  the  Second  Five
 Year  Plan  period.

 Shri  L.  N.  Mishra  :  May  I  know
 the  main  arguments  that  the  Bihar
 Government  have  advanced  for  resto-
 retion  of  these  lines  ?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri)  :  I  need  not
 say  that  here,  but  if  the  hon,  Member
 so  desires,  |  can  give  him  the  contents
 of  the  communication  later.

 Shri  L.  Ns  Mishra  :  May  I  know
 whether  the  Government  have  considered
 this  proposal  in  view  cf  the  fact  that  the
 restoration  of  these  lines  will  solve  the
 traffic  problems  arising  out  of  the  Kosi
 Project  ?

 Shri  L,  B.  Shastri  :  It  will  be  con-
 sidered  at  the  appropriate  time  when  we
 are  drawing  up  the  programme  for  the
 next  Five  Year  Plan.
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 Shri  L.  N.  Mishra  :  May  I  know
 whether  this  werk  will  be  treated  as  res-
 toration  or  construction  of  new  lines  है

 Shri  L.  B.  Shastri  :  Both  will  have
 to  be  considered  at  the  same  time.

 Pandit  D.  N.  Tiwary  :  May  I  know
 what  other  lines  the  Bihar  Government
 has  recommended  in  its  report  for  resto-
 ration  or  reconstruction  ?

 Shri  L..B.  Shastri  :  I  have  not  seen
 the  list  so  far;  but  as  I  said,  we  will
 consider  it  when  we  draw  up  the  pro-
 gramme  for  the  Five  Year  Plan  so  far  ag
 new  construction  of  lines  is  concerned.

 सिक्किम-तिब्बत  सड़क

 *QONL.  डा०  राम  सुलग  सिंह  :  क्‍या

 परिवहन  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  सरकार
 सिक्किम  की  राजधानी  से  तिब्बत  की  सीमा
 तक  एक  सड़क  बनाने  का  विचार  कर  TE  ;

 (ख)  यदि  हां,  तो  निर्माण-कार्य  कब
 तक  आरम्भ  होगा  ;  और

 (ग)  उस  पर  प्र नुमा नित  व्यय  कितना
 नेगी  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  (a)
 The  Gangtok-Nathula  road  whi  rung
 from  the  capital  of  Sikkim  to  the  Tibetan
 border  is  at  present  fit  for  mule  traffic.
 It  is  proposed  to  make  it  a  jecpable  road.

 (b)  Work  on  some  sections  has  been
 completed  while  that  on  others  is  in  pro-
 gress.

 (c)  About  Rs.  50  lakhs,

 st  भक्‍त  विमान  :  क्‍या  गवरमेंट  ने

 इस  बात  का  पता  लगाया  है  कि  सिक्‍कम

 कौर  तिब्बत  की  सीमा  के  आगे  ल्हासा  तक

 सड़क  बनाने  की  कोई  गुंजाइश  है,  भौर

 क्या  सरकार  ने  इस  बारे  में  चीन  सरकार

 से  कोई  लिखा  पढ़ी  की  है  ताकि  भारत  और

 चीन  के  पारस्परिक  व्यापार  में  सुविधा

 हो  सके ?

 ण्य  तथा  परिवहन  मंत्री  (थी  एल०
 te  शास्त्री)  :  श्राप  ने  किस  जगह  का  नाम

 लिया,  मैं  समला  नहीं  ।
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 eft  भक्त  इस्पात  :  सरकार  का  प्रस्ताव

 है  कि  सिक्किम  की  राजधानी  से  प्रयास
 गंगटोक  से  भारत-तिब्बत  सीमा  तक,  सड़क

 बुनाई  जाय  ।  मैं  जानना  चाहता  हूं  कि  जो

 ट्रेड  रूट  नाथूला  पास.  में  हो  कर  तिब्बत

 की  राजधानी  ल्हासा  को  जाती  है  उस  को

 सुधारने  का  कोई  विचार  है,  शौर  क्‍या  इस
 विषय  में  चीन  सरकार  से  कोई  लिखा  पढ़ी
 की  गई  है  ?

 श्री  एल०  to  शास्त्री  :  जी  नहीं,
 कभी  तक  एसा  कुछ  नहीं  हुमा  है  ।

 Rice  Milling  Committee

 *angs.  Shri  N.  B.  Chowdhury  :  Will
 the  Minister  of  Faod  and  Agriculture
 be  pleased  to  refer  to  the  reply  given
 to  starred  question  No,  249  on  the  29th
 July,  .9§§  and  state  :

 (a)  whether  Government  have  since
 considered  the  Report  of  the  Rice  Mil-
 ling  Committee  ;  and

 {b)  if  so,  which  of  the  recommenda-
 tions  are  likely  to  be  implemented  and
 in  what  manner  ?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa)  :
 (a)  The  Report  of  the  Rice  Milling  Ccm-
 mittee  is  still  under  consideration.

 (b)  Does  not  arise.

 Shri  N.  B.  Chowdhury:  May  I
 know  whether,  in  view  of  the  conflicting
 public  opinion  with  regard  to  some  o
 the  recommendations  to  the  report,  the
 Gcvernment  think  it  necessary  to  send
 these  reports  to  the  various  States  for
 their  opinions  ?

 Shri  M,  V.  Krishnappa  :  We  have
 asked  all  the  major  rice-producing  States
 in  the  country  for  their  comments  and
 we  are  waiting  for  their  reply.

 Shri  N.  B.  Chowdhury  :  May  I  know
 how  Jong  will  it  take  for  the  Government  to
 come  to  a  decision  with  regard  to  this  ?

 Shri  M.  V.  Krishnappa  :  As  I  have
 already  stated,  we  are  waiting  for  the
 comments  of  the  major  rice-producing
 States  in  the  country.

 Shri  Dabhi  :  May  I  know  whether
 it  is  a  fact  that  one  of  the  recommenda-
 tions  of  the  Rice  Milling  Committee  is
 that  rice  mills  should  be  gradually  stop-
 ped  in  favour  of  handpounding  ?
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 Shri  M.  V.  Krishnappa  :  The  report
 has  been  placed  on  the  le  of  the  Sabha
 and  also  a  copy  has  been  placed  in  the
 library,

 Thakur  Jugal  Kishore  Sinha  :  May
 I  know  what  are  the  main  recommenda-
 tions  of  the  committee  ?

 Mr.  Speaker  :  The  report  has  been
 laid  on  the  Table;  it  will  give  the  recom.
 mendations.

 पट दुली  पौध  का  तेल

 PRONE.  श्री  को०  सी०  सोनिया  :  क्‍या
 खाद्य  हौर  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  पट छाली  पौध  से  निकाला  गया
 तेल  किस  काम  भ्राता  है  ;

 (ख)  इस  पौध  की  खेती  कहां  कहां
 की  जाती  है  ;

 (ग)  इस  तेल  के  निर्यात  व्यापार  के
 सम्बन्ध  में  कौन  से  आंकड़  इकट्ठे  किये
 गये  है  ;  श्र

 (घ)  इस  सम्बन्ध  में  आर्यो  पर  ब
 तक  सरकार  द्वारा  कुल  कितनी  राद  व्यय
 की  गई  है  ?

 कृषि  मंत्री  (डा०  पी०  एस०  बेह मुख)  :

 (क)  सुगन्ध  कौर  शोभा  बढ़ाने  वा  वस् तुझ ों
 के  बनाने  में  ।

 (ख)  मैसूर  राज्य  में  बंगलौर  के  पास
 शौर  मद्रास  राज्य  में  सालेम  के  पास  तथा

 झा ज़माद  के  तौर  पर  देहरादून  में  i

 (ग)  भारत  में  इस  पौधे  की  खेती  बहुत
 ही  छोटे  पैमाने  पर  की  जाती  है  |  इसीलिये
 अभी  हस  के  निर्यात  का  प्रश्न  ही  नहीं  होता  ।

 (घ)  १८,५३४  रुपये  |

 श्री  के०  सी०  सोंधिया  :  इस  के  बने

 हुए  तेल  की  कोई  मिकदार  कभी  तक  मालम

 हुई  है  ?
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 eran  महोदय  फिर  बोलिये,  झा

 क्या  पूछता  चाहते  हू  t

 Shri  K.  C.  Sodhia  :  May  I  know
 whether  the  amount  of  yield  out  of  this
 plant  has  been  calculated  7

 Dr.  P.  S.  Deshmukh  :  Yes,  Sir  ;
 we  have  got  an  yield  of  285  per  cent.

 Shri  K.  C.  Sodhia  :  May  I  know
 whether  the  local  industries  are  likely  to
 make  use  of  this  production  ?

 Dr.  P.  S&S.  Deshmukh  :  Yes,  Sir  ;
 we  are  sure  that  when  we  grow  it  in
 sufficient  quantity.  the  local  industries
 will  make  use  of  it.  Now  whatever  we
 have

 Croduced
 has  been  given  to  the  Tata

 Oil  Company.

 Shri  K.  C,  Sodhia  :  May  I  know
 whether  this  is  now  confined  to  the  Agri-
 culuunal  Department  of  the  Central  Govern-
 ment  alone  or  the  public  agriculturists
 alsc  grow  this  ?

 Dr.  P.  S.  Deshmukh  :  In  the  begin-
 ning,  when  we  are  at  the  experimental
 stage,  the  Central  Government  will
 handle  it  ;  but  cur  purpose  is  to  give  it
 to  the  cultivators  to  cultivate  it.

 Trolley  Buses

 *20s8.  Shri  B.  N.  Misra  :  Will  the
 Minister  of  Transport  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Govern-
 ment  of  India  have  asked  the  Governments
 of  Bombay  and  Madras  to

 prepa
 re  schemes

 for  the  introduction  of  trolley  buses  in
 the  areas  where  tram  car  services  are  being
 abandoned;  and

 (b)  if  so,  whether  Government  will
 lay  on  the  Table  of  the  House  a  state-
 ment  showing  the  details  of  this  scheme  ?

 and  शस्य  (enn  Alagesan)  १2
 as

 a
 and  ©)

 ट  Governments  of  bay
 and  Madras  have  been  requested  to  carry
 out  a  survey  of  the  actual  expenditure
 involved  in  running  a  sizeable  fleet  of
 trolley  buses  im  specified  areas  where
 tramcars  had  been  or  were  being  aban-
 doned,  in  order  to  determine  whether  the
 operation  of  buses  on  electricity  will  be
 more  economical  than  the  operation  of
 buses  on  diesel  oil.

 Shri  B.  N.  Misra  :  Has  there  been
 any  report  till  now  fram  these  State
 Governments  on  the  reference  made  by
 the  Central  Government  ?

 Shri  Alagesan  :  No,  Sir.
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 बीकानेर  रेलवे  स्थान

 #RONE,  sit  lo  एल०  ATRIA  :

 क्या  रेलवे  मंत्री  १४  मार्च,  १९५४५  को
 दिये  गये  प्र तारांकित  प्रश्न  संख्या  राह
 के  उत्तर  के  सम्बन्ध  में  यह  बताने  कृपा
 करेंगे  कि  :

 (क)  बया  उत्तर  रेलवे  के  बीकानेर
 रेलवे  स्टेशन  का  विस्तार  करने  की  योजन॥
 को  भ्रान्ति  रूप  दिया  जा  चुका  है  ;

 (@)  यदि  हां,  ।  काम  कब  12 अ

 होगा  ;

 (ग)  क्‍या  यह  सच  है  कि  गैकानेर
 स्टेशन  के  गोदाम  के  पास  ॥  रेलवे  "  जमीन
 बर्मा  दल  कम्पनी  को  तेल  संग्रह  करने  के.

 लिये  दे  दी  गई  है  जिस  से  स्टेशन  के  विस्तार
 में  कठिनाई  .हो  रही  है  ;

 (घ)  क्‍या  यह  भी  सच  है  कि  पुलिस
 ने  पेट्रोल  संग्रह  करने  के  लिये  भूमि  हस्तो-
 तरित  करने  के  विरुद्ध  मंत्रणा  दी  थीं  ;
 शोर

 (5)  यदि  हां  तो  पुलिस  रिपोर्ट  दी
 जाने  के  बाद  भी  भूमि  देने  के  कारण  क्या

 है?

 राणा  तथा  परिवहन  मंत्रो  के  सभा-
 सचिव  (भो  शाहनवाज  स्लो)  :  (क)  तथा

 (ख)  .जांच  से  पता  चला  है  कि  बीकानेर
 रेलवे  स्टेशन  को  इस  समय  बढ़ाने  की  जरूरत

 नहीं  है  ।

 (ग)  रेलवे  की  ज़मीन  का  एक  हिस्सा
 बर्मा  शैल  कम्पनी  के  भ्रधिकार  में  है  |  चूंकि
 बीकानेर  रेलवे  स्टेशन  को  बढ़ाने  का  गई
 विचार  नहीं  है,  इसलिये  किराये  पर  T  गई

 इस  मीन  की  भ्रम  कोई  ज़रूरत  नहीं  है  ॥

 (घ)  प्रचलित  से  गेई  रिपोर्ट  महीं
 मिली  है  |

 (8)  साल  नहीं  wear  t
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 sit  पी०  एल०  areca  :  में  जानना

 चाहता  हूं  कि  क्या  कोई  एसी  घटना  भी  घटी

 है  कि  जहां  रेलवे  स्टेशन  के  पास  जो  पेट्रोल
 के  भंडार  है  उन  में  झाग  लग  से  रेलवे

 विभाग  को  इस  का  मुआवजा  देना  पड़ा  हो,
 या  मगर  यह  भी  न  हा  हो  तो  हो  सकता

 है  कि  कभी  पेट्रोल  में  शाम  लगने  से  रेलवे

 के  गोदाम  में  भी  झागों  लग  जाय  कौर  उस  की

 वजह  से  रेलवे  को  क्लेशों  का  रुपया  देना

 बड़े  ?

 श्री  शाहनवाज मां  :  मेरे  ख्याल  में

 झानरेबिल  मेम्बर  जो  खतरा  महसूस  करते

 हैं  वह  बेबुनियाद  है  क्योंकि  जब  कभी  किसी

 पेट्रोल  कम्पनी  को  रेलवे  स्टेशन  पर  जगह  दी
 जाती  है  तो  इंस्पेक्टर  प्राण  एक्सप्लोसिव

 पहले  उस  का  मुआयना  करते  हैं  शौर  नब

 बहू  यह  तस्दीक  कर  देते  हैं  कि  यह  महफ़ूज
 जगह  है  शौर  कोई  खतरा  नहीं  है  तभी  बह
 जगह  दी  जाती  है  ।

 Symposium  on  Typhoon

 *a060.  Shri  S.°N.  Das  :  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  605  on  the  7th
 December,  954  and  state  :

 (a)  whether  the  official  proceedings  of
 the  symposium  on  Typhoon  held  in
 Tokyo  and  its  recommendations  have
 since  been  received  ;

 (b)  if  so,  the  important  features  there-
 EJ

 (c)  the  action  taken  by  Government
 thereon  ?

 The  Deputy  Minister  of  Commu-
 Raj  Bahadur)  :  (a)

 A  copy  of  the  proceedings  has  just  been
 received,

 (b)  and  (c).  A  statement  givin  g  the
 Tequired  information  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  X,
 annexure  No.  46].

 Shri  s.
 Pike  Das  7  pis"  i

 know  the
 important  features  ©:  ¢  development
 Programmes  for

 pane  J
 the  behaviour

 ef  cyclones  in  the  Five  Year  Plas
 and  what  is  the  estimated  expenditure  in
 this  regard  ?
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 Shri  Raj  Bahadur  :  It  will  be  pre-
 mature  for  me  to  give  the  estimated  ex-
 penditure,  because  the  proposals  have
 not  yet  been  finalised.

 About  the  programme,  there  is  a  re-
 solution,  reference  to  which  has  been
 made  in  the  statement,  which  lays  greater
 emphasis  on  the  study  of  tropical  cy-
 clones  and  spreading  a  net-work  of
 radiosonde  and  radar-wind  stations.  We
 have  already  had  a  scheme  for  this  pur-
 pose  which  has  been  introduced  already:
 and  partially  implemented.  With  regard
 to  the  rest,  we  are  taking  care  to  see  that
 it  is  implemented.

 As  regards  the  third  point,  namely,
 observation  of  clouds  by  means  of  nepho-
 scopes,  this  is  already  being  done  by
 means  of  the  pilot  balloon  observations
 in  the  country,

 Shri  S.  N.
 Loh

 Das  :  May  I  know  the
 number  of  o-wind  stations  at  present
 and  what  is  the  programme  for  expansion  ?

 Shri  Raj  Bahadur  :  A  pamphiet  was
 circulated.  I  would  refer  the  hon..
 Member  to  that.

 Shri  N.  8,  Chowdhury  :  In  view  of
 the  fact  that  certain  areas  near  the  Bay
 of  Bengal  suffer  owing  to  tidal  breaks,
 may  1  know  whether  Government  pro-

 8८  to  take  any  precautionary  measures.
 in  this  connection  in  those  areas  ?

 Shri  Raj  Bahadur  :  The  only  pre-
 cautionary  measure  that  the  Govern-
 ment  of  any  country  can  take  is

 to,  give accurate  forecasts  in  good  time.  hat
 is  the  only  precaution  that  we  can  take.
 At  present  it  is  not  possible  to  control  such.
 natural

 pimmocomns
 as

 typhoons.
 The

 Indian  eteorological  epartment  is
 taking  great  interest  in  the  activities  of
 the  World  Meteorological  Organisation..
 We  are  in  association  with  it.  We  sent
 a  very  strong  team  to  the  symposium,
 which  presented  certain  papers  which.
 were  highly  appreciated,

 Jerks  in  Trains

 eget  Kishore
 Sinha  : *32061.  Thakur  J

 ye  be  p'eased Will  the  Minister  of
 to  state  :

 (a)  whether  it  is  a.  fact  that  in  the
 North  Eastern  Railway,  the  train  jour-
 ney  is  more  jerky  than  in  any  other  zone  :
 and

 (b)  if  so,  whether  there  ie  any  pro-
 posal  to  provide  a  suitable  mechanicat
 device  to  avoid  jerking  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Trans-

 Rr,
 (Shri  Shahpawas  Khan)  :  (a)

 ०,  Sir.
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 (b)  The  bogie  trucks  of  the  new  all-
 ametal  standard  coaches  are  fitted  with  शूट  उत्पादन
 imporved

 pring
 suspension  including

 thock  absor'  .  The  riding  of  these  ०६६,  शनी  विभूति  मिथ  :  कया coaches  compares  favourably  with  those
 in  use  in  the  more  advanced  countries.

 ठाकुर  युगल  किशोर  सिह  :  क्या  सरकार
 को  किसी  और  रेलवे  जोन  से  भी  इस  तरह
 की  शिकायत  मिली  है  कि  उस  जोन में  ट्रेनों
 में  जैसे  लगते  हैं  ?

 श्री  शाहनवाज  लें  :  प्रखर  भान रे बुल
 मेम्बर  को  जिस  लगे  हों  तो  मुझ  को  बहुत
 अफ़सोस  है  लेकिन  जो  नई  गाड़ियां  हम  बना

 रहे हैं  उन  में  हाइड्रोलिक  शौक  ऐबसौब्स
 लगाये  जा  रहे  हैं  जिन  से  मैं  उम्मीद  करता

 हूँ  कि  आयन्दा  धक्के  नहीं  लगा  करेंगे  ।

 सरदार  हुकम  सिह  :  गाड़ी  की  वजह
 से  तो  धक्के  नहीं  लगेंगे  लेकिन  जो  'प्रयास

 लगेंगे  उस  का  क्‍या  होगा  ?

 Shri  Am
 ate

 Ali  :  May  I  know  how
 far  the  pulling  of  chains  by  miscreants
 in  this  line  is  responsible  for  these  jerks  ?

 Shri  Shahnawaz  Khan  :  Although
 pulling  of  chains  is  pretty  frequent  in
 that  part  of  the  country,  I  do  not  think
 jerks  would  be  due  to  that.

 Bombay  Port  Trust  Railway

 *2062.  Shri  Kamath  :  Will  the  Minis-
 ter  of  Transport  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  an  in-
 quiry  was  recently  instituted  into  the
 working  of  the  Bombay  Port  Trust  Rail-
 way  ;

 (b)  if  so,  when  and  for  what  pur
 pose  ;

 (c)  the  designation  of  the  officer  who
 conducted  the  inquiry  ;

 on
 whether  he  has  submitted  his  report  ;

 (ce)  if  so,  the  recommendations  made
 therein  ?

 The  Deputy  Minister  of  Railwa

 oad
 Transport  (Shri  Alagesan)  :  6]

 oO.
 @  ‘to  (e).  Do  not  arise.

 Shri  Kamath  :  Is  it  proposed  to  hold
 an  enquiry  in  the  near  future  ?

 Shri  Alagesan  #  No.

 छारा  ओर  कि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  चालू  वर्ष
 में  जूट  की  फसल  का  उत्पादन  १६५४-५५
 की  भ्र पे क्षा  कम  हुआ  है  ;  कौर

 हँ
 (ख)  यदि  हां,  तो  इस  के  कारण  क्‍या

 कृषि  मंत्री  (डा०  पी०  एस०  देशमुख)  :

 (क)  तथा  (ख),  शुभी  तक  जूट  के  ie
 ४६  के  शेरगिल  भारतीय  प्रथम  अनुमान
 प्रकाशित  किये  गये  हैं,  जिन  के  अनुसार  चालू
 साल  में  १६५४-५५  की  निसबत  जूट  के
 क्षेत्र  में  .७  प्रतिशत  की  बढ़ोतरी  हुई  है  t

 चालू  साल  की  जूट  की  फसल  के  भ्रामरी

 अनुमान  नवम्बर  के  शुरू  तक  मिल  सकेंगे  ।

 श्री  विभूति  मिश्र  :  क्या  सरकार  प्रगति
 प्राइस  पालिसी  को  जूट  के  ऊपर  लागू
 करेगी  ?

 Bro  flo  एस०  बेद्ामुक्ष  :  प्रभी  तो
 ऐसा  करने  का  कोई  विचार  नहीं  है  ।

 शी  विभूति  सिर  :  क्या  सरकार  को
 पता  है  कि  जितनी  फ़सल  पैदा  की  जाती

 है,  जो  मनी  क्रौप  पैदा  की  जाती  है,  सब  से
 ज्यादा  दिक्कत  जूट  को  पैदा  करने  में  होती
 है  प्रौढ़  उसमें  गरीब  प्राप्ति  लगते  हैं  स्रोत

 चूंकि  पाकिस्तान  से  समझोता  कर  लिया  है,
 इसलिये  जूट  के  दाम  १४  रुपये  मन  हो  गये

 हू,  तो  क्‍या  सरकार  किसानों  की  हालत
 को  ध्यान  में  रखते  हुए  जट  की  क़ीमत  को

 बढ़ाने  की  कोशिश  करेगी  ?

 डा०  पी०  एस०  देशमुख  :  में  समझता

 हूँ  कि  कीमतें  कुछ  ज्यादा  कम  नहीं  हैं,  जब

 ऐसा  मौक़ा  भ्रायेगा  तो  शौर  किया  जायेगा
 झौर  देखा  जायेगा  कि  क्‍या  उसके  लिये

 हो  सकता  है  t
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 Shri  Bhagwat  Azad  :  May  I
 know  if  there  is  at  Evaluation  Committee
 to  look  into  how  the  State  Governments
 are  implementing  the  recommendations
 of  the  Jute  Expert  Committee  regarding
 quantity  and  quality  ?

 Dr.  P.  S.  Deshmukh  +  So  far  as  we
 know,  they  are  trying  their  best  to  give
 effect  to  the  recommendations.

 पंडित  डी०  एन०  तिवारी  :  क्या  सरकार

 को  मालूम  है  कि  इन  चन्द  हफ्तों  में  जूट  के

 दाम  २६  रुपये  से  गिर  कर  १६  रुपये  भौर

 १५  रुपये  तक  न  गये  हैं  ?

 Dr.  P.  S.  Deshmukh  :  I  require
 notice.

 ठाकुर  युगल  किशोर  तिरू  :  क्या  सरकार

 को  मालूम  है  कि  भरर्जेटाइना  में  जो  क्रान्ति

 हुई  है,  उस  का  भी  अतर  जूट  की  प्राइस
 पर  पड़ा  है,  क्‍योंकि  जूट  यहां  से  ज्यादा

 जाता  था  ?

 डा०  पी०  एस०  देशमुख  :  हम  तो

 समझते  हैं  कि  उस  से  उस  की  क़ीमत  बढ़
 जायेगी  |

 Shri  L.  N.  Mishra  :  The  hon,  Minis-
 ter  referred  to  production  of  jute.  Are
 the  Government  aware  that  the  various
 State  Governments  are  not  taking  seriously
 the  recommendations  of  the  Jute  Expert
 Committee  to  improve  the  quality
 production  of  jute  ?  I  want  to  know
 whether  any  of  the  States  have  provided
 jute

 paring
 tanks  and  jute  seed  multi-

 plication  farms  according  to  the  recom-
 mendations  of  that  Committee.

 Dr.  P.  S.  Deshmukh  :  I  do  not  know
 how  far  my  hon,  friend’s  complaint  is
 based  on  facts.

 Shri  L.  N.  Mishra  :  These  are  facts.
 Dr.  P.  S.  Deshmukh  :  If  it  is  so

 we  will  certainly  enquire  into  that.  Our
 impression  was  that  most  of  the  States
 were  themselves  anxious  to  give  effect
 to  the  recommendations.

 Survey  of  Garo  Hills  Rail  Link

 a  "2067.  Shri  Amjad  Alf  4  Will  the
 Nister  of  Railways  be  pleased  to

 refer  to  the  reply  given  to  Starred  Ques-
 tion  No.  558  onthe  8th  August,  7955
 and  state:

 ge
 the  amount  sanctioned  for  the

 traffic-survey  of  the  Garo-Hills  rail  link;
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 (b)  the  amount  actually  spent  ०
 it  so  far  ;  and

 (c)  whether  the  report  on  the  sur-
 vey  since  been  received  by  Govern-
 ment

 The  Parliamentary  Secretary
 tothe  Minister  of

 Raltways
 and

 Transport  (Shri  Shahnawasz  an)?
 (a)  Rs.  95,598/-.

 (b)  Rs.  29,000/-.

 (c)  The  field  work  for  the  traffic  sur-
 vey  has  been  completed  and  a  final  report
 ie  expected  shortly.

 Shri  Amjad  Ali:  I  want  to  know  the
 different  routes  that  have  been  surveyed
 in  this  connection.

 Shri  Shahnawaz  Khan  :  There
 were  three  routes.  Oneis  from  Amjanga
 to  Pandu  :  99°7  miles.  The  cost  worked
 out  reviously  is  Rs.  §*3  crores.  The
 secon  is  Darangiri-Joghigopa-B

 ongai- gaon,  ap
 proximately  90  miles.

 third  is  Darangiri  to  a  point  on  the  bank
 of  the  Brahmaputra.

 Shri  Amjad  Ali  :  May  I  know
 whether  any  assistance  was  asked  for
 from  the  Government  of  Assam  and  given
 with  regard  to  the  survey?

 The  Minister  of  Railways  and
 Transport  (  Shri  L.  B.  Shastri  )  :
 Survey  is  generally  done  by  the  rai

 be!  # authorities  .  If  assistance  is  required, it  is  always  given.  In  this  case,  am
 not  aware.  Perhaps  it  was  not  necessary

 रेलवे  कोच  फैक्ट री
 #+२०६८.  शनी  कमर  सिंह  शायर

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंग
 कि  ग्वालियर  में  स्थापित  की  जाने  वाली
 रेलवे  कोच  फैक्टरी  सरकार  के  नियंत्रण
 में  रहेगी  या  वह  गैर-सरकारी  कारखाना

 होगा  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (भरी

 लग दान)  :  रेलवे  मंत्रालय  (Railway
 Ministry)  के  पास  इस  तरह  की  कोई
 तजवीज़  नहीं  है  |

 Sinking  of  a  Railway  Barge

 sag.
 Shri  M.  L.  Agrawal  :  Will

 the  ster  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  Barge
 belong ing  tothe  North  Eastern  Railway  8

 into  river  Ganga  with  37  loaded  wagons
 on  the  7th  September,  19553,  and
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 (b)  if  so,  the  causes  of  the  mishap?
 The  Parliamentary  Secretary  to

 the  Minister  of  Railways  and  Trans-
 rt  (Shri  Shahnawaz  Khan  de  (a)

 Res;  at  about  3r9°20  hours  on  7-9-1955 a  barge  loaded  with  17  wag.ns  sank  into
 the  river  Ganges  near  Semariaghat  sta- tion  on  the  Mokameh  Ghat-Barauni
 Section  of  the  North  Eastern  Railway.

 (0)  P.ima  facie  the  accident  was
 eaused  by  the  ripping  of  the  fore-  peak
 at  bottom  plate  of  the  barge  by  _  its
 own  anchor  and  anchor  chain  resulting in  the  flooding  of  the  main  hold  of  the
 vessel.

 Shri  M.L,  Agrawal:  May  I  know
 why  loaded  wagons  were  put  on  the
 barge?

 Shri  Shahnawaz  Khan  :  Because
 it  was  the  normal  practice.

 Shri  M.  L.  Agrawal  :  What  were
 the  contents  of  the  wagons?

 Shri  Shahnawaz  Khan  :  Sugar.
 Shri  Bhagwat

 fhe
 Azad  :  What

 was  the  approximate  loss  or  damage  due
 to  this  mishap?

 Shri  Shahnawaz  Khan  :  The  barge
 was  carrying  77  wagons  while  it  sank.
 Sixteen  of  these  wagons  have  been  sal-
 vaged.  One  wagon  and  tne  barge  are
 missing  The  total  dama

 ge
 is  about

 Rs.  2,§00  tothe  railways  and  Rs.  ©  30,000 is  the  loss  suffered  by  the  public  on
 account  of  sugar.

 Shri  M.  L.  Agrawal:  Were  there
 any  persons  on  the  barge?  Was  there
 loss  of  life?

 Shri  Shahnawar  Khan  :  There  was
 no  casualty.

 Diva-Dasgaon  Rail  Link

 *2070.  Shri  Kajrolkar  :  Will  the
 Minister  of  Railways  be  pleased  to
 State  :

 (a)  the  progress  made  so  far  regard-
 ing  the  proposed  Diva-Dasgaon  line  in
 Bombay  State;  and

 (b)  whether  this  line  is  included  in
 the  Second  Five  Year  Plan?

 The  Parliamentary  Secretary  te
 the  Minister  of  Railways  and  Trans-

 port
 (Shri  Shahnewaez  Khan)  :

 BY liminary  Engineering  and  Trattic
 surveys  for  this  line  have  been  completed.

 No  decision  has  so  far  been  ar-
 sive  at  in  regard  to  the  railway  lines
 which  would  be  taken  up  for  construc-
 tion  during  the  Second  Five  Year
 Plan  period.
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 Local  Self-Government  Minis-
 tere’  Conference

 S072,  Shri  Krishnacharya  Joshi: Will  the  Minister  of  Health  be  pleased to  refer  tothe  reply  given  to  Unstarred
 Question  No.  1132  on  the  28th  April,
 I955  and  state:

 (a)  what  other  matters  were  dis-
 cussed  with  the  Planning  Commission
 by  the  ad  hoc  Body  constituted  by the

 i
 Local  self-Government  Ministers”

 Conference;  and
 (b)  how  far  the  Planning  Commis- sion  have  agreed  to  their  proposals?

 The  Deputy  Minister  of  Health
 (  Shri  mati  Chandrasekhar  )  :  (a) The  ad  hoc  Body  —  constituted  by  the and  Conference  of  Local  Self-Govern-
 ment  Ministers  discussed  with  the  Plan-
 ning  Commission  on  the  18th  August, ‘1954,  the  question  of  allocation  of  fe for  the  development  programme  of  rural and  urban  water  supply,  drainage  and
 sullage  and  slum  clearance  in  the  Five Year  Plans.

 (b)  The  Planning  Commission  have since  agreed  to  provide  Rs.  18°72 Crores  for  urban  and  rural  water  supply and  drainage  programmes  of  States

 aia
 during  the  First  Five  Year an.

 About  Slum  Clearance  Schemes, the  Planning  Commission  agreed  to  give only  loans  and  not  subsidies.

 Shri  Krishnacharya  Joshi:  What was  the  purpose  of  setting  up  this  ad  h
 body  ?  sup  ne

 Shrimati  Chandrasekhar:  This  ad hoc  body  was  set  up  to  assess  the  needs  of the  various  local  bodies  in  the  States  for loans  and  subsidies  for  important  deve-
 lopment  programmes  such  as  water  supply, drainage  and  also  to  discuss  with
 the

 7
 ly

 bat  a
 Commission  the  allocation

 of  funds  for  the  purpose  in  the  First  and
 Second  Five  Year  Plans,

 Shri  Krishnacharya  Joshi:  May  I
 know  the  names  of  the  members  of  this
 Committee  ?

 Shrimati  Chandrasekhar:  The
 Union  Health  Minister  was  the  Chairman
 and  Shri  Bhimsen  Sachar,  Chief  Minister
 of  Punjab,  Shri  Y.  B.  Chavan  Minister
 for  Local  Self-Government,  Bombay,  Shri,
 Mohanlal  Gautam,  Minister  for  Local
 Self-Government,  P...

 Some  Hon.  Member  :  No.  no.

 Shrimati  Chandrasekhar  :  Formerly
 he  was  the  Minister  for  Local  Self-Govera-
 ment.  This  was  in  ‘1954.
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 Shri  I.  D.  Jalan  Minister  for  Local
 Self-Government,  West  Bengal,  Shri
 P.  Thimma  Reddy,  Minister  for  Local

 qo  Governmeat,
 Andhra  were  the  mem-

 rs.

 Shri  N.  B.  Chowdhury  :  May  I
 know  whether  there  is  a

 7०००४]
 to  include

 the  schemes  relating  to  the  municipal  areas
 only  or  other  local  areas  such  as  Union
 Board  and  Panchayat-areas  which  are
 tinder  the  local  bodies?

 Shrimati  Chandrasekhar  :  All
 local  bodies  including  Union  Boards
 and  Panchayats.

 Steanser  Service

 #2073,  Pandit  D  N.  Tiwary  :
 Will  the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  steamers  between  Paleza  and  Digha
 Ghats  (N.  8.  Rly.)  are  often  marooned
 in  midstream  either  due  to  engine
 trouble  orthey  are  struck  upin  shallow
 water;

 (b)  the  number  of  occasions  when
 the  steamers  were  marooned  since
 January  19555  and

 (c)  the  nature  of  the  facilities  pro-
 videl  to  passengers  on  such  occasions?

 The  Deputy  Minister  of  Railways
 and  Transport  (  Shri  Alagesan  )  :
 (a)  Not  often.

 (b)  Since  January  .955  the  steamers
 were  marooned  on  four  occasions.

 (c)  Drinking  water  and  refreshments
 were  available  on  the  steamers  for  the
 canvenience  of  the  passengers.

 Pandit  D.  N.  Tiwary  :  On  all
 thece  four  cccasions  for  how  many
 hours  had  the  passengers  to  wail  there
 in  the  midstream?

 Shri  Alagesan  :  On  one  occasion
 it  was  2°55  hours,  on  another  occasion
 T°25  hours,  on  the  third  occasoa  4°5§
 hours  and  on  the  fourth  occasion  2  hours.

 Pandit  D.  N.  Tiwary  :  May  I
 know  after  how  many  hours  information
 of  the  steamers  being  marooned  was
 teceived  by  the  railway  staff?

 Shri  Alagesan:  I  do  not  have  the
 exact

 Passage
 of  time  but  there  is  always a  stand-by  steamer  which  is  available  on

 such  occasions.

 I  should  mention  to  the  House  that
 in  the  low-water  season  river  conditions
 in  the  Ganga  change  very  quickly  and
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 evea.  wer  a  steamer  has  safely  passed  a
 few  hours  before  another  steamer  fol-
 lowing  may  get  into  such  mishaps.

 Pandit  D.  N.
 Tiwary

 t  May  I
 know  whether  Government  has  received
 any  proposal  from  the  Government  of
 Bihar  for  help  in  setting  up  a  pantoon
 bridge  there  and  doing  away  with  the
 steamer  service?

 Shri  Alagesan  :  I  am  not  aware
 whetier  we  have  received  any  such

 a
 west.  I  do  not  have  the  information
 ore  me  but  perhaps  I  may  tell  the

 House  that  these  steamers  make  thousands
 of  trips.  They  have  made  so  far  2,544
 trips  and  the  percentage  of  the  mishaps works  out  to  0°I6  and  there  is  nothing
 very  abnormal  about  it,

 Pandit  D.N.  Tiwary  :  May  I  know
 whether  Government  are  were  tout
 Patna  is  the  capital  of  Bihar  and  that  the
 people  of  North  Bihar  have  to  experierce
 great  difficulties  in  crossing  the  river
 Ganga  for  going  to  the  capital  and  comin
 back  and  that  it  takes  too  much  of  time
 May  I  know  whether  in  view  «f  this  fact
 Government  is  thinking  of  setting  up  a
 pantoon  bridge  to  do  away  with  ull  these
 difficulties  ?

 Shri  Alagesan  :  I  am  greatf.l  to
 the  Member  for  the  information  he  has
 given  that  Patna  isthe  capital  of  Bihar.
 As  far  asthe  bridge  is  concerned  it  was
 investigated  some  time  back  for  the  loca-
 tion  and  building  up  of  a  bridge  across
 the  Ganga.  One  of  the  sites  suggested
 was  near  Patna  but  then  that  site  was
 not  found  suitable  and  now  we  are
 building  a  bridge  across  the  Ganga  near
 Mokameh.  Surely  people  from  Patna

 i
 use  that  bridge  when  it  is  construct-

 ed.

 Food  Position  in  Andamans

 *2074.  Shri  S.C.  Samanta:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  :

 (a)  whether  self-sufficiency  in  food
 gtains  will  be  achieved  in  the  Anda-
 mans  and  Nicobar  Islands  during  the
 five  years  of  the  Development  Plan;

 (b)  whether  it  is  a  fact  that  due  to
 transport  difficulties  surplus  food  from
 one  part  of  the  Islands  cannot  be
 transported  to  other  parts;  and

 (८)  if  so,  the  steps  proposed  to  be
 taken  in  the  matter?

 The  Minister  of  Agriculture  (  Dr.
 P.  S.  Deshmukh  )  +  (a)  Yes,  Sir,  in
 rice.

 (b)  No.
 (c)  Does  not  arise.
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 Shri  s.  GQ  Samanta  :  Is  it  not  a  fact
 that  in  the  Rangat  areas  this  year  pro-
 duction  of  rice  was  more  than  the  people
 there  required  and  they  could  not  trans-
 port  rice  from  Port  Blair  and  other
 places-?

 nf
 Dr.  P,  S.  Deshmukh  :  I  have  no
 ormation  with  regard  to  this,  All  that I  have  ascertained  is  that  the  require-

 ments  of  the  islands  are  being  met  by
 the  rice  produced  there.

 Shri  S.  C.  Samanta  :  Is  it  a  fact
 that  in  the  land  that  has  been  allotted
 to  the  refugees  production  has  deteriorat-
 ed;  that  is  in  the  first  year  it  gave  good
 yield,  but  in  the  subsequent  years  it  is
 not  giving  so  much?

 Dr.  P.S.  Deshmukh  :  I  have  no
 specific  information,  but  the  production
 of  rice  in  the  whole  island  is  not  in  any
 Way  unsatisfactory.

 Shri  Bhagwat  Jha  Azad  :  May  I
 know  whether  it  is  a  fact  that  some  of
 the  friends  from  Andamans  who  were
 recently  visiting  the  Capital  have  com-
 plained  that  due  to  lack  of  irrigation  faci-
 lities,  though  land  is  in  abundance  in
 the  Andmans,  the  capacity  of  the  land
 to  grow  is  much  below  what  it  should  be?

 The  Minister  of  Food  and  A
 eS eulture  (  Shri  A.  P.  Jain):  Yes.

 deputation  met  me  the  other  day,  and
 they  said  that  is  certain  parts  of  the  land
 on  account  of  paucity  of  irrigation  they
 can  raise  only  one  crop.  We  are  going
 to  look  into  the  matter.

 Survey  of  Health  Conditions

 "2075  Shri  Gidwani  :  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  asked  the  All  India  Institute
 of  Public  Health  and  Hygiene  to  under-
 take  a  survey  of  health  conditions  in  the
 community  development  areas  throughout
 the  country;

 (b)  if  80,  when  the  survey  is  expected
 to  be  started;

 (c)  the  estimated  expenditure  on
 the  survey;  and

 (d)  when  the  survey  will  be  com-
 pleted?

 The
 Deputy  s

 Minister  of  Health
 (  Shrimati  drasekhar  )  :  (a)
 Yes,  but  the  survey  will  be  carried  out
 in  only  four  Community  Project  Areas.

 (b)  The  survey  started  from  rst  Aug-
 ust,  I955.

 (c)  The  total  estimated  expenditure
 is  Rs.  2,5§2,000/-.
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 (d)  The  survey  is  expected  to  be
 completed  by  the  end  of  ‘1957, *

 Shri  Gidwani  :  What  will  be  the
 number  of  people  who  will  be  covered
 by  the  scheme,  and  in  which  States  the
 survey  work  has  been  started  or  will  be
 started  ?

 Shrimati  Chandrasekhar  :  As
 regards  the  first  part  of  the  question,  I.will
 require  notice.  As  regards  the  second  part,
 I  may  say  it  is  in  West  Bengal  in

 cca  ga
 h  block  that  the  work  has  been

 started.

 Shri  Gidwani  :  May  I  krow
 whether  any  special  staff  has  been  trained
 for  the  purpose;  if  so,  what  will  be  the
 nature  of  the

 training
 imparted  and  where

 will  they  be  trained  ?

 Shrimati  Chandrasekhar  :  The
 following  staff  has  been  sanctioned:
 medical  officers  and  L.  M.  P.  doctors,
 laboratory  technicians,  sanitary  inspectors,
 typists-c'lm-clerks,  class  four  staff,  sweep-
 ers,  statistical  computers  and  demonstra-
 tors.  I  am  not  quite  sure  where  they
 are  trained.

 The  Minister  of  Health  (  Rajkumari
 Amrit  Kaur  ya  May  I  say  they  will
 be  trained  in  the  All-India  Institute  for
 Hygiene,  in  Calcutta?

 Shri  B.  S.  Murthy  :  Where  are
 these  four  community  projects  and  will
 the

 oma
 spent  be  shared  by  the  States

 concerned  ?

 Rajkumari  Amrit  Kaur  :  As  has
 been  stated  by  the  ig

 a
 Minister,  the

 first
 broke

 that  has  been  undertaken  is
 in  West  Bengal  I  think  after  that  we
 shall  take  up  Madhya  Bharat,  and  then
 probably  Hyderabad  and  PEPSU,  and
 perhaps  Travancore-Cochin  and  Saurashtra.

 ज्योतिष  शास्त्र

 +२०७६.  श्री  रघुनाथ  सिह  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ज्योतिष  शास्त्र  के  विकास  के
 लिये  सरकार  द्वारा  क्‍या  कार्यवाही  की  जा

 रही  है  ;  और

 (ख)  क्‍या  सरकार  को  ज्योतिष  संबंधी
 संस्थापकों  से  इस  के  बारें  में  कोई  स्मरण-पत्र
 प्राप्त  हुए  है  ?

 संचार  उप मंत्रो  (भो  राज  बराबर)  :

 (क)  सन्‌  १६४४५  में  भारत  सरकार  ने  भारत
 में  ज्योतिष  (Astronomy)  प्रौढ़  ज्यो-
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 भौतिकी  (Astro—physics)  के  युद्धोत्तर
 विकास  की  योजना  बनाने  के  लिये  भारत  के

 प्रसिद्धिप्राप्त  वैज्ञानिकों  की एक  समिति  नियुक्त
 की  ।  इस  के  सभापति  प्रोफेसर  मेघनाथ  साहा
 थ॑  ।  समिति  की  सिफारिशों  पर  १६४६  में

 सरकार  को  भारत  में  ज्योतिष  के  विकास

 .  तथा  अरन्य  तत्सम्बन्धी  मामलों  पर  परामर्श

 देने  के  लिये  एक  ज्योतिषा र्थ  स्थायी  परामर्श-

 :  यात्री  मण्डली'  (Standing  Advi

 sory  Board  for  Astronomy)
 का  गठन  किया  गया।  यह  मण्डली
 कब  तक  चार  बार  अपनी  बैठकें  कर  चुकी  है
 शौर  इस  ने  ज्योतिष  के  विकास  एवं  संयोजन
 के  सम्बन्ध  में  कई  सिफारिशों  भी  की  है  जिन  में

 से  एक  सिफारिश  एक  आधुनिक  केन्द्रीय
 ज्योतिषीय  भ्रवलोकनालय  (Modern
 Central  Astronemical  Obser-

 vatory).  की  स्थापना  करमे  की  है  |  इन
 सिफारिशों  की  सिद्धान्त  स्वीकार  कर  लिया
 गया  है  कौर  वित्तीय  स्थिति  के  प्रसार  जब
 भी  संभव  होता  हैं  इन  सिफारिशों  को  कार्या-
 कवित  किया  जा  रहा  है  1

 (ख)  नहीं  t

 भरी  रघुनाथ  तह  :  मैं  जानना  चाहता
 हूं  कि  प्राचीन  भारतीय  एस्ट्रोनॉमी  के  जो
 विद्वान  हैं  कया  उन  से  भी  कोई  सहायता
 मी  गई  है  ?

 शी  राज  बहादुर  :  इस  के  जो  सदस्य
 हैं  उन  के  नाम  मैं  बता  सकता  हूं  ।  उन  के
 नाम  है  —

 Prof.  M.  N.  Saha,  Prof.  A.C,  Baner-
 ee,  Dr.  A.L.  Narayan,  Prof.  D.S.

 othari,  Prof.  M.  L.  —Chandratreya, Dr.  B.N.  Banerjee,  Dr.  ्,  M.  Vaidya, the  Director-General  of  Observatories, The  Deputy  Director-General  of  Obser-
 watories,  Kodaikanal,  and  the  Director, Nizamia  Observatory.

 at  रघुनाथ  सिह  :  जो  नाम  बताये
 गये  हैं  यह  सब  झ्राधुनिक  विद्वान  हैं  ।  इन  में
 काशी  और  उज्जैन  का  एक  भी  विद्वान
 नहीं  है  ।
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 श्री  राज  बहादुर  :  यह  तो  में  नहीं  कह
 सकता  कि  इस  में  काशी  और  उज्जैन  का

 कोई  विद्वान  है  या  नहीं  t

 eft  रघुनाथ  सिह  :  यदि  इस  में  कोई
 प्राचीन  भारतीय  एस्ट्रोनॉमी  का  विद्वान

 नहीं  है  तो  क्या  शाप  उस  को  भी  लेने  की

 व्यवस्था  करेंगे  ?

 संचार  मंत्री  (भो  जगजीवन  रास)  :
 मेरा  जहां  तक  खयाल  है  इस  में  एक  दो

 ऐसे  भ्रामक  हू  ।  लेकिन  मैं  देख  लूंगा,  प्रगर
 प्राचीन  पद्धति  का  कोई  विद्वान  नहीं  है  तो
 उस  को  भी  ले  लूंगा  ।

 करीब  टैक्टर  संगठन

 FRows.  st  नकल  प्रभाकर  :  क्‍या
 ere  और  क्लूनी  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  केन्द्रीय  ट्रैक्टर  संगठन  के  कार्य  के
 बारे  में  एस्टीमेट  समिति  की  सातवीं  रिपोर्ट
 में  दी  गई  सिफारिशों  में  स ेकौन  सी  सिफारिशों
 ब  तक  कार्यान्वित  की  गई  हैं  1

 कृषि  मंत्री  (डा०  पी०  एस०  देशमुख)  :

 ऐस्टिमेट  कमेटी  की  रिपोर्ट  की  जांच  करने
 के  बाद,  एक  ब्यौरे  सहित  रिपोर्ट  पार्लियामेंट
 की  एस्टीमेट  कमेटी  को  भेज  दी  गई  है।  इस
 कमेटी  की  बहुत  सी  सिफारिशें  मंजूर  कर  ली

 गई  हैं  7  कुछ  सिफारिशें  मंजूर  नहीं  की  गई

 हैं  जिन  की  वजह  ब्यौरे  सहित  रिपोर्ट  में  दी
 गई  हैं  ।  वह  रिपोर्ट  .जो  पार्लियामेट  को
 भेजी  गई  है  काफी  ब्यौरे  के  साथ  है  शौर
 उस  में  इस  बारे  में  पूरी  जानकारी  दी  हुई
 है  |

 क्रि  बबल  प्रभाकर  :  क्‍या  यह  रिपोर्ट
 समा  पटल  पर  रखी  गई  है  ?

 wre  att  कृषि  मंत्री  (श्री  qo  do

 wm)  :  यह  तो  कायदे  के  मुताबिक  ही  सभा
 के  मेज  पर  रखी  जायगी  |
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 पंडित  Fo  एन०  तिवारी  :  जो  सीमा-

 परिघ  एस्टीमेंट्स  कमेटी  देती  है  कौर  उन  में

 से  गवर्नमेंट  जिन  को  स्वीकार  नहीं  करती

 है  तो  क्या  वे  सिफारिशें  फिर  उस  कमेटी

 के  पास  विचार  के  लिये  शती  हैं  शौर  उस

 के  बाद  जो  पुनः  गवर्नमेंट  के  पास  जाती  हैं,
 क्‍या  उन  पर  प्रबल  किया  जाता  है  ?

 शी  go  पी०  हेत :  जो  सिफारिशों

 ऋसस्‍्टीमेट्स  कमेटी  करता  है  उन  में  से  जो

 बावर्नमेंट  मंजूर  करती  है  उन  पर  तो  मिनिस्टरी
 अमल  कर  लेती  है  कौर  जो  किसी  वजह  से

 मंजूर  नहीं  हो  सकतीं  उन  को  वह  मिनिस्टरी
 अपनी  वजूहात  के  साथ  ऐंस्टीमेट्स  कमेटी

 के  पास  भेज  देती  है  शौर  ऐस्टीमेंट्स  कमेटी
 की  जो  राय  हो  उस  के  साथ  में  वह  फिर
 सभा  के  पटल  पर  रख  दी  जाती  है  t

 Railway  Bridges:

 *2079.  Shri  L.  N.  Mishra  :  Will  the
 Minister  of  Railways  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Railway
 bridges  on  Darbhanga-Nirmali  and  Sakri-
 Jayanagar  Section  of  the  North  Eastern
 Railway  are  proposed  to  be  raised  and  ex-

 nded  to  meet  the  situation  created  by
 joods  5

 (b)  if  so,  the  bridges  that  are  to  be
 raised  and  expanded;

 (९)  the  estimated  cost  of  each  bridge;
 and

 (d)  when  the  proposal  will  be  given
 effect  to?

 The  Deputy  Minister  of  Railways

 4  Pa  a  ‘ansport
 (Shri  Alagesan):  (a)

 es,  Sir.

 (b)  and  (०).  Bridges  Nos.  743  and  I45
 between  Ghogardiha  and  Nirmali  Stations
 at  an  estimated  cost  of  Rs.  31,500/-  and
 36,300/-  respectively  and  bridges  Nos.  ro,
 TOA,  I,  TIA  and  £2  between  Madhubani

 and  Rajnagar  stations  at  an  estimated  cost
 af  Rs,  6,000/-,  /3,000/-,  3,000/-,  2,60,000/-
 and  1,000/-  respectively.

 (d)  The  work  of  raising  the  section
 Nirmali-Ghogardiha  is  in

 5  =
 and  the

 proposal  for  raising  the  Madhubani-Raj-
 nagar  section  is  being  examined.

 Shri  L.N.  Mishra:  Are  Government
 aware  that  there  are  various  other  smaller
 bridges  which  during  floods  are  covered
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 by  water,  with  the  result  that  the  railway
 lines  are  inundated  and  railway  communica-
 tion  is  suspefided,  and  if  so,  do  Govern-
 ment  propose  to  raise  those  bridges  also?

 Shri  Al  nm:  Yes.  All  the  bridges
 on  this  entire  line  as  well  as  the  other  bridges
 mentioned  (where

 necessary
 )  will  be  raised

 with  a  view  to  preventing  flood  water  from
 passing  over  the  line.  All  these  works
 will  be  undertaken,  and  we  shall  have  88
 all-weather  line.

 Shri  L.  N.  Mishra:  May  I  know  whe-
 ther  there  is  any  proposil  to  increase  the
 height  of  the  work  on  the  whole  railway
 line  from  Darbhanga  to  Nirmali  in  order
 to  make  them  fit  in  with  the  newly  cons
 tructed  Kosi  embankment.

 Shri  Alagesan  :  Wherever  necessary,
 the  line  is  raised;  the  embankment  is
 raised,

 Shri  S.  N.  Das:  May  I  know  whether
 any  investigations  are  being  made  with
 regard  to  the  other  sections  in  the  flood
 a flected  areas,  and  if  so,  what  is  the  agency
 which  is  working  in  that  behalf?

 Shri  Alagesan  :  Naturally,  the  railways
 but  I  should  like  to  have  notice  with  re-
 ference  to  the  other  sections.

 बोरी  साफ  करने  की  सहित

 +२०८०.  श्री  के०  सी०  सोनिया  :
 क्या  संचार  मंत्री  २४  अगस्त,  १९५५  को
 दिये  गये  तारांकित  प्रदान  संख्या  १११७  के
 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कलकत्ता  में  बोरी  साफ  करने
 की  जो  मशीन  लगाई  जा  रहीं  है,  उस  की
 लागत  क्‍या  है  ;  कौर

 (ख)  इस  मदीन  के  काम  करने  से
 कितने  समय  शौर  धन  की  बचत  होने  की
 सम्भावना  है  ?

 संचार  उपमंत्री  (शो  राज  बहादुर)  :

 (क)  ५५,७०६  रुपये  |

 (ख)  इस  मशीन  के  प्रयोग  में  लाने  से
 तात्कालिक  किसी  झ्राथिक  बचत  की  संभावना

 नहीं  है  ;  परन्तु  इस  से  समय  में  बचत  होगी,
 क्योंकि  हाथ  की  अपेक्षा  मशीन  से  थैलों  की

 सफाई  कहीं  जल्दी  हो  सकती  है  साथ  हीं
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 मशीन  से  थैलों  की  सफ़ाई  पहले  की  अपेक्षा

 ग्रसित  अच्छी  हो  सकेगी,  एवं  हस  प्रकार  से

 काम  करने  वालों  के  स्वास्थ्य-सम्बन्धी  वाला-

 वरण  में  भी  सुधार  हो  सकेगा  ।

 शी  कोठ  सी०  सोनिया  :  कया  यह

 कारवाई  और  दूसरे  पोस्ट  ग्राफिसों  में  भी

 काम  में  लाई  जायगी  ?

 श्री  राज  बहादुर  :  पोस्ट  ग्रामीणों  में

 जो  थैले  इस्तेमाल  किये  जाते  हैं  वह  जूट  के  होते
 हैं  भौर  वह  जाने  जाने  में  काफी  गंदे  हो  जाते

 है  कौर  मशीन  से  शैलों  की  जल्दी  सफाई

 हो  सकती  है  1

 श्री  Go  सी०  सोनिया  :  में  जानना

 चाहता  हूं  कि  क्‍या  यह  कार्रवाई  दूसरे  पोस्ट
 झ्राफिसों  में  भी  काम  में  लाई  जायगी  ?

 श्री  राज  बहादुर  बम्बई  वगैरह  में
 जे  डाक  के  थैले  जाते  हैं  वह  सारे  जमाने  से

 घूम  कर  कलकत्ते  में  पहुंचते  हैं  कौर  कलकत्ते
 में  उन  की  सफाई  होगी  शौर  सारे  देना  को

 उस  से  फायदा  पहुंच  सकता  है  |

 Discretionary  Grant

 "2081.  Dr.
 rd

 awadi  :  Will  the
 Minister  of  Health  be  pleased  to  lay  on
 the  Table  of  the  House  a  statement  showing
 the  details  of  the  expenditure  from  her
 “Discretionary  Grants’’  incurred  during
 1954-55  ?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar)  :  A  state-
 ment  is  laid  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  X,  annexure  No.  47].

 डा०  सत्यवानों  :  क्‍या  में  जान  सकता

 हूं  कि  पिछले  साल  इस  फंड  में  से  कितना
 रुपया  मंजूर  किया  गया  था  कौर  इस  साल
 किसना  रुपया  रखा  गया  है  ?

 Shrimati  Chandrasekhar  :  For
 1954-55,  there  was  a  provision  of  Rs.  3
 lakhs,  and  for  1955-56  there  is  a  provision
 of  Rs,  5  lakhs.

 डा०  सत्य था वी  :  क्‍या  मैं  जान  सकता

 हूं  कि  सहायता  के  लिये  कोई  ऐसी  दर्हु्बास्त
 भी  है  जोकि  नामंजूर  की  गई  हैं,  प्यार  है,
 तो  कितनी  हैं  ?

 37  LS.D.—2
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 Mr.  Speaker:  His  question  is  how  many
 requests  were  rejected

 The  Minister  of  Heaich  (Rejkumari
 Amrit  Kaur)  :  It  is

 imypossi  ile
 to  say  how

 many  were  rejected  if  they  are  re-
 jected,  it  is  because  the  institutions  are  not
 functioning  properly  after  the  information
 has  been  sought  to  be  obtained  about  them.

 att  meer  प्रभाकर  :  क्‍या  मैं  जान  सकता

 हैँ  कि  दिल्ली  के  संत  परमानन्द  झाई  भ्रस्पताल

 को  प्रति  वर्ष  कितना  प्रदान  दिया  जाता  था

 और  क्‍या  वह  इस  बार  भी  दिया  गया  है,
 यदि  दिया  गया  है  तो  कितना  और  यदि

 नहीं  दिया  गया  है  तो  क्‍यों  नहीं  दिया  गया

 =?

 राजकुमारी  मृत  कौर  :  हस  ग्र स्प ताल
 को  कई  बार  अनुदान  दिया  गया  है  t  लेकिन

 इस  फंड  में  एक  कंडिशन  है  कि  हर  साल
 किसी  को  भी  हम  नहीं  दे  सकते  हैं,  हस जिये
 कभी  कभी  न  भी  करनी  पढ़ती  है  ।

 डा०  सत्यवादी  :  यह  जो  टी०  Yo
 अस्पताल  झौर  सैनिटोरियम  हैं  जिन्हें  झा

 सहायता  देते  हैं,  क्या  बाप  ने  इस  बात  पर
 भी  विचार  किया  है  कि  वहां  हरिजनों  कौर
 आ्रादिवासियों  के  लिये  कुछ  बेड  अलहदा  रख
 दिये  जांच  ?

 राजकुमारी  अमृत  कौर  मेरे  पास  कोई
 खास  दर्क॒वासत  नहीं  भाई  है  कि  हरिजनों  के
 लिये  कोई  विशेष  पलंग  रखें  जांच  ।  मगर
 झ्रायगी  तो  उस  पर  ज़रूर  विचार  किया
 जायेगा  |

 आफीक्षियल  यात्रा  संगठन  का  सम्पर्क

 sony.  क्रि  भक्त  दर्शन  क्या

 परिवहन  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  दिल्‍ली  में  १७  विदुर,  १६५४
 को  होने  वाले  प्राफीशियल  यात्रा  संगठन
 के  प्रन्तर्राष्ट्रीय  संघ  के  सम्मेलन  का  इ
 क्या  है;  धौर
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 (a)  सम्मेलन  को  सफल  बनाने  के
 लिये  सरकार  द्वारा  किस  प्रकार  की  सहायता
 दी  जा  रही  है  ?

 The  Deputy  Minister  of  Railwa
 and  Transport  (Shri  Alagesan)  :  A}
 A  statement  giving  the  aims  and  objects
 of  the  International  Union  of  Official  Travel
 Organisations  is  laid  on  the  Table  of  the
 Lo Ok  Sabha  [See  Appendix  X,  annexure
 No.  48].  The  Un  fon  has  a  General  As-
 sembly  as  one  of  its  organs  which  holds
 conferences  annually.  The  coming  an-
 nual  Conference  of  the  General  Assembly
 is  being  held  in  Delhi  from  the  rgth  to  the
 25th  October  79

 5
 Preceded  by  meetings

 of  the  Executive  Committee  of  the  Union
 commencing  from  the  777  October  1955+

 (b)  The  Government  of  India  in  the
 Ministry  of  Transport  are  a  member  of
 the  Union  and  are

 playing.
 the  host.  As

 such  they  are  helping  the  Union  in  making
 arrangements  for  the  Conference  such  as
 provision  of  accommodation  for  holding
 the  Conference,  residential  accommodation
 for  the  delegates  and  offering  free  excur-
 sions  to  a  few  places  of  tourist  interest  in
 India  and  hospitality  at  a  number  of  social
 unctions,

 श्री  भक्त  बहस  :  सभा-पटल  पर  जो
 विवरण  रखा  गया  है  इस  से  ज्ञात  होता  है
 कि  इस  संस्था  के  लक्ष्य  और  उद्देश्य  बहुत
 ही  महान,  विशाल  कौर  उदार  हैं  मैं  जानना

 चाहता  हूं  कि  पिछले  चार  पांच  वर्षों  में  जब
 से  कि  भारत  इस  संस्था  का  सदस्य  है,  इन

 उद्देश्यों  की  पति  में  कहां  तक  प्रगति  हुई  है
 धौर  खास  कर  हमारे  देश  को  क्या  लाम

 पहुंचा  है  ?

 रेलवे  तथा  परिवहन  मंत्री  (भी  एल०
 Wo  शास्त्री)  :  यह  लाभ  ऐसा  होता  है  कि

 साक्षात  दिखलाई  नहीं  पड़ता  है  |  लेकिन

 इस  में  दूसरों  से  मिलने  का  मौका  मिलता

 है  ।  हमारे  देश  के  जो  प्रतिनिधि  जाते  है
 धौर  जो  दूसरे  देशों  के  प्रतिनिधि  जाते  हैं
 उन  को  इस  बात  पर  विचार  करने  का  मौका
 मिलता  है  कि  टूरिज्म  को  किस  तरह  बढ़ाया
 जा  सकता  है  कौर  इस  को  बढ़ाने  का  हम

 इंतिज्ञाम  भी  करते  हैं  |

 शनी  भक्त  बसत  :  क्‍या  मैं  जान  सकता

 हैं  कि  इस  काफ्रेंस  के  फलस्वरूप  टूरिज्म
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 किस  हद  तक  बढ़ी  है  और  कितने  विदेशी
 पर्यटक  इसके  फलस्वरूप  भारत  प्रिये  है  ?

 जो  एल०  थी०  शास्त्री  :  इस  कान्फ्रेंस
 का  भी  कुछ  असर  है  भर  दूसरे  कारण  भी

 होते  हैं  -  लेकिन  संख्या  बराबर  बढ़ती  ही  जा

 रही  है  |  मैं  ठीक  ठीक  संख्या  तो  इस  वक्‍त

 नहीं  बता  सकता  हूं  लेकिन  लगभग  ३०,०००
 से  ऊपर  लोग  बाहर  से  यहां  भाये  हैं  ।

 x

 WRITTEN  ANSWERS  TO  QUESTIONS

 Agricultural  Colleges

 Shri  Jhulan  Sinha:
 2037.4  Shri  C,  Sharma  :

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 Ka)  the  names  of  the  states  which  have
 approached  the  Gnion  Government  for
 financial  assistance  for  strengthening  their
 Agricultural  colleges;  and

 (b)  the  decisions  taken  thereon  ?

 The  Minister  of  Food  and
 ture  (Shri  A.  P.

 fain)
 t  (a)  The  a  an

 ments  of  Punjab,  PEPSU,  Mysore,  Assam,
 Madhya  Pradesh,  Madhya  Bharat,  and  Bi-
 har  have  approached  t he  Central  Govt.
 for  financial  assistance  for  starting  new  agri-
 cultural  colleges  or  for  strengthening  thelr
 existing  colleges.

 (b)  The  Government  of  India,  after
 assessing,  on  a  regional!  basis,  the  require
 ments  and  availability  of  agriculrural  gradua-
 tes  during  the  Second  Five  Year  Plan  pe-
 riod,  have  offered  to  give  financial  assistance  :

 (i)  tothe  Governments  of  Bihar,  Assam,
 Madhya  Pradesh,  Byers

 and  Madras
 for  strengthening  their  existing  Agricul-
 tural  Colleges  with  a  view  to  permanently
 increasing  their  output,  and

 (ii)  to  the  Goverdments  of  Punjab,
 Rajasthan  and  Travancore-Cochin  for  the
 establishment  of  new  Agricultural  Colleges.

 The  Government  of  India  will  meet
 75  per  cent  of  the  proved  non-recurring

 +  the  State  Governments  finding
 the  balance  25  per  cent  of  non-recurring  ex-

 ture  and  the  entire  recurring  expea-
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 Delivery  of  Telegrams
 7  ChaudhriMubammed  Shaf-

 fee  : wil  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  the  number  of  complaints  =  re-
 ceived  about  the  delays  in  delivery  of  tele-
 grams  and  letters  in  the  country  since  the
 ist  May  I955;

 (b)  the  nature  of  these  complaints  gene-
 rally;  and

 (c)  the  action  taken  in  the  matter?
 The

 vane
 Minister  of  Communi-

 eations  Raj  Bahadur)  :  (a)  (D
 Telegrams—5,637.

 (2)  Letters  4,42I.
 (b)  Presumably  the  Member  is  refer-

 “fing  to  the  general  causes  of  such  com:
 «plaints.  These  may  be  due  inte”  alia  either
 “to  negligence  on  the  part  of  P  &  T  staff  or
 interruptions  in  postal  and  telegraph  com-
 munications  due  to  natural  causes,  or

 ‘abnormal  rush  of  the  traffic,  or  failure  of
 .the  public  to  note  complete  addresses.

 (c)  Where  the  staff  is  found  to  be  at
 fault,  suitable  disciplinary  action  is  taken
 against  them.  Prompt  action  is  taken  to

 -festore  communications  when  interrupted.
 _Publicity  methods  are  also  ad  to
 ‘educate  the  public  in  addressing  hele ir  arti-

 cles  correctly.

 Air  Travel

 *2043.  Shri  M.  R.  Krishna  :  Will  the
 Minister  of  Communications  be  pleased
 to  state:

 (a)  the  date  from  which  the  cheap  air
 travel  system  will  be  introduced  in  the
 country;

 (bo)  whether  this  cheap  air  travel  sys-
 tem  will  apply  for  both  internal  and  exter-

 services;
 (c)  the  proposed

 spo
 es  for  the  in-

 ternal  air  services  ;  an

 (d)  whether  the  cheap  air  travel  facili-
 tices  will  be  available  only  to  those  areas

 are  connected  with  the  air  routes

 cael
 more  new  routes  will  be  open-

 The
 Pe

 of  Communi.
 (Shri  Raj  Bahadur)  :  (a).  There

 fs  90  proposal  at  present  to  introduce  cheaper fares  for  air  travel  in  the  country
 (b)  to  (d).  Do  not  arise.

 Complaints  About  Railways

 2045.  Shri  K.  P.  Tripathi  :  Will

 —
 o  be  pleased  to

 (a)  whether  it  is  a  fact  that  the  De-

 ry
 Minister  of  Railways  visited  Assam

 iy  LJ
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 (b)  whether  he  ved
 oe —  the  functioning  of  Ral  ways a

 (c)  if  so,  the  main  plai  ie
 ea.  972  ००

 complaints  he  recei

 (d)  the  steps,  if
 7

 eps,  if  any,  taken  in  the

 The  Deputy  Minister  of  Railwa

 =
 Transport  (Shri  Alagesan)  :  ry

 ea”
 Certain  representations  were  recei-

 v

 (  (d).  A  statement  is  placed the  Table  of  the  Lok  Sabha  [Ses  Appendix X,  annexure  No.  4g].

 Recruitment  in  Railways

 "2047.  Shri  Ganpati  Ram  :  Will
 the  Minister  of  Railwmys  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  order
 regarding  the  communal  reservation  are
 not  being  followed  in  the  Railways;

 (b)  whether  it  is  also  a  fact  that  the
 dates  selected  by  the  Commissions

 oy
 not  appointed  as  per  communal  roster;

 an

 (c)  if  so,  the  reasons  therefor  ?

 pert
 Shahnawaz  Khan  )  :

 & Sir.  Orders  regarding  comm
 reservations  are  being  followed  on  the
 Railways  to  the  maximum  extent  possible
 consistent  with  availability  of  suitable
 candidates.

 (९)  8००
 (०).  Candidates  selected  by

 and (©).  are  appointed  strictly  ac-
 cording  to  the  roster  for  recruitment  main-
 tained  by  the  Railways.

 Railway  Trains

 "204%  Shri  C.  R.  Chowdary  :  Will
 the  Minister  of  Railways  pleased  to
 state  the  number  of  trains  that  are  being
 ran  at  t  below  the  scheduled  compo-
 sition  of  trains  in  each  rake  exclusive  of  ve-

 =  ;
 required  under  the  Break  Power

 port  (Shri  Shah  nawaz  Khas)  A
 statement  is  laid  on  the  Table  of  the  House
 [See  Appendix  X,  annexure  No.  50]
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 रेलवे  स्कूल

 FROM,  ft  जांगड़े  :  क्‍या  रेले

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कारण  है  कि  मध्य  प्रदेश

 में  रेलवे  प्राथमिक  शौर  माध्यमिक  स्कूलों
 मे  हरिजन  बालकों  से  पूरी  फीस  ली  जाती

 है  जबकि  उसी  राज्य  की  सरकार  प्राथमिक

 स्कूल  से  विश्वविद्यालय  तक  निःशुल्क  शिक्षा

 देती  हैं  ;

 (@)  क्‍या  यह  सच  है  कि  रेलवे  प्राय-

 मिक  स्कूलों  में  भी  सब  विद्यार्थियों  से  प्रथम,

 द्वितीय,  तृतीय  कौर  चतुर्थ  कक्षाओं  में  कमी:

 अधिकतम  शुल्क  चार  शाना,  छः  प्राता,
 झूठ  जाना  कौर  दस  शाना  लिया  जा  रहा
 है  शौर

 (ग)  क्‍या  यह  भी  सच  है  कि  एक

 ही  सकल  में  पढ़ने  वाले  दो  भाइयों  में  से

 किसी  को  भी  ग्राही  फीस  की  रियायत  नहीं
 दी  जाती  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (श्री
 झलगेदान )  (क)  सरकार  को  यह  मालूम
 नहीं  है  कि  मध्य  प्रदेश  में  हरिजन  बच्चों
 को  प्राइमरी  स्कूल  से  लेकर  यूनिवर्सिटी
 तक  निःशुल्क  शिक्षा  दी  जाती  है  |  यह  पता

 चला  है  कि  मध्य  प्रदेश  सरकार  की  ओर
 से  शबी  हाल  में  हिदायत  जारी  की  गई

 है  कि  जब  तक  इस  सवाल  पर  फैसला  न  हो
 जाय,  हरिजन  विद्यार्थियों  से  हाई  स्कूल
 लक  फीस  न  ली  जाय  t  इस  के  ग्रनुसार
 रेलवे  स्कूलों  में  पढ़ने  वाले  हरिजन  बच्चों

 से  भी  फीस  न  लेने  के  सवाल  पर  विचार
 किया  जा  रहा  है  |

 (ख)  जी  हाँ  ।

 (ग)  जी  हां  ।

 Comet  Aircraft

 *aega.  Shri  M.  Islamuddin:  Will  the
 Minister  of  Communications  be  pleased
 to  state  :

 (a)  whether  itisafactthat  Government

 have
 placed  orders  for  Comet  aircraft  ;

 ani
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 ©
 if  so,  by  what  time  they  are  expected

 to  received  ?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur)  :  (a)  and  (b)
 In  19535  the  Air  India  International  Ltd.
 had  placed  an  order,  with  the  approval  of
 Government,  for  the  purchase  of  2  Comets-
 Mark  ITI.  Asa  resu it  of  the  recommenda-
 tions  of  the  Enquiry  Commission  which
 investigated  the  crashes  of  B.O.A.C.  Comets,
 Messrs.  De  Havilland  Aircraft
 Company  Ltd.,  the  Manufacturers  of  the
 Comets,  have  abandoned  their  project  to
 manufacture  the  Mark  III  series  of  this  type of  aircraft.  The  Air  India  International
 Corporation  have  in  the  circumstances  can-
 celled  the  order  for  the  two  Mark  IIT  sir-
 craft.  Thus,  there  is  at  present  no  order
 by  the  Corporation  for  Comet  aircraft.

 Railway  Workshop,  Khargpur

 *2053.  Shri  Subodh  Hasda:  Will
 the  Minister  of  Labour  be  pleased  to  refer
 to  the  reply  given  to  the  starred  question
 No.  478  on  the  777  August,  .955  and  state
 the  reasons  for  employing  only  one  Sche-
 duled  Tribes  Can  didate  in  the  Khargpur
 Railway  workshop  out  of  the  804  registered
 in  the  Employment  Exchanges  during  1954"
 ‘555  though  there  was  sufficient  demand  of
 candidates  in  the  various  sections  of  the
 Workshop  ?

 The  Minister  of  Labour  (Shri
 Khandubhai  Desai)  :  Against  804  Sche-
 duled  Tribes  applicants  registered  by  the
 Khargpur  Emp!  Pye  a  Exchange  during
 1954-§5>  2

 ६,
 were  placed  in  employment

 in  various  Government  and  other  establish-
 ments.  I§  men  were  submitted  against
 suitable  vacancies  in  Khargpur  Railway
 Workshop,  of  whom  one  was  appointed.
 The  resu  if  in  respect  of  the  others  is  awaited.

 Sale  of  Neera

 *aogq4.  Shrimati  Ila  Palchoudhury:
 Will  the  Minister  of  Railways  be  pleased
 to  state  :

 (ay  whether  it  is  a  fact  that  the  Railway
 Board  have  recently  sanctioned  the  sale  of
 Meera  at  Patna  and  Gaya  Railway  stations;

 (b)  whether  the  sale  of  this  liquid  has
 been  allowed  at  other  railway  stations  also  ;

 (c)  if  so,  the  names  of  the  stations  ;

 (d)  the  conditions  under  which  it  has
 been  allowed  ?

 Tee  aie
 arliamentary  Secretary  to

 the  ter  of  Rallways  and  Trans-
 port

 (Sent
 Shahnawaz  Khan)  :  (2)  The

 sale  of  Neera  at  Patna  and  Gaya  stations  has
 been  permitted  by  the  Eastern  Railway
 Administration.

 (b)  Yes,  at  some  stations  on  Western,
 Central  and  South-Eastern  Railways.
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 Bullion  brokers  to  import  and  instwl  six
 teleprinters  for  transmission  of  messages
 between  Bombay  and  Calcutta  ;

 qc)  and  (d).  A  statement  is  placed  on
 the  Table  of  the  Lok  Sabha.  [See  Appendix
 X,  annexure  No.  1).

 (b)  if  so,  the  circumstances  under  which Iron  Ore  Export
 pe  they  have  been  permitted  ;

 *2063.  Shri  Deogram  :  Will  the
 Minister  of  Transport

 Lad
 leased  to  refer

 to  the  reply  given  to  starred  question  WNo.
 7496  on  the  &h  September,  955  and  etate  :

 (co)  whether  it  is  also  a  fact  that  the  use
 of  these

 ielqntaes
 will  bring  about  short-

 fallin  Trunk  telephone  revenue  ;  and

 (d)  if  so,  to  what  extent  ?
 (a)  the  monthly  average  in  percentage

 of  direct  shipment  of  iron  ores  from  Kidder-  The  Deputy  Minister  of  Communi-
 pore  Docks  during  the  period  from  January  cations  ड्

 ri  Raj
 Eabedery

 t  (a)  Thes
 to  June,  1955.  Director-General,  Posts  &  Telegraphs  is

 .  not  aware  of  import  of  Teleprinters.  The

 "gi
 (b)  how  this  average  compares  with  the  Department  has  however  approved  leasing

 idirect.  shipment  in  the  corresponding  out  teleprinter  circuits  to  certain  parties.
 months  of  the  years  ‘1952-53  and  954  ; oh  (b)  A  reference  may  be  made  to  the

 statement  of  Minister  for  Communications
 made  in  the  Lok  Sabha  on  (23-12-54,  in
 connection  with  the  notice  by  Sardar  Amar
 Singh  Saigal.

 ~~  (९)  the  reasons  for  considerable  fall  if
 ‘Sany,  during  January  to  June,  I955  ;  and

 (d)  the  reasons  for  improvement  in
 ५,  August,  4955  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan;:  (a)
 The  monthly  average  of  direct  shipment  of
 ores  of  all  kinds  during  the  period  January

 ,to  June  1955,  was  8-9  per  cent.  Separate
 neues

 in  respect  of  iron  ore  are  not  avail-
 able.

 (c)  While  there  may  be  a  slight  fall  to
 the  extent  that  these  parties  put  through  a
 less  number  of  trunk  calls,  this  will  be  made
 good  by  the  rental  for  teleprinter  circuits

 (d)  Does  not  arise.

 *  —  (७)  About  9-7  per  cent  less  as  compared
 Gouds  Teatie

 ‘with  the  corresponding  period  of  1954.
 3  Figures  for  :9§2  and  19$3  are  not  avilable.

 (c)  and  (d).  Government  are  not  aware :  of  any  special  reasons  for  such  fluctuations,

 Railway  Signals

 Mi
 "2065.  Shri  U.  M.  Trivedi:  Will  the

 nister  of  Railways  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  standard
 semaphone  signals  are  being  replaced  on  the
 Western  Railway  by  a  new  type  of  signals  ;

 (b)  if  so,  the  names  of  the  Stations
 where  the  new  type  of  signals  have  been
 installed  ;  and

 (९)  the  expenditure  incurred  there  on?
 The  Deputy  Minister  of  Railwa

 and  Transport  (Shri  Alagesan)  :  (a)  ध Sir  on  some  Sections.

 (b)  A  statement  is  placed  on  the  Table of  the  Lok  Sabha.  (See  Appendix  X, annexure  No.  52].
 fe)  Rs.  7,58,000.

 Teleprinters

 *ao7l.  Shri  H.  N.  Mukerjee:  Will the  Minister  of  Communications  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern- meat  have  recently  permitted  Share  and

 “2078.  Shri  K.  P.  Tripathi:  Will
 the  Minister  of  Railways  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  goods  take
 normally  about  a  month  to  reach  Amin-
 gaon  from  Tezpur  and  back  by  train,  9  dis-
 tance  of  only  80  miles  :

 (b)  if  so,  the  reason  theretor  ;  aad
 (c)  the  steps  if  any,  taken  in  the  matter  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Trausport
 (Shri  Shah  Nawaz  Khan):

 2
 The  dis-

 tance  between  Amingaon  and  Te
 pur

 is
 76  miles,  not  80  miles  as  stated  io  the
 Question.  The  normal  overall  time  taken
 in  transit  between  Amingaon  and  Tezpur
 is  only  three  to  four  days  for  Wagon-loads
 and  a  day  in  addition,  for  ‘amalls’  consign-
 ments

 (b)  and  (c)  Do  not  arise

 Train  Accident

 *2085.  Shri  M.  L.  Agrawal  :  Will  the
 Minister  of  Railways  be  pleased  to  state  :

 (a)  the  causes  of  the  collision  of  the  two
 suburban  electric  trains  ut  Dock  Yard  Road
 Station,  Bombay  on  the  oth  September,
 955  ;  and

 (b)  whether  any  inquiry  has  been  insti-
 tuted  into  this  accident  ?
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 The  Parliamentary  Secretary  to  th
 Minister  of  Railways  a  d  Transport

 s
 hri  Shahnawaz  Khan):  (a)  and  (b)

 he  Goverpment  Inspector  of  Railways Bombay,  is  conducting  his  statutory  enquiry into  the  collision,  the  cause  of  which  will  be
 known  50  receipt  of  his  Report.

 Air  Accident  in  Nepal

 *2086.  Shri  Kamath:  Will  the  Minis-
 ter  of  Communications  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in  July,  955
 there  was  an  accident  to  an  I.  C.  plan
 at  Bhairava  in  Nepal

 A
 if  80,  the  casualties  and  other  details

 e  accident  ;  and

 (९)  whether  an  enquiry  has  been  insti-
 tuted  into  the  causes  of  the  accident  ?

 Minister  of  Communi-
 cations  (Shri  aj  Bahadur)  :

 ©
 to

 Rs lay  a  statement  on  the  Table  of  th
 Sabha  giving  the  requisite  information
 [See  Appendix  X,  annexure  No.  53.]

 डाक  ह 2  तार  घर  के  भारत

 +२०८७.  श्री  कृष्णाचार्थय  जोशी
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  हैदराबाद  राज्य  में  कितने  डाक-
 घर  सरकारी  भवनों  में  हैं  भ्र ौर  कितने  किराये
 पर  लिये  गये  भवनों  में  हैं  ;  कौर

 (ख)  किराये  पर  प्रतिवर्ष  कितनी

 राशि  व्यय  की  जाती  है  ?

 The
 Dery

 Minister  of  Communi-
 cations  (  Raj  Bahadur):  (a)  302

 iy  ta  De,
 ate

 sonra  ae  hp Department  107  Post  ces
 are  located  in  rented  bui.dings.

 (0)  A  sum  of  Rs.  35:546/9) -  is  paid
 annually  as  rent  for  the  Post  Offices  |
 im  rented  buildings.

 Rolling  Stock

 *2088.  Shri  Raghunath  5
 a

 :  Will
 the  Minister  of  Railways  be  9  to
 State

 (a)  whether  it  is  a  fact  that  orders  have
 been  placed  for  tne  supply  of  Rolling  Stocks
 with  some  firms  in  France  ;  and

 (b>  if  so,  the  details  thereof  ?

 tary
 Minister  of  Railways  and  Transport

 Shahnwar  Khas)  t  (a)  Yes.
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 (b)  A  statement  is  laid  on  the  Table  of
 abha,  (See  Appendix,  X  annexure

 No.  54].

 Katihar-Sonepur  Rail  Linc

 *2089.  Shri  L.  N.  Mishra:  Will  tlc
 Minister  of  Railways  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  proposal for  doubling  the  track  from  Katihar
 Sonepore  on  North  Eastern  Railway  is

 ae
 the  consideration  of  Government;

 an

 (b)  if  s0,  when  this  proposal  is  expected
 to  materialise  ?

 The  Parliamentary  Secretary  to  the
 Minister  of

 Eallveye
 and  Transport

 =  Shahnawar  ja  (a)  No  Sir
 ling  of  track  between  Sonepore  and

 Hajipur  only  is  under  consideration  at
 present.

 (b)  A  decision  in  regard  to  doubling  of
 the  Sonepore-Hajipur  portion  is  expected
 to  be  taken  carly  next  year.

 Bridge  over  Bhorali  River

 *2090.  Shri  K.  P.  Tripathi:  Will  the
 Minister  of  Transport  be  pleased  to  refer
 to  the  reply  given  to  starred  question  No.
 ‘1147  on  the  7  March,  3955  and  state  :

 \a)  whether  the  site  of  the  bridge  to  be
 constructed  on  the  Bhorali  river  in  Assam
 is  under  the  consideration  of  the  Centra’
 Government  ;  and

 (b)  if  so,  when  a  decision  is  likely  to  be
 taken  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  (a)  and
 (b).  The  question  of  site  for  the  bridge  will
 be  considered  after  completion  of  the  survey
 work  which  is  being  carried  out  by  the
 State  Government,

 Theft  of  Gold  Bars

 i072.  Shri  K.  P.  Sinha:  Will  the
 Minister  of  Railways  be  pleased
 refer  to  the  reply  given  to  Unstarred
 Question  No.  204  on  the  roth  March,
 I955  and  state

 (a)  whether  the  investigation  into
 the  theft  of  gold  has  since  been
 completed  ;

 (b)  if  30,  results  thereof?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (४)
 No;  not  yet.

 So  far  7  persons  have  been  arrested
 and  ents  yarueda,  Ras.  60,000  has  been  re-
 coverted.
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 were  का  सींचा  जाता

 १०७३.  श्री  रघुनाथ  सिंह  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  LEY  में  भारतीय  रेलों
 पर  जंजीर  खींचने  के  कितने  मामले  हुए  ;

 (ख)  कितने  मामलों  में  प्राविधियों
 को  गिरफ्तार  किया  गया  ;

 (ग)  कितने  लोगों  पर  मुकदमें  चलाये
 गये  ;  और

 (घ)  कितने  मामलों  में  जंजीर  खींचने
 वालों  का  पता  नहीं  चला  ?

 रेलवे  तथा  परिवहन  उपमंत्री

 झजगेश्न)  :  (क)  ४०,३७५

 (ख)  ५११

 (ग)  ५०८

 (घ)  २२,४८४

 Dual  Purpose  Cattle

 1074.  Shri  V.B.  Gandhi:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  it  is  a  fact
 that  Government

 Prpose
 s¢  to  launch  a

 propreaneae
 ne  of  ४09  dual  purpose

 cattle,  suitable  both  for  draught  as  well
 as  milk  yielding  purposes  ?

 The  Minister  of  Food  and  Agricul
 ture  (Shri  A.  2.

 aa
 :  Cattle  breeding

 work  is  done  by  State  Governments,
 who  are  primarily  responsible  for  it.  The
 Central  Government  had  Isid  an
 all  India  Breeding  Policy  in  which  the
 necessrity  of  developing  the  milk
 duction  of

 draught
 cattle  without  affecting their  capacity  for  work  has  been  duly

 emphasised.  The  State  Governments

 cereed
 to  implement  this  programme

 sent  tral  Government
 as  such

 ‘
 has

 be or  programme  for  the
 breeding  of  dual  punpose  cattle.

 Kudsu  Plant

 ‘1075.  Shri  V.B.  Gandhi:  Will  the
 Minister  of  Food  Agriculture
 pleased  to  state

 of  a  Japanese  plant  called  “a  Kudzu  ”
 which  yields  good  nutritive  fodder
 for  csttle  and  in
 fa  grows  in  tracts  of  extremely
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 (b)  if  so,  whether  any  experiments

 =
 being  conducted  on  this  plant  ;

 an

 (c)  the  steps  Government  propose
 to  take  to  secure  its  extensive  cultivation
 in  this  country  ?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.P.  Jain):  (a)  Yeo.

 b  and  (८),
 Ants

 riments  carried  out
 at  the  Indian  cultural  Research  Ins-
 titute  have  indicated  that  Kudzu  vine  can
 be  successfully  propagated  by  planting
 Kudzu  crowns  from  December  to  Feb-
 ruary.  The  potentialities  of  Kudzu  vine
 were  also  ascertained  by  extensive  trials
 at  73  other  centres.  The  results  have
 been  brought  to  the  notice  of  all  the

 ome  aoe  omens  ane
 were  also  published

 in  In  rming  (January  955  issue).
 The  Community  Project  Adeuboitration
 have  also  recommended  to  the  Develop-
 ment  Commissioners  to  conduct  trials
 with  Kudzu  vine  in  Project  Areas  the
 climatic  conditions  of  which  are  suitable

 |  proerh
 of  the  plant.  Crowns  are

 supplied  by  the  Indian  Agricultural  Re-
 search  Institute.

 Preservation  of  Potatoes

 ‘107,  Shri  N.B.  Chowdhury:  Will
 the  Sinister  of  Food  and  Agriculture
 be  pleased  to  state  :

 tho?
 whether  it  is  a  fact  that  a  me-

 been  evolved  by  the  Agricul-
 tural  Research  Institute  for  the  preser
 vation  of  toes  in  rural  areas  without

 jw
 use  of  power  or  cold  storage  houses;

 (b)  if  80,  the  details  thereof  ?

 The  Minister  of  Food  and
 gine ture  (Shri  A.P.  Jain):  (a)  and

 Ce)
 state-

 ment  is  attached  (See  Ap
 ure  No.  55.)

 passenger  Amenities

 x07.
 Thakur  Jugal  Kishore  Sinha

 Will  the  Minister  of  Railways  be
 pleased  to  lay  a  statement  on  the  Table

 ciples,  which  govern “he
 ‘grant

 off  the ples  ing
 govern  the  grant
 amentitie  on  railway

 stations ;—
 (i)  waiting  rooms  (their  size  and

 dimensi  on
 (i)  platform  benches
 (ti)  water-taps,  wells  and  hand-

 &
 platform  levels;

 vii)  bath  rooms  on  platforms;  and
 vill)  furniture  of  the  waiting

 rooms  ?



 4075  Written  Answers

 broad  principles  that  govern  the  provision
 of  amenities  are  indicated  below.  These
 are  regarded  as  general  guides.

 (i)  (a)  At  the  small  stations  waiting
 ties  may  be  provided  for  67  per  cent

 of  the  maximum  number  o
 poncte  abd dealt  with  at  any  one  time  (exch

 Mela  Traffic);

 (b)  #  the  large  stations  waiting  faci-
 lities  may  be  provided  for  45  per  cent  of
 the  maximum  number  of  passengers  dealt
 with  at  any  one  time  (excluding  Mela
 Traffic).  The  minimum  floor  area  per
 passenger  catered  for  in  waitil  halls
 (calculated  as  in  (a)  and  (b)  above)  is  35
 square  feet

 (ii)  20  seats  per  700  passengers  calcu-
 lated  as  in  (a)-and  (b)  above.

 (iii)  The  number  of  taps  per  hundred
 rs  for  drinking  water  only,  cal-

 culated  as  in  (a)  and
 e.

 above,  may  not
 be  less  than  two.  the  number
 of  taps  provided  is  more  than  two,  one  of
 the  taps  is  reserved  for  women.

 Where  possible  drinking  water  is
 supplied

 —
 by  the  provision

 ydrants.  Simultaneously,  ‘Gharas”
 mounted  on  wheeled  barrows  are  used  for
 supplying  water  to  passengers  in  the
 compartments.  The  number  of  barrows
 depend  upon  the  climatic  conditions

 (iv)  Broad
 Gat

 .  The  ultimate  target
 is  to  provide  level  platforms  at  all
 important  main  line  stations,  medium
 level  platforms  at  less  important  main  line
 stations  and  rail  level  at  unimportant  road
 side  main  line  stations

 Metre  Gauge.  Medium  level  at  all
 main  line  stations,  where

 high
 level  cannot

 ‘or be  justified  Rail  level  as  fe  road  Gauge

 Branch  lines  Broad  Gauge  and  Metre
 Gauge

 As  for  main  line  with  the  substitution
 of  medium  for  high.

 (v)  The  number  of  latrine  seats  per
 00  passengers,  calculated  as  in  (a)  and
 (b)  above,  may  not  be  less  than  four.

 Water-borne  sanitation  is  provided
 wherever  this  is  practicable.  Where  no
 water-borne  sanitation  is  available  one
 sweeper  is  allotted  to  8  seats,

 (vi)  At  the  larger  stations,  urinals  may
 be  provided  at  the  platforms  at  the  rate
 of  one  unit  per  ०  waiting  passengers.

 (vii)  At  junctions  or  terminal  stations
 where  running  water  is  available,

 ents  may  be  provided  on  the
 basis  of  one  shower  for  every  200  waiting
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 98882  77  78,  as  calvulated  in  (a)  and  (b)
 abo.e.  Warn  ie  number  of  showers
 caceeds  two,  one  third  of  the  number  may
 be  provided  with  doors  and  reserved  for
 women

 (viii)  This  depends  upon  the  size  of
 the  waiting  rooms.

 Development  of  Railway  Station

 1078,  Shri  Kamath:  Will  the
 Minister  of  Railways  be  pleased  to  state:

 (a)  whether  Karakbel,  Bohani  and
 Bagra-Tawa  Railway  Stations  on  the
 Central  Railway  have  been  included
 for  improvement  and  expansion  during
 the  First  Five  Year  Plan  period;

 (b)  if  so,  the  main  features  of  their
 improvement  and  expansion  plan;  and

 (c)  what  are  the
 prospec:

 for  them
 during  ive  Year  Plan?

 The  Deputy  Minister  Railwa
 and  Transport  te)
 Yes,  Sir.

 (b)  The  main  features  of
 Sprovemen and  expansion  were  paving  rms

 provisions  of  III  Class  Waiting  Halt
 es  latrines,  and  improved  water  supply
 arrangements.

 (०)  Further  improvements  are  under
 examination,

 Post  office  at  Semriharchand

 7०११  Shri  Kamath:  Will  the  Mimister
 of  Communications  be  pleased  to
 statte  :

 (a)  whether  Government  propos
 2

 Spm  8  000
 open  a  t  office  at  Semriharchand

 i)  in  Sohabpur  tehsil  of
 Hoshangabad  District  (Madhya  Pradesh);

 (b)  if  so,  when  ;  and
 (c)  if  not,  the  reasons  therefor  ?

 The  D
 है!  Sa

 Minister  Commu-
 nications  (  Raj  Bahadur)  :  (a)  There

 Poller  |
 already  a  Branch  Post  Office  at  Semri-

 harchand.  in  Hoshangabad  District.
 (b)  and  (c)  Do  not  arise.

 Road  Accidents

 ibhuti  Mishra  : 1080,
 {  on  Raghunath  Singh  :

 Wil)  the  Minister  of  Transport  be
 pleased  to  state

 (a)  the  total  number  of  road  acci-
 dents  in  7954  and  r955  (upto  June  I9$5)
 State-wise  ;

 (b)  the  number  of  fatal  cases,  State-
 wise?
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 and  'T  “J  Alagesan)  fa) ransport  7
 and  (b)  .

 statement  giving
 the  available

 information  is  attach  [See  Appendix
 X,  annexure  No.  56

 Wheat

 ‘1081.  Shri  K.  P.  Sinha  :  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  the  total  quantity  of  imported wheat  in  Government  Stock  at  present  ;

 (b)  the  total  quantity  of  imported
 =

 sold  during  the  year  I9§4-$5  ;

 (c)  the  total  quantity  of  what
 a chased  by  Government  direct  from  ]

 markets  during  the  above  period  ?

 Minister  of  Food  and  Agricul-
 ture  (Shri;A.  P.

 im
 (a)  2.8  lakhs  tons  in

 tral  Reserve  Depots  on  4th  September,
 7955

 (b)  §.9  lakh  tons  from  Central  Sales
 ts.

 (९)  03  lakh  tons.

 Employment  of  “Women

 1083,  Shri  [brahim  :  Will  the  Minister
 of  Labour  be  pleased  to  refer  to
 the  statement  laid  on  the  Table  of  the
 House  in  reply  to  Starred  Question
 No.  886  on  the  r4th  March,  7955  and
 State  the  percentage  of  women
 secured  employment  1954  through
 the  iopomen

 Exchanges  out  of

 fe  *
 0  applied  for  jobs  through

 em
 The  Minister  of  Labour  (Shri

 Khandubhal  Desai):  14.9  per  cent.

 Milk  Production

 ‘1083.  Shri  [brahim  :  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state

 (a)  the  total  estimated  output  of
 milk  in  the  years  r950  and  .954  in  India
 separately  ;  and

 (b)  the  per  capita  consumption  in  India
 in  these  years,  ?

 m  P

 The  Minister  of  Food  and
 ture  (Shri  A.  P.  Jain):(a)  and

 a The
 required  ee

 is  not
 aval

 le
 in  res  the  years  3950  and  r954
 But  qe.  eetinased  production  of  milk
 I9SI  was  4  78  lakh  maund  and  the

 per  capita  bf  y  consumption  was  4.7
 OZ.
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 काउंट  एजेंसियां

 १०८४.  भी  भक्त  बान  क्या  रेले.
 मंत्री  १२  प्रप्रैल,  १६५५  को  दिये  गये  तारों-

 कित  प्रदान  संख्या  २१६१  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  तब  से  किन  स्थानों  पर  नई
 ग्रांट  एजेन्सियों  खोली  गई  हैं  ;  कौर

 (ख़)  तब  से  किन  नये  स्थानों  को

 सूची  में  सम्मिलित  किया  गया  है  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (भरी
 अलभेदान] :  (क)  तथा  (ख)  मां)  गई

 सूचना  का  विवरण  साथ  नत्थी  है।  [तैलीय
 परिशिष्ट  १०,  अनुबन्ध  संख्या  ५७].

 Hindi  Telegrams

 1085.  Shri  Gidwani:  Will  the  Mi  nister
 of  Communications  be  pleased  to
 state  :

 (a)  the  number  of  telegrams  re-
 ceived  in  script  by  the  tele-
 graph  offices  during  ‘1954-55  ;

 (b)  the  income  from  these  telegrams
 during  1954-55 5  and

 (९)  the  amount  spent  on  transmission
 and  delivery  of  these  telegrams  during
 the  same  period  ?

 The  ty  Minister  of  Commu-
 nications >  (a hri  Raj  Bahadur):  (a)  45,5102

 (b)
 and,  ©.  ane

 income  from  these
 telegrams  né  amount  spent  on  trans-
 mission  and  delivery  of  these  telegrams
 during  the  year  195

 bey
 cannot  be  calculated

 as  such  statistical  data  are  not  maintained
 in  the  P.  &  T.  Department.

 are  जतिन  टेलीफोन

 १०८६.  ली  कृुषावाचार्य  लोगो  :  क्या

 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हैदराबाद  राज्य  में  कितने  सावे -

 जनक  टेलीफोन  और  टेलीफोन  एक्सचेंज
 है.  शौर

 (  ख)  १६५५-५६  में  कितने  कौर  नये

 खोले  जायेंगे  ?
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 संचार  उपमंत्री  (थी  राज  बहादुर)  :

 (क)  ३०-६-५५  को  ६३  शाम  टेलीफोन

 घर  बौर  २१  टेलीफोन  केन्द्र  थे  ।

 (ख)  १६५५-५६  में  १७  झाम  टेलीफोन
 घर  और  ६  टेलीफोन  केन्द्र,  तथा

 १६५६-५७  में  लगभग  २०  अम  टेली-

 फोन  घर  व  ५  टेलीफोन  केन्द्र  खोले  जाने

 की  सम्भावना  है  |

 माल  डलियों  की  कसी

 १०८७.  थी  प्लनिदद्ध  सिह  क्‍या
 जिले  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि

 पूर्वी  रेलवे  के  पर्सा  रोड  स्टेशन  पर  माल

 डिब्बों  के  उपलब्ध  न  होने  के  कारण  श्राम
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 (ख)  व्यापारियों  द्वारा  की  गई  मांग
 के  किस  अनुपात  में  उन्हें  डिब्बे  दिये  गये  ;

 (ग)  स्थिति  को  सुधारने  के  लिये
 किस  प्रकार  का  प्रबन्ध  किया  गया  है  या
 किये  जाने  का  विचार  है  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (थनी
 अलगे हन)  :  (क)  शायद  मतलब  पूर्वोतर
 रेलवे  के  पूसा  रोड  स्टीवन  से  है  क्योंकि  पूर्व
 रेलवे  में  इस  नाम  का  कोई  स्टेशन  नहीं  है
 इस  स्टेशन  पर  बाहर  भेजने  के  लिये  जो  श्राम
 जाते  हैं  उन्हें  जल्द  भेजने  का  प्रबन्ध  किया
 जाता  है  |

 (ख)  २-७-५५  से  १८-८-५५  के  बीच

 पूसा  रोड  स्टेशन  से  झाम  भेजने  के  लिये  जो
 डिब्बे  मांगें  कौर  दिये  गये  उन  का  विवरण

 शीघ्र  नहीं  भेजे  जा  सकते  ;  इस  प्रकार  है  —

 मांगे  गये  डिब्बों  =  दिये  गये  डिब्बों.  रह  की  गयी  रजिस्टर  में  दर्ज
 की  संख्या  की  संख्या  ई.  मांगें  जो  पूरी

 नहीं  की  जा
 सकी  ।

 माल  गाड़ी  की

 दर  पर  ५९  4s  t  कोई  नही
 सवारी  पार्सल  गाड़ी
 की  दर  पर  (पार्सल
 या  सवारी  गाड़ी  से  ¥
 से  जाने  के  लिए)  २६४  २७८  22  (१८-८-५४  को

 दर्ज  की  गयीं)

 (ग)  सवाल  नहीं  उठता  |

 Railway  School

 1088,  Shri  Sanganna:  Will  the
 Minister  of  Railways  pleased
 refer  to  the  reply  given  to  Unstarred
 Question  No.  253  on  the  8th  August,
 I955  and  state

 (a)  whether  the  Railway  School
 Rayagada  on  the  South  Eastern  Railway
 is  mn  to  public  other  than  Railway
 employees  ;

 (b)  whether  the  Government  of  Orissa
 has  any  supervisory  control  over  the
 educational  aspect  of  this  school  ;  and

 at

 (c)  if  not,  the  reasons  thereof  ?

 The  Deputy  Minister
 and  Transport  (Shri  Alagesan)  ;  (a)  Yes,
 Sir,  to  the  extent  tion  is
 available  after

 poecting way  employees’  chil

 (b)  The  school  is  periodically  inspected
 by  the  Inspector  of  Schools,  Orissa,  whose

 approval  is
 necessary  for

 ie
 courses  of

 study  detailed  =  curriculum  of
 various  classes  of  the  school  the

 (c)  Does  not  arise.
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 Delay  in  Transport  of  Goods

 7०89.  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  com-
 plaints  have  been  made  to  the  Railway
 Authorities  that  undue  delay  occurs
 in  the  transit  of  goods  and
 consignments  in  the  districts  of  Rene:
 Pores

 Samastipore  and  Banaras  on  the
 th  Eastern  Railway  ;  and

 (b)  if  so,  the  main  reasons  for  such
 delays  ?

 Tran  (Shri  Al  ‘  )  :  (a) sport  agesan):  (a
 yee  complaints  regarding  undue  delay
 in  transit  of  consignments  on  Son

 creer  i
 and  Banaras  Districts  the North  Eastern  Railway  have  been  received

 by  the  Railway.
 (0)  Inadequacy  of  necessary  railway

 facilities  at  certain  terminal  stations  and
 marshalling  yards  and  at  re-packing  stations
 (in  the  case  of  traffic  in  ‘smalls’)  to  cope
 with  the  heavy  pressure  of  traffic  is  mainly
 the  cause  of  the  slowing  down  of  movements.
 There  is  also  shortage  of  locomotives.
 Consistent  with  the  राधा  and  means’
 position  ,  steps  continue  to  be  taken  to
 augment  the  capacity  and  improve  the
 operation.

 Railway  Employees

 Shri  s.  L.  Sakeena  :
 ‘Togo.  4  Shri  Waghmare  :

 Will  the  Minister  of  Railways  be
 pleased  to  state

 a)  whether  it  is  a  fact  that  the  Eastern
 Railway  has  posted  Observers  at  Darsana
 Railway  Station  in  stan,  in
 connection  with  tue

 ieee  tenes
 of  Rolling

 Stock  between  Bi

 (b)  if  so,  the  rate  of  allowances  paid
 to  these  Observers  for  their  posting  in
 a  foreign  territory  ?

 Deputy  Minister  of  Railways

 aw
 Transport  (Shri  Alagesan)  :  (a)  Yes,

 ir
 (b)  The  matter  is  under  consideration

 At  present  she  oe
 and  allowances  as

 admissible  in  I  are  being  paid

 Platforms  on  the  Central  Railway

 ‘Toor.  Shri  H.  G.  Vaishnav:  Will
 the  Minister  of  Railways  be  pleased  to
 state  :

 (a)  the  number  of  railway  stations
 Manmad-Secunderabad  Sec-

 tion  of  the  Central  Railway  where  un-
 covered  platforms  exist  ;

 22  SEPTEMBER  9655  Written  Answers  5082

 (b)  the  number  oui  of  them  =  which
 are  the  District  Headquarters

 (c)  whether  there  is  any  proposal
 to  have  covered  platforms  at  these
 Stations  ;  and

 (ad)  if  80,  when  ?
 The  Deputy  Minister  of  Railwa:

 and  Transport  (Shri  Alagesan)
 @

 Four
 important  Stations  urnea,
 Nanded,  Mudkhed  and  Nizamabad
 do  not  have  covered  platforms.

 (0)  Two  Stations  viz.
 and  Nanded.

 (c)  Yes,  Sir.

 (d)  At  one  station  the  work  is  expected
 to  be  completed  during  the  current  financial

 While,  on  the  other  the  work  is
 ly  to  be  sanctioned  and  completed

 during  1956-57

 Nizamabad

 Railway  Employees

 i092.  Chaudhri  Mohammed  Shafice  :
 Will  the  Minister  of  Railways  be  pleased
 to  state  :

 (a)  the  number  of  interviews  —_grant-
 ed  by  his  Ministry  to  the  Advisory
 Committee  of  the  Ticket  Checking
 Staff  since  the  rst  January,  1955,

 (b)  if  the  reply  to  part  (a)  above
 be  in  the  affirmative,  the  names  of  the
 places  and  dates  when  these  interviews
 were  held  ;  and

 (c)  if  no  interview  was  granted  the
 reasons  therefor

 (b)  Does  not  arise.

 No_  intervi  was
 B seed

 to  the
 Mon  ‘Committee  of  the

 Ticker Staff,  sectional  are  not
 recognised  by  Government

 Baquiry  Office

 I  Shri  N.  B.  Chowdhury:  Wil
 Minister  of  Railways  be  pleased

 (a)  whether  there  is  any
 Rare Enquiry  Office  at  harag-

 pur  Railway  Junction;  and

 me)
 if  so,  when  it  will  start  func-
 ?

 Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan).:(a)  Yes.

 (b)  In  about  two  months.
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 Credit  Facilities
 r094.  Shri  Deogam:  Will  the

 Minister  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  at  any
 time  between  7949  and  3955  the  following
 firms  or  companies  were  or  are  having
 Credit  Note  faciliry  for  payment  of  Rail-
 way  freights  cither  at  Sealdah  or  Howrah
 or  Shalimar  Ramkristopore  :—

 (i)  M/s.  G.  0.  Daga&  Co.  8,  Can-
 ning  Street,  Calcutta;

 (ii)  M/s.  Kesoram  Cotton  Mills  Ltd.,
 RoalExchange  Place,  Calcutta  ;
 (iii)  M/s.  Jhajharia  Trading  Co.,  Ltd.,

 ‘14,  Netaji  Subhas  Road,  Calcutta;  and

 (iv)  M/s.  Howrah  Flour  Mills  Ltd.,
 Ramkristopore,  Howrah  ;

 9)  the  amount  of  securit  deposit-
 ed  ®  each  of  them  for  avalos  of  this
 facility

 (c)  whether  uny  of  the  above  com-
 panies  ever  drew  Credit  Notes  in  excess
 of  their  security  deposits  ;

 (d)  whether  the  Credit  Note  facility
 was  withdrawn  from  any  of  them  ;

 (e)  if  so,  the  name  of  the  firm,  the
 date  of  withdrawal  and  the  reason  thereof;
 and

 (f  whether  the  security  which  was
 deposited  covered  the  amount  of  Cre-
 dit  Notes  issued  by  the  party  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alageean)  :  (a)  Yes.

 Amount
 of  security

 Rs.
 (७)  i)  M/s.  G.  D.  Dage  &

 Co,  पु  45500
 (ii)  M/s.  Kesoram

 Cotton  Mills  Ltd.  .  $0,000
 since  redu-
 ed  to
 Rs.  ‘17,000,

 (iii)  M/s.  Jhajhari.
 Trading  Co.  Ltd.  8,000

 (iv)  Mis,  Howrah  Flour
 Mills  Ltd.  4,000

 ‘3
 Yes.

 (d)  Yes.
 (०)

 Name  Date  of  Reasons  for  withdrawal
 of  the  with-
 firm  drawal

 I  2  3

 by
 G.  Not  read-  As a  ch

 ope  pad
 A  poe

 ily  available  by  the  im
 dues  on  Credit
 Note  was  dis-

 inspite  of  repea-
 ted  demands
 the  dues  were
 not  liquidated.
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 I  2  3
 जगं  Jha-  Not  readily There  were  heavy
 jharia  available  dues  against

 aa
 the  firm  on

 Co,  Credit  Note
 Bills  which  they
 were  asked  6
 liquidate.  At
 the  seme  time

 an  tional
 security  com-
 mensurate  with
 their  traffic
 transactions  was
 demanded  from
 them.  They,
 however,  failed
 to  pay  the  out-
 standing  duse
 and  to  deposit
 the  additional
 security.

 (f)  Yes,  except  in  res
 ae

 of  two  firms
 referred  to  in  reply  to  part  (९)  of  the  question.

 Iron  Ores
 r09§.  ShriDeogam:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state  :
 (a)  the  names  of  mine-owners  whose

 iron  ores  were  despatched  from  Badampahar
 and  Kuldiha  stations  to  Kiddarpore  Docks;
 and

 (9)  the  quantity  of  iron  ores  des-
 patched  by  each  of  them  separately
 during  the  periods  from  ‘1-1-1953  to

 *3-1953,  from  r-4-953,  to  3I-I2-I953-
 rom  I-I-I9§4  to  3I-I2-34954  and  from

 I-I-I955  tO  30-6-I955  ?
 The  Deputy  Minister  of  Railways

 and  Transport  (Shri  Alagesan)  :
 (a)

 ®
 M/s.  H.  N.  Thakur  &  Sons  Ltd.,

 84,  Ezra  Street,  Calcutta,  and

 (ii)  Shri  Gajanand  Padia,  743/4/t.
 Cotton  Street,  Calcutta.

 _(b)  This  information  separately  for  cach
 mine-owners  is  not  available,  However,
 figures  of  actual  number  of

 =
 loaded

 with  ore  to  K.  P.  Docks  from  Badampahar
 and  Kuldiha  stations  during  the  period
 from  I-3-§3  to  (31-3-53,,  from  I-4-53  to
 3]-32-§3,  from  T-3-54  to  34-r2-54,  and
 from  I-I-§§  to  30-6-s55,  are  furnished
 below  :

 Loading  in  terms  ef

 payment  of

 Periods  wagons  ores  from
 Badam-  Kuldiha

 pahar
 I-I-§3  tO  3I-3-s3  a  1150,
 I-4-§3  tO  3I-22-53  Bar  2863
 I-I+§4  30  3I-I2-54  222I  goz
 WnTs$5  to  +30-6-5 32839

 Bullock  Cart
 r096.  Shri  Kajrolkar  :  Willthe  Minis

 ter  of  Transport  be  pleased  to  stote
 whether  there  is  a  proporr!  under  con-
 sideration  to

 pay
 a  subsidy  to  bullock-

 cart  owners  who  use  pneumatic  tyres  for
 the  wheels  of  their  vehicles  ?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  A
 suggestion  was  made  at  a  recent  conference
 of  State  Transport  Commissioners  and
 Controllers  that  a  subsidy  of  Rs.  °25
 to  Rs,  25  crores  might  be  given  by
 Government  for  popularising  pneumatic-
 tyred  bullock  carts.  This  suggestion  has
 not  yet  been  censidered  by  the  Government
 of  India.

 Contributory  Health  Service  Scheme

 (1097.  Dr.  Rama  Rao:  Will  the
 Minister  of  Health  be  pleased  to  lay  on  the
 Table  of  the  House  a  statement  show  ing  :

 (a)  the  rent  paid  by  Government
 for  the  building  occupied  by  the  Con-
 tributory  Health  Service  Dispensary
 in  Karolbagh  (near  Prahlad  Market)  ;

 (b)  the  rent  of  “pb  type  Govern-
 ment  quarters  near  about  :  .

 (९)  the  extent  of  accommodation
 available  in  the  present  dispensary  as
 compared  to  a  o  “p”  type  flat  ;

 (d)  whether  Government  have  re-
 ceived  any  complaint  abcut  the  inade-
 quacy  of  accommodation  resultirg  in
 overcrowding  :

 (e)  the  average  number  of  patients
 who  attended  §  this  dispensary  dailv
 during  the  period  from  the  rst  January
 79§<  to  the  3oth  June  i955  :  and

 (f)  the  number  of  medical  personel
 and  other  assistants  employed  in  this
 dispensary  ?

 The  Minister  of  Health  (Rajkumari Amrit  Kaur):  (a)  Rs.  450  p.m.  inclusive
 of  House  tax  and  ground  rent  as  fixed
 by  the  Estate  Office  in  consultation  with
 the  Central  Public  Works  Department.

 &
 {b)  The  standard  rent  of  a  “D”  type overnment  quatter  in  Karolbagh  is Rs.  69/-  p.m.  under  Fundamantal  Rules

 43-A  when  allotted  to  entitled  Government
 servants,  Rs.  179/-  under  Fundamental
 Rule  4

 58
 ifallot

 hi il
 -entitled  Govern-

 ment  Servants  an  209/4/-  under
 Fundamental  Rule  4§-B.  if  allotted  to
 private  individuals.

 (¢)  The  accommodation  in  tie  Con-
 tributory  Health  Service  Dispensary,
 Karolbagh,  located  in

 sais
 3.  estern

 Extension  Area,  consists  of  one  spacious hall.  two  rooms,  a  kitchen,  a  bath  room,
 and  one  store  room  besides  a  courtyard, on  the  ground  floor,  two  rooms  on  the
 first  floor  and  one  stote  room  underground.
 comprising  a  total  area  of  2

 26
 sq.  fr.

 In  a  “D”  type  quarter  in  Karolbagh
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 the  accommodation  consists  of  three  rooms
 one  store  room  two  bath  rooms,  one  kitchen
 and  one  servant's  room  (outhouse),
 comprising  a  total  area  of  4204  sq.  Fr.

 (d)  No.

 (ce)  The  daily  average  nuniber  of
 patients  who  attended  the  dispensary
 during  the  period  in  question  was  724.

 (f)  The  following  medical  officers  and
 auxiliary  staff  are  employed  in  the  dis-
 pensary  :—

 (1)  Assistant  Surgeons,  Grade  I  (Men)  3
 (2)  Assistant

 Sa
 sig

 Grade
 tT.

 omen  I
 (3)  Compounders  4
 (4)  Dresser  ड़  I
 (Ss  Nursing  Orderlies  2
 (6)  Female  Attendant  I
 ic]  Peons  2
 (8)  Clerks.  -  2
 (9)  Sweepers  2

 ह द {t0)  Chewkidar

 Catering

 2098,
 Thakur  Je ual

 Kishore  Sinha:
 Will  the  Minister  Iways  be  pleased
 to  state  :

 (a)  the  number  of  employees.  of  the
 different  Rail  caterers  who  are  likely
 to  be  affected  by  the  change  over  to
 Departmental  Catering  ;  and

 (b)  whether  the  employees  so  affect-
 ed  will  be  automatically  absorbed  in
 the  Department  catering  establishment  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :
 (a)  About  ‘1,026  on  the  Northern,  North-
 Eastern,  Central  and  Western  Railways
 on  which  Departmental  Catering  is  being
 introduced  for  the  firsttime.  This  number
 includes  vendors  also.

 (b)  Efforts  will  be  made  to  absorb  as
 many  of  these  employees  ae  feasible.

 Air-Conditioned  Coaches

 1099.  Thakur
 Jugal

 Kishore  Sinha:
 Will  the  Minister  of  Railways  be  pleas-
 ed  to  state  :

 (a)  whether  it  is  a  fact  that  the  tem-
 perature  in  the  air-conditioned  coaches
 is  sometimes  conditioned  in  such  a  manner
 that  sometimes  the  passengers  feel  cold
 and  stand  in  need  of  warm  clothes  ;  and

 (b)  whether  there  are  instructions
 for  the  adjustment  of  temperature  to
 suit  the  convenience  of  passengers  from
 time  to  time  ?

 The  Deputy  Minister  of
 nate

 1 and  Traneport  (Shri  Alagesan):
 ©: temperature  range  which  is  wor  to

 the  Broad  Gauge  fully  sir-condtioned
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 coaches  is  72-75-78.°F,  depending  upon
 ambient  pei  el  These  figures  eve
 been  obtained  to  meet  average.  requirements To  meet  the  needs  of  some  passengers,
 however,  who  may  feel  cold,  particularly

 ‘at  night,  bed  linen  includes  blankets.

 (b)  As  the  control  panel  in  the  hands
 of  the  attendant  provides  single  control  for
 the  entire  coach,  ranges  of  temperatures
 mentioned  above  are  maintained  through-
 out  the  coach,  It  is  impracticable  to  adjust
 temperatures  to  suit  inividual  reactions.

 Telco

 rz00,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state  :

 (a)  the  number  of  foreign  expert
 employed  in  TELCO  at  present;  and

 (b)  the  system  of  their  employment
 ie.  whether  on  contract  or  salary
 basis?

 The  Deputy  Minister  of  Railwa
 and  Transport  (Shri  Alagesan)  :
 (a)  35  Foreign  experts  are  at  present
 employed,  of  which  है  are  against  Locomo-
 tive  &  Boiler  Project  and  27  against  Auto-
 mobile  Project.

 (b)  On  salary  basis.

 छपरा  रेलवे  स्टीवन

 ११०१.  श्री  एम०  एन०  सिंह  :  क्‍या
 रेले  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पूर्वोत्तर  रेलवे  के  छपरा  रेलवे
 स्टेशन  के  प्लेटफार्म  पर  कितने  पानी  के  नल

 हैं  और  पानी  ठंडा  करने  के  यंत्र  हैं,  धौर

 इस  वर्ष  ग्रीष्म  काल  में  उन  में  से  कितने
 नल  और  यंत्र  बिगड़े  थे  :  प्रौढ़

 (ख)  उन  की  मरम्मत  के  लिये  क्‍या
 कार्यवाही  की  गई  है  ?

 लबे  तथा  परिवहन  उपमंत्री  (श्री

 झलगेदान)  (क)
 नल  शौर  जल  बिगड़े  20
 शिक्षकों  की  नल  और  जल-

 संख्या  शिक्षकों  की
 संख्या

 बानी  के  नल  २२  अलग-लग  तारीखों  में
 पांच  से

 Yo  तक
 जल  दीपक  a7  g

 २२-४-५५  से  PPC eu. s
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 (@)  पानी  के  नल  उसी  समय  गैस

 कर  दिये  गये  ।  लेकिन  जल  शीतक  की  मरम्मत
 न  की  जा  सकी  क्योंकि  ज़रूरी  पुर्जे  जल्द
 न  मिल  सके  ।  बाद  में  एक  दूसरा  जल  शीतक
 मिला  जो  १५-७-५५  से  उस  की  जगह  पर

 लगा  दिया  गया  ।

 यात्रियों  को  सुविधायें

 ११०२.  थी  एम०  एन०  सिह  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  पूर्वोत्तर  रेलवे  के  छपरा  और

 सोनपुर  स्टेशनों  पर  कितने  लंम्पमैन  हैं  ;

 (ख)  एक  आदमी  कितने  लैम्पों  की

 देख-भाल  कर  सकता  है  ;  शौर

 (ग)  इन  स्टेशनों  पर  कितने  सिगनल

 लैम्प  हैं  ?

 ्य  तथा  परिवहन  उपमंत्री  (श्री

 अलमे हाम)  :  (क)  छपरा--

 सोनपुर--

 (ख)  प्रति  स्टेशन  पर  प्रो-जाने  वाली

 गाड़ियों  की  संख्या,  यादे  की  बनाया,  सिगनलों
 की  स्थिति  इरादी  बातों  को  देखते  हुए  एक
 आदमी  २५  से  ले  कर  vo  लैम्पों  की  देख-

 भाल  कर  सकता  है  |  इस  में  सिगनल,  प्लेट-

 फार्म,  आफ़िस  शौर  दूसरी  जगहों  में  जलने

 वाले  सभी  लैम्प  शामिल  हैं  ।

 (ग)  छपरा--

 सोनपुर--

 छपरा  स्टेशन  पर  रेलवे  ६. ३

 ११०३.  शी  एम०  एन०  सिह  :  क्या

 रेले  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पूर्वोत्तर  रेलवे  के  छपरा  रेलवे
 जंकशन  की  साईडिंग  के  दौड  के  नीचे  कितने

 माल  डिब्बे  ा  सकते  हैं  ;  ौर

 (ख)  छपरा  स्टेशन  पर  प्रति  दित  कितने

 माल  डिब्बों  का  ड्रांसशिपमेंट  होता  है  ?
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 रेलवे  तथा  परिवहन  उपमंत्री  (भरी

 झल गे दान)  :  (क)  १६

 (@)  लगभग  ३८

 Rallway  Grain  Shop

 rr04.  Shri  Raghunath  Singh  :  Will
 the  Minister  of  Railways  4  Pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Railway
 grain  shops  are  not  serving  any  useful
 Purpose  ;  and

 (b)  if  so,  whether  there  is  any  pro-
 posal  to  close  them  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  (a)  and
 (b).  The  Railway  grainshops  now  have
 limited  usefulness  as  the  number  of  Staff
 using  them  is  progressively  diminshing.
 Because  of  thie  and  the  recommendations
 of  the  Railway  Corruption  Enquiry
 Committee  and  the  Public  Accounts
 Committee,  they  are  being  gradually
 closed  down.

 Delhi-Agra  Road

 a
 rx05.  Shri  Krishanacharya  Joshi: Will  the  Minister  of  Transport  be

 pleased  to  state:
 (a)  whether  there  is  a  proposal  to

 double  the  existing  road  con  Delhi
 to  Agra;  and

 (b)  if  so,  the  estimated  cost  of  the
 Proposed  work  ?

 and  T:
 =

 (  Shri  Alegeaa’)  a] ransport  :
 (a)  Widening  of  this  road  is  already  in
 Progress.

 (b)  The  estimated  cost  of  widening is  about  Rs.  rr0  lakhs.
 “™

 Rolling  Stock
 ‘1106,  Shri  A,  N.  Vidyalanker  :

 amen
 Minister  of  Railways  be  pleased

 (a)  the  number  of  coach  and  wagons
 frames;

 (i)  put  to  use,
 (ii)  imported,  and
 (iii)  manufactured  in  India

 in  the  years  2  7  7954  and
 respectively,

 952,  953,  7954  I955

 0)  whether  it  possibili- ona  being
 it  is  a  fact

 —  possibili
 bea  meet  all the  Railways  requirements  of  under
 frames  from  India,  and  industrialists are  being  invited  to  sct  up  new  plants
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 rel
 h  whether  it  is  also  a  fact  that  the

 CO  have  since  closed  this  line
 of  manufacture;  and

 (d)  if  eo,  the  reason  therefor?

 or  Deputy
 “  "८  पु

 of  Railways
 ransport  Shri  Alagesan  on (a)  A  statement  givi

 a,  ln
 informa:

 coachi  is  attach- ng
 a  [See  Appendix  X,  annex-
 ure  No.  58.  ]  Wagons  are  ordered  and
 received  complete  with  underframes.

 (b)  Yes.

 2
 It  is  learnt  that  the  firm

 to  close  the  line  of  manufacture  0 Panter:
 frames.

 (d)  Perhaps  the  firm  found  that  other

 eo
 of  manufacture  would  be  more  pro-

 table.

 Water  Supply  Schemes

 ‘1107.  Shrimati
 rao

 +  Will  the
 Minister  of  Health  ee  —

 to  state
 the  amount  ent  80  out  of  —  the
 funds  assigned  in  the  First  Five  Year
 Plan  for  constructirg  wells  and  tube-
 wells  for  augmentin,  the  water-supply
 position  in  the  country  ?

 The  Minister  of  Health  (  Rajkumari
 Amrit  Kaur):  The  necessary  informa-
 tion  is

 being
 collected  and  will  be  laid

 on  the  Table  of  the  Lok  Sabha  in  duc
 course.

 Railway  Accounts  Departments

 ‘1108.  50७  Ramji  Verma  Will  the
 Minister  of  Railways  be  pleased  to  state;

 (a)  whether  any  written  test  has
 been  introduced  in  the  Railway  Account
 Department  for  selection  to  the  posts  of
 Assistant  Accounts  Officer;

 (b)  if  so,  since  when;
 (c)  the  reasons  therefor;
 (d)  whether  the  employees  concern-

 ed  were  given  an  advance  notice  of  it;  and
 (हो  if  not  the  reasons  therefor?
 x

 0  ity
 wicigin,

 of
 Ment ways  ranspo  Shri  Alagesan)  :

 (a)  Yes;  the  Western  and  Northern  Rail-

 are  Ered
 a  written

 oe  the
 way  Account  s  Department  but  such

 atest  is  not  held  on  other  Railway  Ad-
 ministrations.

 (b)  रिजा  1-6-1953  on  the  Western
 and  from  .  ‘1g-4-1952,  on  the

 Northern  Railway.  No  selection  has  so-
 far  been  held  by  the  latter  railww

 a promotion  as  Assistant  Accounts  .

 (९)  A  written  test  is  onoof  the  accepted
 methods  for  suitability  coupled with  an  interview  by  Selection  Board
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 tion?  Yen,  20 ro
 as  the

 apes
 men

 in  to  part  (a)  o  ques-
 tion  are  concerned.

 (e)  Does  not  arise.

 First  Five  Year  Plan

 nt
 ir09.  Shri  Krishanacharya  Joshi:

 “Will  the  Minister  of  Railways  be  pleased
 ‘to  state  the  total.amount  spent  upto  the
 joth  June,  395६5  on  the  various  schemes

 ted  under  the  First  Five  Year  Plan?

 Plan,  an  expenditure  of  Rs.  ३06.77  crores
 has  been  actually  booked  upto  the  3oth
 June,  1955.

 Facilities  for  Hindi  Learning

 iro.  Shri  S.  C.  Samanta  :  Will
 the  Minister  of  Communications  be
 pleased  to  state  :

 (a)  the  number  of  Post  and  Tele-
 graph  employees  who  are  learning  Hindi
 in  Calcutta  at  present  ;

 (b)  the  number  of  loyees  who
 have  passed  the  reacribed
 tion  held  by  the  ndi  Siksha  Parishad
 in  recent  years  (year-wise);

 (c)  The  total  amount  spent  up  to  aate  by
 the  department  tuition  anid  «xamination
 fees,  and

 (d)  whether  any  start  has  been  made
 in

 ae  |
 other  non-Hindi  speaking  cities

 in  India?
 The  Deputy  Minister  of  Communi-

 cations  (  Shri  Raj  Bahadur  )  ;  (a)
 90  P  &  T  employees.
 4b)  Year  Number  of  employees  passed.

 I952  Nill
 953  Nil
 I954  Ni!
 I955  7  officials  had

 i peared
 in  the

 examination  h  in  June,
 1955  the  result  of  which  is  not
 yet  out.  It  may  how-
 ever  be  added  that  70  offi-
 cials  have  passed  the  exami
 nation  conducted  by  the
 Rashtrabbasha  Prachar  Samiti
 from  I95I  to  I95§:

 (c)  Nil.
 (व)  The  question  is  under  considera-

 North  Trunk  Road,  Assam
 ‘EE.  Shri  K.  P.  Tripathi  :  Will  the

 Minister  of  Transport  be  pleased  to  refer
 to  the  reply  given  to  unstarred  question
 No.  592  था  the  24th  August,  795६  and
 sta  .

 (a)  whether  =  the
 Fe  Fy  =

 for
 ‘urfacing  and  ting  the  North  Trunk
 Road  of  Assam ng  29  since  been  sanctioned  ;°
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 (b)  if  so,  whether  the  entire  cost  will
 be  met  by  the  Central  or  the  State  Gow
 ernment  will  also  participate;

 (c)  when  the  work  will  begin;  and

 (d)  whether  any  priority  has  been
 assigned  for  the  execution  of  this  work?

 The  Depu
 and  Transport  (Shri  Alagesan):  (a)  and

 to  the  Government  of  Assam  to  cover  the
 the  entire‘cost  of  improving  the  North
 Trunk  Road  for  the  section  from  Beki
 River  to  Sankosh  River  to  the  stendard
 of  a  gravelled  road  ;

 (c)  The  work  is  already  in  progress;

 (d)  No.

 रेलवे  झा ऊट  एजेंसियां

 ११२.  श्री  मोतीलाल  मालवीय

 क्या  रेलवे  मंत्री  १२  अप्रैल,  १६५५  को  दिये

 गये  तारांकित  प्रदान  सख्या  २१६१  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे

 की  विन्ध्य  प्रदेश  के  छत्तरपुर  शौर  महा-

 राजपुर  में  दो  आउट  एजेन्सियों  कब  खोली
 जायेंगी  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (श्री
 अलगे शन )  :  विन्ध्य  प्रदेश  सरकार  की  सलाह
 से  इस  पर  कमी  विचार  किया  जा  रहा  है  t
 राज्य  सरकार  के  अन्तिम  सुझावों  का  इतजार
 हैँ  ।

 Medicinal  Herbs.

 1113.  Shri  Hem  Raj  :  Will  the
 Minister  of  Health  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  medi-
 cinal  herbs  of  high  quality  exist  in  the
 mountains  and  hills  of  the  Himalayan
 region  in  Punjab  ;  and

 (b)  if  so,  whether  Government  pro-
 to  conduct  any  research  in  this

 regard
 and  afford  facilities  to  the  people

 the  areas  for  their  collection

 The  Minister  of  Health  (  Rajkumari
 Amrit  Kaur  de  (a)  Yes.

 bs
 A  Joint  Committee  of  the  Council

 of  tific  and  Industrial  Research,  the
 Indian  Council  of  Medical  Research  and
 the  Indian  Council  of  Agricultural  Re-
 search  is  examining  this  question.
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 Railway  Lino

 are!
 ‘11lq.  Dr.  Satyawadi  :  Will  the

 ster  of  Railways  be  pleased  to  state:

 (a)  whether  any  memorandum  has
 been  received  recently  from  the  _  inha-
 bitants  of  Pahwa,  district  Karnal,  Punjab
 demanding  that  the  place  be  connectid
 to  Kurukeshtra  by  a  railway  line;  and

 (b)  if  so,  the  decision  taken  in  the
 matter  ?

 The  Deputy  Minister  of  Railways
 (  Shri  Alagesan  ya  (a)  Yes,  Sir.

 (b)  The  proposal  hus  been  noted  for
 consideration  while  selecting  new  lines
 for  construction  during  the  Second  Five
 Year  Plan  Period.

 डाक-कर्मचारियों  का  हैदराबाद  को

 स्थानान्तर

 १११४५.  Blo  सत्यवादी  :  क्‍या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  विलीन-
 करण  के  पश्चात्  विभिन्न  डाक  सर्किलों  से

 कुछ  कर्मचारी  हैदराबाद  को  वहां  डाक
 के  काम  की  देख  भाल  के  लिये  भेजे  गये  थे  :

 (ख)  यदि  हां,  तो  प्रत्येक  सकील  से
 कितने  कर्मचारी  भेजे  गये  थे  ;

 (ग)  कितने  कर्मचारी  ग्रसने  कार्यालयों
 को  शब  तक  वापस  भेज  दिये  गये  हैं  ;

 (घ)  शेष  व्यक्ति  कब  अपने  कार्यालयों
 को  वापस  भेज  दिये  जायेंगे  ;

 (3)  हैदराबाद  में  काम  करने  के  लिये
 क्या  कर्मचारियों  को  कोई  खास  भत्ता  दिया
 जाता  था  ;  शौर

 (च)  यदि  हां,  तो  कितना  ?

 संचार  उपमंत्री  (श्री  राज  बहादुर)  :

 (क)  जी  हां  ।  4

 (ख)  से  (घ).  मांगी  हुई  सूचना  एक
 विवरण-पत्र  में  सभा-पटल  पर  रखी  जाती
 है  [देखिये  परिशिष्ट  १०,  अनुबंध  संख्या

 ५६).

 (इ)  जी  हां  ।
 3ll  L.S.D.—3
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 (%)  उन  के  वेतन  का  २०  प्रतिशत

 (इस  में  स्थानापन्न  वेतन  सम्मिलित  है)  ।

 भष्टाचार  के  मामले

 १११६.  भरी  भ्रमर  सिह  डा सर  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  |के  :

 (क)  मध्य  भारत  में  रेल  विभाग
 के  स्पेशल  एस्टैब्लिशमेंट  पुलिस  द्वारा  पिछले
 पांच  वर्षों  में  भ्रष्टाचार  के  कितने  मामलों
 का  पता  लगाया  गया  है  ;  और

 (ख)  उन  में  से  कितने  मामले  डिस्चार्ज
 किये  गये  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (भी
 अलगे शन)  :  (क)  छे  ।

 (ख)  कोई  नहीं  ।

 रेलवे  कर्मचारी

 १११७.  शी  कमर  सिह  डामर  :  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रतलाम  कौर
 कोटा  के  ज़िला  ट्रैफिक  सुपरिटेंडेंट ों  के  पद

 समाप्त  कर  दिये  जायंगे  कौर  उन  के  स्थान
 पर  रीजनल  भ्रफ़ुइर  का  पद  बनाया  जायगा  ;
 कौर

 (@)  क्‍या  केवल  एक  ही  रीजन  बनाया
 जायेगा  प्रौढ़  सारा  काम  उक्त  भ्रमर  को

 सौंप  दिया  जायेगा  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (श्री

 ध्रलगेशत  )  ८

 (क)  जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  ;

 मजिस्ट्रेट  की  नियुक्ति

 १११८.  शनी  अमर  सिह  डा सर  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्‍या  यह  सच  है  कि  रेलवे  प्रशासन

 ने  पश्चिम  रेलवे  के  रतलाम  जिले  के  लिये

 एक  मजिस्ट्रेट  की  नियुक्ति  की  है  ;
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 (a)  यदि  हां,  तो  उस  का  हेडक्वार्टर

 कहां  होगा  ;  और

 (ग)  उस  का  क्षेत्राधिकार  कहां  तक

 होगा  ?

 रेल।  तथा  परिवहन  उपमंत्री  (श्री

 अलगे हस)  :  (क)  रेलवे  के  मुक़दमे  सुनने
 के  लिये  पश्चिम  रेलवे  के  रतलाम  डिस्ट्रिक्ट
 में  दो  मजिस्ट्रेट  हैं  o इन  मजिस्ट्रेटों  की  नियुक्ति
 रेलवे  द्वारा  नहीं  बम्बई  और  मध्य  भारत  की

 सरकारों  द्वारा  की  गई  है  ।

 (ख)  एक  मजिस्ट्रेट  का  सदर  मुकाम,
 कैमरा  है  कौर  दूसरे  का  इन्दौर  ।

 (ग)  गोधरा  के  मजिस्ट्रेट  का  भ्रधिकार-

 क्षेत्र  बड़ौदा  से  नास  तक  है  और  इन्दौर  के

 मजिस्ट्रेट  का  शनास  से  शामगढ़  तक,  पश्चिम

 रेलवे  का  नागदा-उज्जैन  सेक्शन  भीं  इन्दौर
 के  मजिस्ट्रेट  के  प्रधिकार-श्षेत्र  में  है  ।
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 शोले  कर्मचारी

 १११९.  श्री  कमर  सिह  डामर  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  रेलवे  ने  रेलवे  कर्म-
 चोरियों  की  एक  क्षेत्र  से  दूसरे  क्षेत्र  में  तथा-
 नासिर  करने  के  लिये  कोई  योजना  बनाई
 है  ;  और

 (ख)  यदि  हां,  तो  वह  कब  कार्यान्वित
 की  जायेगी  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (श्री
 रोशन)  :  (क)  जी  नहीं  ।  लेकिन  सभी
 रेलों  को  आम  हिदायत  है  कि  जो  रेलवे
 कर्मचारी  जनता  के  सम्यक  में  हयाते  हैं  उन्हें
 एक  स्टेशन  पर  पांच  साल  से  भ्रधिक  न  रखा
 जाय  V

 (ख)  सवाल  नहीं  उठता  ।
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 LOK  SABHA
 Thursday,  22nd  September,  1958.

 The  Lok  Sabha  met  at  Eleven  wf  the
 Clock.

 (Mr.  SPEAKER  in  fhe  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  Ip

 42  Noon

 ‘CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION

 ‘The  Deputy  Minister  of  Hallways
 and  Transport  (Shri  Alagesan):  It  is
 Yegretted  that  the  reply  given  +o
 Starred  Question  No.  39l  put  ‘by
 Pandit  D.  N.  Tiwary  on  the  ‘2nd  Sep-
 tember,  1955,  was  incomplete  inas-
 much  as  parts  (c),  (9)  and  (e)  of  the
 ‘question  were  left  out.  The  reply
 given  to  the  question  may,  therefore,

 ‘be  replaced  by  the  following  complete
 reply:

 “fa)  Yes,  Sir,  There  has  been a
 diversion  of  Railway  line  between‘
 Sonepore  and  Palezaghat  stations  and
 the  Ghat  had  to  be  shifted  to  a  new
 site  with  effect  from  30-6-55.

 (b)  The  previous  ghat  site  became
 unsuitable  and  shifting  was  necessary.
 in  the  interest  of  safety.  Expenditure
 involved  in  the  last  ghat  shift  -was
 about  Rs.  40,000/-.

 (c)  Yes.
 (a)  Yes;  there  was  a  derailment  of

 ‘a  goods  wagon.  There  was  no  com-
 plaint  that  passengers  had  to  go  on
 opt  to  Sonepore.

 7479०

 {e)  Does  not  arise  in  view  ef
 answer  to  Part  (b)  above.”

 Pandit  D.  N.  Tiwary  (Saran  South):
 Shall  I  be  allowed  to  put  supplement-
 ary  questions  on  this?

 Mr,  Speaker:  Not  now;
 ‘able  a  separate  question.

 he  may

 ‘BUSINESS  ADVISORY  COMMITTEE
 TWENTY-SIXTH  REPORT

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  move:

 “That  this  House  agrees  with
 the  Twenty-sixth  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 ‘2ist  September,  1955.”
 Mr.  Speaker:  Motion  moved:

 “That  this  House  agrees  with
 ‘the  Twenty-sixth  Report  of  the
 Business  Advisory  Committee  pre-
 sented  to  the  House  on  the  2ist
 September,  1955.”

 ‘Shri  Kamath  (Hoshangabad):  Sir,
 may  I  make  a  request?  If  the  busi-
 ness  proceeds  according  to  Schedule’
 the  House  may  be  faced  with  a  deficit
 of  an  hour  or  a  little  more  by  the  end
 of  next  week.  May  I  appeal  to  you—
 as  the  presiding  deity  not  merely  of
 this  House  but  of  the  Business  Ad-
 visory  Committee  as  well,  to  whom  I
 must  communicate  my  hopes  and
 fears—may  I  appeal  to  you  to  ensure
 that  in  case  more  time  becomes  neces-
 sary,  the  Question  Hour  is  not  tam-
 pered  with?

 I  may  also  poinf  out  that  an  im+
 portant  motion  signed  by  Shri
 Raghavacheri,  Shri  Gurupadaswamy
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 and  myself  has  been  admitted  by  you.
 and  shown  in  the  Bulletin  Part  If  as
 a  ‘No-day-yet-named  Motion’.  I
 realise  that  it  will  be  rendered  otiose
 or  unnecessary  if  the  Government
 heeds  the  advice  given  by  you.  I  may
 say  that  the  advice  was  couched  in
 such  a  manner  that  it  was  tantamount
 to  a  gentle  but  firm  command  to  Gov-
 ernment.  Therefore,  I  would  like  the
 Minister  to  state  at  what  stage  that
 matter  stands  at  present.

 Mr.  Speaker:  I  think  we  need  not
 go  into  latter  question  just  when  this
 report  comes  in  for  consideration.
 The  two  questions  are  entirely  inde-
 pendent.  So  far  as  the  shortage  of
 one  hour  is  concerned,  it  would  be
 adjusted.  If  there  is  any  shortage  at
 all,  it  would  be  adjusted  by  sitting
 one  hour  longer.  There  is  no  idea  of
 dropping  Question  Hour.  If  it  were
 so,  the  Committee  would  have  sug-
 gested  it  in  this  report.  So,  I  put  the
 motion  to  the  House  now.

 The  question  is:

 “That  this  House  agrees  with
 the  Twenty-sixth  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 2lst  September,  +1955.”

 The  motion  was  adopted.

 Mr.  Speaker:  This  now  becomes  the
 time  allocation  order  of  the  House.

 REPRESENTATION  OF  THE  PEOPLE
 (AMENDMFNT)  BILL  AND  RE-
 PRESENTATION  OF  THE  PEO-
 PLE  (SECOND  AMENDMENT)

 BILL—Contd.

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  on  motions
 for  reference  of  the  Representation  of
 the  People  (Amendment)  Bill  and  the
 Representation  of  the  People  (Second
 Amendment)  Bill,  955  to  Select  Com-
 mittees  and  also  the  consideration  of
 the  amendments  moved  by  Shri  N.  C.

 22  SEPTEMBER.  955'  “Representation  of  747
 the  People  (Second  hae
 Amendment)  Bill

 Out.  of  l6  hours  allotted  for  the  dis-
 cussion,  7  hours  and  2]  minutes  were
 availed  of  till  yesterday,  and  there  is.
 a.  balance  of  8  hours  and  39  minutes.

 श्री  विभूति  मिथ :  (सारन  व  चम्पा रन):
 बिहार  में  एक  सप्ताह  से  जो  बाढ़  आई  है,
 उसके  सम्बन्ध  में  मैं  ने  रूल  २१६  के  अधीन
 काल  टेन्शन  मोशन  की  सूचना  दी  हैं,
 लेकिन  तीन  दिन  से  सरकार  की  ओर  से  कोई
 जवाब.  नहीं  आया  है।

 अध्यक्ष  महोदय  :  फ्लू  के  बारे  में-
 एक  डिस्कशन  इस  हाउस  में  होने  वाला  है  ।
 उसमें  बिहार  की  बाढ़  भी  द्  जायगी  ।

 Shri  RB.  N.  S.  Deo  (Kalahandi-
 Bolangir):  The  right  to  choose  one’s.
 government  is  the  most  valuable  right
 of  the  citizens  in  a  democracy.  This
 right  includes  the  right  to  change  the
 Government.  The  law  relating  to
 elections  has  to  be  viewed  against
 this  background.  In  order  that  the
 people  are  able  to  exercise  this  valu-
 able  right  freely  and  in  an  unfettered
 manner,  it  is  necessary  that  the  elec-
 tions  must  be  absolutely  fair  and  free
 from  any  undue  influence.  While  we
 are  considering  the  question  of  elec-
 tion.  laws  it  is  necessary  also  to  re-
 member  that  in  the  modern  system  of
 party  politics,  electioneering  is  not
 confined  merely  to  the  period  of  elec-
 tion,  after  the  notification  calling  for
 election.  As  a  matter  of  fact,  all  the
 activities  of  the  parties  whether  inside
 the  Legislature  or  outside  even  now
 are  carried  on  and  the  party  propa-
 ganda  is  also  carried  om  with  a  view
 to  the  next  general  elections.  There
 is  no  relaxation  of.  this  activity.
 Therefore,  in  order  that  people  may
 be  enabled  to  exercise  this  valuable
 right  of  choosing  their  own  Govern-
 ment  or  of  changing  the  Government
 it  is  absolutely  essential  that  they
 should  have  freedom  of  thought  and
 expression  and  they  should  enjoy  the
 fundamental  rights  even  before  the
 actual  period  of  the  elections..
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 offences  which  are  corrupt  or  illegal
 practices  according  to  the  election
 laws  and  which  might  result  in  dis-
 qualification,  can  only  be  brought
 within  the  purview  of  these  Acts  after
 the  notification  calling  for  the  election
 has  been  made.  But  the  same  sort  of
 practices,  of  undue  influence,  corrup-
 tion  etc.  which  will  amount  to  corrupt
 practices  during  the  period  election,  if
 indulged  in  immediately  preceding
 the  notification  are  not  covered  by
 any  law.  This  also  needs  very  serious
 consideration.

 Reference  has  been  made  to  the
 malpractices  which  came  to  light
 during  the  last  general  elections"  in
 the  various  debates  in  this  House  as
 well  as  in  ihe  provisional  Parliament
 and  many  points  were  urged,  soon
 after  the  introduction  of  the  previous
 Bill,  which  has  now  been  withdrawn,
 in  this  House;  this  question  was  also

 ‘referred  to  in,  the  debates  on  the
 Appropriation  Bill  on  the  8th  April,
 1953.

 Dr.  Syama  Prasad  Mookerjee,  at
 that  time,  had  pointed  out  that  the
 suggestions  regarding  the  improve-
 ment  in  the  procedure  of  counting  of
 votes—that  is,  counting  should  be  done
 on  the  same  day—the  painting  of
 labels  and  rules  for  the  guidance  of
 the  administrative  officers  during  the
 visits  of  Ministers  at  the  time  of  these
 elections,  the  use  of  the  All  India
 Radio  and  the  franchise  of  the  people,
 coming  from  Pakistan,  etc.—all  these
 matters  should  also  be  looked  into.
 At  that  time  the  Minister  stated  that
 the  pyevious  Bill  was  confined  only  to
 non-controversial  subjects.  He  pro-
 mised  to  bring’a  more  comprehensive

 :  Bill  later  on.  Now,  the  present  two
 Bills  are  brought  forward  as  a  result
 of  Government’s  experience  of  the
 last  genera]  elections,  the  Election
 Commission’s  Report  and  also  as  a
 result  of  election  petitions.  So,  there
 should  be  no  excuse  for  leaving  out
 anything  which  we  have  found  by
 experience  to  have  been  left  out  from
 the  previous  laws.

 22  SEPTEMBER  955  Representation  of  ‘14794 the  People  (Second
 Amendment)  Bill

 (Mr.  Depury-Speaker  in  the  Chair]

 Regarding  facilities  to  Ministers,
 examples  have  been  cited  of  the  U.K.,
 U.S.A.  ete.  and  yesterday  one  hon.
 Member  pointed  out  rather  boldly
 that  there  is  not  a  single  case  where
 Ministers  have  misused  their  power
 or  have  used  undue  influence  and  no
 such  allegation  was  brought  or  proved
 in  any  of  the  election  petitions.  That
 was  indeed  a  very  bold  assertion.  He
 went  so  far  as  to  say  that  no  Minister
 true  to  his  salt  can  ever  think  of
 doing  such  a  thing.  But  the  point  is
 not  what  one  can  or  cannot  do  but
 what  has  actually  been  done.  As  my
 hon.  friend,  Shri  Raghavachari,  point-
 ed  out,  the  fact  that  no  murderers  are
 found  out  or  that  murderers  go  scot
 free  does  not  prove  that  there  was  no
 murder  at  all,  In  this  connection  I
 would  just  give  one  instance  to  show
 how  difficult  it  is  to  prove  such  cases
 of  mala  fides.  In  one  case  which
 came  up  before  the  Orissa  High
 Court—Madhupur  Court  of  Wards
 case—the  allegation  was  that  the
 zamindari  was  taken  under  Court  of
 Wards  with  a  view  to  prevent  the
 Raja  of  Madhupur  from  doing  pro-
 paganda  against  the  Congress  candi-
 date  and  various  facts  were  put  forth
 in  that  case.  In  that  connection  the
 Judges  have  remarked  that  allegations
 of  this  kind  can  easily  be  made  but
 are  difficult  to  prove.  Nonetheless,
 after  reviewing  all  the  circumstances,
 one  Judge,  Mr.  Justice  Panigrahi  said:

 “These  are,  in  my  opinion,  cir-
 cumstances  which  weigh  heavily
 in  favour  of  the  petitioner  and
 against  the  opposite  party.”
 He  also  said  that  the  petitioner's

 contention  that  this  action  was  sprung
 as  a  surprise  on  him  in  view  of  the
 ensuring  elections  cannot  be  rejected
 as  baseless.  The  Chief  Justice,  Shri
 B.  Jagannath  Das,  who  is  now  a  Judge
 of  the  Supreme  Court,  also  found  that
 the  Government  had  exercised  their
 power  arbitrarily  and  that  it  was  not
 an  exercise  of  proper  judgment  or
 discretion.  Regarding  this  case  he
 also  said  that  while  there  is  consider-
 able  room  for  the  imputation  made  by
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 the  petitioner  for  the  alleged  motive,
 there  is  no  proof.  It  is  very  difficult
 to  prove  such  cases,  but  all  relevant
 facts  that  came  out  there  give  quite  a
 different  picture.  Therefore,  what  is
 the  remedy  in  such  cases?  Only  after
 a  notification,  malpractices  can  be
 brought  under  the  purview  of  the
 election  laws,  but  for  anything  done
 prior  to  that,  there  is  no  remedy.
 There  were  instances  of  rowdyism,
 breaking  up  of  party  meetings,  pres-
 sure,  intimidation,  threats  and  all
 sorts  of  things  to  prevent  other  par-
 ties  from  functioning  properly,  prior
 to  the  last  general  elections.  Various
 complaints  were  made  to  the  authori-
 ties,  sometimes  even  during  the  elec-
 tion  or  immediately  preceding  the
 election.  The  complaints  were  made
 to  the  Election  Commission,  but  the
 Election  Commission  was  unable  to  do
 anything.  It  is  no  good  entrusting
 the  enquiry  to  the  administrative  offi-
 cer,  against  whom  the  complaints
 have  been  made.  If  there  is  to  be
 any  remedy,  the  Election  Commission
 must  have  independent  staff  to  en-
 quire  into  allegations  of  this  kind,
 and  there  should  also  be  some  provi-
 sion  to  prevent  such  undesirable
 practices.

 The  present  Bills  have  been  brought
 forward  with  a  view  to  simplifying
 the  procedure,  and  as  far  as  that  goes,
 they  -are  welcome.  In  certain  res-
 pects,  no  doubt  the  simplificatéon  is
 in  the  right  direction.  But  just  on  one
 point  I  would  like  to  seek  a  clarifica-
 tion.  In  the  procedure  for  the  enrol-
 ment  ‘of  the  electors,  the  qualifying
 date  has  been  proposed  to  be  defined
 as  lst  March  of  the  year  and  the
 residential  qualification  of  80  days
 has  been.  done  away  with,  but  the
 phrase  “ordinarily  resident”  is  retain-
 ed,  though  this  is  not  defined.  I
 would  like  to  know  whether  “ordi-
 narily  resident,”  with  reference  to  the
 qualifying  date,  that  is  the  lst  March,
 would  mean  that  the  person  must  be
 present  in  that  constituency  on  the
 Ist  March.  If  that  is  so,  I  am  afraid

 a  large  number  of  Members  of  Parlia-
 ment  and  of  the  Legislatures  are  not

 22  SEPTEMBER  955  Representation  of  34795 the  People  (Second
 Amendment)  Bill

 likely  to  be  present  in  their  consti-
 tuencies  on  the  lst  March  of  any  year
 because  that  is  the  budget  session.
 In  our  attempt  to  simplify  the  proce-
 dure,  let  us  not  make  more  complica-
 tions.

 Regarding  the  shortening  of  the
 period  of  election,  I  would,  of  course,
 not  mind  it  except  for  the  fact  that  in
 the  double-member  Parliamentary
 constituencies  where  the  area  is  huge
 and  also  the  electorate  is  very  large,
 it  may  be  impossible  for  any  candi-
 date  to  tour  the  whole  of  his  consti-
 twency  or  contact  even  the  booths  or
 polling  centres  of  his  constituency  if
 the  period  is  shortened  unduly.  These
 aspects  should  also  be  taken  into
 consideration  by  the  Select  Committee.

 There  is  then  this  question  of  faci-
 lities  for  Ministers  to  which  I  have
 referred  previously.  The  Law  Minis-
 ter  on  a  previous  occasion  said  that
 these  things  cannot  be  regulated  by
 rules  or  laws;  conventions  must  grow.
 Of  course  all  things  cannot  be  provi-
 ded  by  rule.  I  quite  realise  that  but
 at  the  same  time  [  would  ask  whether
 it  is  fair  to  give  any  undue  advant-
 age  to  the  Ministers  simply  because
 they  are  Ministers.  We  find  that  in
 the  election  case  of  Mangaraj  versus
 Dinabandhu  Sahu  who  was  a  Minis-
 ter  in  Orissa  we  have  come  across
 certain  instances  where  not  only
 before  and  during  the  election  but
 even  after  the  election  the  party
 in  power  got  undue  advantages
 from  the  administration,  For  in-
 stance  leaflets  or  pamphlets  issued
 by  the  Congress  Party  contained
 certain  allegations  of  a  personal
 character  against  the  opposition
 candidate.  They  were  based  on  the
 C.LD.  report  or  special  branch  reports.
 I  ask:  if  the  Congress  is  to  be  given
 the  C.LD.  reports  for  use  against  its
 opponents  in  those  leaflets,  why  should
 other  parties  be  debarred  from  the
 same  privilege?  It  is  extraordinary
 that  in  that  election  case,  a  number
 of  C.D.  inspectors,  special  branch
 inspectors,  shorthand  reporters  ete.
 were  called  as  witnesses  on  behalf  of
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 the  Minister  and  though  the  Minister
 in  his  statement  denied  that  he  had
 any  knowledge  of  the  names  of  all
 those  particular  persons,  it  is  a  wonder
 how  the  Secretary  or  the  President
 of  the  Utkal  Provincial  Congress  Com-
 mittee  came  to  know  the  names  of  the
 particular  inspectors  who  attended
 particular  meetings  beginning  from
 948  onwards.  He  has  now  been  de-
 barred  for  six  years.  It  is  also  extra-
 ordinary  that  a  Minister  who  has  now
 been  debarred  or  disqualified  for  six
 years  and  whose  election  has  been
 held  void  continued  inspite  of  these
 corrupt  practices  to  be  a  Minister  for
 more  than  two  years.  That  brings
 me  to  the  question  of  quick  disposal
 of  the  election  cases.

 Mr.  Deputy-Speaker:  Does  he  mean
 to  say  that  after  he  was  debarred  he
 continued?

 Shri  R.  N.  5.  Deo:  I  am  now  bring-
 ing  in  the  question  of  the  quick  dis-
 posal  of  the  election  cases.  It  is  not
 at  all  desirable  that  these  cases  should
 be  unnecessarily  prolonged;  if  they
 are  aot  quickly  disposed  of,  the  very
 object  is  defeated.  It  is  no  good  that
 a  member  whose  election  is  challeng-
 ed  continues  to  be  either  a  member  of
 the  House  or  a  Minister  for,more  than
 half  the  total  period  of  office  and  then
 he  is  suddenly  disqualified.  These
 things  should  be  disposed  of  as  quick-
 ly  as  possible  and  therefore,  I  wel-
 come  the  proposals  in  this  Bill  for  the
 quick  disposal  of  the  election  cases.
 But  at  the  same  time  I  would  also
 suggest  that  there  should  be  some
 other  modifications  to  make  the  pre-
 sent  law  more  simple  and  reasonable
 in  some  other  matters.

 I  would  just  refer  to  one  question.
 I  welcome  the  proposal  to  do  away
 with  the  seconder  in  the  nomination
 paper.  I  also  suggest  that  the  pro-
 Posers  should  also  be  done  away  with.
 Yesterday,  one  Member  suggested
 that  the  proposer  should  be  retained.
 I  know  from  personal  experience  that
 there  was  a  case  where  both  the  pro-
 Poser  and  the  seconder  were  wor
 over  and  they  denied  their  signatures
 ७8  @  nomination  paper  which  resulted
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 in  the  rejection  of  the  nomination
 paper  and  the  uncontested  election  of
 the  Congress  candidate.  All  such
 possibilities  should  be  avoided.

 Mr,  Deputy-Speaker:  Out  of  75
 lakhs  of  population  the  candidate  gets
 hold  of  only  two  men  who  deny  their
 own  signatures.

 Shri  KR.  N.  s.  Deo:  It  had  actually
 happened  in  one  case.  I  personally
 know  it  resulted  in  the  uncontested
 election  of  the  Congress  candidate.
 Why  have  such  a  requirement  at  all?
 If  we  are  doing  away  with  the  secon-
 der  then  why  have  a  proposer  at  all?
 It  is  quite  unnecssary  and  we  should
 make  this  also  as  simple  as  possible.

 Mr.  Deputy-Speaker:  A  proposer,
 possibly  for  identification.

 Shri  R.  N.  8,  Deo:  Much  has  been
 said  about  the  expenses.  It  is  pro-
 Posed  that  the  expenses  incurred  by
 the  parties  should  be  left  out  and  only
 the  expenses  of  the  candidates  should
 be  accounted  under  this  law.  I  am
 not  able  to  understand  the  logic  of
 this  because  if  the  party  expenditure
 is  excluded  and  they  are  free  to  spend
 any  amount  of  money  for  their  candi-
 dates,  where  is  the  point  of  asking
 only  for  the  accounts  of  ‘the  cgndi-
 dates?  If  the  desire  is  that  the  ceil-
 ing  should  be  there  in  order  to  pre-
 vent  misuse  of  money  by  moneyed
 people  then  that  object  will  not  be
 served  because  the  parties  and  especi-
 ally  the  party  in  power  have  all  sorts
 of  means  and  ways  of  raising  funds
 and  it  will  be  at  an  advantage.  In
 the  last  elections  we  have  experienc-
 ed  .that  very  large  amounts,  much
 above  the  ceiling,  were  actually  spent
 and  fictitious  accounts  were  given.  So,
 why  should  we  have  such  a  provision
 which  we  know  is  never  followed  in
 reality  and  which  only  leads  to  dis-
 honesty  and  which  we  knowingly  shut
 our  eyes  at?  Therefore,  there  should
 be  neither  a  ceiling  nor  any  statement
 of  expenses.  This  thing  should  en-
 tirely  be  given  up.  Cogent  and  for-
 cible  reasons  have  been  advanced  and
 l  do  not  want  to  deal  with  it  any
 further.
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 Shri  Ramachandra  Reddi  (Nellore):

 After  a  perusal  of  the  report  of  the
 Election  Commission  which  was  pub-
 lished  as  early  as  4th  February  1955,
 I  find  that  most  of  the  points  that
 have  been  raised  in  that  report  have
 been  covered  by  the  amendments  in
 these  two  Bills.  But  there  are  a  few
 more  that  deserve  the  consideration
 of  this  House  and  especially  in  view
 of  the  fact  that  the  States  Reorganisa-
 tion  Commission’s  report  is  expected
 within  a  few  days  Government  should
 have  waited  upto  the  end  of  this
 month  until  the  report  is  published
 and  placed  in  the  hands  of  Members
 of  this  House  and  the  recommenda-
 tions  of  that  report  might  have  been
 taken  into  consideration  while  _mov-
 ing  the  amendments  for  the  two  Bills
 under  consideration.  But,  anyhow,
 some  hon.  Members  of  this  House,  3
 days  back,  have  given  notice  of  an
 amendment  that  other  subjects  also
 may  be  taken  up  for  discussion  in  the
 Select  Committee.  I  only  wish  that
 the  Government  makes  up  its  mind  to
 accept  the  amendment  and  find  a  way
 to  meet  the  desire  of  most  of  the
 ‘Members  of  this  House  to  take  up
 such  amendments  which  are  not  co-
 vered  by  the  amending  Bills  before
 us.

 Much  has  been  said  already  about
 the  expenses  and  the  ceilings  imposed
 thereon.  I  do  not  want  to  traverse
 that  field  once  again  except  to  say
 that  the  submission  of  election  ex-
 penses  has  become  more  or  less  a
 farce,  and  every  Member  knows  that
 he  cannot  produce  correct  accounts
 and  even  the  most  conscientious  man
 will  find  it  difficult  to  give  the  exact
 expenses  that  he  has  incurred.  As  a
 matter  of  fact,  during  election  time
 we  get  so  many  relations  and  friends
 as  also  visitors  and  we  entertain  them
 with  a  cup  of  coffee  or  tea.  Natur-
 ally,  in  those  days  such  expenditure
 must  also  be  shown  under  the  elec-
 tion  expenses.  But,  is  the  Govern-  ;
 ment  going  to  give  any  consideration
 to  that  aspect  and  see  that  any  ceil-
 in7s  over  the  amount  of  election  ex-
 penses  are  removed?
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 As  regards  the  programme  of  elec-
 tions  it  has  been  pointed  out  by  the
 hon.  Minister  of  Legal  Affairs  that  the
 period  has  been  reduced  from  40  days
 to  20  days.  I  do  think  that  the  period
 is  too  short  because  we  live  in  a  coun-
 try  which  is  still  undeveloped  in  res-
 pect  of  necessary  communications  and
 roads  and  which  is  still  having  a
 large  population  of  illiterate  and
 ignorant  people.  To  reach  the  villages
 it  will  be  a  difficult  task  and  it  is  only
 after  the  filing  of  the  nomination

 -papers  by  the  candidates  it  will  be
 possible  to  find  out  who  the  candidates
 will  be  on  behalf  of  the  party  and
 then  go  on  actively  canvassing  sup-
 port.  So,  from  that  point  of  view  the
 time  that  has  been  proposed  by  the
 Government  seems  to  be  very  short
 and  I  hope  the  Government  or  the
 Select  Committee  will  find  its  way  to
 enkence  it;  at  least  there  must  be  four
 weeks’  time,  if  not  more.

 +
 Then  opportunity  should  have  been

 taken  by  ‘the  Government  now  to
 look  into  the  question  of  disqualifica-
 tion  of  Members  and  make  sufficient
 Provisions  in  these  Bills  to  assess  the
 disqualifications  and  the  reasons
 thereof.  For  instance,  we  have  been,
 for  the  last  two  years,  tantalised  with
 the  Bill  defining  disqualification  of
 Parliament  Members,  but  it  has  not
 come  up  for  discussion  before  the
 House  uptill  now  and  it  is  high  time
 it  is  done.

 There  are  so  many  things  that  can
 be  said  as  being  a  disqualification
 prescribed  for  candidates  standing  for
 election.  It  is  provided  in  the  Elec-
 tion  Law  that  agreements  between  a
 candidate  and  the  State  Government
 if  it  is  an  Assembly  membership,  or
 agreements  between  a  candidate  and
 the  Central  Government  if  it  is  a  par-
 liamentary  constituency,  should  be
 treated,  as  a  disqualification  against
 the  candidate.  This,-I  think,  is  a
 stipulation  which  is  entirely  out  of
 place  in  this  busy  world.  There  might
 be  an  agreement  for  supply  of  cer-
 tain  goods  to  the  Government,  a
 genuine  thing  which  is  genuinely
 transacted  and  fulfilled.  But,  for  that
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 simple  reason  a  gentleman  ‘becoming
 “a  party  to  the  agreement  or  contract
 with  the  Government  should  not  be
 disqualified  from  the  candidature.  As
 a  matter  of  fact,  there  are  so  many
 mining  leases  given  ‘by  the  Govern-
 ‘mént.  Unless  leases  are  given  to  im-
 portant  and  influential  members  of
 the  well-to-do  community  it  is  not
 possible  to  develop  our  mining  indus-
 try.  But,  a  mining  lease  has  to  be
 signed  by  a  person  and  the  Govern-
 ment  and  if  such  a  person  has  to  be
 ‘qualified  to  be  a  candidate  for  elec-
 tion  he  will  have  to  immediately  see
 ‘that  the  lease  is  cancelled  or  the
 agreement  that  he  entered  into  is
 cancelled.  I  have  also  heard  of  cer-
 tain  other  peculiar  instances  where
 the  bus  owners  are  asked  to  contract
 for  carrying  mails.  This  is  forced  on
 them  because  fhey  are  bus  owners.
 It  is  not  a  thing  that  they  camvass  for.
 The  result  is  that  such  people  become
 disqualified  for  being  candidates  and
 even  if  they  are  elected  they  will  be
 disqualified.  We  have  certain  inst-
 ances  to  that  effect  even  in  this  House.

 There  is  another  aspect  in  this  con-
 nection  which  needs  pointing  out.
 ‘Certain  influential  people  in  the  State,
 especially  of  the  ministerial  level,  they
 so  mainpulate  things  that  even  if
 there  are  agreements  which  have
 been  completed,  they  still  see  that  the
 closure  of  accounts  is  not  completed
 and  the  candidates  still  come  under
 ‘the  disqualification  of  having  continu-
 ing  agreements  with  the  Government.
 Such  manipulations  have  been  there
 and  I  have  heard  of  them  in  plenty.
 Therefore,  opportunity  should  be
 taken  in  these  Bills  to  see  that  such
 disqualifications  are  not  considered  as
 disqualifications  hereafter.

 There  is  also  the  possibility  of  offi-
 cers  in  power—there  are  Ministers  in
 power  in.  each  State—getting  the
 transfer  of  certain  officers  like  Return-
 ing  Officers  effected  conveniently  to
 see  that  the  nomination  paper  of  the

 ‘opposite  candidate  is  disallowed  and
 whatever  might  be  the  defects  in  the
 nomination  paper  of  the  Minister  in
 ‘power  it  will  be  allowed.  These  are
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 things  to  which  we  cannot  shut  our
 eyes.  Therefore,  sufficient  power  must
 be  taken  under  the  law  to  see  that
 such  malpractices  and  such  disquali-
 fications  do  not  exist  hereafter.

 As  a  matter  of  fact,  when  the  Minis-
 ters  are  still  in  power  and  elections
 are  held  they  use  government  con-
 veyances,  they  use  the  power  of  the
 Government  and  also  ask  the  officers
 to  accompany  them  in  their  election
 campaign.  The  result  is  that  they
 feel  that  they  are  very  well  protected
 by  the  officers  of  the  Government  in
 their  tours  in  certain  cases  where  the
 electorate  will  be  very  much  annoyed
 and  will  feel  very  unhappy.  So,  any
 kind  of  using  or  misusing  the  power
 of  the  Government  in  the  election
 campaigns  should  be  avoided  and
 such  misuse  of  powers  should  be  taken
 as  disqualifications  for  candidates.
 In  such  cases  I  should  think  that  the
 Election  Commissioner  must  be  placed
 under  the  direct  charge  of  the  Gover-
 nor  of  the  State  during  the  period  of
 elections  so  that  the  ministerial  influ-
 ence  over  such  officers,  however  hon-
 est  and  straightforward,  they  might
 be,  might  not  have  any  effect.  If  the
 Governor  is  a  non-political  Governor,
 perhaps  he  would  be  able  to  dis-
 charge  the  duties  much  more  quickly
 and  much  more  efficiently  and  much
 more  honestly  and  as  such  some  such
 provision  will  have  te  be  made  in
 course  of  time.  a

 On  account  of  the  delays  in  the
 disposal  of  election  petitions,  it  is

 ‘now  sought  to  be  provided  that  there
 should  be  no  advocate  member  on  the
 tribunal  and  that  the  two  members
 in  the  tribunal  should  be  judges.  I
 have  not  been  able  to  appreciate  the
 reason  for  removing  the  advocate
 member  on  the  tribunal,  since  it  has
 not  been  proved  that  on  account  of
 the  advocates  themselves  delays  have
 been  caused.  On  the  other  hand,  it
 is  the  candidate  against  whom  an
 election  petition  is  proceeding,  who
 would  play  all  tactics  to  delay  the
 proceedings  in  the  court.

 The  Minister  of  Legal  Affairs  (Shri
 Pataskar):  What  is  now  being  done  is,
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 not  only  that  the  advocate  will  not
 be  there  even  a  non-serving  district
 judge  will  not  be  there.  The  present
 proposal  is  that  there  should  be  two
 serving  district  judges.  It  is  not  that
 advocates  are  alone  excluded.  You
 will  find  from  the  records  of  many
 eases  that  the  work  of  the  tribunals
 protracted  to  a  very  long  time,  and
 so  it  was  thought  that  it  would  be
 much  better  if  the  work  was  entrust-
 ed  to  the  serving  district  judges.  It
 is  not  as  if  the  advocates  only  are  be-
 ing  removed.  That  is  a  wrong  im-

 Shri.  Kamath  (Hoshangabad):
 the  delay  dwe  to  the  advocates?

 Shri  Pataskar:  Formerly,  they  used
 to  have  non-serving  district  judges
 and  there  were  some  advocates  also
 in  the  tribunal.  The  experience  has
 been  that  this  system  led  to  delay.
 Tf  the  work  is  done  by  the  serving
 judges,  then  there  is  a  greater  chance
 of  the  matter  being  speedily  decided.
 That  is  the  only  idea.  Otherwise,
 there  is  ho  prejudice  against  any
 class.  Of  course,  it  is  left  to  the
 Select  Committee  to  decide  the  ques-
 tion.

 Shri  Ramachandra  Reddi:  But  no
 case  has  been  proved  against  any
 advocate  desiring  a  division  from  the
 decision  of  the  tribunal  as  a  whole.
 Anyhow,  I  shall  leave  it  there.

 With  regard  to  the  question  of
 Legislative  Councils  in  the  States,.  it
 ia  now  provided  that  there  should  be
 no  deposit.

 Mr.  Deputy-Speaker:  Is  there  any
 advocate  who  does  not  belong  to  any
 party?

 Shri  Eamath:  There  are.
 Mr.  Deputy-Speaker:  But  they  are

 not  here,  but  in  heaven!

 Shri  Kamath:  In  Andhra,  perhaps.
 Shri  Ramachandra  Reddi:  It  is  also

 possible  that  every  judge  will  have
 his  own  opinions  about  parties  and
 politics  in  this  country  and  we  can-

 Rot  always  say  that  his  mind  will  be

 Was
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 divested  of  certain  prejudices,  ete:
 But  I  shall  leave  the  question  there.

 Mr.  Deputy-Speaker:  If  he  is  not  in
 favour  of  a  party,  he  will  be  against
 it.

 Shri  Kamath:  He  may  have  predi-
 lections  only.

 Shri  Ramachandra  Reddi:  I  was
 speaking  about  the  deposit  in  the
 elections  for  the  State  Legislative
 Councils  and  the  Council  of  States.  I
 do  not  see  any  reason  why  the  depo-
 sits  should  be  removed  now.  As  a
 matter  of  fact,  the  deposit  exercises:
 8  check  upon  certain  people  who
 irresponsibily  stand  as  candidates.
 I  would  go  to  the  extent  of  suggesting
 that  the  minimum  number  of  votes
 to  be  secured  by  candidates  also  must
 be  prescribed.  If  they  do  not  get  the
 minimum  number  of  votes  as  in  the
 case  of  the  other  general  elections,
 their  deposits  must  be  forfeited.  In
 that  view,  I  should  think  that  the
 deposits  must  be  continued,  and  by
 the  continuance  of  deposits,  black-
 mailmg  will  be  removed  as  much  as:
 possible.

 I  was  surprised  to  hear  from  an.
 hon.  Member  who  was  a  distinguished
 Member  of  this  House  sometime  back,
 who  stood  fér  the  Legislative  Council
 of  a  particular  State  from  the  Assem-
 bly  Constituency  of  that  particular
 State.  After  the  election  was  over,  I
 met  him  casually.  He  was  very  much
 annoyed  with  one  incident  that  took
 place  that  particular  mernmg.  He
 told  me  that  a  certain  gentlemen
 eame  to  his  bungalow  and  agked  him
 whether  he  was  going  to  stand  for
 election  to  the  State  Legislative  Coun-
 cil,  The  candidate  said,  “Yes”.  Them
 the  gentlemen  asked  him:  “What  do
 you  pay  for  each  vote?”  Evidently  he
 wag  there  to  canvass  for  voteson  pay-  rs
 ment.  That  shows  how  even  the
 Asserhbly  Members  are  tempted  and
 how  the  candidates  are  taunted.

 Shri  Pataskar:  That  must  have
 been  avery  extraordinary  case.  If
 Members  of  that  type  are  elected,
 then,  I  think  there  is  no  hope  for  the
 eountry.
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 An  Hon.  Member:  No  hope,  really.
 Shri  Ramachandra  Eeddi:  I  having

 mentioned  it;  perhaps  it  sounds  as  an
 extraordinary  case.  Perhaps  in  ordi-
 nary  circumstances,  it  is  not  so,  Seve-
 ral  people  have  experienced  that  way,
 and  I  hope  something  must  be  done
 to  check  that  sort  of  attitude.  If  the
 deposit  is  removed,  the  way  in  which
 the  irresponsible  people  will  behave
 would  be  much  more  repugnant.

 It  has  been  suggested  in  the  amend-
 ing  Bills  that  there  should  be  only  one
 presiding  officer  for  more  than  one
 polling  station  in  the  same  premises.  I
 am  afraid  it  is  a  very  dangerous  inno-
 vation,  because  we  know  in  the  elec-
 tions,  in  each  polling  booth  there  is  a
 presiding  officer  who  will  have  some
 sort  of  control  over  the  vagaries  of  the
 assisting  clerks.  The  assisting  clerks
 might  be  small  men;  they  might  have
 their  own  predilections;  they  ‘might
 have  their  own  favours  or  promises  of
 the  men  in  power,  and  as  such,  they
 cannot  be  left  alone  to  take  care  of
 the  polling  booths.  The  presiding
 officer  who  is  ordinarily  an  officer  of
 gazetted  rank,  or  a  little  less  than
 that,  is  expected  to  be  more  honest,
 more  bold  and  more  vigilant.
 If  this  innovation  is  _  started,
 I  think  there  would  be  a  dangerous
 situation  created.  I  have  heard  of
 certain  cases  where  in  absence  of  the
 presiding  officer  the  clerks  have  taken
 the  power  in  their  own  hands,  piled  up
 the  ballot  papers  and  put  them  in  the
 ballot  boxes.  I  have  some  experience
 in  one  case  where  my  agents  were
 mot  available.  I  saw  that  when  the
 ballot  boxes  were  opened  and  a  prety
 good  number  of  ballot  papers  were
 stuck  together  in  bunches.  There
 must  have  been  something  wrong

 I  think  that  by  having
 one  presiding  officer  for  several  pol-
 ling  booths  in  the  same  premises,
 the  amount  that  is  going  to  be’  saved
 or  the  energy  that  is  likely  to  be
 saved  would  not  be  commensurate
 with  the  resultant  amount  of  mischief,
 or,  rather  it  would  not  counteract  the
 amount  of  mischief  that  is  likely  to
 be  committed  at  such  polling  booths.
 Usually,  especially  the  Ministers  who
 stand  as  candidates  will  have  their
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 own  favours,  and  naturally.  a  small!
 officer  will  be  tempted  with  the  hope: that  by  supporting,  even.  illegally,  the-
 candidate  in  power,  he  would  be  able-

 »  to  get  either  promises  or  protection
 from  any  trouble  that  he  might  have
 in  due  course  of  time.

 Shri  N.  M.  Lingam  (Coimbatore):  I-
 think  there  is  no  change  in  the  system.
 of  supervision  of  polling  by  presid-.
 ing  officers.  What  is  envisaged. in  the  Bill  is  a  change  in  the-
 nomenclature  of  polling  booths.
 There  is  a  presiding  officer  for  seve--
 ral  booths.  A  polling  booth  will  here--
 after  be  called  a  polling  station.

 Shri  Ramachandra  Reddi:  Evidently-
 the  hon.  Member  has  not  understood:
 the  position.  He  thinks  that  the  pre-
 siding  officer,  will  have  an  eye  on.
 every  polling  booth.  It  is  not  possi-
 ble  physically;  he  must  be  moving.
 between  one  booth  and  another  booth, with  the  result  that  if  there  is  any
 lapse  of  time,  mischief  is  likely  to  be
 done.

 Shri  N.  M.  Lingam:  That  will  hap-..
 pen  even  now  where  one  presiding:
 officer  is  in  charge  of  several  booths.

 Shri  Ramachandra  Reddi:  There  is.
 one  more  point.  Mention  has  been.
 made  yesterday  and  day  before  about
 throwing  open  the  radio  to  all  politi-
 eal  parties.  Even  the  report  of  the.
 Election  Commission  says  thus:—

 “Now  that  the  number  of  ‘re-
 cognised’  parties  has  considerably
 decreased  and  their  comparative
 strength  in  the  country  accurate-
 ly  ascertained,  it  may  be  possible
 to  re-open  the  question  and
 evolve  a  reasonably  satisfactory
 scheme  for  extending  this  facility,
 to  the  parties  for  the  next  general
 elections.”
 I  hope  that  Government  will  take

 particular  note  of  this  point  and
 relieve  the  amount  of  suspicion  that
 is  prevailing  in  the  minds  of  candi-
 dates  who  belong  to  the  parties  other
 than  the  party  in  power.

 Shri  B.  S.  Murthy  (Eluru):  I  am=
 glad  that  these  two  amending
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 thave  been  brought  forward,  so  that
 ‘the  next  election  will  be  free  from  all
 .malpractices  as  far  as  possible...

 An  Hon.  Member:  Oh!
 Shri  B.  S.  Murthy:  I  do  not  know’.

 “why  this  ‘Oh’  comes;  I  do  not  know
 ‘whether  it  is  in  despair  or  in  happi-
 ‘ness,  because  fair  and  free  elections
 are  the  prerequisites  in  parliament-
 tary  democracy  and  India  has  demons-
 trated  to  the  world  that  it  has  con-
 ducted  the  elections  in-952  as  fairly

 cps  possible.  But  there  were  some
 other  persons  who  were  not  allowing
 the  elections  to  be  conducted  freely

 cand  fairly,  Not  only  that.  Our
 Election:  Commission  has  been  asked
 to  go  and  conduct  elections  in  other
 ‘parts  of  the  world  where  people
 fraize  how  India  has  conducted  the
 last  elections  and  pay  encomiums  for

 -the  fair  manner  in  which  the  elections
 have  been  conducted.  This  is  a
 standing  proof  that  India  has  been
 able  not  only  to  conduct  free  and  fair
 elections  here  but  also  to  teach  other
 countries  how  they  can  hold  fair  and
 free  elections.

 I  want  to  make  a  few  observations
 in  this  connection.  The  electoral
 rolls  are  very  faulty  and  incorrect
 and  sometimes  they  are  anti-dated.
 All  wrong  entries  are  made.  Father's
 name  is  given  as  husband’s  name;
 wife’s  name  is  given  as  mother's  name
 and  so  on.  (Interruptions).

 Mr.  Deputy-Speaker:  No  one  has  got
 many  capacities.  How  does  the
 mother’s-name  come  in?  Of  course,
 there  are  some  cases  where  the
 mother’s  name  is  indicated  in  prefer-
 ence  to  father’s  mame.  (Interrup-
 tions).

 Shri  B.  8S.  Murthy:  “Bhojyeshu
 Mata”—that  is  the  thing  that  we  find
 here,  Of  course,  it  is  not  the  mistake
 of  the  person  who  gives  his  name.
 He  gives  his  name,  his  father's  name
 and  the  other  details  that  are  requir-
 ed.  But  in  the  entry  usually  some
 mistakes  are  made  and  therefore  the
 mames  are  not  correctly  printed.
 Moreover,.  finally  when  the  lists  are
 being  printed,  in  the  press,  several
 printer’s  devils  creep  in.  Usually  the
 Government  invites  tenders  for  get-
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 ling  these  forms  printed  and  the  work is  entrusted  to  the  cheapest  press.
 Naturally  when  you  pay  less,  you must  be  prepared  for  all  the  conse-
 quences  of  cheap  work.  Again,  most of  the  electoral  rolls  are  not  printed in  the  Government  presses.  Govern- ment  presses  are  not  undertaking  to
 print  these  electoral  rolls  and  the
 Private  presses  to  whom  the  work  is
 entrusted  execute  the  work  as  shab-
 bily  as  possible.  This  defect  must  be
 removed.

 I  would  like  to  point  out  that  there is  some  difficulty  about  Harijans.  In
 all  villages  even  today  the  Position of  the  Harijans  is  very  miserable  and
 pitiable.  Usually  in  every  vil-
 lage,  there  will  be  one  or  two  parties
 and  the  Harijans  are  pressed  by  one
 party  or  the  other.  If,  unfortunately, the  party  which  has  influenced  the
 Harijans  does  not  belong  to  the  mun-
 sif  or  the  karnam,  all  the  names  are
 not  enlisted  as  voters.  I  can  cite
 names  of  several  villages  in  Andhra
 where  many  of  the  Harijans  have  not
 been  enlisted  as  voters.  I  went  to
 one  village  and  talked  to  the  munsif
 as  well  as  the  Harijans.  The  munsif
 said:  “We  have  asked  them  to  come
 and  enlist  themselves;  but  they  have
 not  come  and  they  do  not  give  their
 names.”  When  I  went  to  the  Hari-
 jans,  they  told  me:  “We  went  seve-
 ral  times  to  the  village  officers  and
 asked  them  to  enlist  our  names;  but
 they  ask  us  ta  come  tomorrow,  the
 day  after  and  so  on.  Finally  they
 say,  “we  have  enlisted  your  names;
 you  need  not  bother.”  Ultimately
 when  the  lists  were  exhibited  in  the
 taluk  office—the  Harijans  did  not
 know  it—the  names  of  all  the  voters
 did  not  find  a  place  in  them.  The
 result  was  that  they  lost  the  chance
 and  they  were  not  rich  enough  to
 pay  the  necessary  fee  and  get  their
 names  enlisted.  Therefore,  this  is  a
 very  defective  system,  as  far  as  the
 lower  sections  of  the  society  are  con-
 cerned.  They  are  at  the  mercy  of  the
 village  officers.  This  should  be  reme-
 died,  and  proper  steps  should  be  taken,
 so  that  all  perosns  who  are  entitled
 to  be  enlisted  as  voters  will  have  all
 the  facilities  to  get  themselves  enlist-
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 ed.  Having.  taken  recourse  to
 the  system  of.  adult  franchise,
 if  a  section  of  the  society  is
 left  behind  because  of  certain  ‘tech-
 nical  difficulties,  it  is  no  good.  There-
 fore,  I  want  the  Minister  in  charge
 to  take  all  precautions  and.  give  the
 necessary  facilities  to  all  the  people,
 rich  or  poor,  educated  or  uneducated,
 lindu  or  Harijans....

 Shri  V.  ७.  Deshpande  (Guna):  You
 ‘want  to  use  the  word  ‘Brahmin’.

 Shri  B.  Ss.  Murthy:  I  do  not  know
 why  Mr.  Deshpande  is  so  anxious
 about  the  word  ‘Brahmin’.  If  he  is
 so  afraid  that  Brahmin  is  not  good
 word  and  if  he  wants  that  it  must  be
 purified  by  its  utterance  from  a  Hari-
 jan,  I  think  it  is  high  time  that  all
 ‘such  different  Brahmins  give  up  their
 Brahminism.

 An  Hon.  Member:  Why  deon’t  you
 purify  it?

 Mr.  Deputy-Speaker:  Is  it  that  any
 ‘occasion  is  good  enough  to  critise
 Brahmins?  How  does  this  question
 about  Brahmins  arise  so  far  as  elec-
 toral  rolls  are  éoncerned?  <A  casual

 ‘remark  is  made  and  that
 opportunity  is  taken.  Hon.  Members
 ‘belong  to  various  castes  and  commu-
 nities;  but  there  is  no  need  for  un-
 necessarily  provoking  any  particular
 section  and  giving  offence  to  any  par-
 ticular  section.  If  it  arises  on  any
 issue,  it  may  be  considered.  We  are
 not  here  going  to  set  one  community
 against  another  and  then  create  in-
 convenience  and  hardship.  It  is  not
 a  mere  joke.  I  may  belong  to  any
 particular  community,  but  so  long  as
 I  sit  here,  I  will  not  allow  any  adverse
 remarks  to  be  made  unnecessarily,
 unless  it  is  an  issue  before  the  House..

 Shri  B.  5.  Murthy:  I  have  respect
 for  the  Brahmins...

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  or  may  not  have  res-
 pect;  but  this  thing  is  absolutely  ir-
 relevant  here.  There  are  various
 communities  in  this  country  and  there
 are  other  sub-castes  elsewhere  also.
 But  there  is  no  need  for  offending
 any  particular  section  in  season  and
 out  of  season.

 Shri  B.  S.  Murthy:  I  apologise  if  I
 thave  offended  you  or  any  other  Mem-
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 bers.  I  never  meant  to  offend  any-
 body.

 Mr.  Deputy-Speaker:  Making  such
 a  remark  is  not  relevant  for  the  pur-
 pose.  हि

 ॥  PM.
 Shri  Amjad  Ali  (Goalpara-Garo

 Mills):  While  on  side  remarks,  he  said
 that  there  was  substitution  of  mother
 for  wife.  How  does  the  mother  figure
 for  wife?

 me
 Mr.  Deputy-Speaker:  Did  he  say

 507
 Shri  B.  8,  Murthy:  I  said  the  names

 were  mis-printed:  instead  of  the
 father’s  name,...

 Mr.  Deputy-Speaker:  Possibly  he
 meant  that  the  wife’s  name  is  placed
 for  the  mother’s.  name.

 Shri  B.  S.  Murthy:  The  second
 observation  that  I  want  to  make  is
 this.  The  proposer  and  seconder  may
 not.  be  given  up,  but  they  may  not
 be  insisted.  Becduse,  in  a  lakhs
 voters,  if  a  man  is  not  able  to  get  a
 proposer  and  seconder,  I  do  not  think
 he  is  doing  any  wise  thing  in.  trying
 to  stand  for  election.  But,  it  is  not
 for  want  of  a  proposer  and  seconder
 that  I  want  this  to  be  not  insisted
 upon;  it  is  because  sometimes  it  is
 difficult  to  fulfil  this  condition.  I
 know  one  or  two  cases  where  peo-
 ple  have  been  asked  by  the  parties
 concerned  to  file  nomination  at  the
 eleventh  hour.  Then,  to  go  to  the
 place  to  appear  before  the  returning
 officer  and  file  nomination  and  get
 hold  of  proper  persons,  will  be  diffi-
 cult.  Therefore,  so  long  as  a  man  is
 willing  to  stand  as  a  candidate  and
 has  confidence  in  him  that  he  can  get
 himself  elected,  it  is  for  him  to  take
 the  risk.  Already  there  is  a  provision
 that  he  must  get  a  certain  minimum
 of  votes  or  otherwise,.he  would  lose
 his  deposit.  When  there  is  a  penalty
 already  there,  I  do  not  think  it  is
 necessary  to  insist  upon  a  proposer
 and  seconder.  a

 Shri  Pataskar:  If  you  turn  to  clause
 i4,  it  will  be  seen  that  even  now  the
 proposal  is:

 “On  or  before  the  date  appoint-
 ed  under  clause  (a)  of  section  30
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 each  candidate  shall,  either  in
 person  or  by  his  proposer....”

 It  is  not  necessary  that  there  must
 be  a  proposer.

 Shri  B.  Ss.  Murthy:  This  suggestion
 I  am  making  so  that  the  Select  Com-
 mittee  may  not  try  to  change  this
 provision  and  insist  upon  having  a
 proposer  as  well  as  a  seconder.
 Therefore  I  appeal  to  the  Members  of
 the  Select  Committee  not  to  insist
 upon  a  proposer  or  seconder  or
 both  of  them.

 Mr.  Deputy-Speaker:  Is  it  not  an
 advantage  to  have  a  proposer?  Cases
 might  arise  where  the  candidate  him-
 self  may  not  be  able  to  present  him-
 self  before  the  returning  officer.

 Shri  Kamath:  That  can  be  done  by
 somebody  authorized,

 Shri  B.  5.  Murthy:  I  agree;  what  I
 say  is....

 Shri  Pataskar:  That  can  be  done  by
 the  proposer.

 Shri  B.  8.  Murthy:  I  agree.  There
 should  be  no  change  so  far  as  this
 provision  is  concerned.  It  should  not
 be  provided  that  there  must  be  a
 Proposer  and  then  only  the  nomina-
 tion  paper  will  be  valid.  If  neces-
 sary,  the  minimum  may  be  increased
 to  one-fourth  of  the  total  votes  polled
 and  if  he  is  not  able  to  get  the  mini-
 mum  number  of  votes,  his  deposit
 may  be  forfeited.

 I  want  to  make  another  observa-
 tion  about  time.  The  reduction  in
 time  is  not  good,  because  election  in
 India  has  got  an  educative  value.
 With  so  much  of  illitercy  and  with
 wery  few  journals  and  newspapers
 available  to  the  villagers,  with  the
 radio  and  other  forms  of  communi-
 cation  not  being  adequate,  I  think  a
 minimum  number  of  days  is  necessary
 so  that  all  sections  of  the  people  and
 all  parts  of  the  constituency  may  be
 touched.  It  ia  not  necessary  that
 more  moeny  will  be  spent  because  of
 this.  Money  is  spent  anyhow.  For
 2  or  3  days  or  2  days  more,  it  would
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 not  cost  much.  In  this  connection,  I
 want  to  say  that  necessary  steps.
 should  be  taken  to  see  that  scurrilous.
 propaganda,  maligning  of  candidates,.
 abuse  of  parties  or  persons  and  unne-
 cessary  and  destructive  criticism  are-
 avoided.  It  would  be  difficult  to  devise-
 a  machinery  for  this.  But,...

 Shri  Velayndhan  (Quilon  cum
 Mavelikkara-Reserved—Sch,  Castes)
 What  is  democracy  then?

 Shri  B.  S.  Murthy:  I  am  not  enter-
 ing  into  any  side  remarks.  It  may  be
 difficult  to  devise  a  machinery.  But,  I
 think  the  Government  and  the  recog-
 nised  parties  should  do  something.
 in  this  respect.  The  recognised  par-
 ties  have  a  duty  to  see  that  as  far  as
 possible  election  propaganda  is  con-
 ducted  in  as  civilised  a  way  as  possi-.
 ble,  as  honourably  as  possible.  Be-
 cause,  the  propaganda  here  in  India.
 will  be  watched  all  over  the  world.
 India  is  a  country  which  is  having  the
 largest  number  of  voters  and  demo-
 cratic  form  of  Government.  There-

 ‘fore  any  electioneering  in  India  is  not
 only  watched  by  the  other  parties  in
 India,  but  by  outside  countries  also.
 Therefore,  the  recognised  parties  and
 the  Government  should  see  that  as
 far  as  possible  only  honourable,
 dignified  and  civilised  propaganda  is
 carried  on.

 Shri  s.  S.  More  (Sholapur):  And.
 orderly.

 Shri  B.  S.  Murthy:  I  leave  it  to
 Shri  S.  S.  More.

 Then,  there  is  a  point  on  which  I
 have  got  a  very  painful  experience.  I
 think  it  was  in  Greece  that  all  people
 had  to  vote  compulsorily  and  if  any-
 body  refrained  from  voting,  he  was
 to  be  banished  from  the  country.
 Such  was  the  punishment.

 An  Hon.  Member:  In  what
 eentury?

 Shri  है,  5.  Murthy:  B.  C.
 Dr.  Krishnaswami-  (Kancheepu-

 ram):  He  is  right.
 Shri  B.  S.  Murthy:  It  was  perhape

 im  those  days  very  necessary  that
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 very  single  citizens  should  take  care
 4o  see  how  their  representatives  were
 elected  and  what  sort  of  Government
 was  coming  into  force  so  that  they
 could  have  the  best  Government  and
 ‘the  social  weal  would  be  taken  care
 of.  Now,  it  may  not  be  necessary  to-
 day  to  see  that  every  voter  exercises
 ‘his  vote,  in  favour  of  one  or  the  other
 of  the  Parties.  But,  what  actfon  can
 be  taken  against  persons  who  prevent
 others  from  voting?  I  am  willing  to
 vote.  But,  the  parties  concerned  are
 so  rich  or  so  powerful  in  the  village
 that  I  am  not  allowed  to  vote  because
 they  think  I  will  vote  to  a  certain
 ‘party  the  success  of  which  is  not
 ‘wanted  by  that  village  group.

 Shri  Ss.  S.  More:  It  is  an  election
 offence.

 Mr.  Deputy-Speaker:  Wrongful  con-
 ‘finement  is  an  election  offence.

 Shri  Velayudhan:  But,  it  is  very
 difficult  to  prove.

 Shri  B.  5.  Murthy:  That  is  another
 matter.  I  am  giving  certain  cases.
 It  is  for  you  to  see  whether  any  re-
 medy  can  be  found.  There  is  wrong-
 ful  confinement  which  is  ignored,
 which  is  not  brought  to  the  notice  of
 the  election  officers.  In  many  villages
 Harijans  have  been  prevented  in  the
 last  955  mid-term  general  elections
 in  Andhra.  I  have  asked  many  Hari-
 jans  why  they  refrained.  Some  peo-
 ple  said  we  have  been  forced.  That
 would  be  an  offence.

 Mr.  Deputy-Speaker:  Normally,  the
 Collector  or  District  Superintendent
 of  Police  is  going  round.

 Shri  B.  5.  Murthy:  Some  people
 said,  we  were  not  allowed.  That  may
 be  wrongful  detention.  In  some
 Places  people  said,  we  did  not  want
 to  go  and  vote  because  afterwards  we
 may  be  harassed,  tortured  and  put  to
 lots  of  difficulties.

 Mr.  Deputy-Speaker:  What  is  the
 remedy  suggested?

 Shri  B.  8.  Murthy:  I  am  giving  my
 difficulties.
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 Shri  Kanavade  Patil:  (Ahmednagar
 North):  May  I  request  the  hon.  Mem-
 ber  to  give  the  specifi  names  of  the
 villages  and  to  give  specific  informa-
 tion?

 Mr.  Deputy-Speaker:  It  is  not  neces-
 sary  to  give  the  names.

 Shri  Eanavade  Patil:  Apart  from  it,
 it  is  a  very  vague  statement.

 Mr.  Deputy-Speaker:  The  House
 will  be  interested  and  also  happy  to
 know  the  particular  abuses  and  the
 remedy  if  any,  which  the  hon.  Mem-
 ber  can  suggest.

 Shri  M.  8.  Gurupadaswamy  (My-
 sore):  He  was  standing  as  a  P.  S.  P.
 member.

 Shri  Amjad  Ali:  Now,  the  difficulty
 is  over.

 Shri  B.  5.  Murthy:  I  do  not  know
 what  my  hon.  friend  says.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  close  his  ears  so  far  as
 side  remarks  are  concerned.

 Shri  B.  S.  Murthy:  I  just  referred
 to  this  as  regards  the  955  mid-term
 Andhra  elections,  and  if  the  august
 House  wants,  I  can  give  you  the  facts
 and  figures  and  also  signed  petitions
 from  Harijans.

 Mr.  Deputy-Speaker:  It  is  possible
 that  persons  may  be  terrorised  or  if
 they  should  vote  against  the  wishes
 of  particular  persons  they  may  be  ill-
 treated  later  on  over  a  long  period  of
 years.  All  that  is  possible.  What  are
 the  remedies  suggested?

 Shri  B.  8,  Murthy:  I  am  the  patient
 coming  for  cure.  I  am  bringing  the
 difficulties  of  the  Harijans  to  this
 august  House,  so  that  the  House  or
 the  other  Members  or  the  Select
 Committee  may  be  able  to  give  them
 some  relief.  Therefore,  this  should
 also  be  taken  care  of  by  the  Select
 Committee.

 One  other  point,  that  is  about  elec-.
 tion  expenses,  I  think  this  filing  of
 election  expenses  is  more  or  less  a
 farce.  I  do  not  think  there  is  any
 person,  as  far  as  I  understand,  who

 *
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 has  filed  a  real
 election  expenses  because,  first
 of  all,  .it  is  not  possible  to
 ‘Maintain  accounts,  because  in  an  elec-
 tion  a  number  of  people  will  be  there,

 return  of

 a  number  of  agents  will  be  there.  As
 one  of  our  friends  has  said,  my  bro-
 ther  will  be  there,  he  will  be  spend-
 ing  money,  and  my  brother-in-law
 will  be  there,  he  will  be  spending
 money.
 there,  and  all  the  people  are  spending
 money.  How  to  keep  an  account  of
 all  the  money  spent  by  the  other
 individuals?  That  is  one  thing.

 The  ceiling  has  been  fixed  and  most
 of  the  people  give  not  even  one-
 fourth  of  the  ceiling.  Therefore,  I
 think  this  does  not  serve  any  purpose,
 and  after  all,  when  a  man  has  suc-
 ceeded  in  the  elections  or  has  been
 defeated  in  the:elections,  where  is  the
 necessity  for  filing  the  return  of  elec-
 tion  expenses?  What  is  the  purpose
 in  asking:  how  money  have  you  spent?
 I  can  understand  if  the  candidate  is
 called  before  an  officer,  and  told:
 “This  is  the  money  you  must  spend,
 and  every  day  you  come  and  give  us
 an  account  of  how  much  you  have
 spent.”  A  candidate  spends  tons  of
 fallons  of  petrol,  so  much  money,
 gives  so  many  banquets  and  parties
 and  so  many  presents  and  clothes,
 and  then  charity  will  begin.
 The  money  goes  in  charity  and  not
 under  election  expenses.  Therefore,
 it  is  a  purposeless  clause,  and  I  do
 not  know  why  they  must  insist  upon
 asking  for  the  filing  of  returns  of
 election  expenditure.  That  should  be
 taken  out.  Nobody  need  be  disquali-
 fied  on  this  account.  If  people  are
 willing,  they  can  submit,  and  no  seil-
 ing  must  be  prescribed,  because  then
 we  may  get  somewhat  correct  or  near-
 correct  information.

 .

 With  these  suggestions  I  commend
 these  two  amending  Bills  and  request
 that  the  Select  Committee  may  kind-
 ly  see  that  the  difficulties  I  have  made
 special  mention  of  about  Harijans  not
 being  enlisted  as  voters  and  being
 prevented  from  exercising  their  votes,
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 may  be  given  special  consideration
 and  remedy  suggested.

 Shri  Barman  (North  Bengal—Re-
 served—Sch,  Castes):  I  want  to  place
 before  the  House  a  few  points  regard-
 ing  the,two  amending  Bills  that  are
 before  the  House.

 First  of  all,  I  want  to  support  the
 amendment  that  has  been  tabled  by
 Shri  Chatterjee,  Pandit  Thakur  Das
 Bhargava  and  a  few  other  Members.
 This  is,  after  all,  a  procedural  law.  We
 want  to  constitute  our  legislatures
 both  in  the  Centre  and  in  the  States
 and  these  two  Bills  which  are  before
 us,  and  by  which  we  are  intending
 to  amend  the  two  Acts  of  950  and
 95l,  are  mainly  and  essentially  pro-
 eedural  laws.  There  being  substan-
 tially  one  object,  it  is  proper  that  both
 the  Acts  be  refered  to  the  Select  Com-
 mittee  with  necessary  instructions
 from  this  House.  If  during  the  deli-
 berations  in  the  Select  Committee,
 the  Members  find  that  there  are  cer-
 tain  other  sections  in  the  two  Acts
 which  are  also  necessary  to  be  amend-
 ed  in  the  light  of  the  experience  that
 each  Member  of  the  Select  Commit-
 tee  has  gained,  it  is  quite  proper  that
 the  House  should  give  that  instruc-
 tion.

 After  all,  these  two  amending  Bills
 are  coming  as  a  result  of  certain  re—
 commendations  of  the  Election  Com-
 mission.  In  the  last  general  élections
 and  also  in  the  bye-elections  the
 Election  Commission  came  into  direct
 touch  with  the  procedure  of  electing
 Members,  of  the  Centre  and  of  the
 States.  They  have  found  certain  de-
 ficiencies  and  defects,  and  they  have-
 reported  accordingly.  It  is  mainly  or
 the  basis  of  these  reports  that  the
 Law  Ministry  has  prepared  these  two
 Bills.  Similarly,  each  and  every
 Member  of  this  House,  especially
 those  who  are  to  serve  on  the  Select
 Committee,  have  got  experience  of
 their  own.  So,  it  is  only  meet  and
 proper  that  they  should  also  suggest
 in  their  wisdom  remedies  for  what-
 ever  deficiencies  there  might  be  in
 the  Bills.
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 I  néed  not  mention  that  under  our

 rules  unless  the  House  specifically
 gives  that  power  and  instructs  the
 Select  Committee  on  those  lines,  it
 will  not  be  possible  for  the  Select
 Committee  to  go  beyond  the  provi-
 sions  of  the  Bills,  and  therefore  it  is
 better  that  this  instruction  be  given
 to  the  Select  Committee.

 Secondly,  I  shall  briefly  touch  on
 the  first  Bill  which  proposes  to  amend
 the  950  Act.  I  commend  clause  i]
 by  which  the  condition  stipulated  in
 the  original  Act  that  before  any  per-
 son  could  be  registered  as  an  elector
 he  must  prove  his  ordinary  residence
 in  that  particular  constituency  for  80
 days  during  the  qualifying  period  is
 now  being  deleted  or  done  away  with.
 Whatever  advantage  there  might
 otherwise  be—and  the  hon.  Minister
 has  stated  that  this  limitation  really
 does  not  serve  any  purpose—I  find
 that  this  change  in  the  Jaw  will  be
 very  much  beneficial  to  the  refugees
 from  East  Bengal.  Many  of  them  have
 come  after  the  Constitution  was
 brought  into  force.  But  since  there
 was  no  Act  passed  by  Parliament  con-
 ferring  citizenship  on  them,  they  are
 legally  not  voters.  Now,  we  are  go-
 ing  to  have  Citizenship  Bill  passed,
 and  as  soon  as  we  start  applying  the
 Provisions  of  that  Bill,  these  people
 will  become  voters.  But  under  the
 present  law,  the  question  will  arise
 at  the  time  the  registration  is  done
 by  the  officer  concerned,  as*to  whe-
 ther  a  person  who  was  practically
 wandering  from  place  to  place,  having
 no  fixed  abode,  could  be  enlisted  as  a
 voter  unless  and  until  he  could  prove
 that  he  had  been  resident  in  that  cons-
 tituency  for  at  least  80  days.  But
 the  proposed  changes  in  the  law  will
 eliminate  that  difficulty,  and  it  will
 specifically  benefit  those  persons.
 Therefore,  I  welcome  the  change  pro-
 Posed  in  this  regard.

 There  is  one  other  small  point  re-
 garding  clause  3  of  the  first  Bill.
 Under  that  clause,  the  Election  Com-
 Mission  have  been  given  the  power  to
 direct  special  revision  of  the  electoral
 Tolls  in  any  constituency  on  any  parti-
 cular  occasion,  if  they  think  that  there
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 is  a  fit  case  for  doing  so.  [I  think  this:
 will  be  very  helpful  in  many  cases,
 because  we  know  from  experience
 that,  at  the  time  the  electoral  rolls
 are  prepared,  much  of  diligence  is  not
 shown  by  the  executives,  which  is
 expected  from  them.  It  is  just  possi--
 ble  that  there  may.  be  certain  consti-
 tuencies  where  they  may  have  failed
 to  discharge  their  duties  with  diligence-
 If  it  could  be  pointed  out  to  the  Elec-
 tion  Commission  that  revision  is  ne-
 eessary  in  the  whole  or  part  of  any
 constituency,  then  this  Bill  will  autho-
 rise  the  Election  Cammission  to  direct.
 such  revision.

 I  want  to  say  a  few  words  now  re--
 gading  the  second  Bill.  First,  I  would.
 like  to  refer  to  clause  12,  under  which.
 it  is  proposed  to  reduce  the  period
 between  the  issue  of  the  notification
 calling  for  an  election  and  the  com-
 mencement  of  polling  by  about  12
 days.  Under  the  law  as  it  stands,  a
 minimum,  of  42  days  is  required.  But.  :
 this  Bill  proposes  to  cut  it  down  to:
 30  days.  Under  sub-clause  (d)  of  the-
 proposed  section  30,  the  period  bet-
 ween  the  last  date  for  the  withdrawal’
 of  candidatures  and  the  date  of  the-
 poll  will  be  only  20  days.  I  feel  from
 my  own  experience  that  this  is  too
 short  a  time.  Now,  there  are  double-
 member  constituencies.  And  especial--
 ly,  my  own  constituency  is  a  three-
 member  constituency,  and  there  are-
 739  polling  stations  there.  You  can
 just  imagine  the  area  that  the  candi-
 dates  will  have  to  cover.  Even  using
 a  jeep,  and  working  day  and  night,
 without  practically  any  rest,  I  could
 not  cover  two-thirds  of  my  constitu-
 ency.  It  may  be  said  that  a  party”
 candidate  does  not  have  much  of  diffi--
 culty.  But  we  should  not  think  of:
 only  party  candidates.

 Shri  Kamath:  Your  constituency  is:
 the  only  three-member  constituency
 in  India.

 Shri  Barman:  It  is  not  possible  to-
 visit  even  the  important  places  within:
 that  short  period.  Even  with  the  best:
 of  ability,  one  will  not  able  to  cover~
 two-thirds  of  that  constituency.  That:
 is  what  my  experience

 has  been.  ‘So.
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 twe  should  not  think  that  party  candi-
 edates  are  in  any  advantageous  posi-
 ttion.  The  position  is  the  same  for
 “party  candidates  as  well  as  indepen-
 ‘dent  candidates.  So,  we  must  take
 ‘into  consideration  the  case  of  all.

 We  should  also  remember  that  now-
 :adays  the  voters  are  a  bit  more  cons-
 ‘cious  of  their  rights  than  they  were
 ‘before.  We  have  seen  how  during  the
 last  elections,  a  very.  reputed  candi-

 «date  with  very  high  qualifications,  for
 -whom  we  thought  success  in  the
 ‘election  was  definite,  was  defeated.
 “The  main  reason  for  his  defeat,  ac-
 «cording  to  us,  was  that  he  had  neg-
 lected  his  constituency.  He  thought
 ‘that  he  being  an  outstanding  perso-
 cnality,  the  electors  will  automatically
 -vote  for  him.  But  that  hope  did  not
 ‘materialise.  So,  the  state  of  the  elec-
 orate  is  now  differ¢dht  from  what  it
 “was  before.  Apart  from  that,  it  is  the
 «duty  of  every  candidate  to  visit  the
 seoncerned  areas,  to  state  his  pro-
 gramme  and  policy,  and  also  to  get
 -acquainted  with  the  grievances  of  the
 ‘electorate.

 It  may  be  said  that  the  intending
 «candidate  may  meet  the  constituents
 ‘earlier  and  not  necessairly  after  the
 ‘Jast  date  for  the  withdrawal  of  candi-
 ‘datures.  I  may  say  that  whatever
 might  be  the  theoretical  position,
 practically  it  is  not  so.

 Besides,  there  would  arise  other
 ‘complications  as  well.  With  regard
 “to  the  filing  of  the  return  of  election
 ‘expenses,  we  have  seen  that  the  seve-
 ral  High  Courts  and  the  Supreme

 ‘Court  have  taken  different  views  as_
 ‘to  the  exact  time  from  which  the

 expenses  of  the  candidate  will  have
 to  be  shown  in  the  return.  The  other

 -day  Shri  N.  C.  Chatterjee  cited  a  case
 which  was  decided  only  last  week,  in
 -which  it  was  held  by  the  Supreme
 ‘Court  that  the  expenses  will  have  te
 ‘be  shown  from  the  date  a  candidate
 thas  applied  to  the  party  for  a  nomi-
 cnation.  Now,  an  intending  candidate
 cmay  start  visiting  his  constituency  at
 sany  time,  and  do  all  possible  things
 ‘which  may  be  necessary  im  connection

 a
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 with  his  election.  In  that  case,  we
 shall  have  to  decide  since  what  time
 he  will  be  treated  as  a  candidate,  and
 what  should  be  the  expenses  that  will
 have  to  be  shown  in  the  return  of
 election  expenses  under  the  law.

 So,  many  complications  will  arise
 in  regard  to  all  these  matters.  I  there-
 fore  feel  that  the  period  of  30  days
 now  sought  to  be  provided  is  too  short,
 and  that  the  present  period,  namely
 42  days  between  the  date  of  the  noti-
 fication  calling  for  an  election  and  the
 commencement  of  polling,  should  re-
 main  as  it  is.

 The  last  point  which  I  would  like
 to  deal  with  is  in  regard  to  the  filing
 of  returns  of  election  expenses.  Consi-
 dering  several  factors,  I  feel  that  this
 should  be  done  away  with,  as  was
 just  suggested  by  my  hon.  friend  Shri
 B.  8.  Murthy.  After  all,  it  does  not
 serve  any  purpose.  Whatever  might
 have  been  the  intention  originally,
 we  find  that  practically  this  does  not
 serve  any  useful  purpose.  Under  the
 law  as  it  stands  we  have  laid  down  a
 ceiling  for  the  expenditure  that  a
 candidate  may  incur  in  connection
 with  his  election,  whether  from  a
 parliamentary  constituency  or  an  As-
 sembly  constituency.  But  everyone
 knows  that  a  person  with  a  big  purse
 spends  as  much  as  he  likes.  And  I  do
 not  know  of  any  case—of  course,  there
 may  be  one  or  two  exceptions—where
 an  election  has  been  set  aside  on  the
 ground  that  a  person  with  a  big  purse
 had  spent  more  than  what  is  permitted
 by  law.  Manipulations  are  done  by
 every  candidate  before  he  submits
 the  return  of  his  election  expenses.
 There  are  certain  complications  also
 in  filing  these  returns.  We  have  seen
 in  our  own  cases  that  under  the  rules
 for  filing  of  returns,  we  are  allowed
 to  spend  the  passage  money  for  any
 messenger  or  sending  a  polling  agent
 to  a  polling  booth.  We  are  allowed
 to  engage  a  person  to  canvass  in  the
 polling  booth  itself  but  nowhere  is  it
 stated  that  we  can  also  spend  money
 in  order  to  feed  those  persons.  A
 messenger  can  be  sent  300  miles;  will



 Representation  of
 the  People  (Amend-

 ment)  Bill  and
 he  go  without  food  all  the  300  miles?
 We  have  only  to  show  the  train  fare.
 These  are  little  things—these  can  be
 amended.  But  it  is  very  difficult  to
 lay  down  specifically  which  are  legal
 expenses  and  which  are  illegal  ones.

 7482I

 The  hon.  Minister  has  himself  sta-
 ted  in  his  speech  that  according  to  the
 experience  that  we  have  gained,  it  is
 very  difficult  to  apportion  expenditure
 undergone  by  any  party  organisation.
 I  need  not  repeat  what  he  has  said.
 He  has  said  that  it  is  a  complex  mat-
 ter  and  it  can  be  done  only  arbitrarily.
 But  that  is  not.  real  apportionment
 according  to  any  mathematical  calcu-
 lation  or  just  principle.  For  that  he
 has  provided  in  this  Bill  in  proposed
 sub-section  (4)  of  section  77  that  the
 candidate’s  expenditure  need  not  be
 deemed  to  include  any  expenditure  by
 the  party  organisation  for  furthering
 the  prospects  of  the  election  of  candi-
 dates  supported  by  it.  If  that  be’  so,
 then,  I  submit  that  apart  from  other
 considerations  any  party  candidate
 can  spend  any  amount  far  in  excess
 of  the  maximum  laid  down  and  just
 spend  it  through  the  party  organisa-
 tion.  The  party  organisation  will  not
 be  bound  to  file.  its  return.  8०,  the
 candidate  himself  can  just  pass  on  his
 expenditure  in  the  name  of  the  party.
 I  do  not  see  how  the  return  of  such
 expenses  by  the  candidate  would  help
 the  Election  Tribunal  or  his  rival
 candidate  in  checking  whether  he  has
 submitted  a  true  account  or  not.  Sup-
 pose,  at  one  place  200  persons  are
 fed.  That  is  a  corrupt  practice.  But
 the  candidate  will  say,  ‘I  did  not  spend
 anything  for  thaf;  if  anybody  has  spent
 anything  it  is  the  party  organisation’,
 The  party  organisation  need  not  sub-
 mit  any  return.  So,  how  can  you  say
 whether  that  expenditure  was  legal  or
 illegal  or  whether  it  was  beyond  the
 maximum  or  not?  I  say  that  this
 limitation  of  the  maximum  expendi-
 ture  that  a  candidate  can  undergo
 does  not  in  any  way  help  us  for  the
 Purpose  for  which  it  is  stipulated.
 Many  things  can  be  done  in  the  name
 of  the  organisation  recognised  by  the
 Election  Commission.  I  do  not  think
 that  it  is  a  fair  proposal  because  you
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 can  pass  on  any  expenditure  in  the
 name  of  only  certain  organisations
 that  Have  been  recognised  by  the
 Election  Commission  whereas  you
 cannot  pass  on  the  expenses  in  the
 names  of  other  organisations  which
 though  developed  are  not  recognised
 by  the  Election  Commission.  They
 are  denied  this  advantage.  After  all,
 whether  a  candidate  spends  Rs.  2,000
 or  Rs.  20,000  or  Rs.  2  lakhs,  it  does
 not  matter  so  long  as  he  is  chosen  by
 the  people.  We  have  seen  that  even
 a  man  spending  lakhs  of  rupees  has
 been  defeated  by  one  who  neither
 spends  nor  has  the  ability  to  spend
 more  than  Rs.  2,000.  We  should  leave
 it  to  the  electors.  I  do  not  think  that
 afew  cases  here  and  there  justify
 our  making  this  kind  of  law.  I  sub-
 mit  that  even  if  we  eliminate  the  pro-
 vision  of  filing  of  return  of  election
 expenses  and  analogous  matters  from
 the  Act,  there  will  be  no  harm  and
 no  injustice  done  to  anybody.

 Shrimati  Sushama  Sen  (Bhagalpur
 South):  Sir,  I  welcome  these  Bills
 and  I  support  the  proposal  made  by
 Shri  N.  C.  Chatterjee  that  there  should
 be  no  bar  for  the  Select  Committee
 to  consider  matters  not  covered  by
 these  two  Bills.  It  is  most  essential
 because  I  think  not  all  the  points  have
 been  covered  in  these  two  Bills.  I
 have  had  no  time  to  study  them  but
 even  at  first  glance  I  think  there  are
 some  things  which  are  not  there  and
 the  Select  Committee  should  go  tho-
 roughly  into  those  matters  because  it
 is  very  necessary  that  this  Act  should
 be  perfect.

 My  hon.  friend,-Shri  Murthy,  spoke
 of  the  disabilities  of  the  *  Harijan
 candidates  during  the  last  election.  TI
 can  give  you  instances  where  women
 have  been  the  greatest  sufferers.  My
 friend  here  will  bear  me  out  that  in
 my  constituency  about  40  lakhs  of
 women  were  left  out  and  their  names
 were  not  to  be  found  in  the  electoral
 rolls,  It  may  be,  of  course,  due  to
 certain  difficulties  arising  out  of  giv-
 ing  their  maiden  names  and  not  the
 names  of  their  husbands  etc.
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 An  Hon.  Member:  Mrs.  So  and  3s.
 Shri  M.  S.  Gurupadaswamy:  It  is  a

 man’s  democracy.
 Shrimati  Sushama  Sen:  Anyhow

 the  women  did  succeed  in  the  last
 election  as  you  will  see  in  Parlia-
 ment  today.  I  think  this  matter
 should  be  simplified.  I  know  that  we-
 men  find  it  difficult  to  understand
 these  things.  Some  of  the  women  in
 the  villages—and  my  constituency  is
 a’  village  constituency—have  spoken
 to  us  and  told  us  about  their  men
 coming  back  to  the  houses  late  and
 election  officers  coming  and  asking
 about  these  election  matters.  Most
 of  them  are  even  now  illiterate  and
 they  do  not  understand  the  questions
 put  to  them.  So,  I  think  some  sort  of
 arrangement  should  be  made....

 Mr.  Deputy-Speaker:  Cannot  wo-
 men  enumerators  be  appointed?

 Shrimati  Sushama  Sen:  Yes  Sir,
 Women  electoral  officers  should  be
 appointed.

 Babu  Ramnarayan  Singh  (Hazari-°
 bagh  West):  Why  not  have  a  sepa-
 rate  electorate  altogether?

 Shri  Velayudhan:  In  every  house
 all  over  India  there  are  women.

 Mr.  Deputy-Speaker:  |  am  talking
 of  gosha  ladies.

 Shrimati  Sushama  Sen:  I  suggest
 that  if  from  now  some  women  elec-
 toral  officers  are  appointed  and  train-
 ed  to  carry  out  these  duties  it  would
 be  good,  and  not  at  the  last  moment,
 because,  then,  they  would  not  know
 how  to  do  it.  There  are  many  wo-

 “men,  young  girls  educated  enough
 who  can  do  this  work  quite  efficiently
 and  I  do  not  see  any  reason  why  they
 should  not  be  enlisted  as  electoral
 officers.  Some  of  these  difficulties
 would  be  obviated  if  women  electoral
 officers  are  appointed.  I  would  re-
 quest  the  hon.  Minister  and  the
 Select  Committee  to  take  this  into
 consideration  if  it  is  not  already  in
 the  Bill—-I  do  not  see  it—and  see  if  it
 cannot  be  provided  somewhere.  It  is
 not  only  in  Bihar;  it  was  also  in  other
 States  like  Madras  and  Bengal—I  do
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 not  know  about  Punjab—that  women
 were  left  out  of  the  electoral  rolls.
 In  spite  of  all  that,  some  women  have
 been  fortunate  enough  t6  come  in.
 Adult  franchise  is  provided  by  the
 Constitution  and  I  think  this  matter
 should  be  taken  up  very  seriously  by
 the  Minister  to  see  that  all  women,
 all  eligible  women,  are  on  the  elec-
 toral  rolls.

 The  aim  of  these  Bills  is  to  sim-
 plify  matters  and  avoid  unnecessary
 duplication  of  work.  In  the  prepara-
 tion  of  the  electoral  rolls,  what  I  have
 just  said  should  be  taken  into  consi-
 deration  though  it  involves  some  ex-
 penditure.

 The  other  point  which  I  wanted  te
 press  was  that  by  these  Bills  there
 will  be  the  great  advantage  of  hold-
 ing  the  general  elections  throughout
 the  country,  as  far  as  possible,  simul-
 taneously.  This  is  welcome  and  the
 Bill,  as  it  stands,  is  quite  in  the  pro-
 per  way.

 The  election  programme  under  the
 present  law  was  a  lengthy  process.  A
 minimum  of  42  days  was  required  bet-
 ween  the  issue  of  the  writ  calling  an
 election  and  the  commencement  of
 the  poll.  Now  it  is  proposed  to  reduce
 the  period  by  about'a_  fortnight.  I
 think  this  should  be  done  bevause
 42  days,  I  think,  is  rather  a  long  period
 and  we  had  to  go  through  rather  a
 strenuous  time  during  those  42  days.
 It  is  better  that  this  period  is  reduced.

 Under  the  existing  law  the  presen-
 tation  and  scrutiny  of  nomination
 papers  has  been  found  to  be  difficult
 and  cumbrous.  The  formalities  were
 very  often  found  difficult  to  comply
 with,  and  in  many  respects  unneces-
 sary.  The  Bill  has  done  away  with
 many  of  the  formalities  and  I  wel-
 come  this.

 The  appointment  of  an_  election
 agent,  for  instance,  has  been  made
 optional.  This  too,  I  think,  is  a  good
 procedure  because  I  do  not  think  that
 any  election  agent  is  mecessary  in
 every  case.  It  is  also  proposed  to  dis-
 pense  with  the  seconder.  By  seconder,
 what  is  meant?  Is  it  seconder  to  the
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 nomination?  If  that  is  so,  that  is  a
 very  useful  thing.  In  my  own  case
 I  found  it  so  difficult  to  find  a  se-
 conder;  my  village  constituency  was
 about  20  miles  away  from  the  district
 headquarters.  At  the  last  moment  I
 was  asked  to  produce  a  seconder  and
 there  was  no  seconder  in  that  area
 and  a  person  from  I5  or  46  miles  away
 had  to  come  and  second  my  proposal.

 Mr.  Deputy-Speaker:  Did  not  the
 hon.  Member  go  round  once  before
 she  filed  the  nomination?

 Shrimati  Sushama  Sen:  I  did  not
 have  that  chance  because  at  the  last
 moment  we  were  told  that  I  was  no-
 minated.  In  my  constituency  just
 before  the  nomination  took  place  I  had
 no  chance  of  touring  round,  but  after
 that  I  did  much  election  touring;
 otherwise  I  would  not  have  been  here
 today.

 Another  point  which  I  want  to
 bring  to  the  notice  of  the  House  is
 this.  Shrimati  Renu  Chakravartty
 said  that  in  amending  the  electoral
 laws  care  should  be  taken  to  see  that
 proper  checks  and  balances  were  pro-
 vided  so  that  the  scales  were  not  tip-
 ped  in  favour  of  the  monied  classes,
 that  regarding  the  clause  dealing  with
 election  expenses,  if  the  political
 parties  were  allowed  to  bear  quite  a
 large  part  of  the  election  expenditure,
 then  it  was  necessary  to  restrict  the
 Personal  expenditure,  as  otherwise  it
 would  give  an  unfair  advantage  to  the
 Congress  Party  and  increase  the  exis-
 ting  disadvantages  of  poor  men  and
 poor  parties.  Here  again  I  would  like
 to  say  that  during  my  election  I  found
 that  it  was  not  always  that  the  rich
 People  got  advantages.  In  my  consti-
 tuency  there  were  three  zamindars
 who  were  opposing;  they  were  great
 monied  people  and  spent  a  good  deal
 of  money.  I  do  not  think  this  sort  of
 thing  or  this  sort  of  restriction  should
 come  in  the  way.  It  is  not  always
 that  the  Congress  Party  candidates
 get  help  from  the  Congress  organisa-
 tion  and  in  most  of  the  cases  we  did
 not  get  any  help.

 Shri  Kamath:  Have  those  zamindars
 joined  the  Congress  now?
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 Shri  V.  G.  Deshpande:  There  are  ne
 zamindars  now.

 Shrimati  Sushama  Sen:  There  is
 nothing  in  this  point  and  we  should
 not  go  over  it.

 That  is  all  what  I  have  to  say.  I
 would  request  the  Select  Committee
 to  go  into  the  matter  about  the  wo-
 men’s  electoral  roll,  in  particular,  as
 that  is  very  necessary.

 Mr.  Deputy-Speaker:  Dr.  Krishna-
 swami.  I  will  then  call  Babu  Ram-
 narayan  Singh;  then  I  will  call  Shri
 Radha  Raman  and  after  him  Shri  V.
 G.  Deshpande.

 Shri  Gidwani  (Thana):  My  name
 was  fourth  on  the  list  and  I  have
 come  after  cancelling  my  engage-
 ments  outside.

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  name  is  sixth  in  the  list
 here.  Every  hon.  Member's  name  is
 here.

 Pandit  D.  N.  Tiwari  (Saran  South):
 May  I  know  whether  those  who  have
 not  sent  chits  will  be  given  a  chance
 or  not?

 Mr.  Deputy-Speaker:  I  am  not  go-
 ing  only  by  chits.

 An  Hon,  Member:  What  about  Shri-
 Deshpande  here?

 Mr.  Deputy-Speaker:  Just  as  Patils,
 there  are  also  two  Deshpandes—one
 on  my  right  and  the  other  on  my
 left.  Before  Dr.  Krishnaswami  be-
 gins,  let  me  say  this.  Every  Member
 who  is  here  is  interested  in  this
 question  because  there  is  no  Mem-
 ber  here  who  is  nominated.  There-
 fore,  every  Member  has  undergone
 some  difficulties.  Let  every  hon.
 Member  set  out  his  points  in  ten
 minutes,  While  the  others  are  speak-
 ing,  let  the  Members  note  down  what
 are  the  points  which  the  Joint  Com-
 mittee  has  to  go  through,  and  if  per-
 chance  they  get  a  chance,  they  may
 state  them  here  on  the  floor  of  the
 House;  if  not,  they  can  hand  them  over
 to  the  Secretary  and  I  will  pass  them
 on.  All  of  us  want  the  Representation
 of  the  People  Act  to  become  fool-
 proof.
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 Shri  Kamath:  And  Knave-proof.
 Mr.  Deputy-Speaker:  I  am  not  con-

 templating  knaves....
 Shri  Pataskar:  Fools  are  easily

 dealt  with,  but  knaves  are  dangerous.
 Mr.  Deputy-Speaker:  Let  the  Mem-

 bers  be  brief.  The  time  for  each
 Member  will  normally  be  ten  minutes
 and  in  exceptional  cases  5  minutes.

 Thakur  Jugal  Kishore  Sinha  (Muza-
 ffarpur-North-West):  Is  my,  name  in
 the  list?

 Mr.  Deputy-Speaker:  I  will  give
 just  four  names  at  a  time.

 Dr.  Krishnaswami:  The  two  Bills
 brought  forward  by  my  hon.  friend,
 are  of  great  moment  and  importance
 for  the  proper  functioning  of  demo-
 ecracy  in  our  country.  I  should  like
 at  the  outset  to  underline  the  impor-
 tant  issues  which  I  hope  the  Select
 Committee  will  take  into  account.
 The  Select  Committee  has  to  perform
 a  cifficult  and  arduous  task—I  do  not
 envy  it  and  on  its  labours
 denends  the  continuance  of
 free  and  fair  elections.  May
 I.  bring  to  the  notice  of  my  hon.
 friend  an  amendment  that  has  been
 moved  by  seven  hon.  Members  headed
 by  Pandit  Thakurdas  Bhargava  to  the
 effect  that  the  Select  Committee
 should  take  cognizance  of  matters
 other  than  those  dealt  with  in  the
 Bills  but  relating  to  elections  in  ge-
 neral  and  matters  dealt  with  in  the.
 Representation  of  the  People  Acts  950
 and  95l,  and  that  amendments  should
 be  moved  and  considered.

 (Suri  Barman  in  the  Chair]

 I  hope  no  technicalities  will  stand
 in  the  way  of  the  Committee  consi-
 dering  all  these  matters.  I  hope  it
 will  be  possible  for  it—and  I  am
 now  putting  forward  something  which
 might  have  the  apparent  look  of
 strangeness  and  in  fact  be  considered
 by  some  to  be  a  bit  irrelevant—to
 take  into  account  also  the  ordering
 and  redistribution  of  consiituencies
 which  forms  the  subiect  of  an
 independent  Act.
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 Shri  Kamath:  You  are  never  irre-
 levant!

 Dr.  Krishnaswami:  Surely  my  hon.
 friend  is  not  the  judge  whether  I  am
 relevant  or  irrelevant.

 Shri  Kamath:  I  said  you  are  rele-
 vant,

 Dr.  Krishnaswami:  There  are  im-
 portant  provisions  relating  to  dis-
 qualification.  which  have  not  been
 taken  into  account.  But  before  I  deal
 with  these  omissions,  let  me  deal  wit!
 errors  of  commission  to  be  found  in
 abundance  in  these  bills.

 My  hon.  friend  in  his  speech  re-
 ferred  to  the  clause  pertaining  to
 notification  for  general  election.  I
 have  grave  doubts  as  to  whether  this
 provision  is  proper,  whether  it  is  in-
 conformity  with  the  spirit  of  the
 Constitution,  and  whether  what  we

 Under  the  495]
 Act,  the  provision  relating  to  noti-
 fication  is  contained  in  section  Lb.

 The  provision  lays  down  when-
 ever  the  House  of  the  People  is  dis-
 solved  or  its  term  expires  a  general
 election  has  to  be  held  and  steps  for
 holding  a.  general  election  has  to  be
 taken  four  months  prior  to  the  ex-
 piry  of  the  term.  The  new  provision,
 omits  the  phrase  relating  to  expiry
 of  term  and  lays  down  that  a  general
 election  has  to  be  held  on  the  dis-
 solution  of  the  House  of  the  People,
 My  hon.  friend,  the  Minister  of  Legal
 Affairs  is  aware  of  article  88029)  in
 our  constitution  which  deals  with
 notification.  I  should  like  with  your
 permission  to  read  out  this  article.
 It  reads  thus:—

 “The  House  of  the  People,  un-
 less  sooner  dissolved,  shall  con-
 ‘tinue  for  five  years  from  the  date
 appointed  for  its  first  meeting  and
 no  longer  and  the  expiration  of
 the  said  period  of  five  years  shall
 operate  as  a  dissolution  of  the
 House.”
 Now,  in  view  of  the  new  provision

 which  is  put  in  here  no  steps  can  be
 taken  by  the  Election  Commissioner
 before  the  dislution  takes  place.
 Presumably,  the  intention  is  to  hold
 simultaneous  elections  for  both  the
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 House  of  the  People  and  the  legisla-
 tive  assemblies.  Both  are  to  be  dis-
 solved  before  the  expiry  of  their  nor-
 mal  term.  Now,  dissolution  is  an
 extra-ordinary  power  which  has  been
 given  to  the  President  and  is  meant
 to  be  exercised  only  in  exceptional
 circumstances.  Can  this  power  be
 invoked—I  ask  the  Minister  of  Legal
 Affairs—for  the  purpose  which  the
 Election  Commissioner  has  in  view,
 namely,  simultaneous  elections  to  the
 assemblies  and  the  House  of  the
 People?  Will  this  not  result  in  a
 serious  curtailment  of  the  term  of
 office  of  hon.  Members  both  of  this
 House  and  the  assemblies?  Would  we
 not  have  for  four  months  ministerial
 rule  working  without  checks  from  a
 legislature—ministerial  rule  which
 functions  arbitrarily,  ministerial]  rule
 which  is  different  from  the  Presi-
 dent’s  rule,  and  which  for  four
 menths  functions  without  any  ham-
 pering  check?  Dissolution  can  be
 resorted  to  as  my  hon.  friend  well
 knows,  in  a  Parliamentary  Govern-
 ment  only  to  resolve  certain  consti-
 tutional  difficulties.  I  am,  therefore,
 surprised  that  the  Election  Com-
 missioner  and  his  office  should  not
 have  taken  into  account  the  consti-
 tutional  point  and  should  not  have
 understood  "the  serious  implications
 of  the  proposal  that  they  are  mak-
 ing.  After  all,  why  should  the
 term  of  a  Member  of  Parliament
 who  has  been  elected  for  five  years
 be  terminated  at  the  end  of  four
 years  and  eight  months?  For  the  re-
 maining  four  months,  Members  of
 Parliament  will  not  have  their  sala-
 Ties.  This  is  of  course  a  small
 matter.  They  will  not  be  summon-
 ed  for  these  four  months  even  if
 there  is  any  emergency  to  advise  the
 Ministry.  The  old  system  was  one
 in  which  former  members  went  out
 only  when  the  new  Parliament  came
 into  being.  There  was  continuity,
 but  we  are  now  to  have  for  four
 months  a  serious  gap.  If  the  Elec-
 tion  Commission  did  feel  that  it  was
 necessary  to  have  simultaneous  elec-
 tions  for  the  assemblies  and  the
 House  of  the  People,  the  obvious
 and  the  proper  course  was  to  amend
 the  proviso  relating  to  four  months
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 and  extend  it  by  about  one  or  two
 months.  That  would  have  met
 amply  the  needs  of  the  Election  Com-
 mission  and  at  the  same  time  pre-
 vented  this  constitutional  monstro-
 sity  that  is  likely  to  occur.

 I  now  pass  on  to  the  disqualifica-
 tion  clause.  My  hon,  friend  has  net
 considered  it  necessary  to  amend
 clause  7  fully.  Serious  difficulties
 have  arisen  in  connection  with  the
 interpretation  of  this  disqualifica-
 tion  clause.  Clause  7  (d)  and  (e)
 are  the  most  difficult  sub-clauses
 that  are  to  be  found  in  this  disquali-
 fication  clause.  Originally  in  the
 935  Act  disqualification  was  to  such
 types  limited  of  disqualification  as
 are  included  in  sub-clause  (a),  (b)
 and  (c)  of  clause  7  of  the  950  Act.
 But  having  taken  into  account  arti-
 ele  (102)  of  our  constitution  we  have
 imported  additional  disqualifications
 and  those  are  to  be  found  in  (d),  (e)
 and  (f)  of  the  present  act.  In  respect
 of  sub-clauses  7  (d)  and  (e)  contro-
 versy  has  raged  and  there  been  con-
 flicting  interpretations  given  by  tri-
 bunals.  Justice  Lokur,  for  instance,
 gave  interpretations  which  are  quite
 different  from  those  interpretations
 given  by  other  election  tribunals.
 There  is  therefore  an  imperative  necd
 for  having  a  clarification  of  the  law  on
 this  subject.  I  am,  therefore,  surprised
 that  this  matter  should  not  have  been
 taken  into  acount  especially  when  we
 are  thinking  of  amending  clause  7  in
 respect  of  submission  of  election  ex-
 penses.

 Now,  I  am  not  suggesting  that  we
 should  do  away  with  the  whole  law
 of  disqualifications.  The  principle
 underlying  the  law  pertaining  to  dis-
 qualifications  is  that  a  Member  of
 Parliament  should  be  independent  of
 the  executive.  In  fact  we  have  at-
 tempted  to  borrow  from  the  English law  on  the  subject  and  I  think  Par-
 ker's  Election  Agent  and  Returning
 Officer  contains  the  House  of  Com-
 mons  Disqualification  Act:

 “Any  person  who  shall  direc-
 tly  or  indirectly  himself  or  by
 any  person  whatsoever  in  trust
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 for  him  or  for  his  use  or  benefit
 or  on  his  account  undertake,
 execute,  hold  or  enjoy,  in  the
 whole  or  in  part,  any  contract,
 agreement  or  commission  made
 or  entered  into  with,  under  or
 from  the  commissioners  of  his
 Majesty’s  Treasury,  or  of  the
 Navy  or  Victualling  Office,  or
 with  the  master  general  or  board
 of  Ordnance,  or  with  any  oné  or
 more  of  such  commissioners,  or
 with  any  other  person  or  persons
 whatsoever,  for  or  on  account  of
 the  public  service,  or  shall
 knowingly  and  willingly  furnish
 or  provide  in  pursuance  of  any
 such  agreement  or  contract  or
 commission....shall  be  disquali-
 fied.”

 We  have  made  similar  provisions
 and  put  them  in  the  950  Act.  But  I
 think  this  sub-clause  (d)  has  in  parti-
 cular  been  the  subject  of  diverse
 interpretations.  It  has  worked  havoc
 in  many  cases.  Sub-clause  (d),  as  we
 know,  relates  to  contracts  for  the
 supply  of  goods  or  for  the  execution
 of  any  work  or  for  the  purpose  of  any
 service.  A  contract  generally  presup-
 poses  the  consent  of  both  parties.
 Such  a  consent  may  be  either  express
 or  implied.  But  where  a  term  has
 been  imposed  as  part  of  a  bigger  con-
 tract  and  is  of  such  a  nature  as  to
 attract  the  disqualification  clause  and
 the  parity  on  which  it  is  so  imposed
 has  no  option  to  refuse  to  perform
 unless  he  surrenders  the  entire  con-
 tract,  there  is  an  obvious  case  for
 relaxation  of  the  rule  relating  to  dis-
 qualification.  I  know  that  in  many
 States  the  Road  Transport  Board
 which  gives  licences  to  buses  im-
 poses  a  condition  that  buses  should
 carry  the  mail  service.  I  have  known
 one  instance  where  a  Member  of  Par-
 liament  was  disqualified  because  of
 this  particular  section  being  attracted.
 What  I  do  suggest  is  that  unless  a
 man  has  entered  into  it  of  his  own,
 consent  and  unless  it  is  the  main  con-
 tract,  we  should  relax  this  rule.  At
 any  rate  the  Select  Committee  should
 consider  this  at  length.
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 The  other  section  which  is  also
 important  is  that  which  relates  to
 directors  and  managing  agents.

 Clause  7  (e)  reads  as  follows:
 “If  he  is  a  director  or  manag-

 ing  agent  of,  or  holds  any  office
 of  profit  under,  any  corporation
 in  which  the  appropriate  Govern-
 ment  has  any  share  or  financial
 interest.”
 In  this  case  he  is  disqualified.  I  do

 not  know  how  far  we  are  going  to
 extend  our  public  sector  but  I  feel
 that  this  pharse  “....has  any  share
 or  financial  interest...."  is  far  too
 wide  and  might  bring  within  its  net
 many  people  who  are  not  beholden
 to  the  executive.  I  think  it  would  be
 proper  for  the  select  committee  to
 suggest  that  where  the  Government
 has  got  the  bulk  of  the  shares—5)
 per  cent  shares  or  there  abouts—we
 provide  for  the  disqualification  of
 directors.  I  am  putting  this  before
 the  Select  Committee  so  that  they
 may  consider  this  disqualification...

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  Is  it  not  circumscribed  by clause  8  (c)?

 Dr.  Krishnaswami:  That  clause
 reads  “,...the  appropriate  Govern-
 ment  has  any  share  or  financial  in-
 terest.”

 Pandit  Thakur  Das  Bhargava:
 There  is  a  proviso  which  is  8  (c).  A
 person  shall  not  be  disqualified
 under  clause  (d)  of  that  section  by
 reason  of  his  having  a  share  or  in-
 terest.

 Dr.  Krishnaswami:  That  is  only  a
 narrow  limitation.

 Pandit  Thakur  Das  Bhargava:  It
 is  a  very  big  limitation.  (Interrup-
 tions).  Unless  Parliament  disqualifies
 by  law,  qualification  persists.

 Dr.  Krishnaswami:  I  am  referring
 to  shares.  Parliament  may  find  it
 inconvenient  to  pass  a  law  on  every
 occasion.  Since  we  are  having  an
 extended  public  sector  and  since  this
 law  was  passed  at  a  time  when  we
 did  not  visualise  a  vast  expansion  of
 the  publie  sector,  I  am  requesting  the
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 two  provisions.

 I  then  pass  on  to  the  other  section
 which  deals  with  expenses  to  be  sub-
 mitted  by  the  candidate  and  the
 duties  of  the  election  agent.
 2  PM.

 The  original  provision  in  our  Rep-
 resentation  of  the  People  Act  is  that
 not  only  the  candidate  but  also  the
 agent  will  be  disqualified  for  failure
 to  lodge  election  expenses.  It  is  now
 proposed  to  restrict  the  disqualifica-
 tion  only  to  the  candidate.  This
 raises  issues  of  far-reaching  charac-
 ter.  An  election  agent  is  the  person
 -who  manages  the  business  of  the
 candidate.  He  plays  a  very  impor-
 tant  role  in  really  looking  after  the
 candidates  affairs.  In  Parker’s  Elec-
 tion  Agent  and  Returning  Officer

 .a  vivid  description  of  what  an  elec-
 tion  agent  is  and  as  it  has  been  judi-
 eially  noticed  is  given.  I  make  no

 ‘apologies  to  the  House  for  reading
 -a  brief  extract  from  this  book:

 “Prior  to  that  Act,  the  term
 ‘election  agent’  was  generally  ap-
 plied  to  the  person  who  managed
 the  business  of  the  election  con-
 test,  and  who  might  or  might  not
 include  in  his  functions  those  of
 the  officer  (one  or  more  in  num-

 ‘ber)  who,  in  contradiction
 was  known  as  the  expenses  agent.
 Since  that  Act,  there  can  be  but
 one  election  agent,  and  in  him  are

 -combined  the  several  duties  of
 the  old  election  agent  and  of  the

 -old  expenses  agent.  The  object
 vof  the  Act  has  been  judicially  de-
 scribed  as  follows,  viz  that  the
 affairs  of  the  election  shall  be
 carried  on  in  the  light  of  day;
 that  there  shall  be  a  respectable

 ‘and  responsible  man,  responsible
 to  the  candidate  and  to  the  pub-
 lic,  who  shall  do  all  that  is  neces-
 sary;  who  shall  be  the  sole  legi-
 timate  paymaster;  who  shall  be
 effectively  responsible  for  all  the

 ‘acts  done  in  procuring  the  elec-
 tion;  who  can  be  dealt  with
 afterwards;  and  who  can  be  look-

 -ed  to  afterwards  for  an  explana-. tion  of  his  conduct  in  the  manage-
 ment  ‘of  the  election.”
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 If  a  candidate  appoints  an  election
 agent  then  this  question,  of  course, arises.  Of  course,  even  under  the
 present  Act  a  candiate  can  appoint
 himself  as  an  election  agent  but  4  am
 only  dealing  with  the  cases  where  a
 candidate’  appoints  another  person  as
 an  election  agent.  The  United  King-
 dom  Act,  as  amended....

 Mr.  Chairman:  Now,  what  is  your
 proposal?  You  want  to  rope  in  the
 election  agents  also?

 Dr.  Krishnaswami:  I  am  coming  to
 that  point.

 Mr.  Chairman:  But,  the  time  is
 up.

 Dr.  Krishnaswami:  I  will  try  to  be
 as  short  as  possible.

 Shri  Pataskar:  May  I  bring  one
 fact  to  the  notice  of  the  hon.  Mem-
 ber?  I  do  not  object  to  what  he  says and  that  point  may  be  considered  by the  Select  Committee.  As  a  matter
 of  fact,  experience  has  shown,  in  our
 country  at  any  rate,  that  most  peo-
 ple  have  appointed  themselves  as
 election  agents.  It  is  only  in  very very  rare  cases  that  somebody  else
 is  appointed.  Therefore,  I  think  all
 this  Parker's  book  and  other  things—
 of  course,  they  may  be  quoted—will
 not  help  because  in  our  country  the
 practice  is  different.

 Dr.  Krishnaswami:  If  you  wish  to
 do  away  with  election  agents
 Iocan  have  no  objection  to
 that  proposal.  Put  the  candi-
 date  alone  and  do  away  with
 the  election  agent.  But  if  you  make
 provision  for  an  election  agent  being
 appointed  then  you  must  rope  in  the
 election  agent  for  and  make  him  also,
 share  the  responsibility  for  expenses
 incurred.  The  duty  of  submission  of
 election  expenses  must  be  a  duty  cast
 not  only  on  the  candidate  but  also  on
 the  election  agent  as  under  the  pre- sent  law.  According  to  the  amend-
 ing  Bill  lodging  of  election  expenses is  the  duty  of  the  candidate  alone.

 ‘The  election  agent  can,  therefore,
 escape.  The  account  of  election  ex-
 penses  should  be  verified  not  only
 by  the  candidate  but  also  by  the
 election  agent  where  an  election  agent
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 has  been  apointed  otherwise  a  Gil-
 bertian  situation  will  arise  in  which
 an  election  agent  can  repudiate  the
 accounts  that  have  been  submitted
 by  his  principal.  That  is  why  in  all
 election  laws  it  has  been  laid  down
 that  the  duties  of  an  election  agent  |
 do  not  terminate  until  the  declara-
 tion  of  election  expenses  has  .  been
 duly  sent  in  to  the  Returning  Officer.

 There  are  two  small  points  which
 I  propose  to  deal  with  and  I  have
 done.  I  should  like  to  deal  with
 section  77(4)  under  clause  4]  of  the
 Representation  of  the  People  (Second
 Amendment)  Bill  which  deals  with
 election  expenses  to  be  submitted  by
 the  different  parties.  One  can  un-
 derstand  if  it  is  suggested  that  there
 ought  to  be  no  return  of  election
 expenses  submitted  by  candidates;
 but  this  would  not  be  in  conformity
 with  the  working  of  democracy,  be-
 cause,  obviously,  there  is  a  limit  that
 has  to  be  put  on  the  amount  of  ex-
 penditure  that  has  to  be  incurred  by
 any  candidate.  But  a_  provision
 which  is  rather  curious  in  the  Bill  is
 that  which  deals  with  the  items  .of
 expenditure  which  are  allowable.
 Clause  77(4)  reads  as  follows:

 “The  said  expenditure  shall
 not  be  deemed  to  include  any
 expenditure  incurred  by  a  recog-
 nised  party  organisation  for  fur-
 thering  the  prospects  of  the  elec-
 tion  of  candidat  supported  by
 it.”
 This  is  an  unfair  provision.  I

 should  have  thought  it  was  the  duty
 of  the  State  to  strengthen  the  hands
 of  the  weak  and  not  to  weight  the
 scales  or  the  dice  in  favour  of  the
 recognised  parties  or  the  mighty.
 The  major  parties  are  those  which
 can  spend  money.  The  independents
 and  others  who  have  to  come  in  are
 to  have  the  strictest  scrutiny  exer-
 cised  over  their  accounts.  That,  I  do
 not  think,  is  in  conformity  with  the
 basic  tenets  of  democracy,  with  the
 basic  tenets  of  free  and  fair  elections.
 Clause  77,  sub-clause  (4)  in  my
 judgment  is  a  serious  violation  of  the
 prneciple  underlying  the  holding  of
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 free  and  fair  elections;  for,  if  a  party
 is  allowed  to  spend  any  amount  in
 the  furtherance  of  the  prospects  of
 its  candidates  without  any  check  on
 expenditure,  there  would  be  conside-
 rable  misuse.  There  would  be  scar-
 cely  any  scope  for  members  of  smal-
 ler  groups,  and  independents  enter-
 ing  Parliament.  I  take  it  that
 even  in  this  Parliament,  the  Minister
 will  agree  that  independents  have
 some  part  to  play.  In  our  public  life
 they  have  a  value  and  I  do  not  think
 that  it  is  mecessary  to  weigh  the
 scales  so  much  against  “them  as  to
 make  it  very  difficult  for  them  to
 come  into  Parliament.  Therefore,
 the  rule  ought  to  be  that  a  stricter
 control  should  be  exercised  ovor*
 party  expenditure  rather  than  over
 the  expenditure  of  individuals  be-
 cause  there  is  a  general  presumption
 that  individuals  will  not  be  able  to
 spend  as  much  as  a  party.  This  pro-
 vision  as  I  have  indicated  will
 undermine,  in  my  judgement,
 the  holding  of  free  and  fair
 elections  because  it  would
 give  a  carte  blanche  as  it  were  to
 the  major  parties  to  do  what  they
 please  in  respect  of  their  election  ex-
 penses.

 I  should  like  only  to  refer  to  the
 other  point  which  I  find  it  difficult
 to  state  in  the  short  time  at  my  dis-
 posal.  I  shall,  if  I  have  the  oppor-
 tunity  of  going  before  the  Select
 Committee,  place  before  it  other  as-
 pects  of  this  question.

 Mr.  Chairman:  I  think  that  every
 hon.  Member  has  the  right  to  be
 present  before  the  Select  Committee.
 The  only  thing  is  that  he  is  not  en-
 titled  to  vote.

 Shri  Pataskar:  All  I  should  like  to
 say  here  is  that....

 Dr.  Krishnaswami:  But,  he  is  not
 entitled  to  be  heard  unless  special
 permission  is  given  by  the  Chair.

 Pandit  Thakur  Das  Bhargava:  I-
 was  under  the  impression  fhat  every
 Member  could  go  before  the  Select
 Committee  and  he  has  a  right  to  be
 heard  and  that  only  he  has  no  right
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 to  vote.  On  the  occasion  of  the  Cri-
 minal  Procedure  Code  I  went  before
 the  Select  Committee  under  this  im-
 pression.  When  I  went  there  all  the
 rules  were  hurled  on  my  face  to  say
 that  I  could  not  participate  in  the
 discussion  and  so  I  had  to  come  back.

 Dr.  Krishnaswami:  That  is  what  I
 am  saying.

 Mr.  Chairman:  You  can  send  your
 note  to  the  Chairman.

 Dr.  Krishnaswami:  The  Chairman
 should  give  me  special  permission  to
 allow  me  to  put  my  case;  the  rule
 may  be  waived  by  the  Chairman.

 Shri  Pataskar:  So  far  as  I  am  con-
 cerned  I  can  assure  the  hon.  Member
 that  if  he  sends  a  note  to  me  I  shall
 duly  forward  it  to  the  Chairman  of
 the  Select  Committee  whoever  he
 may  be.

 Dr.  Krishnaswami:  Thank,  you.  In
 that  case’  I  shall  only  refer  to  clause
 4  of  the  Bill  and  suggest  here  that,
 this  clause  should  not  find  a_  place
 in  the  bill.  The  remedy  which  we
 are  suggesting  is  much  worse.  than  the
 disease  that  we  are  attempting  to  cure.
 Here,  the  purpose  of  the  clause  evid-
 ently  is  to  give  some  more  time  to
 the  Election  Commissioner  to  examine
 the  various  expenditure  returns  that
 are  submitted.  But,  that  is  not  going
 to  be  properly  achieved  by  giving
 this  power  to  the  Election  Commis-
 sioner.  A  much  better  way  would
 have  been  to  give  4  months  or  there-
 about  instead  of  giving  the  Election
 Commissioner  a  right  to  pass  an  order
 on  every  candidate’s  return  whether
 submitted  or  not.

 Pandit  Thakur  Das  Bhargava:  My
 hon.  friend  will  pardon  me  for  my
 interference,  The  Election  Com-
 mission  under  rules  has  no  power  to
 scrutinise  the  returns.  It  has  only  to
 See  that  the  return  is  given  in  good
 time,

 Dr.  Krishnaswami:  But,  here  it  is
 said  that  he  should  pass  an  order
 whether  the  return  of  expenses  has
 been  lodged  or  not.  But,  if  no  ex-
 Pense  returns  are  lodged  what  is  the
 order  that  he  is  going  to  pass?
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 Shri  Pataskar:  The  difficulty  ex-
 perienced  on  the  last  occasion  was
 that  in  a  large  number  of  cases,  the
 return  of  election  expenses  was  filed
 rather  late,  and  at  times,  finding  that
 it  was  not  filed  within  the  particular
 period,  the  Election  Commission  is-
 sued  orders.  Therefore,  the  propo- sal  is  that  only  from  the  date  of  the
 order  the  candidate  is  to  be  taken  as
 disqualified.  Otherwise,  this  disquali-
 fication  will  not  arise.  However,  it
 may  be  considered  by  the  Select
 Committee.  If  it  can  arrive  at  some
 better  formula,  there  is  no  objection.

 Dr.  Krishnaswami:  I  will  place  this
 and  other  matters  before  the  Select’
 Committee.

 बाबू  रास  नारायण  सिह  :  सभापति  महो-
 दय,  आप  को  बहुत  बहुत  धन्यवाद  है  कि  आप
 ने  मुझे  इस  विषय  पर  बोलने  का  अवसर  दिया

 एक  साधनों  सदस्य
 हक  है  ।

 :  यह  आप  का

 बाबू  राम  नारायण  सिह  :  हक  तो  है,
 लेकिन  साधारणतया  हक  जल्दी  मिलता  नहीं
 है  ।  इस  लिये  हक  की  प्राप्ति  के  लिये  घन्यवाद
 देना  भी  बुरा  नहीं  है  ।

 कल  श्रीयुत  निर्मल  चन्द्र  चट्टोपाध्याय  ने
 बहुत  बरच्छा  सुझाव  दिया  है  कि  दोनों  विधेयकों
 में  जितने  विषय  हैं  उनके  अलावा  अन्य  विषयों
 पर  भी  विचार  करने  का  अ्रधिकार  प्रवर  समिति
 को  दिया  जाय  ।  आज  श्रीमती  सुषमा  सेन  ने
 भी  उस  का  समर्थन  किया  है,  मैं  भी  उस  का
 अनुमोदन  करता  हूं  ।

 बात  यह  है  कि  अभी  हमारे  देश  में
 जितनी  बातें  चल  रही  हैं  प्रायः  सभी  दूसरे
 देशों  से  ली  हुई  हैं,  इसको  चाहे  भाप  नकल
 कहिये  या  भीख  मांगना  कहिये  या  जो  चाहे
 कहिये  ।  इसी  तरह  से  चुनाव  के  नियम  भी  जो
 हैं  करीब  करीब  सब  बाहर  के  देशों  से  लिये
 गये  हैं,  लेकिन  एक  दिन  ऐसा  था  जब  यहां  के
 लोग  चुनाव  को  नहीं  समझते  थे,  वे  नहीं  जानते
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 [ara  राम  नारायण  सिह]
 थे  कि  $8  चुनाव  किया  जाय,  कौनसा  नियम
 “उसके  लिये  हो,  उस  दिन  बाहर  के  देशों  की
 “मदद  लेना  बुरी  बात  नहीं  थी,  लेकिन  अब  तो

 बहुत  दिनों  से  हम  लोग  चुनाव  कर  रहे  हैं,  कुछ
 :ज्ञान  भी  हमें  प्राप्त हों  गया  है,  कुछ  श्रनभव
 भी  प्राप्त  हो  गया  है|  कब  तो  हमें  कुछ  अपनी
 शक्ल  खर्च  करनी  चाहिये  कि  क्‍या  नियम  होने
 चाहिये  |

 यह  बात  देखने  में  बड़ी  भ्रच्छी  मालूम
 “होती  है  कि  पहले  चुनाव  के  लिंये  जो  चनाव
 पत्र  होते  थे  उन  में  यह  होता  oT  fe  एक  तो
 उस  में  उम्मीदवार  के  दस्तखत  हों,  उस  के
 बाद  एक  प्रस्तावक  हो  और  एक  समर्थक  हो,

 लेकिन  अब  समर्थक  की  जरूरत  नहीं  है,
 “प्रस्तावक  की  ही  जरूरत  हैं  |  लेकिन  मैं  तो
 कहता  हूं,  शायद  कुछ  लोगों  को  यह  बिल्कुल
 नई  बात  मालूम  हो,  कि  प्रस्तावक  की  भी

 “जरूरत  नहीं  होनी  चाहिये  |

 को  पाटनकर  :  इस  बिल  में  अब  उसकी
 -भी  जरूरत  नहीं  है  |

 बाबू  रास  नारायण  सिह  :  कौर  सुनिये,
 मैं  तो  चाहता  हूं  कि  उम्मीदवार  की  भी  जरूरत
 नहीं  रहनी  चाहिये  |  जात  यह  है  कि  राज  अगर

 -कोई  उम्मीवदार  होता  है  तो  क्‍यों  ?  क्‍यों  नहीं
 जनता  को  पूरा  पूरा  अधिकार  दिया  जाय

 “कि  वह  अपनी  विचार  शक्ति  से  जिस  को
 चाहे  उस  को  चुन  ले  1  उम्मीदवार  क्‍यों  यह
 कहने  जायें  कि  हम  को  वोट  दो  ?  राज  लोग
 जाते  हैं  ओर  वोट  मांगते  हैं  तो  जरूर  जनता
 उससे  प्रभावित  हो  जाती  है  i  कभी  तो  चुनाव
 में  कहा  जाता  है  कि  महात्मा  गांधी  का  हुक्म
 है  कि  अमुक  अमुक  व्यक्ति  को  वोट  दों,  कभी
 आअ वा हरलाल  जी  के  नाम  से  वोट  मांगा  जाता
 है  1  इसका  प्रमाव  पड़ना  स्वाभाविक  हैं|  साथ
 ही  यह  भी  जरूरी  बात  है  कि  जिस  वक्‍त  तक
 उम्मीदवारों  के  नाम  रक्खें  जायेंगे  तब  तक
 आर  खर्च  आदि  जितने  तरीके  के  भ्रनर्थ  होते  हैं

 “बे  सब  होते  रहेंगे  ।  ड्राप  चाहे  जितने  कानून
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 बनायें,  लेकिन  जब  आदमी  चुनाव  में  खड़ा
 होगा  तो  चुनाव  जीतने  के  लिये  और  चुनाव
 के  दाद  जो  भोग  विलास  यहां  जाने  पर  करने
 को  मिलते  हैं  उन  को  प्राप्त  करने  के  लिये
 जितने  भी  अनर्थ  हो  सकते  हैं,  उन  सब  को  वह
 करेगा  ।  कोई  भी  कानून  उस  को  नहीं  रोक
 सकेगा  ।  इस  वास्ते  में  चाहता  हूं  कि  चुनाव
 ऐसा  सुन्दर  हो  जिस  को  प्रजातन्त्र  कहते  हैं  1
 प्रजातन्त्र  में  तों  हमारे  यहां  यह  है  कि
 पंच  परमेश्वर  होता  है  शौर  जनता
 जानती  है  कि  किस  को  चुनाव  में  भेजना
 चाहिये  |  अमुक  अमुक  स्थान  पर  और
 अमुक  अमुक  काम  के  लिये  क्‍या  जरूरत
 है  कि  कोई  उम्मीदवार  हो  ?  जितने  अने
 होते  हैं,  चुनाव  में  जितनी  गड़बड़ियां  होती  हैं
 सब  इस  वास्ते  होती  हैं  कि  कई  दल  खडे  हो
 जाते  हैं  शर  दलों  की  तरफ  से  उम्मीदवार
 खड़े  किये  जाते  हैं  ।

 श्री  कामत  :  जनता  घबरा  जाती  हैं  ny

 बाद  राम  नारायण  सिह  :  हमारे  कामत
 साहब  कहते  हैं  कि  जनता  घबरा  जाती  है  ।
 बहुत  ठोक  हैं,  जनता  घबरा  जाती  है  क्‍यों  कि
 जवाहरलाल  जी  कुछ  कहते  हैं,  ठाकुर  दास  जी
 कुछ  कहते  हैं  और  कामत  साहब  कुछ  कहते
 हैं,  आखिर  जनता  किस  को  वोट  दे  ?  होगा
 यह  कि  जो  ज्यादा  ज्यादा  खुशामद  करेगा
 उस  को  वोट  दे  देगी  ।  बहुत  से  लोगों  को  मालूम

 होता  है  कि  यह  इम्प्रैक्टिकेबुल  बात  है।  लेकिन
 बात  यह  है  कि  जिस  काम  को  हम  करना  नहीं
 चाहते,  जिस  काम  में  हम  अपने  पग  बढ़ाना
 नहीं  चाहते  उस  के  लिये  कह  देते  हैं  कि  यह

 इम्प्रैक्टकिबुल  बात  है  in  at  जरूरत  है  कि
 सारे  देश  के  लोग  इस  संसद  में  बैठ  कर  विचार
 करे  कि  किस  प्रकार  से  चुनाव  सुन्दर  तरीके  से
 हो  जिस  में  कोई  ज्यादा  खर्च  खर्च  न  हो  और
 किसी  के  लिये  भी  ज्यादा  मुश्किल  पैदा  न  हो  t
 मैंने  पहले  कहा  था  कि  आज  जिस  तरह  से
 डिमाक़ेसी  के  नाम  पर  चुनाव  होता  है  देश  में
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 wa  ot  ate  घनी  मिल  जाते  हैं  कौर  सारे
 मतदाताओं  के  नोट्स  को  झपने  वश  में  कर
 लेते  हैं,  कोई  भो  चुनाव  राज  स्वतन्त्र  नहीं
 होता  है,  चाहे  कोई  भी  देश  हो,  इस  लिये  a

 rear  हूं  कि  चुनाव  के  समय  कोई  उम्मीदवार

 ही  न  हो  शौर  न  न  कोई  किसी  के  पास  वोट
 मांगने  जाय  |  बल्कि  जो  वोट  मांगने  जाय  उस
 'को  वोट  नहीं  मिलना  चाहिये  ।  उसको  सजा
 पालनी  चाहिये  ।  पूरे  पूरे  अधिकार  मतदाताश्रों
 को  होने  चाहियें  कि  वह  किस  को  वोट  दें,
 किस  को  चुनें  ।  यहां  पर  बैठ  कर  हम  लोग
 इस  पर  विचार  कर  सकते  हैं,  नियम  बना
 सकते  हैं  कि  किस  प्रकार  से  इस  तरह  से  चुनाव
 जाये  जायें  ।  मैं  तो  सारे  देश  के  लोगों  से  कौर
 जो  यहां  बैठे  हुए  हैं  उन  सबों  से  निवेदन  करता

 हूं  कि  हम  सब  मिल  कर  कोई  ऐसा  रास्ता
 'निकालें  ताकि  चुनाव  सुन्दर  तरीके  से  हो  शौर
 अच्छे  अच्छे  कौर  स्वतंत्र  व्यक्ति  चुन  कर  नयें  |
 दल  में  तो  केवल एक  सरदार  होता  है  बाकी
 सब  तो  उस  के  गुलाम  होते  हैं  |  मैं  समझता  हूं
 पक  यह  ३६  करोड़  भारतीयों  की  प्रतिनिधि
 सभा  है,  यहां  बिल्कुल  स्वतन्त्र  व्यक्तियों  को
 आना  चाहिये  जो  अपने  कार्य  क ेबल  पर  जनता
 के  भेजे  हुए  बावे  |  ।  दल  वाले  जो  आते  हैं,  वह
 अपनी  गुलामी  के  जरिये  वोट  इकट्ठा  कर  के
 और  बहुमत  प्राप्त  कर  के  कसे  देश  को  सेवा
 अर  पायेंगे  ।  यह  तो  देश  के  लिये  दुर्भाग्य  को
 बात  है  इस  से  देश  का  कल्याण  नहीं  हो  सकता

 है  t  इस  वास्ते  मैं  बार  बार  कहूंगा  कि  चुनाव  में
 उम्मीदवारी  नहीं  होनी  चाहिये,  उम्मीदवारों
 नका  होना  बुरा  है,  उससे  सुन्दर  चुनाव  नहीं
 -हो  सकता  हैं  ।  इस  सम्बन्ध  में  इससे  अधिक
 कहने  के  लिये  मैं  तैयार  नहीं  हूं  ।

 दूसरी  बात  चुनाव  के  खर्चे  के  सम्बन्ध
 में  है  ।  इस  के  ऊपर  संशोधन  भी  आये  हैं  कि

 चुनाव  का  खर्चा  तो  लोगों  को  दाखिल  करना
 चाहिये,  लेकिन  जो  दल  की  तरफ  से  खर्च
 “किया  जायेगा  उस  को  दिखलाने  की  जरूरत
 नहीं  है।  मान  लीजिये  कि  एक  समाज  है  जिस
 की  सरकार  कही  जाती  है,  तो  सरकार  के  हाथ
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 में  तो  देश  की  सारी  शक्ति  और  सारी  सम्पत्ति
 होती  है,  साथ  ही  गड़बड़ो  करने  को  जो  अवृत्ति
 है  वह  भी  कम  नहीं  है  a  तो  जिस  दल  के  हाथ
 में  सरकार  है  कौर  सरकार  होने  की  वजह  से
 जिस  के  हाथ  में  देश  को  सारो  शक्ति  और
 सम्पत्ति  है  कौर  गड़बड़झाला  करने  को  प्रवृत्ति
 भी  है  उस  के  सामने  किसी  स्वतन्त्र  व्यक्ति  का"
 जीत  लेना  बहुत  कठिन  है  ।  आप  जानते  हैं  कि
 जब  कहीं  कोई  नियम  या  कानून  बनाता  हैं,
 दुनियां  के  किसी  भी  देश  में,  तो  इसलिये  बनता
 है  कि  काम  सुचारु  रूप  से  हो  और  देश  के  लोगों
 का  चरित्र  बने  |  ऐसा  नियम  और  कानून  करो
 कभी  नहीं  बनना  चाहिये  जिससे  कि  लोगों  का
 चरित्र  गिर  जाय  ।  हिसाब  मांगने  का  जो
 कानून  है  वह  जितने  उम्मीदवार  चुनाव  लड़ते
 हैं,  सब  को  बेईमान  बनाता  है।  मैं  जानता  हूं
 कि  सब  यही  कहेंगे  कि  उन्होंने  कुछ  ऐसी  बात
 नहीं  की  लेकिन  मैं  कहता  हूं  कि  जिन्होंने  भो
 चुनाव  लड़ा  है  शौर  जितने  भी  लोग  यहां  पर
 बैठे  हुए  हैं  चाहे  वे साधारण  सदस्य  हो,  चाहे
 वे  मंत्री  हों,  चाहे  प्रधान  मंत्रो  हों  और  चाहे
 आप  ही  हों.

 श्री  कामत  :  चेयरमैन  के  बारे  में  नहीं
 कहना  चाहिये  ।

 बाबू  रास  नारायण  सिंह  मैं  सानता  हूं
 'के  चेयरमैन  के  बारे  में  नहीं  कहना  चाहिये
 उनकी  दूसरी  बात  ह  और  उनके  बारे  में  नहीं
 कहता  हूं  ।,

 में  कह  रहा  था  कि  सारे  देश  में,  शायद
 मुख तस ना  तो  सब  जगह  होते  हूँ,  ने  गिने
 व्यक्तियों  को  छोड़  कर,  जितने  भो  लोग  हैं
 जो  भी  उन्होंने  खर्चे  का  हिसाब  दिया  है,  सब.
 गलत  दिया  है,  झूठ  दिया  है  1  में  कहता  हूं  कि
 हर  एक  को  मजिस्ट्रेट  को  कोर्ट  में  जाना
 पड़ता  है  और  वहां  पर  शपथ  खाकर  कहना
 पड़ता  हैं  कि  यह  सब  ठीक  बचे  हैं।  हमें  शर्म
 पानी  चाहिये  कि  हम  लोगों  को  वहां  जाकर
 झूठी  शपथ  लेनी  पड़ती  है  ।  हम  पालियामेंट
 के  सदस्य  हैं  झोर  ३६  करोड़  जनता  का  हम
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 [बाबू  राम  नारायण  सिंह  ]
 प्रतिनिधित्व  करते  हैं  और  उनका  हित  करने
 के  लिए  हम  यहां  आते  हैं
 Shri  Nand  Lal  Sharma  (Sikar):  On

 a  point  of  order,  Sir.  To  say  that  so
 many  Members  have  taken  oath  and
 are  simply  telling  lies  with  regard  to
 election  expenses  is  an  aspersion  on
 the  Members.  We  never  filed  false
 statements.

 Mr.  Chairman:  It  is  a  general  state-
 ment;  but  of  course,  every  general
 statement  has  got  an  exception  accord-
 ing  to  law.  In  any  case,  when  Mem-
 bers  are  taking  exception  to  this  re-
 mark,  the  hon.  Member  should  not
 make  it.

 बाबू  राम  नारायण  सिह  :  सभापति
 महोदय,  मेरे  मित्र  बहुत  बड़  शास्त्र  के  ज्ञाता
 हैं  और  वह  यह  इलोक  जानते  ही  होंगे  1

 हित  मनोहारिचतुरलंभं  बच:

 हित  की  बात,  सच्चा  बात  मीठी  हो  यह
 बहुत  कठिन  है  n  मैंने  पहले  ही  कह  दिया  हैं
 कि  कुछ  को  छोड़  कर  बानो  सब  लोग  ऐसा
 करते  हैं  i  हो  सकता  है  मेरे  मित्र  नंद  लाल  जी
 ने  बहुत  खर्च  न  किया  हो  गौर  ठीक  ठीक  खच
 किया  हो  और  उनके  जितने  काम  करने  वाले
 थे  उन्होंने  ठोक  ठीक  हिसाब  दिया  हो  ।  मैं
 एक् सैप शन  करने  को  तैयार  हूं  ।

 तो  में  चाहता  हूं  कि किसी  भी  उम्मीदवार
 को  खर्च  का  हिसाब  देने  की  जरूरत  नहीं
 होनी  चाहिये  ।  मैं  प्रवर  समिति  के  जितने  भी
 सदस्य  हैं  उनसे  निवेदन  करता  हूं  कि  यदि
 हमारे  देश  को  सच्चे  रास्ते  पर  चलना  है,  ठीक
 रास्ते  पर  चलना  है,  तो  खर्चे  का हिसाब  किसी
 से  नहीं  मांगा  जाना  चाहिये,  यह  अन्याय  है,
 मूर्खता  है  |

 श्री  राधा  रमण  (दिल्ली  नगर)  :  सदन
 के  सामने  कानून  विभाग  के  मंत्री  जी  ने,  दो
 विधेयकों  को  प्रवर  समिति  को  सौंपने  का
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 प्रस्ताव  रखा  है,  उसका  मैं  स्वागत  करता  हूं।
 पिछले  चुनावों  में  हमें  अनेक  अच्छे  शौर  बुरे
 अनुभव  हुए  हैं  |  जहां  हमें  इस  बात  का  गर्व  है
 कि  ऐसा  चुनाव  जनतंत्रीय  आधार  पर  हमारे
 देश  में  किया  गया  जिसकी  मिसाल  दुनिया  के
 किसी  और  देश  में  नहीं  मिल  )  वहां  हमें  इस
 बात  का  दुख  भी  है  कि  उस  चुनाव  में  बहुत  सी
 ऐसी  त्रुटियां  रह  गई  कि  जिन  को  हमें
 अपने  अनुभव  के  आधार  पर  टूर  करना  जरूरी
 है  in  तो  यह  जो  दो  विधेयक  हमारे  सामने  हैं
 इनका  उद्देश्य  यह  है  कि  जो  अनुभव  हमें  चुनाव
 में  हुआ  हैं  और  जो  त्रुटियां  हमने  उन  चुनावों
 में  देखी  हैं  उनको  हम  सुघार  लें  ताकि  आने  वाले

 चुनाव  को  हम  और  भी  सुचारु  रूप  से  और
 एक  नमूने  के  तौर  पर  दुनिया  के  सामने  पेश  कर
 सके  ।  इस  लिए  मैं  इन  दोनों  विधेयकों  को  और
 इन  में  जो  सुझाव  दिए  गए  हैं  अथवा  जो  प्रस्ताव
 किए  गए  हैं  उनका  स्वागत  करता  हुँ  7

 इस  सम्बन्ध  में  दो  चार  बातें  जो  मेरे  मन
 में  आई  हैं  वह  मैं  सदन  के  सामने  रखना  चाहता
 हूं  और  आशा  करता  हूं  कि  प्रवर'समिति  जिस
 समय  इन  विधेयकों  पर  विचार  करेगी  उन
 बातों  पर  भी  गौर  कर  लेगी  ny

 जो  संशोघन  इस  सदन  में  पेश  किये  गये
 हू  प्रवर  समिति  को  उन्हीं  तक  ही  अपने
 विचारों  को  सीमित  नहीं  रखना  चाहिये
 बल्कि  इसके  अलावा  भी  कोई  ऐसी  बात  अगर
 उनके  सामने  आवे  या  ऐसा  सुझाव  उनके  सामने
 जावे  जिस  को  मान  कर  इन  विधेयकों  को  झऔौर
 भी  ज्यादा  उत्तम  बनाया  जा  सके  तो  वह  भी
 उन्हें  छोड़ने  नहीं  चाहिये,  में  इसका  समर्थित
 करता  हु  ।  लेकिन  यह  बहुत  ही  अच्छा  होता
 प्रखर  यह  दोनों  विधेयक  तब  आते  जबकि
 रियासतों  के  पुनर्गठन  सम्बन्धी  आयोग
 अपनी  रिपोर्टे  पेश  कर  देती  और  उसके  सुझाव
 भी  हमारे  सामने  श्मा  जाते  क्योंकि  हो  सकता  है
 कि  उसमें  भी  चुनाव  सम्बन्धी  एसी  बातें  हों
 कि  जिन्हें  प्रखर  प्रवर  समिति  अपने  सामने
 रखे  और  उनके  आधार  पर  इन  विधेयकों  में
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 संशोधन  करे  तो  और  भी  ज्यादा  अच्छी  बात
 होती  और  यह  विधेयक  शौर  भी  ज्यादा  पूर्ण
 रूप  में  प्रवर  समिति  में  स  वापस|म्राते  7  लेकिन
 मैं  आशा  करता  हूं  कि  जब  तक  प्रवर  समिति
 अपनी  रिपोर्ट  देगी  उससे  पहले  आयोग  की
 रिपोर्ट  भी  उसके  सामने  झा  जाएगी  और  उनकी
 सिफारिशों  पर  भी  प्रवर  समिति  विचार  कर
 लेगी  ।

 इसके  बाद  सर्वप्रथम  मेरा  सुझाव  एक
 यह  हैं  कि  मैं  देखता  हूं  कि  इस  थोड़े  स ेसमय
 में  हमारे  सदन  के  सामने  चार  ऐसे  विधेयक
 आ  चके  हैं  ।  पहले  दो  तो  औरिजनल बिल  थे
 और दो  अब  हैं  जिनके  ज़रिये  स ेहम  इन  बिलों
 में  संशोधन  करने  जा  रहे  हैं  चारों  विधेयकों
 को  अगर  हम  अपने  सामने  रखें  तो  यह  कुछ
 अलग  अलग  मालूम  होते  हैं।  मेरी  यह  राय  है
 कि  सदन  के  सामने  एक  ऐसा  बिल  शाना
 चाहिये,  ऐसा  विधेयक  आना  चाहिये
 कि  जो  सब  प्रकार  से  पूर्ण  हो  और  वह  एक
 कंसोलिडेटेड  कोड  हो,  चुनावों  सम्बन्धी
 सम्पूर्ण  कानून  हों  जिसमें  कि  नियम  आदि  भी
 आ  जायें  |  यदि  ऐसा  किया  गया  तो  मेरा
 ख्याल  है  उसको  समझने  में  आसानी  होगी,  झाम
 लोगों  को,  जो  उलझन  में  पड़  सकते  हैं।  इसे-
 बयान  कमीशन  ने  भी  इस  ओर  हम  लोगों  का
 ध्यान  दिलाया  है  1  मैं  समझता  हूं  कि  प्रवर
 समिति  इस  ओर  ध्यान  देगी  और  इस  सम्बन्ध
 में  अगर  कुछ  कदम  उठाया  जा  सके-  तो  वह
 'खटायेगी  |

 दूसरी  बात  जो  मैं  कहना  चाहता  हूं
 चह  यह  है  कि  जैसे  कि  और  मेरे  मित्र  भी  कह
 चुके  हैं,  जब  कभी  कोई  उम्मीवदवार  खड़ा
 होता  है  तो-उसे  अपना  प्रस्ताव  पत्र  दाखिल
 करना  होता  हैं  |  उसमें  एक  प्रस्तावक  होता  है
 और  दूसरा  समर्थक  होता है  i  इस  बिल  में  यह
 सुझाव  दिया  गया  है  कि  जो  प्रोपोज  है  वह  तो
 रहे  लेकिन  जो  सैकेंडर  है  उसकी  कोई  भाव-
 चमकता  नहीं  है  ।  मेरी  ऐसी  राय  है  कि  जब
 कोई  उम्मीदवार  खड़ा  होता  है  तो  वह  उम्मीद
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 करता  है  कि  उसके  इलाके  में  या  उसकी
 कांस्टिट्यूएंसी  में  उसके  बहुत  सारे  शुभचिन्तक
 हैं,  बहुत  से  लोग  उसे  वोट  देने  वाले  हैं,  उसके
 लिए  काम  करने  वाले  हैं  और  उसको  कामयाब
 बनाने  वाले  हैं  और  जब  ऐसी  बात  है  तो  यह
 ठीक  नहीं  मालूम  होता  कि  जो  झ्रादमी  अपने
 आप  को  एक  उम्मीदवार  की  हैसियत  में
 खड़ा  करना  चाहता  हैं  वह  अपने  प्रस्तावना
 पत्र  में  एक  प्रस्तावक  और  एक  समर्थक  को
 हासिल  करने  में  कोई  कठिनाई  महसूस  करे  ।
 तो  जहां  हम  यह  कहते  हैं  कि  उम्मीदवार  सब
 की  मर्ज़ी  से  ज्यादा  से  ज्यादा  लोगों  की  मर्जी
 से  होता  है  तो  वहां  उसके  लिए  कोई  कठिनाई
 नहीं  होनी  चाहिये  और  न  कोई  देर  लगनी
 चाहिये  कि  वह  एक  प्रस्तावक  और  एक
 समर्थक  हासिल  कर  ले  ।  तो  यह  बात  मेरी
 समझ  में  नहीं  आती  है  कि  इस  समर्थक  को
 क्यों  हटाया  जा  रहा  है  ।  में  यह  कहता  हूं  कि
 इसे  रखना  चाहिये  .

 श्री  आर०  एस०  विमान  (उस्मानाबाद):
 क्यों  रखना  चाहिये.  ?

 शनी  राधा  रमण :  इस  लिए  रखना
 चाहिये  कि  कम  से  कम  यह  महसूस  हो  कि
 उम्मीदवार  इलेक्शन  के  लिए  इतना  इच्छुक
 नहीं  है  बल्कि  जो  प्रस्तावक  और  मयंक  हैँ
 वह  ज्यादा  इच्छुक  हैं  उसको  भेजने  के  लिए
 मेरी  समझ  में  इन  दोनों  को  रखने  से  कोई
 कठिनाई  नहीं  हो  सकती  ।  यह  बात  मेरी
 समझ  म॑  ज्यादा  आती  हैँ  कि  अगर  कोई  नाम
 द  और  उसके  १०  प्रस्तावक  हों  और  १०
 समर्थक  हों  तों  यह  महसूस  होता  है  कि  वह
 प्राप्ति  अधिकारी  है  और  लोग  उसे  चाहते
 हैं  ।  तो  मैं  प्रवर  समिति  से  प्रार्थना  करूंगा  कि
 वह  इस  बात  को  सामने  रखे  झौंर  मेरे  सुझाव
 पर  विचार  करे  1

 तीसरी  बात  जो  मैं  कहना  चहता  हू  बह
 यह  हैं  कि  आपने  इस  विधेयक  में  रखा  हैं  कि
 लोग  जब  इलेक्शन  हो  चुकेत  हैं  तो  उसकी  रिटर्न
 फाइल  करते  हूँ,  उसमें  बहुत  सारी  दिक्कतें
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 महसूस  होती  हैं।  इस  विषय में  एक  सालिग
 भी  हमने  रख  दी  कि  इलेक्शन  में  इससे  ज्यादा
 आचे  नहीं  होना  चाहिए  t  कुछ  लोगों  का  यह
 भी  विचार  है  कि  गर  इस  सालिग  को  हटा
 दिया  जाय  और  रिलीज  वगैराह  भरने  का
 कोई  काम  न  हो,  तो  अच्छा है  1  मैं  समझता  हूं
 कि  जो  लोग  चाहते  हैं  कि  उम्मीदवार  अपने
 काम  कौर  अपनी  सेवाओं  के बल  पर  इस
 सदन  में  प्राय  न  कि  धन  के  बल  पर,  तो  वह
 इस  प्रकार  की  सीलिंग  मुकरने  रखना  पसन्द
 करेंगे  ।  यह  बात  ठीक  हूँ  कि  सीलिग  रखने  के
 बावजूद  बहुत  से  लोग  बेईमानी  करेंगे  और
 गलत  तरीके  इस्तेमाल  करेंगे  ।  हमारे  सामने
 ऐसा  कोई  मार्ग  नहीं  है,  जिस  पर  चल  कर  हम
 बेईमानी  करने  वालों  शौर  झूठ  बोलने  वालों
 को  रोक  सके  |  अगर  कोई  ऐसा  करना  चाहता
 है,  तो  वह  तो  हर  हालत  में  करेगा  ।  इसविषय
 में  मेरा  सुझाव  यह  हैं  कि  रिटर्न  तो  बेशक
 दाखिल  किए  जाते  रहें,  लेकिन  श्राप  ने  जो
 बन्धन  सीमित  रकम  को  भ्र लग  लग  मदों
 में  खर्च  करने  का  रखा  हुआ  है,  कि  छपाई  पर
 इतना  खर्चे  करना  हैं  और  स्टाफ  पर  इतना
 खर्च  करना  हैँ,  वह  आवश्यक  नहीं  होना
 चाहिए  ।  आप  एक  आखिरी  लिमिट  मुकरने
 कर  दीजिए  कि  इससे  ज्यादा  रुपया  खर्च  न
 .कया.  जाय,  लेकिन  लोगों  को  उस  खर्च  को
 अलग  अलग  खानों  में  भरने  के  लिए  बहुत
 कठिनाई  होती  हैं,  इस  लिए  उन  को  भरने  का
 त  का  ख़त्म  कर  दीजिए  1  इस  तरह  जो
 जो  दिवकत  बहुत  से  भाइयों  को  नज़र  आती  हैं,
 वह  दूर  हो  जायेंगी  ।  धनी  लोग,  रपए  वाले
 लोग,  तो  हमेशा  अपने  आप  को  आगे  बढ़ा
 सकते  हैं  ओर  चुनावों  में  कामयाब  हो  सकते  हैं,
 लेकिन  अगर  हम  वास्तव  में  ऐसे  लोगों  को
 सहायता  देना  चाहते  हैं  जो  अपने  कार्य  और
 अपनी  सेवाओं  के  बल  पर  इस  सदन  में  जाना
 चाहते  हैँ,  तो  हम  को  इस  प्रकार  की  कोई  सीमा
 अवश्य  रखनी  चाहिए  ।  यह  एक  प्रकार  का
 चैक  है--यह  एक  प्रकार  का  दरवाज़ा  हैं,
 जिसको  बगर  कोई  उम्मीदवार  पार  करेगा,
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 तो  उसको  खतरे  का  सामना  करना  पढ़ेगा
 लेकिन  लगे  अलग  खानों  में  जो  भर  कर  देना
 पढ़ता  है,  जो  तफ़सीलात  देनी  पड़ती  हैं,  उनकी
 मैं  जरूरत  नहीं  समझता  हूं  ।  भ्रमर  वह  हट
 जाय,  तो  लोगों  को  सहूलियत  जरूर  हो:
 जायगी  t

 पिछले  चुनावों  में  हमने  इस  बात  की
 काफ़ी  कोशिश  की  कि  हर  एक  मत-दान  करने
 वाला  आदमी  सिर्फ  एक  ही  वोट  डाले,  जिसका
 कि  उसको  हक  मिला  है  ।  इस  सम्बन्ध  में  हमने
 कई  तरीके  भी  भ्रातियां  किए  |  मसलन  हमने
 स्याही  का  इस्तेमाल  किया  और  यह  प्रबन्ध
 किया  कि  मतदाता  पहले'  भ्र पना  नाम  लिखायें
 और  फिर  परदे  में  वोट  डाले,  विवाह  वगैराह
 इस  तरह  हमने  जाली  वोट  न्‌  डाले  जाने  का
 प्रयत्न  किया  ।  मगर  पिछले  चुनाव  के  तजुर्बे
 से  हमें  ऐसा  महसूस  हुआ  हैं  कि  उन  तरीकों
 को  बदलना  पड़ेगा  |  सबसे  पहले  हमारे  सामने
 सियाही का  सवाल  भ्राता  है।  पहले  आम  चुनाव
 में  सियाही  ने  बड़ा  काम  दि या लेकिन  दूसरे  और
 तीसरे  उप  चुनाव  में  यह  सियाही  बिल्कुल:
 बेकार  हो  गई  ।  आज  इस  प्रकार  की  सियाहियां
 निकल  कराई  हैं,  जिन  को  इस्तैमाल  किया  जाता
 है  और  कोई  भेद  नज़र  नहीं  जाता  ह  t  प्रवर
 समिति  को  इस  झोर  भी  ध्यान  देना  चाहिए  t

 जो  बेस्ट-पेपर  दिए  जाते  हैं,  वे  ऐसे  होते
 हैं  कि  उनके  स्थान  पर  जाली  बैलट-पेपर
 इस्तेमाल  नहीं  किए  जा  सकते  हैं,  लेकिन
 बैलट-पेपर्स  को  खरीदने  का  बड़ा  रिवाज  चल
 रहा  है  |  उम्मीदवार  लोग  बहुत  से  बेस्ट-
 वेष  खरीद  लेते  हैं  और  एक  एक  आदमी  से
 पचास  पचास  बैलट-पेपर्स  डलवाते  हैं  ।  इसका
 भी  इन्तजाम  किया  जाना  चाहिए,  क्योंकि
 इस  के  कारण  बहुत  से  चुनाव  सही  कौर  ठीक
 नहीं  होते  और  उन  के  नतीजे  हमारी  उम्मीद
 शर  तवक्को  के  बिल्कुल  खिलाफ़  होते  है  1

 एक  बात  मैं  कौर  कहना  चाहता  हूं  ।  जो
 डबल  मेम्बर  या  मल्टीपल  मेम्बर  कांस्टिच्युएन्सी
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 होती  हैं,  उनमे  इलेक्शन  के  बक्स

 एक  से  अधिक  बैलट  पेपर  दिए  बाते  हैं।
 होता  यह  है  कि  न  सिर्फ  प्रापऋ
 बल्कि  पढ़ें  लिखे  लोग  भी  बजाय  एक  एक
 आदमी  एक  एक  वोट  डाले  एक  ही  बे  में
 दो  तीन  बैलट-पेपर  डाल  देते  हैं  7  इसका
 नतीजा  यह  होता  हैं  कि उनका  सिर्फ  एक  वोट
 सही  माना  जाता  हैं  शौर  बाकी  बेकार  हो
 जाते  हूँ  ।  इस  बात  का  भी  कोई  जवाब  होना
 चाहिए--कोई  इलाज  होना  चाहिए  tL  हमारे
 बहुत  से  भाई  झपने  वोट  का  सही  इस्तेमाल
 करना  चाहते  हैं,  लेकिन  तरीका  न  जानने
 की  वजह  से  ऐसा  _नहीं  कर  सकते  ।  प्रवर
 समिति  को  इस  सम्बन्ध  में  भी  कोई  न  कोई
 सुझाव  रखने  चाहिए  |

 इसके  भ्र लावा  मंत्री  महोदय  की  तरफ  से
 विधेयकों  यमे  यह  सुझाव  दिया  गया  है  कि
 इलेक्शन  की  टाइम  लिमिट  को  कम  कर  दिया
 जाय  में  इसका  स्वागत  करता  हूं  ।  यह  इलेक्शन
 का  पीरियड  घबराहट  का  पीरियड  होता  है
 और  इसमें  काफी  लोगों  को  दिन  रात  मुसीबत
 उठानी  पड़ती  है  शर  बहुत  सी  तकलीफ़ों  का
 सामना  करना  पड़ता  है  और  उस  वक्‍त
 बराबर  लड़ाई  झगड़े  का  इमकान  रहता  है  ।
 प्यार  चुनावों  के  वक्‍त  को  कम  कर  दिया  गया,
 तो  में  समझता  हूं  कि  इससे  इलेक्शन  के  काम  में
 कोई  कमी  पाने  वाली  नहीं  हे,  बल्कि  इससे
 हम  को  फ़ायदा  होगा  शर  वह  यह  कि  खर्च
 कम  हो  जायगा--केन्डीडेट्स  का  भी  और
 सरकार  का  भी--और  जो  झगड़े  की  बिना
 एक  दो  महीने  बनी  रहती  हे,  वह  जल्दी  खत्म
 हो  जायगी  और  कैंडिडेट्स  के  दरमियान  और
 इलाके  वालों  के  दरमियान  अच्छी  हवा  बनी
 रहेंगी  ।

 श्री  भागवत  झा  झा जाव  (पूनिया  व
 संथाल  परगना  )  :  लेकिन  इसका  परिणाम
 यह  भी  होगा  कि  जिन  लोगों  के  पास  मोटरें
 होगीं,  बे  जीत  जायेंगे  ।
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 sit  राधा  कमरा  :  मोटरों  की  जरूरत
 ्तो  होनी  ही  चाहियें ।  मोटरों  का  तो
 इस्तेमाल  ही  मना  कर  दिया  गया  है  कौर  लोब
 मोटरों  का  इस्तेमाल  करते  है,  वे  भागने  को
 इस  खतरे  में  डालते  हूँ  कि  उनका  इलेक्शन
 रह  कर  दिया  जाय  ।

 एक  बात  में  यह  भज  करना  चाहता  हूं
 कि  विधेयक  के  प्राविजन्ज़  के  रूप  में  यह
 सजेशन  दिया  गया  है  कि  ट्रिब्यूनल  में  तीन  के
 बजाय दो  मेम्बर  रखे  जायें  शौर  प्रखर  उन  दोनों
 का  फ़ैसला  एक  सा  न  हो,  तो  हाई  कोर्ट  का
 एक  जज  उस  में  फैसला  करेगा  ।  मेरी  राय
 में  यह  तरीका  कुछ.  बहुत  ज्यादा  च्चा  न
 होगा  और  ट्रिब्यूनल  में  तीन  आदमियों  का
 जो  तरीका  हम  ने  भी  तक  कायम  रखा  2,
 उसी  को  चलाया  जाय,  तो  ज्यादा  बरच्छा  है  t
 इस  की  वजह  यह  है  कि  मुझे  एसी  कोई  बात
 नज़र  नहीं  आती  कि  तीन  मेम्बर  रखने  से'
 ज्यादा  देर  लगती  है  और  दो  रखने  से  वह
 कम  हो  जायगी  1  मेँ  समझता  हूं  कि  यह
 ज्यादा  बरच्छा  होगा  कि  तीन  मेम्बरों  का
 ट्रिब्यूनल  रहे  1  हां,  यह  बात  जरूर  है  कि
 हमें  एक  टारगेट  मुकरने  कर  देना  चाहिये
 कि  इस  के  भ्रन्दर  भ्रन्दर  ट्रिब्यूनल  भ्र पना
 फैसला  दे  दे।  कई  पेटीशन्ज़  का  फैसला  होने
 में  एक  .  एक  साल  और  नौ  नौ  महीने  लग
 जाते  हैं  i  सदर  साहब,  में  श्र  करूंगा  कि
 हमारा  एक  टारगेट  मुकरने  होना  चाहिये
 कि  कोई  पेटीशन  एक  महीने  या  दो  महीने
 जो  भी  हम  रखना  चाहें,  से  ज्यादा  ट्रिब्यूनल
 के  सामने  पड़ा  न  रहे  ?

 जो  दो  तीन  बातें  मैं  ने  यहां  रखीं  हूँ,  मुझे
 शीशा  है  कि  प्रवर  समिति  उन  पर  विचार
 करेगी  शौर  दूसरे  भाइयों  ने  जो  सुझाव  दिये
 हैं,  उन  पर  भी  विचार  करेगी  और  जो
 सुझाव  इन  के  अलावा  आयेंगे,  उन  का  भी
 ख्याल  रखा  जायगा  |  मुझे  शीशा  है  कि  जब
 ये  दोनों  विधेयक  उन  से  मन्जूर  हो  कर  हमारे
 पास  जायेंगे,  वे  इतने  मुकम्मल  होंगे  कि  जीतती
 शानदार  सफलता  हम  ने  पिछली  बार  हासिल
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 की  थी,  उस  से  भी  शानदार  सफलता  हम
 अगले  चुनाव  में  हासिल  करेंगे।

 श्री  एम०  पी०  सि  (मुंगेर  उत्तर
 पश्चिम)  :  हमारे  देश  के  जो  चुनाव  के
 कानून  हैं,  वे  बहुत  ही  कारगर  साबित  हुये
 है  ।  उनके  समधिन  ही  हिन्दुस्तान  का  पहला
 आम  चुनाव  लड़ा  गया  और  उसकी  शानदार
 सफलता  सारी  दुनिया  में  हमारे  लिये  नाम
 हासिल  कर  के  आई  ।  कहते  हैँ  कि  इतना
 बड़ा  चुनाव,  जिसमें  सत्रह  करोड़  मतदाता
 हों,  आज  तक  दुनिया  में  नहीं  हुआ  है  और
 इतनी  शान्ति  और  शान  के  साथ  भी  चुनाव
 कहीं  नहीं  हुये,  लोग  समझते  थे  कि  इस  देश
 के  लोग  अनपढ़  हैं,  इन  को  पहली  दफ़ा  बालिग
 मताधिकार  मिला  है  और  इस  देश  में  तरह
 तरह  के  झगड़े  हूँ,  विभा  द  हूँ,  लेकिन  हमारे  देश,
 यहां  के  लोक-राज्य  हमारे  चुनाव  के  कानून--
 पीपल्स  रिप्लेस  स्टेशन  एक्ट--  उसके  विधेयकों
 को  इस  बात  का  श्रेय  है  कि  यहां  पर  चुनाव
 इतनी  शान्ति  के  साथ,  और  इतने  शानदार
 ढंग  से  लड़ें  गये  कि  जिस  ने  इस  देश  की  इज्जत
 दुनिया  में  बहुत  बढ़ाई  ।  उस  के  बाद  इस
 देश  को,  लोगों  को,  सरकार  की  और  चुनाव
 कमीशन  को  कुछ  ग्रनुभव  हुये  और  उन  अनुभवों
 की  रोशनी  में,  इस  कानून  को  फिर  से  सुधारने
 की  कोशिश  की  जा  रही  है  a  और  कोई
 चीज़  पक्की  और  पूरी  तो  होती  नहीं  ।
 हों  सकता  है  कि  इसके  बाद  भी  फिर  इसमें
 कुछ  सुधार  करने  पड़े  ।  जो  संशोधन  इस
 कानून  में  लाये  जा  रहे  हैँ  उनका  मैं  आमतौर
 से  स्वागत  करता  हूं  खास  तौर  से  इस  बात  का
 इस  संशोधन  में  नॉमिनेशन  पेपर  को  दाखिल
 करने  बौर  उसकी  जांच  आदि  के  बारे  में

 बहुत  आसानी  कर  दी  गयी  है  ।  लेकिन
 फिर  भी  मैं  समझता  हूं  कि  नॉमिनेशन  पेपर
 को  लेकर  कुछ  झगड़े  फिर  भी  बाकी  रह
 जायेंगे  जो  कि  चुनाव  के  बाद  चलेंगे  |  इस
 कानून  में  रख  दिया  गया  है  कि  चुनाव  के
 बाद  लोग  उन  झगड़ों  को  लेकर  भ्र दा लत  में
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 जाये  और  उनको  तत  करवायें  ।  इस  सदन
 को  मालूम  है  कि  इसी  प्रकार  का  एक  और
 बिल  इस  से  पहले  इस  सदन  में  आया  था।
 वह  सिलेक्ट  कमेटी  के  सामने  भी  गया  था  1
 उसका  जो  सुझाव  था  मैं  समझता  हूं  वह
 ज्यादा  कारगर  था।  वह  यह  था  कि  नमूने  शन
 पेपर  दाखिल  हो  जाय,  उसकी  जांच  हो  जाय
 और  जिसका  नॉमिनेशन  पेपर  गिर  जाय
 उसको  मौका  मिले  कि  वह  एक  दफा  किसी
 अथारिटी  के  सामने  जा  कर  उसका  फैसला
 लेले  ताकि  चुनाव  समाप्त  होने  के  बाद
 फिर  नॉमिनेशन  पेपर  को  लेकर  कोई  झगड़ा
 न  रहे  ।  उस  सुझाव  के  अनुसार
 यह  था"कि  चुनाव  के  बाद  जो  झगड़े  हों  वे
 केवल  करप्ट  प्रेक्टिस  (भ्रष्टाचार)  के
 सम्बन्ध  में  हों,  नामितेशन  पेपर  के  सम्बन्ध  में  न
 हों।  यह  ठीक  है  कि  आपने  नॉमिनेशन  पेपर
 की  जांच  आदि  को  बहुत  ग्रा सान  कर  दिया
 है,  लेकिन  अगर  उस  पिछले  कान्त  के  संशोधन
 को  इस  कानून  में  मिला  दिया  जाता  तो
 बहुत  अच्छा  होता  |

 मैं  इस  बात  को  पसन्द  करता  हूं  कि
 चुनाव  का  समय  घटा  दिया  गया  है,  और
 इस  सब  बात  से  भी  मुझे  खुशी  है  कि  चुनाव
 सारे  देश  में  एक  साथ  करने  की  कोशिश
 हो  रही  है।  लेकिन  मेरा  ख्याल  है  कि सरकार
 ने  और  इलेक्शन  कमिश्नर  ने  एक  बात  पर
 उतना  ध्यान  नहीं  दिया  जितना  ध्यान  देना
 चाहिये  था,  और  वह  है  चुनाव  के  खर्च  की  बात  |

 कानून  में  ठीक  रखा  गया  है  कि  असेम्बली  के
 लिये  ५०००  और  लोक  सभा  के  लिये  २५०००
 तक  खर्च  किया  जाय  ।  लेकिन  इस  संसद
 को  देश  को  यह  मालूम  है  कि  चुनाव  के  जमाने
 में  किस  तरह  से  थैलियां  खोली  गयीं  थीं  ।
 हमारे  सूबे  में  एक  जमादार  ने  लोक-सभा  ,के
 चुनाव  के  लिये  दस  लाख  रुपया  खर्चे  किया  ।

 श्री  नृत्य  लाल  दरिया:  इससे  बहुत  लोगों
 को  फायदा  हुआ  होगा।
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 श्री  एम०  पी०  मित्र :  कुछ  आपको

 हुआ  या  नहीं  ?

 बम्बई  के  कुछ  सेठ  खड़े  हुये  और  उनके
 बारे  में  तरह  तरह  की  कहानियां  हैं।  इस
 देश  में  राजा  महारा जाओ ों  और  करोड़पतियों
 का  मुकाबला  मामूली  और  गरीब  आदमियों
 से.  हुआ  था  और  चुनाव  का  कानन  ऐसा  है
 कि  इसमें  खर्च  पर  कोई  रोक  नहीं  लगाई
 जा  सकती।  तो  सरकार  को  इस  बारे  में
 सोचना  होगा  कि  क्‍या  चुनाव  सस्ता  नहीं
 हो  सकता  7  जब  एक  मामूली  आदमी  के
 मुकाबले  में  दूसरा  आदमी  करोड़ों  की  थैली
 लेकर  खड़ा  होगा  तो  वह  गरीब  आदमी  चाहे
 कितना  भी  जनता  का  प्यारा  हो  उस  घनी
 झ्रादमी  के  मुकाबले  में  नहीं  ठहर  सकेगा
 शौर  हार  जायगा  ।  इस  देश  में  ऐसे  भी
 उदाहरण  हुये  हैं  कि दस  लाख  खर्च  करने  वाला
 हार  गया,  जैसा  कि  दरभंगा  के  महाराजा
 हार  गयें,  और  मामूली  आदमी  उसके  मुकाबले
 में  जीत  गया  ।  लेकिन  एसे  भी  उदाहरण  हैं
 कि  जनता  के  लाडले  लोग,  चूंकि  वे  गरीब  थे,
 उन  सेठों  के  मुकाबले  में  नहीं  चुने  जा  सके
 जिन्होंने  कि  थैलियां  खोल  रखी  थीं।  तो
 हमें  ऐसा  कानून  बनाना  होगा  कि
 जिसके  अनुसार  मामूली  और  गरीब  आदमी
 जिनके  पास  ज्यादा  पैसा  खर्च  करने  को  नहीं
 है  वे  भी  जनता  का  विश्वास  प्राप्त  कर
 सकें  एक  बात  की  झोर  उतना  ध्यान
 नहीं  दिया  है  जितना  दिया  जाना  चाहिये  ।  वह
 है  चुनाव  के  खर्चे  का  प्रदान  ।  चुनाव  शब
 बेहद  खर्चीला  हो  चला  है  और
 साधारण  आदमी  की  पहुंच  के  बाहर  जा
 रहा  है।  और  यह  चीज़  लोक  राज्य  की
 भावना  के  खिलाफ  है  I

 इलेक्शन  रिटर्न  की  बात  तो  एक  मज़ाक
 सी  हो  गयी  है  ।  मैं  समझता  हूं  कि  इस
 Xoo  सदस्यों  की  इस  लोक  सभा  में  कोई
 सदस्य  ऐसा  नहीं  होगा  जो  खड़ा  हो  कर  कह
 सके  कि  उसने  सही  इलेक्शन  रिटर्न  दाखिल
 किया  है।  मैं  जानता  हूं  कि  कुछ  मेरे  दोस्त
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 श्री  भक्त  'दर्द ोन  (जिला  गढ़वाल--पूर्व
 जिला  मुरादाबाद--उत्तर-पूर्व)  :  कुछ  ने
 सही  भी  दिया  है  1

 श्री  एम०  पो०  मिथ :  जब  पापा
 समय  आवे  तो  आप  कह  लेना  |

 में  जानता  हूं  कि  ऐसे  मेरे  कुछ  दोस्त  हैं
 जिनका  खर्चा  निर्धारित  रकम  से  बहुत  कम
 हुआ  है  ।  लेकिन  जब  उनको  रिटर्न  दाखिल
 करना  पड़ा  होगा  तो  उनको  भी  गलत
 रिटर्न  दाखिल  करना  पड़ा  होगा  यह  मैं
 यकीन  के  साथ  कह  सकता  हूं।  इस  कानून
 के  अनुसार  इस  देश  की  सब  से  बड़ी  सभा  के
 सदस्यों  तक  को  गलत  रिटर्न  दाखिल  करनें
 के  लिये  मजबूर  होना  पड़ता  है  यह  बड़ी
 लज्जा  की  बात  है।  मैं  तो  समझता  हूं
 कि  ऐसे  कानून  को  जला  देना  चाहिये  ।
 इससे  लोक  सभा  के  सदस्यों  की  ईमानदारी
 कम  होती  है।

 दूसरी  बात  और  है  ।  हमारे  बाबू
 राम  नारायण  सिंह  भी  एक  बहुत  बड़े  ज़मीदार
 के  झंडे  के  नीचे  चुनाव  लड़  रहेगे ।

 बाब  रास  नारायण  सिंह  :  बिल्कुल
 गलत  है  |

 श्री  एम०  पी०  मिश्र :  बिल्कुल  सही
 बात  है।  आप  बैठ  जाइये  ।  मुझे  एक
 बात  और  कहनी  है  ।  आप  देश  में  लोक
 राज्य  बनाना  चाहते  हैं,  मामूली  लोगों  का
 राज्य  बनाना  चाहते  हैं।  लेकिन  आपको
 मालूम  है  कि  पार्टियों  का  भी  चुनाव  के  लिये
 घन  लेने  को  घड़ियों  के  पास  जाना  होता  है  ।
 चुनाव  में  बड़ी  बड़ी  रकमें  खर्च  करनी  पड़ती
 हैं  i  इसलिये  पार्टियों  को  भी  घड़ियों  के
 पास  जाना  पड़ता  है,  क्‍योंकि  गरीब  आदमी
 तो  पैसा  दे  नहीं  सकते।  जिन  पार्टियों  के
 देश  के  धमनियों  से  पैसा  नहीं  मिलता  वे  विदेशियों
 के  पास  जाती  हैं  और  उनको  उनसे  पैसा  मिलता
 है  कौर  उससे  वे  चुनाव  लड़ते  हैं।  जिन
 पार्टियों  को  देश  के  घड़ियों  और  विदेशियों



 14855,  Representation  of
 the  People  (Amend-

 ment)  Bill  and

 [at  एम०  पी०  मिश्र]
 दोनों  से  पैसा  नहीं  मिलता  वे  रात  को  चोरी
 करती  हैं,  डाके  डालती  हैँ,  गांव  के  गांव  लूट
 ती  हैं।  ऐसा  भी  इस  देह  में  होता  है  ।
 बैंकों  को  लूटना  लिया  जाता  है।

 शी  Ho  जो०  वेशपांडे:  आपको  मालूम
 है  कि  बैंक  कौन  लूटता  है?

 शनी  एम०  पी०  मिश्र :  क्‍या  उनमें
 से  एक  सदस्य  आप  भी  हैं?

 शी  वी०  जो०  वंद्पांडे  :  में  उनके  .
 नाम  बतलाऊंगा  |

 Shri  K.  K.  ‘Basu  (Diamond  Har-
 bour):  He  has  given  out  his  source.

 शौ  एम०  पी०  मिथ :  आपको  रूस
 से  जाता  है|

 तो  मेरा  कहना  यह  है  कि  सरकार
 को  इस  पर  गम्भीरता  से  विचार  करना
 चाहिये  1

 Shri  s.  ss.  More:  May  I  make  a
 submission?

 Shri  M.  P.  Mishra:  I  am  not  giving
 way.

 Shri  8.  8.  More:  Russia  has  entered
 into  a  pact  with  this  country.

 Mr.  Chairman:  He  is  not  giving
 way.

 Shri  s.  8.  More:  I  am  rising  on’  a
 point  of  order.  My  hon.  friend  has
 made  an  allegation  that  for  the  Com-
 munist  Party  money  will  be  coming
 from  Russia.

 Mr.  Chairman:  Has  he  mentioned
 that?

 Shri  8.  8.  More:  He  has.  If  Russia
 has  entered  into  a  pact  of  Panch
 Shila,  which  means  non-interference
 in  the  internal  affairs,  is  it  not  making
 a  slanderous  allegation  against  an-
 other  country?  .
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 Pandit  Thakur  Das  Bhargava:  Does
 Russia  mean  the  Russian  Govern-
 ment?  Any  person  from  Russia  can
 send  money.

 Shri  Bogawat  (Ahmednagar  South):
 Bhargavaji  is  right.

 Mr.  Chairman:  To  my  mind  it  is
 not  right  to  make  specific  allegations
 like  that.

 Shri  M.  P.  Mishra:  Because  he  says
 there  is  money  coming  from  bankers.

 Mr.  Chairman:  Order,  order.  Now,
 this  sort  of  allegation  on  the  floor  of
 the  House  must  be  based  on  personal
 knowledge  and  very  definite  know-
 ledge.  Certainly  on  suppositions  and
 surmise  no  allegation  should  be  made
 against  any  Member.  Certainly
 mutual  recrimination  will  not  be  help-
 ful  in  the  conduct  of  the  proceedings
 of  this  House.

 श्री  एम०  पी०  मिश्र  :  सभापति  जी  मैं  ने
 किसी  खास  पार्टी  के  बारे  में  नही  कहा  था  ।

 Mr.  Chairman:  General  statements
 can  be  made  according  to  his  own
 view.

 sit  एम०  पी०  मिश्र  :  लेकिन  मैं  यह
 दुहराना  चाहता  हूं  कि  चुनाव  बहुत  खर्चीला
 है  1  इसीलिए  उस  चुनाव  में  लड़ते  वाली  पार्थियों
 को  पैसे  के  लिए  धमनियों  के  पास  जाना  होता
 है  ।  यह  भी  श्राप  लोगों  को  मालूम  है  कि
 बाहर  से  भी  इस  काम  के  लिए  पैसा  जाता  है  ।
 और  ऐसा  न  सिर्फ  इस  देश  में  होता  है  बल्कि
 शौर  देवों  में  भी  ऐसा  होता  है  कि  बाहर  से
 चुनावों  के  लिए  पैसा  आता  है  ।  यह  पैसा  इस
 तरीके  से  जाता  है  कि  सरकार  उसको  नहीं
 रोक  सकती  ।  इस  सरकार  ने  अपनी  राजधानी
 में  तमाम  देशों  के  दूतावासों  को  दूतावास  खोलें
 की  दावत  दे  रखी  है।  फिर  यह  कैसे
 सम्भव  हो  सकता  है  कि  इस  पैसे  को  आने  से
 रोका  जाय  ।  ऐसी  हालत  में  सरकार  उनको
 नहीं  रोक  सकती  कि  वे  लोग  हमारे  चुनावों
 में  हिस्सा  लेकर  उनको  बरबाद  न  करे  ।
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 और  जैसा  मैं  ते  कहा  कि  एक  तीसरा  तरीका

 भी  है  कि  जिनके  ऊपर  देश  के  थैलीदार  अर्थात
 धनिक  वर्ग  मेहरबान  न  हों  और  विदेश  के
 भी  थैलोदार  मेहरबान  न  हों,  वह  क्या
 करेंगे  ।  रात  को  डाक  डालगे  और  रुपया
 एकत्रित  करके  चुनाव  लड़ने  ।  इसलिए  मैंने
 कहा  है  कि  अगर  इस  द्वेश  में  आपको  गरीबों
 का  चुताव  बनाना  हैं  और  देश  में  एक  समाज-
 वाद  लोक  राज्य  का  ढांचा  बनाना  है  तो  चुनाव
 के  खर्चे  को  कम  करना  होगा  और  यह  सिर्फ
 कागजों  खर्चा  कम  करने  से  नहीं  होगा  |  चुनाव
 को  हमें  ऐसा  बनाना  होगा  जिसमें  एक  मामूली
 से  मामूली  हैसियत  वाला  आदमी  चुनाव
 में  खड़ा  हो  सके  |

 साथ  ही  साथ  में  एक  बात  और  आखिर
 में  कहना  चाहता  हूं  7  और  वह  यह  है  कि
 जैसा  कि  इस  कानून  में  व्यवस्था  है  कि  चुनाव
 के  बीच  और  चुनाव  के  बाद  तक  यह  संसद
 या  पार्लियामेंट  बरखास्त  या  'डिजॉल्व  रहेगी  ।
 मैं  इस  चीज  का  विरोध  करता  हूं  7  हमारा  देश
 ब्रिटेन  नहीं  हैं  कि  हर  बात  में  ग्रुप  उसकी
 नकल  कर  लें  ।  वहां  पर  चुनाव  कंवल  ४,  ६
 हफ्ते  में  खत्म  हो  जाते  हैं  और  तत्काल  ब्रिटिश
 हाउस  साफ  कॉमन्स  बुला  ली  जाती  है  लेकिन
 हमारे  देश  में  चुनाव  बहुत  बड़े  पैमाने  पर  होते
 हैं  और  चुनाव  खत्म  होने  में  ४  महीने,  कभी
 ६  होने  और  कभी  ८  महीने  और  साल  भर
 भो  लग  सकता  है,  तो  इतने  काल  तक  हमारी
 संसद्‌  या  पालियामेंट  न  रहे  और  देश  बिना
 पालियामेंट  के  चले  कौर  केअर  टेकर  गवर्नमैंट
 शासन  भार  चलाता  रहे,  मैं  इस  बात  को  ना-
 मनासिब  समझता  हूं  भ्र ौर  में  समझता  हूं  कि
 यह  लोक  राज्य  के  ,खलाफ  हैं  ।  इस  बीच  में
 दुनिया  में  अगर  कोई  बड़ा  वाक्या  हों  जाय,
 लड़ाई  छिड़  जाय  तो  वह  गवर्नमेंट  किस  से
 सलाह  मशविरा  करे,  इसलिए  मैं  समझता  हूं
 कि  इस  बिल  में  जो  यह  बात  कही  गई  हैं  कि
 जब  चुनाव  शुरू  होगा  तो  उसके  पहले  पीलिया-
 मत  भंग  हो  जायगी  झौर  चुनाव  खत्म  होते
 के  बाद  ही  नयी  पार्लियामेंट  बनेगी  और  काफी
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 समय  तक  देश  का  बासून  बिना  पार्लियामेंट
 के  चलेगा,  मैं  समझता  हूं  कि  यह  गलत  चीज
 है,  बेजा  चोज  है  ।  संविधान  में  तो  इतना  ही
 है  कि  लोक  सभा  को  और  पालियामेंट  को  दो
 चुनावों  के  बीच  में  पांच  वर्ष  रहना  चाहिए
 कौर  जब  पांच  वर्ष  खत्म  हो  जाय  तो  ऐसी
 व्यवस्था  होनी  चा।हए  कि  मौजूदा  लोक  सभा
 के  खत्म  होने  के  पहले  पहले  चुनाव  खत्म  हो
 जायें  ताकि  एक  नई  लोक  सभा  उसकी  जगह
 पर  आ सके  ।  इन  शब्दों  के  साथ मैं  इस
 बिल  का  समर्थन  करता  हूं  t

 श्री  बी०  गोठ  देशपांडे  :  जन  प्रतिनिधित्व
 संशोधन  ।विधेयकों  क॑  सम्बन्ध  में  यहां  पर
 झ्र ति रंजित  और  मनोरंजक  सूचनाएं  सामने
 झाई  हैं  ।  एक  सूचना  यहां  यह  भी  आई  कि
 मतदाताझों  की  फ़ेहरिस्तें  न  हों,  दूसरी  सूचना
 यह  आई  कि  अभिलाषक  न॑  हों,  अनुमोदक  न
 हों,  मैं  कहूं  कि  प्रपोजर  भी  न  हों  और  उम्मीदवार
 भी  न  हों  ।  आगे  चल  कर  इनसे  भी  अधिक
 मनोरंजक  सूचनाएं  हमारे  सामने  आ  सकती
 हैं...

 Shri  Veeraswamy  (Mayuram—Re-
 served—Sch.  Castes):  May  I  suggest
 that  the  hon.  Member  may  speak  in
 English  because  he  can  speak  in
 English?  If  he  speaks  in  English,  we
 can  also  follow  him.

 Mr.  Chairman:  Perhaps  the  hon.
 Member  wants  to  speak  in  Hindi;  and
 he  has  been  speaking  in  Hindi.

 Shri  Veeraswamy:  Are  we  to  under-
 stand  that  the  hon.  Members  of  this
 House  do  not  want  the  South  Indian
 Members'  to  follow  what  is  going  on
 in  the  House?

 Mr.  Chairman:  It  depends  on  the
 Member.  I  cannot  force  him

 Shri  Veeraswamy:  He  can  speak
 very  well  in  English.

 Mr.  Chairman:  I  have  already  said
 that  it  depends  upon  the  Member.

 श्री  वी०  ato  देशपांडे  :  इन  से  भी  अधिक
 मनोरंजक  सूचना  शा  सकती  है  कि  बिना
 मतदान  के  इस  देश  में  प्रतिनिधि  बनायें  जायें,
 ऐसी  सूचना  श्मा  सकती  है  कि  चुनाव  ही  न  हो  ।
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 [at  वी०  जी  देशपाली]
 अभी  कल  जब  मैं  भारतवर्ष  के  प्राचीन  इतिहास
 की  एक  किताब  पढ़  रहा  था  उसमें  इसका  जिक्र
 आया  है  के  प्राचीन  काल  भारत  में  चुनाव
 किस  प्रकार  से  किये  जाते  थे  ।  दक्षिण  में  ताम्र
 पत्रों  में  दिया  है  कि  चुनाव  कैसे  होते  थे  ।  चुनाव
 के  योग्य  व्यक्तियों  क ेनाम  एक  जगह  पर  लिख
 दिये  जाते  थे  और  चिटि्ठयाँ  डालने  के  बाद
 एक  बच्चे  को  वहां  पर  ले  जाते  थे  और  बच्चा
 जिसके  नाम  की  चिट्ठी  उठा  लेता  था,  वही
 चुनाव  में  विजयी  घोषित  किया  जाता  था,
 वह  प्रतिनिधि  बना  दिया  जाता  था  यह  कोई
 हंसने  वाली  बात  नहीं  है  ।  बैंड  शा  ने  प्रणणाराधन
 विवाह  के  विषय  में  लिखा  है  कि  इंग्लैंड  में  जो
 प्रणयाराघन  विवाह  होते  हैं,  उसके  स्थान  पर
 विवाह  योग्य  स्त्रियों  और  विवाह  योग्य  पुरुषों
 की  ऐसी  चिटि्ठयाँ  डाल  दी  जायें.  और  दो,  दो
 चिट्ठियां  डाल  कर  अगर  विवाह  हो  जाय  तो
 वे  कहते  हैं  कि  विवाह  सम्बन्ध  का  प्रमाण  भी
 हो  जायगा  और  यह  लाटरी  क॑  विवाह  उतने
 ही  सुखमय  होंगे  जितने  कि  प्रणयाराधन  विवाह
 होते  हैं  7  इसी  तरह  यह  योग्य  व्यक्तियों
 की  फेहरिस्त  लाने  की  बात  कही  जाती  है  1

 अब  मैं  इन  मनोरंजक  और  अतिरंजित
 बात  छोड़  कर  जो  चुनाव  होने  वाले  हैं  बौर
 उस  के  लिए  जो मंत्री  महोदय  यहां  पर  जिन
 प्रतिनिधित्व  संशोधन  विधेयक  आये  हैं,  उनके
 सम्बन्ध  में  श्री  एन०  सी  चटर्जी  ने  जो  संशोधन
 सुझाया  है,  उसका  मैं  समर्थन  करता  हूं  क्योंकि
 मैं  इसमें  बहुत  सी  बात  ऐसी  देखता  हूं  जिनमें  कि

 सुधार  किया  जाना  आवश्यक  है  ।  डिस्क्वाली-
 फीकेशन  के  विषय  में  और  चुनाव  चिन्हों  के
 विषय  में  और  कई  अन्य  ऐसे  विषय  हैं  कि
 जिनके  सम्बन्ध  में  यहां  ।बिलकुल  चर्चा  नहीं
 हो  रही  है  और  मैं  समझता  हूं  कि  यह  जो
 पिछले  चुनाव  के  अनुभव  के  पश्चात,  तीन,
 साढ़े  तीन  साल  के  भ्रनुभव  के  पश्चात्‌  हम  जो
 उस  कानून  में  संशोधन  करने  जा  रहे  हैं  तो उसकी
 सब  धाराओं  मैं  संशोधन  करने  का  अधिकार
 होना  चाहिए,  यह  बात  मैं  मानता  हूं  ।

 एक  बात  और  हैं
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 Shri  Pataskar:  May  I  make  one  sub-
 mission?  After  the  amendment  was
 moved  by  Shri  N.  C.  Chatterjee
 yesterday,  a  list.  was  given  to  me
 signed  ty  him  and  Pandit  Thakur  Das
 Bhargava,  in  which  the  sections  which
 may  have  to  be  discussed  by  the  Select
 Committee  have  been  indicated.  If
 there  is  any  proposal  with  respect  to
 any  other  section,  I  am  prepared  to
 consider  it.  So,  the  hon.  Member  need
 not  spend  time  over  that,

 श्री  बी०  जी०  वेक्षपपांडे  :  मंत्री  महोदय
 ने  यह  जो  सूचना  मान्य  की  है,  मैं  उसके  लिए
 उनको  धन्यवाद  देता  हूं  ।  जिस  ।विषय  पर  यहां
 काफी  चर्चा  हुई,  उस  पर  मैं  बहुत  थोड़े  में  अपने
 विचार  प्रकट  करूंगा  |  उसके  बाद  बाकी
 विषयों  पर  भी  मैं  आने  वाला  हूं  ।  एक  विषय
 पर  जिसक॑  सम्बन्ध  में  यहां  पर  चर्चा  नहीं  हुई
 है  और  जो  कि  इस  देश  की  राजनैतिक  पार्टियों
 से  सम्बन्ध  रखता  है,  मैं  उस  के  बारे  में  भी  अर्ज
 करूंगा  और  वह  है  चुनाव  चिन्हों  का मामला  |
 बात  यह  है  कि  जो  चुनाव  चिन्ह  पार्टियों  को
 दिये  जाते  हैं,  उनके  बारे  में  नियम  करनें  का
 अधिकार  मैं  समझता  हूं  हमने  ५  नम्बर  के  रूल
 में  एलेक्शन  कमिशनको  दिया  है  ।  मेरी  समझ
 में  एलेक्शन  कमिशन  ने  इस  अधिकार  का
 अतिक्रमण  किया  हैं  ।  एलेक्शन  कमिशन  ने
 इस  देश  में  चार  दलों  को  अखिल  भारतीय
 दल  मान  कर  चुनाव  चिन्ह  देने  के  विषय  में
 उनको  मान्य  कर  लिया  है  और  इसका  परिणाम
 यह  हुआ  है  कि  जिन  दलों  को  मान्यता  नहीं
 मिली,  उनके  साथ  अन्याय  हुआ  है  इस
 सम्बन्ध  में  मैं  जब  एलेक्शन  कमिश्नर  के  पास
 गया  तो  उन्होंने  -कहा कि  ऐसे  तो  बहुत  से
 दल  हमारे  पास  झाते  हैं  और  झगर  हम  हर
 एक  दल  के  वास्ते  अलग  अलग  चुनाव  चिन
 रक्षित  करने  तो  यह  स्वतंत्र  उम्मीदवारों  व
 साथ  बड़ा  अन्याय  होगा  ।  में  उनकी  इस  बा
 को  थोड़ी  देर  के  लिए  मान  भी  लूं,  लेकि
 हमारे  संविधान  में  या  कानून  में  ऐसा  तो  कहे
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 नहीं  लिखा  है  कि  चुनाव  चिन्ह  प्रदान  करने
 के  लिए  बड़ी  पार्टी  होनी  चाहिए,  छोटी  पार्टी
 न  हो  और  फिर  आप  तो  इस  देश  में  प्रजातंत्र-
 वादी  लोकराज्य  की  स्थापना  के  वीए  वचनबद्ध
 है  जिसमे  एक  आदमी  भी  सब  के  खिलाफ
 अपनी  राय  दें  सकता  हैं  7  इस  सम्बन्ध  में  मैं
 झ्रापको  अपने  अनुभव  की  बात  बिताऊंगा
 कि  चवितत्ध्य  प्रदेश  मे  सेवा  नामक  स्थान  पर
 जो  कि  डबल  मेम्बर  कांस्टिट्यूएंसी  है  वहां  पर
 दो  कांग्रेस  के  उम्मीदवार,  दो  सोशलिस्ट  पार्टी
 के  उम्मीदवार  और  दो  हिन्दू  सभा  के  उम्मीद-
 वार  खड़े  हुए  ।  कांग्रेस  के  कास्ट  हिन्दू  उम्मीद-
 वार  को  और  डिप्रेशन  क्लास  के  उम्मीदवार
 को  दोनों  को  बैलों  की  जोड़ी  का  चुनाव  चिन्ह
 मिला,  सोशलिस्ट  पार्टी  के  दोनों  उम्मीदवारों
 को  जो  उनका  चुनाव  चिन्ह  था,  सो  मिला,
 परन्तु  हिन्दू  सभा  बाकी  प्रान्तों  में  तो  मान्य
 संस्था  हैं  लेकिन  वहां  १२  नहीं  हैं  औऔलौर  इसलिए
 वहां  पर  जो  हिन्दू  सभा  की  तरफ  से  कास्ट
 उम्मीदवार  था  उसको  घड़सवार  का  चिन्ह
 दिया  गया  और  हिन्दू  सभा  की  तरफ  से  जो
 दलित  जातियों  की  सीट  के  लिए  उम्मीदवार
 थे,  उन्होंने  जब  मांग  की  कि  हम  को  भी  चक्र
 के  अन्दर  घुड़सवार  का  चिन्ह  दिया  जाय  तो
 उन्होंने  कहा  कि  कायदे  के  मुताबिक  ग्राहको
 चुनाव  चिन्ह  नहीं  मिल  सकता  और  स्वतंत्र
 के  नाते  उनको  धनु  बाण  का  चिन्ह  दिया  गया
 और  जब  चुनाव  का  नतीजा  निकला  तो  हमने
 देख  कि  कांग्रेस  के  सवर्ण  उम्मीदवार  को  जितने
 मत  मिले  उतने  ही  करीब  करीब  उसके  डिप्रेशन
 क्लास  के  उम्मीदवार  को  मिले,  सोशलिस्ट
 पार्टी  में  भी  जितने  वोट  संवरण  हिन्दू  को  मिले
 उतने  ही  उसके  डिब्रेस्ड  क्लास  के  उम्मीदवार
 को  मिले,  मगर  हिन्दू  सभा  के  उम्मीदवारों
 के  चुनाव  चिन्ह  अलग  अलग  होने  के  कारण
 ऐसा  न  हो  सका  |  उसका  स्वर्ण  हिन्दू  उम्मीदवार
 तो  चुन  कर  आ  गया  लेकिन  जो  उसका  दलित
 वर्ग  का  उम्मीदवार  था  वह  चुनाव  हार  गया
 और  प्रजा  सोशलिस्ट  पार्टी  का  जो  डिप्रेशन
 क्लास  का  उम्मीदवार  था  वह  चुन  कर  आया  |

 [इसके  बाबत  मैं  ने  कमिशन  एलेक्शन
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 कोलिखा  तो  उन्होंने  कहा  कि
 ग्राफिक  शिकायत  तो  ठोक  है  लेकिन
 भ्रमर  हम  ऐसा  न  करे  तो  हमारे  सामने  बेशुमार
 पार्टियां  आयेगीं,  और  हम  समझते  हैं  कि  हमें
 ज्यादा  पार्टियों  को  बागे  आने  के  लिए  प्रोत्साहन
 नहीं  देना  चाहिए  ।  मैने  उनको  पूछा  कि  आप
 कौन  होते  हैं  उत्तेजना  देने  वाले  या  नहीं  देने
 वाले  ।  विधान  ने  यदि  लोक  राज्य  के  अनुसार
 सबको  खड़ा  होने  का  अधिकार  दिया  हैँ  तो
 इस  प्रकार  का  ग्र न्याय  आप  नहीं  कर  सकते
 और  यही  बात  पार्लियामेंट  के  चुनाव  और
 राज्य  की  विधान  सभाओं  के  चुनाव  में  पायी
 कि  यदि  आपका  मान्य  दल  होगा  तो  उनको
 दोनों  को  एक  ही  चुनाव  चिन्ह  मिलेगा  और
 उनको  दूसरों  की  अपेक्षा  ज्यादा  सुविधा
 होगी  और  मैं  समझता  हूं  कि  ऐसा  नियम
 रख  कर  आप  प्रार्टी  विशेष  के  साथ  पक्षपात  करेंगे
 जो  कि  मैं  समझता  हूं  वांछनीय  नहीं  है  ।  मैं
 चाहता  हूं  कि  इस  बिल  में  चुनाव  के  कमिशनर
 के  हाथ  में  यह  भ्र धि कार  न  रक्खा  जाय  क्‍योंकि
 उसका  दुरुपयोग  हुआ  है  और  कानन  के  द्वारा
 इस  प्रकार  का  प्रबन्ध  किया  जाय'  ताकि  इस
 प्रकार  का  अन्याय,  पक्षपात  या  भेदभाव  करने
 का  अवसर  एलेक्शन  कमिशन  को  न  मिले  ।

 इसके  अलावा  हमने  इसी  एक  दूसरी
 बात  देखी  हैँ  जिसका  कि  जिक्र  बाकी  लोगों  ने
 किया  है  ।

 3  P.M.

 जब  आप  आय  व्यय  पत्रक  वहां  सम्मिलित
 करते  हैं  तो  यह  अर्थ  होगा  कि  एलेक्शन  कमिशन
 जिन  को  मान्यता  देगा  उन्हीं  दलों  को  उस  से
 'लाभ  पहुंचेगा  |  यानी  अगर  एलेक्शन  कमिशन
 ने  चार  राजनैतिक  दलों  को  चुनाव  चिन्ह
 के  लिये  मान्यता  दी  है,  हालांकि  मुझे  तो  उन  की
 यह  बात  ही  मान्य  नहीं  कि  जिन  को  ३  प्रतिशत
 मत  मिले  उन्हें  ही  मान्यता  देनी  चाहिये,  कितने
 मत  मिलते  हैं  इस  का  कोई  सवाल  ही  नहों  है,
 कल  अगर  एक  साध  और  दल  आरा  जाते  हैं
 और  अपने  उम्मीदवार  खड़े  करना  चाहते  हैं
 तो  उन  को  इस  का  अधिकार  मिलना  चाहिये,
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 श्री  वी०  जी०  देशपांडे]
 तो  राय  व्यय  पत्रक  का  मतलब  यह  होगा  कि
 जो  दफ्तरवाले  दल  हैं  उन  दलों  ने  जो  खर्च  किया
 वह  उसमें  नहीं  शामिल  हो  सकेगा  ।  अगर  किसी
 दल  क॑  पास  बैंकों  से लाया  हुआ  बहुत  सा  रुपया
 हतों  हं  उस  को  मनमाने  तौर  से  खर्च  कर
 सकता  है  और  उस  का  कोई  हिसाब  नहीं  होगा  ।
 जो  राज  देश  में  सब  से  बड़ी  पार्टी  ह ैउस  के
 उम्मीदवार  लाखों  रुपये  खर्च  कर  सकते  हैं  ।

 पंडित  के०  सी०  फार्मा  (जिला.  मेरठ-
 दक्षिण)  :  अगर  कोई  बैंक  से  रुपया  ले  आयेगा
 तो  उसे  जेल  हो  जायेगी  ।

 श्री  Ho  जी०  देशपांडे.:  बात यह  है  कि
 हर  एक  बड़े  बड़े  दल  खर्च  कर  सकते  हैं,  छोटे
 दल  के  लोग  और  स्वतंत्र  व्यक्ति  उतना  खर्च
 नही  कर  सकते  हैं,  लेकिन  दलों  के  निश्चय
 का  भी  अधिकार  आप  एलेक्शन  कमिशन  को
 दे  रहे  हैं  । इस  के  बारे  मे  मैं  बहुत  ज्यादा  नहीं
 कहना  चाहता  क्‍योंकि  बहत  से  लोग  बोल  चुके
 हूँ।

 (Sermatr  SusHAMA  SEN  in  the
 Cuair]

 एक  विशेष  विषय  पर  में  कुछ  कहना
 चाहता  हूं  ।  आज  इस  देश  में  आप  लोगों  ने
 देखा  होगा  कि  आप  का  मत  कुछ  भी  हो,  आप
 की  भावनायें  कुछ  भी  हों,  और  आप ने  भ्रमणी
 वृत्ति  कितनी  रक्खी  है,  लेकिन  जैसा  कहा
 जाता  हैं:

 “Caesar's  wife  should  be  above
 suspicion.”

 सीजर की  जों  पत्नी हैँ  उस  क  बारे  में  जरा
 भी  शक  नहीं  शाना  चाहिये  ।  राज  इस  देश  में
 जो  विरोधी  दल  हूँ  वह  ड्राप  पर  भ्राक्षेप  करते
 हूँ,  श्राप  पंर  इल्जाम  लगाते  हँ  कि  जो  चुनाव
 हुए  वह  सरकारी  अधिकार  से  और  प्रभाव  से
 वंचित  नहीं  है  in  सरकार  का  प्रभाव  चुनाव  में  रहा
 है  और  चुनाव  के  कुछ  ही  बादे  मैं  ने  एलेक्शन
 कमिशन  से  इस  विषय  में  पत्र  व्यवहार  किया  |
 हमारे  मेलिसा  में  उपचुनाव  हुआ  ।  मैं  ने  नाम
 लिख  कर  दिया  कि  यह  यह  अधिकारी
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 और  कर्मचारी  है  जिन्होंने  अपना  प्रभाव  चुनाव
 में  डाला  ।  एलेक्शन  कमिशन  ने  लिखा  कि  श्राप
 मिनिस्टर  को  लिखिये  ।  बात  यह  है  कि  रिटर्निंग
 आफिसर  और  असिस्टेंट  रिटरनिंग  आफिसर
 सब  मिनिस्ट्री  के  पनहार  काम  करते  हैँ  ।  यह
 चीज  ठीक  हूँ  कि  सेपरेशन  साफ  जुडीशियरी
 और  एग्जिक्यूटिव  की  तरफ  से  एलेक्शन  की
 पूरी  मिशनरी,  पटवारी  से  ले  कर  इलेक्टोरल
 अफसर  तक  के  सब  अलग  नहीं  हो  सकते,
 परन्तु  मैं  चाहता  हूं  कि  एक  एक  प्रान्त  में  कम
 से  कम  दो  दो,  चार  चार  अधिकारी  ऐसे  जरूर
 हों  जो  प्रान्तीय  सरकार  के  अन्तर्गत  न  हो  कर

 एलेक्शन  कमिशन  से  प्रत्यक्ष  सम्बन्धित  हों  ।

 They  should  be  directly  responsi-
 ble  to  the  Election  Commission,

 जब  तक  यह  नहीं  होता  हँ  तब  तक  कभी
 भी  श्राप  के  एलेक्शन  ईमानदारी  से  नहीं  हो
 सकते  हैं।  मुझे  अनुभव  है,  मैं  ने  परसों  ही  अपनी
 आंखों  से  एक  चुनाव  में  देखा  कि  एक  लड़ाई
 हुई  और  कुछ  सरकारी  कर्मचारी  लड़  रहे  हैं।
 वह  कहते  थे  कि  मैं  कांग्रेस  सरकार  में  काम
 करता  हूं,  अगर  आप  कांग्रेस  कें  खिलाफ  बोलते
 हैँ  तो  लड़ाई  जरूर  करूंगा  ।  कुछ  कांग्रेस  वालों
 ने  उन  को  छुड़ाया  ।  मैं  ने  नाम  ले  कर  रिटेनिंग
 अाफिसर  को  बताया  ।  दूसरी  शिकायत  आई
 कि  एक  आदमी  ने  पुलिस  में  जा  कर  बताया  कि
 अन्दर  जो  भ्रफसर  है  वह  कहता  हूँ  कि  बैलों
 की  जोड़ी  वाले  बाक्स  में  वोट  डालो  ।  मैं  ने
 जब  पुलिस  को  बताया  तो  वह  कहने  लगे  कि
 यह  कैसे  हो  सकता  हूँ  ?  सब  इन्स्पेक्टर  साहब
 जाये  तो  एक  औरत  ने  बताया  कि  जो  रिटेनिंग
 झ्राफिसर  है  उस  ने  कहा  कि  इस  डब्बे  में  वोट
 डालों  ।  उस  के  बाद  यह  शिक.यत  ले  कर  मैं
 रिटेनिंग  ग्राफिक्स  के  पास  गया  और  लिख
 कर  दिया,  एलेक्शन  कमिशन  को  भी  दिया  ।
 उस  ने  बिना  जांच  किये  हुए  ही  रिपोर्ट  लिख
 दी  कि  मैं  इस  पर  विश्वास  नहीं  करता  हूं  ।
 जब  पुलिस  इन्स्पेक्टर  के  सामने  यह  चीज  हुई
 तब  भी  रिपोर्ट  में  यह  लिखा  गया  ।  श्राप  तो
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 जानते  हैँ  कि  उस  का  प्रमोशन  मिनिस्टर
 साहब  की  खुशी  पर  होगा  ।  जो  साहब  चुनाव
 के  लिये  खड़े  थे  वह  बाद  में  चीफ  मिनिस्टर
 होने  वाले  थे  ।  कहते  हैं  कि  ६  साल  के  लिये
 एलेक्शन  ट्राइब्यूनल  ने  उन  को  डिस् क्वालिफाई
 कर  दिया  हूँ  ।  उड़ीसा  के  मंत्री  के  लिये  आप  ने
 सुना  होगा  वह  ६  साल  के  लिये  डिस् क्वालिफाई
 कर  दिये  गये  हैँ  a  वह  अब  किसी  कान्स्टियुएन्सी
 से  इतने  समय  के  लिये  नहीं  खड़े  हो  सकते  |
 श्राप  यह  न  कहें  कि  मिनिस्टर  का  स्वभाव  आदर्श
 होता  हूँ  ।  यह  बातें-होती  है,  मिनिस्टर  जाते  हैँ
 तो  कितना  इन्तजाम  उनके  लिये  किया  जाता
 हैँ  ।  पंत  जी  जाते  हैं,  काटजू  साहब  जाते  हैं
 तो  २००-२००  पुलिस  उन  के  स्वागत  के  लिये
 खड़ी  रहती  हूँ,  डिप्टी  कमिश्नर  उन  के  साथ
 जाते  हैं,  उन  की  सिक्‍योरिटी  का  प्ररेन्जमेन्ट
 होता  है,  ऐसी  कौन  सी  व्याधि  शाई  हूँ  कि  देश
 के  भीतर  भी  उन  की  इतनी  रक्षा  की  झ्र वश्य कता
 है  ?  और  वह  लोकप्रिय  नेता  बिना  पुलिस  लिये
 हुए  जनता  में  नहीं  जा  सकते  ?  मैं  नहीं  समझता
 कि  एसी  बात  क्‍यों  होती  है  ।  मध्य  प्रदेश  के  एक
 मंत्री  झाल  इंडिया  कांग्रेस  कमेटी  में  जाने  के
 लिये  सरकारी  खर्चे  से  बाते  हैं  और  वहां  से
 सरकारी  खर्चे  पर  ही  उपचुनाव  के  लिये
 व्याख्यान  देने  जाते  हैँ  ।  मध्य  प्रदेश  की  विधान
 सभा  में  प्रश्नोत्तर  में  यह  बात  आई  है  ।  सरकारी
 पैसे  से  यह  टूर  किये  जाते  हैं.  जब  इस  प्रकार  के
 आक्षेप  हो  रहे  हैँ  तो  इस  प्रकार  का  बात  कहना
 कि  इन  ड  या  ६  सालों  में  कांप्रेस  के  मंत्रियों  ने
 एंसा  नहों  किया  यह  ठीक  नहीं  हूँ  ।  श्राप  को
 चाहिये  कि  आप  कानून  में  संशोधन  करें  और
 उन  को  एसा  करने  से  रोकें  t  निर्वाचन  के  स्थान
 पर  जब  कोई  माननीय  मंत्री  जाता  है  तो  वह
 व्यक्तिगत  दृष्टि  से  जाता  है,  उस  को  वहां  एक
 साधारण  नागरिक  के  नाते  जाना  चाहिये,
 कहीं  भी  चुनाव  में  उस  को  सरकारी  मंत्री  होने
 के  नाते  नहीं  जाना  चाहिये,  आप  को  इस  प्रकार
 का  कानून  बनाना  चाहिये  ।

 अब  मैं  ग्रुप  को  दूसरी  बात  बताना  चाहता
 हूं  7  यह  किसी  पर  भी  अजप  करते  वाली  बात
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 नहों  है,  ड्राप  के  निर्वाचन  की  जो  करप्ट  प्रेक्टिसेज
 हैँ  वह  तीन  प्रकार  की  हूँ:  मेजर  करप्ट  प्रे  क्टिसेज,
 माइनर  करप्ट  प्रेक्टिस  और  -इल् लीगल
 प्रेक्टिस  ।  इल्तीगल  प्रेक्टिसिंग  के  लिये  जो
 धारा  १२४  है  उस  के  तीसरे  सेक्शन  में  आप
 देखेंगे  कि  यह  है  :

 “The  issuing  of  any  circular,
 placard  or  poster  having  a  refer-
 ence  to  the  election  which  does

 ‘not  bear  on  its  face  the  name  and
 address  of  the  printer  and  pub-
 lisher  thereof.”

 मैं  ने  ई  खा  हैँ  कि  कभी  कभी  मुद्रणालय  की
 गलती  के  कारण  नीच  जो  नाम  की  लाइन  होती
 है  वह  कहीं  रह  गई  तो  उसी  के  कारण  किसी  भो
 आदमी  का  पूरा  'इजेक्शन  खत्म  हो  सकता  है  |
 मैं  ने  पोलिंग  का  कानून  अच्छी  तरह  से  रेखा  तो
 वहां  एलेक्शन  ट्राइब्यूनल  को  भी  अविकारी  नहों,
 इजेक्शन  कमिशन  को  भी  अ्रधिकार  नहीं  है,
 किप्ती  को  भी  अ्रधिकार  नहों  है  कि  वह  इस
 डिस्क्वालिफिकेशन  को  निकाल  सके  ।  इस
 कानून  में  जो  आप  ने  १४०  ए  की  नई  धारा
 निकाती  हैँ  उस  के  अनुसार  ए  जंक्शन  कमिशन
 को  आप  ने  अधिकार  दे  दिया  हैं  कि  :

 “any  disqualification  under  this
 Chapter  miay  be  removed  by  the
 Election  Commission  for  reasons
 to  be  recorded  in  writing....”

 मैं  आशा  करता  हूं  कि  इस  पावर के  द्वारा
 इस  प्रकार  की  जो  गलती  होती  है  उस  का  भी
 सुधार  किया  जायगा  ।  परन्तु:

 कक

 साथ
 साथ  मैं  दूसरी  चीज  भी  देखता हूक,  भाप  ने
 यह  कानून  रक्खा  है  कि  :

 “Part  A—Chapter  I—Coriupt
 practices  specified  .in  section  123,
 or  section  ‘124,  illegal  practices
 specified  in  section  ‘125......  ह

 इस  प्रकार  की  बड़ी  भारी  शक्ति  एलेक्शन
 कमिशन  के  हाथ  में  बिना  किसी  नियंत्रण  या
 नियम  के  दे  दी  है  ।  मैं  नहीं  कह  सकता  कि
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 यह  अच्छा  है  या  नहीं  ।  श्राप  ने  रक्खा
 है  कि:

 “for  reasons  to  be  given  in
 writing.”

 यानी  झगर  लिखित  कारण दे  दे  अर्थात्
 किसी  पर  कोई  आरोप  हो  रिश्वत  देने  का,
 ब्राइबरी,  कराया,  इन्टिमिडेशन,  कोलसन

 यथा  झन ड्यू  इन्फ्लुएन्स  का  तो  उसे  गिरफ्तार
 किया  जा  सकता  है  ।  मैं  इस  अधिकार  को  बिना
 किसी  नियंत्रण  के  देने  क  विरुद्ध  हूं  t

 इन  के  अलावा  कौर  भी  बहुत  से  प्वाइंट्स
 हैं  जो  कि  मैं  लिखित  दे  दूंगा  ।

 Shri  Gopala  Rao  (Gudivada):  It  is
 said  that  these  two  amending  Bills
 are  brought  on  the  basis  of  experience
 in  the  last  elections.  While  welcom-
 ing  certain  provisions  of  these  two
 Bills,  I  have  to  say......

 Mr.  Chairman:  Under  the  mandate
 of  the  House,  ten  minutes  for  a  Mem-
 ber  have  been  allotted  by  the
 Speaker.  As  there  are  a  number  of
 Members  who  want  to  speak,  hon.
 Members  will  kindly  adhere  to  the
 time-limit  and  not  exceed  it.

 Shri  Gopala  Rao:  While  welcoming
 certain  provisions  of  this  Bill,  I  would
 say  that  it  is  not  comprehensive  in
 the  sense  it  has  not  covered  certain
 problems  that  have  crept  in  during
 thé  course  of  our  elections.

 Secondly,  it  does  not  give  an  oppur-
 tunity  to  discuss  completely  the  two
 old  Acts  of  950  and  95l.  nat
 is  why  I  support  the  amendment
 moved  by  some  hon.  Members.

 I  am  not  worried,  as  a  matter  of
 fact,  about  making  a  good  number  of
 amendments  in  this  election  law.
 I  am  more  anxious  that  the  pro-
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 visions  of  this  law  must  be  imple-
 mented  properly,  seriously  and  gen-
 uinely  by  the  authorities.  We  find
 that  even  in  the  existing  law  there
 are  certain  provisions  under  which
 elections  can  be  conducted  even  under
 the  present  set-up  also,  to  a  maximum
 extent,  freely  and  fairly.  But  when
 you  go  and  see  the  experience  of  the
 last  Andhra  elections  or  the  95l-52
 elections,  the  practice  is  different;  the
 provisions  and  measures  provided  in
 the  law  against  major  and  minor
 corrupt  practices  and  offences  were
 not  at  all  used  by  the  Government
 machinery  and  they  were  simply
 thrown  to  the  winds.  In  Andhra,  re-
 cently  a  few  months  back  elections
 were  held  and  I  am  speaking  from
 the  experience  of  these  elections.  In
 the  existing  law  also  there  are  certain
 sections  by  which  candidates  cannot
 use  vehicles  to  carry  voters  in  the
 election  campaign  either  directly  or
 indirectly  through  their  agents.  But
 if  we  take  the  experience
 of  the  Andhra  elections,  many  rajas
 and  millionaires,  who  contested
 the  elections  on  behalf  of  the  ruling
 class  in  a  good  number  of  constituen-
 cies,  engaged  a  number  of  trucks,
 lorries;  vans  and  all  sorts  of  vehicles
 on  the  election  day  in  the  presence  of
 responsible  police  officers,  [D.S.Ps.,
 ete.  We  tried  to  draw  the  attention  of
 the  officers  to  intervene  and  see
 that  these  malpractices  and  corrupt
 practices  were  checked,  but  we  failed
 because  those  officers  nevér  interven-
 ed  and  never  tried  to  check  them.
 What  is  the  use  of  making  the  law?
 We  are  making  certain  laws  and  no
 doubt  there  are  certain  measures
 which  we  welcomé  and  I  hope  i)  the
 Bill  will  be  improved  in  the  course
 of  discussion  in  the  Select  Com-
 mittee  also.  In  the  same  way  there
 are  certain  measures  to  check  brib-
 ing  and  other  money  evils  in  some
 form  or  other.  In  Clause  23  there
 are  certain  restrictions  imposed  and
 punishments  suggested.  Again,  in  re-
 gard  to  expenses  in  the  election,  a
 ceiling  is  fixed  which  ranges  from Rs.  4,000  to  Rs.  8,000  for  the  different
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 States.  But  if  you  take  the  experience
 of  Andhra,  the  expenses  incurred
 were  not  Rs.  8,000,  but  they.  varied
 from  Rs.  25,000  to  Rs.  5,00,000.  There
 are  Members  who  spent  Rs.  4,00,000,
 Rs;  2,00,000,  Rs.  50,000,  Rs.  25,000  and
 Rs.  20,000.  Is  it  spent  secretly?  No,
 they  openly  distribute  money  in  the
 streets;  they  sent  money  to  the  local
 leaders  and  money  was  distributed  to
 every  voter  in  certain  places.  I  can
 give  a  number  of  instances  where  res-
 ponsible  leaders  also  participated  in
 the  matter.  In  my  personal  ex-
 perience,  one  big  person,  who  holds
 the  highest  post  in  Andhra  State  now,
 personally  carried  money  bags  with
 him.  I  cannot  mention  his  name  and
 no  purpose  will  be  served  by  doing
 it.  Though  there  are  certain  measures
 in  the  law,  the  ruling  class,  which  is
 in  power,  is  not  serious  about  it  and
 is  deliberately  avoiding  to  execute
 them.  Even  in  this  Bill,  I  find  that
 there  is  a  tendency  to  relax  restric-
 tions  imposed  by  some  sections.  Un-
 less  you  take  a  strong  stand,  what
 is  the  use?  The  point  in  a  nutshell
 is  this.  Do  you  want  to  implement
 the  law  or  do  you  wish  to  be  cowed
 down  by  the  evil  forces  and  try  to
 legalise  the  major  malpractices  or  cor-
 ruption?  That  is  the  point  to  be  de-
 cided.

 Coming  to  the  other  side,  there  are
 certain  restrictions  imposed  so  as  to
 check  undue  influence.  As  far  as
 election  experience  goes,  in  hundreds
 of  villages  agricultural  labourers,
 artisans  and  tenants  are  physically
 asked  to  stay  in  their  houses  or  sur-
 rounded  by  the  landlords  and  goondas,
 thus  not  allowing  them  to  exercise
 freely  their  electoral  rights.  When  the
 attention  of  the  police  officers  was
 drawn  to  it,  they  refused  to  intervene.
 In  my  district,  two  vans  are  follow-
 ing  the  Congress  candidate,  who  is
 8  raja,  as  a  bodyguard.  In  a  nearby
 village  300  agricultural  labourers  were
 attacked  by  landlords  and  their  people and  not  allowed  to  go  to  the  polling station.  Even  then  the  police  offi-
 cers  do  not  intervene.  This  kind  of
 thing  has  happened  in  a  number  of
 villages  and  these  people  were  not
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 allowed  to  participate  in  the  election
 and  exercise  their  electoral  rights
 freely.  Again,  another  corrupt  prac-
 tice  is  this.  Since  certain  candidates
 do  not  believe  that  the  voters  will
 vote  for  them,  they  pay  them  money
 on  condition  that  they  bring  back
 with  them  the  ballot  papers  given
 there  to  them.  In  several  polling
 stations  this  kind  of  malpractice  has
 taken  place.

 Coming  to  the  secrecy  of  the  voting,
 a  system  is  introduced  (this  is  from
 the  experience  ofthe  lasf  elections  in
 Andhra)  by  which  the  presiding  offi-
 cer  is  asked  to  note  the  numbers  of
 the  ballot  papers  opposite  to  the
 serial  number  of  the  voter.  This  has
 created  havoc.  Every  landlorg  and
 monied  man  in  the  village  would
 know  to  whom  you  vote  and
 there  is  no  secrecy.  They  say  to  the
 voters,  “We  will  take  your  numbers
 and  we  will  note  the  marking.”  That
 is  why  voting  cannot  take  place  free-
 ly.  In  this  way  much  havoc  was
 caused  in  the  last  elections  in  Andhra
 and  hundreds  of  people  in  the  villages,
 who  are  poor,  were  not  able  to  ex-
 ercise  freely  their  electoral  rights.
 There  is  a  tendency  now  in  several
 States  to  see  that  democratic  elections
 based  on  adult  franchise  do  not  pro-
 perly  take  place.  In  Andhra  it  is  de-
 cided  that  local  board  elections  should
 be  conducted  on  the  basis  of  indirect
 election,  that  is,  through  panchayats,
 whereas  for  the  last  30  years  every
 election  conducted  on  the  basis  of
 direct  election  method.  In  the  muni-
 cipalities  they  are  introducing  a
 method  whereby  the  voters  have  to
 Place  a  mark  on  the  ballot  paper  op-
 Posite  to  the  serial  number  of  the
 voter.

 Mr.  Chairman:  Kindly  finish  in  a
 minute  as  there  are  a  number  of
 speakers  who  are  anxious  to  speak.

 Shri  Gopala  Rao:  I  am  sorry  I  am
 unable  to  give  my  experience  of  the
 elections  in  Andhra  within  this  short
 time.

 For  section  30  of  the  or‘g:nal  Act
 of  95l,  it  is  now  proposed  to  sub-
 stitute  another  section  and  I  strongly
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 oppose  it.  This  is  a  question  dealing
 with  the  period  of  election  program-
 me  between  the  last  date  of  with-
 drawal  of  candidature  and  commence-
 ment  of  election  date.  According  to
 the  original  law,  thirty  days  are
 allowed,  but  now  it  is  being  reduced
 to  twenty  days.  Is  it  possible  to
 cover  eight  lakhs  of  people  in  a  con-
 stituency  in  lessthan  a  periodof  30
 days?  This  reduction  is  after  all  a
 step  in  the  interests  of  the  well-to-do
 people,  because  they  can  mobilise
 their  man-power  and  vehicles  with  so
 many  ways  within  a  short  period  and
 contest  the  election.  But  for  a  com-
 mon  man  it  is  very  difficult.  After
 all  he  has  to  depend  upon  his  politi-
 cal  message  and  campaign.  That  is
 why  I  urge  upon  that  point.

 श्री  बोरबल  सिह  (जिला  जौनपुर पूरव  )  :
 १६५०  और  १६५१  क॑  अधिनियमों  में  संशोधन
 करने  के  लिए  जो  दो  विधेयक  इस  हेतु  इस  सदन
 के  सामने  पेश  किए  गए  हैं  कि  उनको  प्रवर
 समिति  के  सम्मुख  विचार  के  लिए  उपस्थित
 किया  जाय,  उनका  मैं  स्वागत  करता  हूं  t

 Mr.  Chairman:  Hon.  Members  may
 please  bring  in  new  points.  There  are
 only  ten  minutes.

 ot  बोरबल  सिंह  :  में  कंवल  दो  तीन
 बातों  की  तरफ  सदन  का  ध्यान  दिलाना  चाहता
 हूँ ।  १६५०  का  जो  अधिनियम  है,  उसमें
 निर्वाचक  सूची  के  सम्बन्ध  में  व्यवस्था  की  गई
 है  ।  हमारे  देश  में  कोई  बीस  करोड़  निर्वाचक
 होंगे।  उनकी  सूची  तैयार  करना  बहुत  ही  कठिन
 काम  है  1  जैसा  कि  कुछ  माननीय  सदस्यों  ने
 बताया  है,  सूची  में  बहुत  सी  त्रुटियां  रह  जाती
 हैं  1  कहीं  पर  पुरुष  की  जगह  पर  स्त्री  का  नाम
 लिख  दिया  जाता  है  और  कहीं  लड़के  की  जगह
 पर  पिता  का  नाम  लिख  दिया  जाता  है
 निर्वाचक  सूची  को  गांव  के  लेखपाल  या  पटवारी
 तैयार  करते  हैं  -  तब  वह  कानूनगो  के  पास  जाती
 हैं  और  प्रतिलिपि  तैयार  करने  में  गलती  हो
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 जाती  है  ।  फिर  वह  सूची  सब-डिविजनल
 आफिसर  के  पास  जाती  है  और  उस  में  और
 गलतियां  हो  जाती  हैं  7  इस  के  बाद  वह  प्रेस  में
 छपने  के  लिए  जाती  है  और  कुछ  गलतियां  छपने
 में  हो  जाती  हैं  7  इस  प्रकार  की  गलतियां  होना
 अनिवार्य  होता  हैं  ।  झगर  हमारे  देश  के  राज-
 नीति  दल  इस  विषय  में  कुछ  दिलचस्पी  लें
 और  निर्वाचक  सूची  में  जो  गलतियां  रह  जाती
 हैं,  उन  को  सुधारने  का  प्रयत्न  करें,  तो  वह
 सूची  बहुत  हद  तक  ठीक  हो  सकती  है  ।

 इस  विधेयक  में  यह  व्यवस्था  की  गई  है
 कि  राज्यों  की  विधान  सभाओं  और  लोक  सभा
 के  निर्वाचन  क्षेत्रों  क ेलिए  एक  ही  निर्वाचक
 सूची  बनाई  जायेगी  और  अलग  अलग  सूचियां
 नहीं  होंगी  इस  से  व्यय  में  कुछ  बहुत  बचत  होगी  |
 यह  जो  नियम  रखा  गया  है,  वह  बहुत  बरच्छा
 है  और  उसको  स्वीकार  करना  चाहिए  ।

 १६५१  के  अ्रधिनियम  में  जो  संशोधन
 किए  गए  हैं,  उन  से  सम्बन्धित  दो  तीन  बातों
 की  तरफ  मैं  सदन  का  ध्यान  दिलाना  चाहता
 हूं  ।  निर्वाचन  के  व्यय  के  सम्बन्ध  में  मूल  अधि-
 नियम  भाग  ४५  के  अध्याय  ८  की  दफा  ७६,
 ७७  कौर  ७८  में  संशोधन  किया  गया  ह  कौर
 व्यय  का  हिसाब  दाखिल  करने  की  रीति  में
 कुछ  सरलता  लाई  गई  हैं,  लेकिन  मैं  समझता
 हूं  कि  इस  से  काम  नहीं  चलेगा  ।  हम  सभी  लोग
 जानते  हैं  कि  व्यय  के  सम्बन्ध  में  विधान  सभा
 के  लिए  आठ  हजार  शौर  बारह  हजार  और
 लोक  सभा  के  लिए  पच्चीस  हजार  और  पैंतीस
 हजार  की  सीमा  रखी  गई  हैं  ।  लेकिन  हम  यह  भी
 जानते  हैं  कि  जिन  के  पास  अधिक  पैसा  होता  हैं,
 वे  बहुत  अधिक  खर्च  करते  हैं  7  वे  लोग  दो  दो
 लाख  और  तीन  तीन  लाख  रुपया  खर्च  करते
 हैं  और  हिसाब  दाखिल  करते  वक्‍त  उस  खर्च
 को  कम  कर के  दिखा  देते  हैं।  जिस  प्रकार  हमारे
 देश  में  जो  राय  कर  देने  वाले  हैं,  उनमें  से  बहुत
 से  दो  दो  बहियां  रखते  हैं---एक  तो  इनकम-
 टैक्स  अाफिसर  के  सामने  पेदा  करने  के  लिए
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 at  एक  अलग  ।  उसी  तरह  जिन  लोगों  के
 पास  पैसा  है  भ्र ौर  जो  इलेक्शन  में  ज्यादा  खर्चे
 करते  हैं,  व ेहिसाब  दाखिल  करने.  के  विशेषज्ञ
 रख  लेते  हैं  और  ये  विशेषज्ञ  इस  तरह  हिसाब
 दाखिल  करते  हैं  कि  खर्च  चाहे  दो  लाख  किया
 हो,  लेकिन  दिखायेंगे  पच्चीस  हंजार  या.  पैंतीस
 हजार  के  नीचे  ही  ।  इस  द्वि  में  मारे  जाते  हैं
 वें  गरीब,  जिन्होंने  कम  खर्च  किया  है  ।  हाल  ही
 में  एक  फैसला  हुआ  है,  जिस  में  एक  उम्मीदवार
 का  चुनाव  इस  बिना  पर  रह  हो  गया  है  कि  उस  ने
 अपने  हिसाब  में  वह  खर्चा  नहीं  दिखलाया,  जो
 उस  ने  अपनी  पार्टी  का  उम्मीदवार  बनने  के
 लिए  दिया  था  ।  जो  गरीब  लोग,  खर्च  तो  कम
 करते  हैं,  लेकिन  ठीक  तरह  से  हिसाब  नहीं
 रख  पाते,  वे  मारे  जाते  हैं  और  धनी  लोग,  जो

 बहुत  अधिक  खर्च  करते  हैं,  लेकित  हिसाब  दाखिल
 करते  वक्‍त  अपना  खर्च  निश्चित  सीमा  के  अन्दर
 ही  दिखात  हैं,  वे  बच  जाते  हैं।  मैं  तो  नहीं  जानता
 कि  किसी  भी  आदमी  ने  जो  सीमा  रखी  गई  है,
 उस  से  अधिक  का  हिसाब  दिया  हो  या  सीमा  से
 अधिक  खर्च  करने  की  वजह  से  किसी  का  चुनाव
 रह  हुआ  हो  1  इसलिए  मैं  चाहता  हूं  कि हिसाब
 दाखिल  करने  का  नियम  बिल्कुल  ही  खत्म  कर
 दिया  जाना  चाहिए,  क्‍यों  कि  लोग  आम  ,तौर
 पर  गलत  तरीके  से  ही  हिसाब  देते  हैं  ।  उत्तर
 प्रदेश  में  डिस्ट्रिक्ट  बोर्ड  शर  म्यूनिसिपल  बोर्ड
 का  चेयरमैन  या  मेम्बर  करने  के  लिए  जो  लोग
 खड़े  होते  हैं,  उनको  कोई  हिसाब  दाखिल  नहीं
 करना  पड़ता  है  और  इलेक्शन  में  कोई  त्रुटि  नहीं
 होती  है  1  मेरा  सुझाव  है  कि  जो  नियम  डिस्ट्रिक्ट
 बोर्ड  और  म्यूनिसिपल  बोर्ड  के  चेयरमैन  और
 मेम्बरों  क ेलिए  रखा  गया  है,  वही  नियम  विधान
 सभा  और  लोक  सभा  के  सदस्यों  के  लिए  भी
 रख  दिया  जाये  ।  इससे  लोगों:  का  नैतिक  स्तर
 भी  ऊंचा  होगा  और  चुनाव  में  कोई  विशेष
 त्रुटि  भी  नहीं  होगी  ।  जो  लोग  ज्यादा  खर्च
 करना  चाहत  हैं,  वे  तो  करेंगे  ही  और  जो  कम
 खर्च  करते  हैं,  उन  का  तो  कोई  प्रश्न  ही  नहीं  |
 इसलिए  मैं  समझता  हूं  कि  यह  उचित  है  कि
 हिसाब  दाखिल  करने  के  इस  नियम  को  खत्म
 कर  दिया  जाय  |
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 हमारे  निर्वाचन  आयोग  की  सिफारिश
 है  कि  ट्रिब्यूनल  में  तीन  के  स्थान  पर  दो  सदस्य
 रखे  जायें,  जो  कि  जिला  जज  की  हैसियत  के
 हों  |  पहले  यह  ख्याल  था  कि  अगर  तीन  जज
 होंगे,  तो  अपील  की  जरूरत  नहीं  होगी,  लेकिन
 ग्रनुभव  से  देखा  गया  कि  अपील  होती  ही  है  ।
 में  समझता  हूं  कि  ऐसा  होना  चाहिए  कि  एक
 ही  जज  हो  ।  अगर  हाई  कोर्ट  का  जज  हो,  तो
 उसकी  अपील  सुप्रीम  कोर्ट  में  हो  और.  अगर
 डिस्ट्रिक्ट  कोर्ट  का  जज  हो,  तो  उसकी  अपील
 हाई  कोर्ट  में  हो  ।

 इन  शब्दों  के  साथ  मैं  इन  विधेयकों  का.
 स्वागत  करता  हूं  ।

 श्री  भक्त  दर्शन  :  ये  जो  जन  प्रतिनिधित्व
 (संशोधन  )  विधेयक  माननीय  मंत्री  महोदय

 ने  प्रस्तुत  किए  हैं,  सारे  सदन  ने  उनका  स्वागत
 किया  है  कौर  मैं  भी  उनका  हृदय  से  स्वागत
 करता  हूं  |  इस  अवसर  पर  मुझे  यह  देख  कर
 बहुत  झाइचर्य  और  खेद  हुआ  कि  विरोधी  दलों
 के  बहुत  से  माननीय  सदस्यों  ने  इस  अवसर  से
 लाभ  उठा  कर  पिछले  चुनावों  के  गड़े  मुरदे
 उखाड़ने  का  प्रयत्न  किया  और  ज्ञात  होता  हैं
 कि  आगे  के  चुनावों  की  छाया  भी  ग्रभी  से  उन
 पर  पड़ने  लगी  है,  इसी  कारण  मैं  समझता  हूं
 कि  बहुत  सी  ऐसी  बातें  यहां  पर  कही  गईं  जो
 एक  प्रकार  से  अनावश्यक  थीं  ।

 जहां  तक  पिछले  चुनावों  का  सम्बन्ध  है,
 मैं  समझता  हूं  कि  सारा  संसार  इस  बात  से
 सहमत  है  कि  इस  कदर  निष्पक्ष  चुनाव  शायद
 संसार  भर  के  किसी  भी  प्रजातंत्रीय  देश  में
 नहीं  हुए  हैं  ।  इसके  दो  प्रमाण  हमार  सामने
 हैं  ।  हमारे  चुनाव  आयोग  की  प्रशंसा  न  केवल
 हमारे  देश  में  ही  हुई  है,  बल्कि  विदेश  के  लोगों
 ने  भी  उस  के  कार्य  से  प्रभावित  हो  कर  उस  की
 मांग  कर  के  उसकी  प्रतिष्ठा  को  चार  चांद
 लगा  दिए  हैं  1

 इस  के  अतिरिक्त  बहुत  से  सदस्यों  को
 याद  होगा  कि  जब  प्रारम्भ  में  इस  प्रकार  का
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 [at  भक्त  दर्शन]
 विधेयक  इस  सदन  में  प्रस्तुत  किया  गया  था,
 तो  उस  पर  बोलते  हुए  माननीय  डा०  श्याम प्रसाद
 मुकर्जी  ने  स्वीकार  किया  था  कि  हम  लोगों  को
 जो  यहां  पर  अल्प  संख्या  में  आए  हैं,  यह  बात
 स्वीकार  करनी  चाहिए  कि  जनमत  हमारे
 विरुद्ध  था,  इस  लिए  हम  यहां  पर  अल्प  संख्या
 में  जाएं  हैं  और  चुनाव  बिल्कुल  निष्पक्ष  तरीके
 से  लड़े  गए  हैं  ।

 मैं  इन  विधेयकों  के  सम्बन्ध  में  दो-तीन
 बातों  की  ओर  माननीय  मंत्री  महोदय  और  प्रवर
 समिति  का  ध्यान  दिलाना  चाहता  हूं  ।  जो
 पहला  विधेयक  हैं  वह  सन्‌  १६५०  के  विधेयक
 को  संशोधित  करने  के  बारे  में  है  t  मैं  नहीं
 समझता  कि  इसमें  यह  क्‍यों  अनिवार्य  रखा  जा
 रहा  है  कि  सन्‌  ५६  में  मतदाता  सूचियों  में
 संशोधन  नहीं  किया  जायगा  ।  इस  सदन  के
 सदस्यों  को  मालूम  है  कि  अभी  तक  यह  निश्चय
 नहीं  हैं  कि  अगले  चुनाव  सन्‌  ५७  की  फरवरी
 में  हो  सकेंगे  या  नहीं  ।  राज्य  पुनर्गठन  आयोग
 की  रिपोर्ट  इस  महीने  के  अन्त  में  प्रकाशित
 होने  वाली  हैं  और  यह  निश्चित  हैं  कि  उसके
 द्वारा  कुछ  प्रान्तों  की  सीमाओं  में  हेरफेर  होने
 वाला  है  |  इसलिए  यह  सम्भव  है  कि  एक  दो
 बर्ष  के  लिए  चुनाव  स्थगित  कर  दिये  जायें  t
 उस  अवस्था  में  मतदाता  सूचियां  क्‍यों  न  नये
 सिरे  से  तैयार  की  जायें  ।  फिर  वे  नये  सिरे  से
 तो  तैयार  नहीं  की  जायेंगी,  उनमें  केवल  संशोधन
 किया  जायेगा  ।  इसलिए  मैं  मंत्री  महोदय  से
 भ्रनुरोध  करूंगा  कि  यह  प्रतिबन्ध  न  रखा  जाय
 कि  सन्‌  ५६  में  सूचियों  में  संशोधन  नहीं  किया
 जायेगा  ।

 दूसरी  बात  जिसकी  ओर  मैं  प्रवर  समिति
 श्र  मंत्री  महोदय  व.  ध्यान  दिलाना  चाहता  हूं
 वह  यह  हैं  कि  ४२  दिन से  चुनाव  का  कार्यक्रम
 ३०दिन  कर  दिया  जा  रहा  है;  इसके  मंशा  का
 तो  में  स्वागत  करता  हूं,  लेकिन  इसमें  बहुत
 कठिनाइयां  हो  सकती  हैं  ।  कल्पना  कीजिये
 उन  पहाड़ी  स्थानों  को,  जिनकी सीमा  तिब्बत
 से  मिलतो  है  और  राजपूताने  के  रेगिस्तानों

 *

 PWM  ee  पर:  ह  ह  ह. ल  eye  ek
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 की  और  आसाम  के  जंगलों  की  जहां  कि  पन्द्रह-
 चह  दिन  में  तो  डाक  ही  पहुंचती  है  ।  आप
 कल्पना  करें  कि  क्‍या  ऐसे  स्थानों  में  यह  सम्भव
 होगा  कि  बीस  दिन  में  चुनाव  सम्पन्न  हो  सकेंगे  |
 इसलिए  में  यह  निवेदन  करना  चाहता  हूं  कि
 डोमिनेशन  पेपर्स  को  वापस  लेने  और  उनकी
 जांच  आदि  क  बारे  में  आप  संशोधन  कर
 लीजिये,  लेकिन  नाम  वापस  लेने  के  बाद  से
 लेकर  मतदान  होने  तक  के  लिए  बीस  दिन  का
 समय  बहुत  कम  हैँ  ।  इससे  उम्मीदवारों  को,
 जनता  को  और  सरकारी  कर्मचारियों  सब  को
 बहुत  असुविधा  का  सामना  करना  पड़ेगा  ।

 एक  बात  की  ओर  मैं  और  ध्यान  दिलाना
 चाहता  हूं  ।  यह  बात  मेरे  मित्र  श्रीबी०  डी०
 शास्त्री  ने  भी  कही  थी  |  वह  यह  कि  ग्राम  तक
 यह  नियम  है  कि  एक  निश्चित  तारीख  तक  ही
 उम्मीदवार  अपना  नाम  वापस  ले  सकता  है  a
 उसके  बाद  अगर  वह  नाम  वापस  लेता  है  तो
 उसकी  जमानत  जब्त  हो  जाती  है  ।  लेकिन  फिर
 भी  उसकी  मत-पेटियां  चुनाव  स्थलों  पर  पहुंच
 जाती  हैं  ।  मेरे  एक  कांग्रेसी  मित्र  गलतफहमी
 के  कारण  अपना  नाम  समय  के  अन्दर  वापस
 नहीं  ले  सके,  लेकिन  उनकी  मत-पेटियां  मतदान
 स्थलों  पर  पहुंच  गयीं  और  उनको  भी  चार
 हजार  मत  मिल  गये  ।  इससे  पता  चलता  है
 कि  हमारे  मतदाता  कितने  बुद्धिमान  हैं-।

 दूसरी  बात  जो  मुझे  विशेष  रूप  से  कहती
 हैं  वह  यह  है  कि  नौमिनेशन  पेपर  को  रिजेक्ट
 करने  की  अपील  का  अधिकार  जो  दिया  गया
 हैं  वह  इलेक्शन  पिटीशन  के  द्वारा  दिया  गया
 है  1  में  समझता  हूं  कि  यह  निर्वाचकों  के  साथ
 बहुत  बड़ा  अन्याय  है  ।  इसमें  दोबारा  खर्च
 करना  पड़ेगा,  दोबारा  चुनाव  होगा  और  जनता
 को  दोबारा  परेशान  करना  होगा  ।  मैं  समझता
 हूं  कि  जैसा  पहले  विधेयक  में  था  वह  अच्छा  है
 कि  नोमिनेशन  पेपर्स  के  सम्बन्ध  में  जो  भी  विवाद
 हो  उसको  चुनाव  से  पहले  ही  खत्म  कर
 दिया  जाय  a  मैं  चाहता  हूं  कि  इस  पर  मंत्री
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 महोदय  और  प्रवर  समिति  विशेष  रूप  से  ध्यान
 दें।

 ग्रस्त  में  मैं  यह  कहना  चाहता  हूं  कि  मैं
 चटर्जी  साहब  के  संशोधन  का  समर्थन  करता  हूं
 कि  जो  भी  सवाल  प्रवर  समिति  के  सामने  आवें
 वह  उन  पर  विचार  कर  सके  ।  साथ ही  मैँ  श्री
 राधा  रमण  जी  के  सुझाव  का  भी  समर्थन  करता

 हूं जिसमें  यह  कहा  गया  है  कि  सबको  मिलाकर
 एक  विधेयक  बनाया  जाय  ताकि  जनता  के

 सामने  एक  ही  शब्दावली  जाय  ।

 इन  शब्दों  के  साथ  मैं  इन  विधेयकों  का
 स्वागत  करता  हूं  ।

 ठाकुर  जुगल  किशोर  सिह:  जो  विधेयक
 सदन  के  सामने  पेश  हुआ  है  उनका  मैं  कई
 दृष्टियों  से  स्वागत  करता  हूं  ।

 यह  सही  है  कि  हम  लोगों  ने  बहुत  बड़े
 पैमाने  पर  चुनाव  करवाये  हैं  ।  उसके  पहले
 हमें  यह  अनुभव  नहीं  था  कि  बालिग  मता-
 शिकार  के  अनुसार  १७  करोड़  मतदाताओं
 के  वोट  किस  प्रकार  डलवाये  जा  सकेंगे  |  लेकिन
 यह  काम  बहुत  खूबी  के  साथ  किया  गया  |
 साथ  ही  साथ  कुछ  खामियां  भी  हमारे  सामने
 करायीं  जिनको  दूर  करने  के  लिए  यह  बिल  पेश
 किया  गया  हूँ  ।  लेकिन  मैं  समझता  हूं  कि  जो
 जरूरी  बातें  इस  बिल  में  होनी  चाहिएं  वे  सब
 इसमें  नहीं  हैं  और  जिस  उद्देश्य  को  पूरा  करने
 के  लिए  यह  बिल  लाया  गया  है  उसको  यह  पूरा
 नहीं  कर  रहा  है  |

 इस  बिल  में  यह  कहा  गया  है  कि  यह
 जम्मू  और  काश्मीर  पर  लागू  नहीं  किया
 जायगा।  मैं  समझता  हूं  कि  जम्मू  कौर  काज़मी र
 अब  हमारे  देश  के  अंग  बन  चुके  हैं।  हमने  उसको
 मंजू )  दे  दी  हैँ  और  वह  प्रदेश  हमारे  साथ  हो
 गया  है  ।  इसलिए  जम्मू  और  काइमीर  को  अलग
 रखने  का  और  उस  पर  यह  कानून  लागू  न  करने
 का  में  कोई  अर्थ  नहीं  समझता  ।  इसलिए  मैं
 चाहता  हूं  कि  इस  विषयक  इलाज  को  इस  बिल
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 में  से निकाल  दिया  जाय  और  इसको  जम्मू
 और  काश्मीर  पर  भी  लागू  किया  जाय  ।
 यद्यपि  वहां  एक  तरह  का  प्लेबिसाइत  हो  चुका
 हैं  और  वहां  की  विधान  निर्मात्री  सभा  ने
 फैसला  कर  दिया  है  कि  यह  प्रदेश  हमारे  देश
 के  साथ  रहेगा,  लेकिन  फिर  भी  कहीं  कहीं
 कभी  कभी  इस  पर  शंका  प्रकट  की  जातो  हैं
 कि  यह  काम  ठीक  रूप  से  नहीं  हुआ  है  ।  यदि
 इस  कानून  के  अनुसार  वहां  चुनाव  होंगे  तो
 फिर  इस  विषय  में  कोई  शंका  करने  के  लिए
 स्थान  ही  नहीं  रह  जायगा  मैं  समझता  हूं
 कि  वह  सच्चा  प्लेबीसाइट  समझो  जायगा  और
 वह  निविवाद  होगा  i  इसलिए  यह  जरूरी  है
 कि  यह  कानून  जम्मू  और  काश्मीर  पर  भी  लागू
 हो।

 दूसरी  बात  यह  कही  गयी  हैँ  कि  जहां  तक
 हो  सके  चुनाव  के  सिलसिले  में  मुकदमेबाजी
 कम  की  जाय  ।  इसी  बात  को  ध्यान  में  रखकर
 इस  कानून  में  तरमीम  की  गयी  है  लेकिन  अभी
 इस  उद्देश्य  को  प्राप्त  करने  के  लिए  इसमें  और
 भी  तरमीम  करने  की  ग्रावर्यकता  है  ।  ताकि
 यह  ज्यादा  से  ज्यादा  सहल  हो  सके  |

 इसके  अतिरिक्त  मैं  यह  कहना  चाहता  हूं
 कि  जो  मतदाताओं  की  सूची  छापी  जाय  वह
 इस  तरह  से  छापी  जाय  कि  हर  एक  पोलित
 बूथ  के  लिए  उसके  अलग  अलग  हिस्से  किये
 जा  सकें  ।  अभी  जो  हमको  सूची  दी  जाती
 है  वह  दोनों  तरफ  छपी  रहती  हैं  ।  हम  उसके
 एक  हिस्से  को  अलग  करके  अपने  पोलिंग
 एजेंट  को  नहीं  दे  सकते  |  इस  कारण  हमको
 बहुत  कठिनाई  होती  2  +  इसलिए  मैं  चाहता
 हूं  कि  सूची  को  छापने  में  यह  सावधानी  रखी
 जाय  कि  उसको  अलग  अलग  हिस्सों  में
 दिया  जा  सके  और  दो  पोलिंग  बूथ  के  मत-
 दाता झ्र ों  की  सूची  का  प्रकाशन  एक  ही  पन्ने  में
 नहीं  हो  ।

 दूसरी  बात  मैं  यह  चाहता  हुं  कि नॉमिनेशन
 के  सिलसिले  में  प्रोमोटर  को  भी  न  रखा  जाय  1  |
 जो  आदमी  खड़ा  होना  चाहता  है  वह  स्वयं



 १4879  Representation  of
 the  People  (Amend-

 ment)  Bill  and

 [ठाकुर  जुगल  किशोर  सिंह]
 अपना  नॉमिनेशन  पेपर  दाखिल  कर  सके,  या
 यदि  वह  किसी  कारण  से  गैर  हाजिर  हो  तो  कोई
 प्रस्तावक  उसके  बदले  में  दाखिल  कर  सकता  है  ।
 लेकिन  यह  नहीं  होना  चाहिए  कि  एक  प्रस्तावक
 का  होना  जरूरी  हो  ।  इस  पक्ष  में  यह  दलील
 दी  गयी  है  कि  इससे  यह  प्रकट  होगा  कि  वह
 उम्मीदवार  उस  निर्वाचन  क्षेत्र  में  लोकप्रिय  है  ।
 लेकिन  इस  दलील  में  कुछ  बल  नहीं  है  ।  जहां
 तीन  लाख  वोटर  हों  वहां  पर  एक  या  दो  समवेत
 किसी  को  भी  आसानी  से  मिल  सकते  हैं

 तीसरी  बात  मुझे  यह  कहनी  है  कि  अगर
 अप  मुकदमेबाजी  बन्द  करना  चाहते  हैँ  तो
 इंडस्ट्रियल  ट्राइब्यूनल्स  की  तरह  यहां  भी  यह
 नियम  बना  दिया  जाय  कि  मुकदमे  में  वकील
 न  जाय  ।  मैं  चाहता  हूं  कि  इलेक्शन  के  कानून
 में  भी  यह  तरमीम  कर  दी  जाय  कि  जब  तक
 दोनों  दल  वाले  इस  बात  के  लिए  राजी  न  हों
 कि  वकील  रखें  जाय  तब  तक  वकील  को
 इजाजत  न  दी  जाय  i  मेरा  अपना  ख्याल  यह  है
 कि  वकील  ही  ज्यादातर  मुकदमों  को  बढ़ाते
 हैं शौर  वकील  के  ही  बल  पर  ज्यादा  पैसे
 वाले  इस  तरह  के  मुकदमे  लाते  हैं,  और  उनकी

 ही  वजह  से  मुकदमों  में  इतने  दिन  लगते  हैं  ।
 हमारे  वकील  भाई  हमें  साफ़  करेंगे  लेकिन
 हमारा  तर्जबा  इंडस्ट्रियल  ट्राइब्युनल्स  के  सामने
 रहा  है  कि  एक  तरफ  मजदूर  खड़े  होते  हैं  और
 दूसरी  तरफ  एम्प्लायर  होते  हैं  और  कोई
 वकील  नहीं  होता  ।  हम  देखते  हैं  कि  वहां  पर
 हमको  अच्छा  न्याय  मिलता  हैं  बनिस्बत
 अदालतों  के  जहां  कि  वकील  होते  हैं  ।

 पंडित  डो०  एम०  तिवारी  :  लेकिन  अगर

 दूसरी  पार्टी  की  तरफ  से  वकील  हो  तो  शाप  क्या
 करेंगे  ?

 ठाक्र  शुक्ल  किशोर  सिंह  :  यही  तो  मैं
 कह  रहा  हूं  कि  जब  तक  दोनों  पार्टियां  रजामन्द
 न  हों  तब  तक  वकील  न  रखे  जाये  ।

 पंडित  डो०  एन०  सियासी  :  लेकिन  'प्रखर

 दूसरी  पार्टी  खुद  ही  वकील  हो  तो  ?
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 डालर  जुगल  किशोर  सिंह  :  उस  हालत
 में  एक  पार्टी  को  नुकसान  रहेगा  हीं  ।  हमारे
 इंडस्ट्रियल  ट्राइब्यूनल  का  यह  तजर्बा  है  कि
 अगर  एम्प्लायर  चाहता  हैं  कि  वह  वकील
 रखे  और  वह  दूसरी  तरफ  के  वकील  का  खर्चा
 भी  बरदास्त  करने  को  तैयार  हो  तो  खुद  भी
 वकील  रख  सकता  है  ।  इस  कानून  में  भी  ऐसा
 प्रावीजन  होना  चाहिए  कि  अगर  एक  पार्टी
 चाहती  है  कि  वह  वकील  रखें  तो  वह  दूसरी
 पार्टी  के लिए  वकील  को  उतना  ही  फीस  देने
 को  तैयार हो  तो  वकील  रखने  की  अनुमति
 दे  दी  जाय  ।

 जहां  तक  इलेक्शन  एक्सपेंसेज  का  सवाल
 है,  आप  कैसा  भी  कानून  बनावें,  यह  सम्भव
 नहीं  होगा  कि  श्राप  ठीक  ठीक  जान  सकें  कि
 कितना  खर्चा  हुआ  है  और  न  सभी  कोई  सारे
 खर्च  का  ठीक  ठीक  हिसाब  ही  रख
 सकते  हैं।  त  मेरा  यह  सुझाव  हैं
 कि  अगर  आप  यह  जानना  चाहते  हैं
 कि  कितना  खर्च  हुआ  है  तो  आप  इस
 कानून  में  यह  प्राविजन  कर  दें  कि  उम्मीदवार
 यह  सर्टिफिकेट  दें  दे  कि  उसने  कितना  खर्चे
 किया  हैं।  उसके  लिए  यह  जरूरी  नहीं  होना
 चाहिए  कि  वह  एक  एक  खर्चे  का  वाउचर
 दाखिल  करें  |  आपका  उम्मीदवार  बिना  पड़ा
 लिखा  आदमी  भी  हो  सकता  है  |  लेकिन  जैसा
 हिसाब  बाप  चाहते  हैं  उसके  लिए  तो  एक:
 एकाउंटेंट  चाहिए  जो  कि  उसको  अलग  अलग
 लेजर  में  रखे  और  ठीक  से  हिसाब  बनाकर
 पेश  करे  इस  प्रकार  का  हिसाब  दाखिल  करने
 में  उम्मीदवारों  को  बहुत  दिक्कत  होती  है  ।
 इसलिए  इस  कानून  मैं  यह  प्रायोजक  होता
 चाहिए  कि  उम्मीदवार  से  यह  सर्टिफिकेट
 मांग  लिया  जाय  कि  उसने  चुनाव  में  कितना

 खर्च  किया  है  |

 'एलेक्शन  पेटिंग्स  के  बाबत  मुझे  यह
 कहना  है  कि  वे  चुनाव  के  नतीजे  के  एक  हफ्ते
 के  अन्दर  दाखिल  हो  जानी  चाहियें  और  उसमें
 जितनी  बातें  शौर  जितने  परि कु लस  हैं  सब  भर

 *
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 दिये  जाने  चाहियें  और  एक  पेटिशन  के  बाद

 दुबारा  संशोधन  करने  की  इजाजत  नहीं
 रहनी  चाहिये  क्‍योंकि  ज्यों  ज्यों  दिन  बढ़ते
 जाते  हैं  संशोधन  पेश  करने  की  गुंजायश  बढ़ता
 है,  लम्बे  चौड़े  मामले  होते  जाते  हैं,  इसलिए
 में  चाहता  हूं  कि  पहला  एलेक्शन  पटिशन
 आखिरी  समझा  जाय  और  साथ  ही  साथ  मैं
 यह  चाहता  हूं  कि  दो  महीने  से  अधिक  इजेक्शन
 पेटिशन  के  डिस्पोजल  में  नहीं  लाना  चाहिए,
 दो  महीने  के  अन्दर.  एलेक्शन  पेटीशन  खत्म
 हो  जानी  चाहिए।

 करप्शन  का  जहां  तक.  सवाल  है,  उसके
 बारे  में  यह  जो  कहा  गया  है  कि  अगर  कोई
 ग्रेटिफिकेशन  झ्लाफर  करता  हुमा  पकड़ा  जायगा
 तो  वह  डिस् क्वालीफाई  हो  जायगा,  तो  मेरा
 कहना  है  कि  उसको  डिस् क्वालीफाई  कराने  के
 लिए  दो  झ्रादमियों  का  मिल  जाना  कोई  मुशिकल
 बात  नहीं  हैं  जो इस  तरह  से  कह  दें  कि  हमलों
 रुपये  का  लोभ  दिखलाया  गया  हैं  |  अगर  वे
 दोनों  आदमी  क्रास  एग्जामिनेशन  में  नहीं  टूटें
 तो  उसका  एलेक्शन  ही  सारा  इन वैलिड  ही
 नहीं  हो  जायगा  बल्कि  वह  ६  साल  के  लिए
 डिस् क्वालीफाई  भी  हो  सकता  है  ।  मेरा  कहना
 है  कि  अगर  आप  वाकई  फ्री  एंड  फेयर  एजेंसी
 चाहते  हैं  कौर  करप्शन  को  दूर  किया  चाहते
 है,  तो  आप  ऐसी  बातें  न  रखिये  जिसमें  करप्शन
 के  नाम  पर  मुकदमेबाजी  हो  ।

 es पर्चे  के  बारे  में  मैं  चाहता  हूं  कि  कानून  में
 इस  तरह  की  बात  नहीं  होनी  चाहिए  कि  ऐसा
 आदमी  जो  कि  हमारा  नहीं  है  लेकिन  हमारे
 नाम  से  नोटिस  छपवा  देगा  और  फिर
 नोटिस  के  बल  पर  उनको  बहुत
 दिक्कत  उठानी  पड़ेगी,  इसके  लिए

 मैं  चाहता  हूं  कि जो  नोटिस  छपे,  उसको  एक
 कापी  'रिटेनिंग  अफसर  के  पास  भेज  दी  जाय
 कौर  वही  कापी  असली  समझी  जाय  कौर  अगर
 कोई  और  तरह  का  नोटिस  बांटता  हुआ  पाया
 जाय  तो  वह  पेनल  झाफेंस  समझा  जाय  |
 मैं  समझता  हूं  कि  इसमें  यह  सुधार  किया
 जाय  |
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 श्रीमती  शिव राज बतों  नेहरू  (जिला
 लखनऊ  मध्य)  :  यह  जो  चुनाव  कानून
 बना  है,  वह  वास्तव  में  बड़ा  महत्व  रखता  हैं
 फिर  भी  पिछले  चुनाव  से  जब  हमने  ऐसा
 अनुभव  किया  कि  इसी  कुछ  त्रुटियां  हैं  और
 जिनकी  वजह  से  हमें  दिक्कत  पेश  आईं,
 तो  उनको  सुधारने  के  लिये  और  उन  दिक्कतों
 को  हटाने  के  लिये  सरकार  यह  संशोधन
 बिल  लाई  है  और  इसीलिये  यह  संशोधन
 बिल  यहां  पर  सदन  के  सामने  सूखे  गये  हैं  ।

 सब  से  पहले  तो  में  आपसे  यह  कहना
 चाहती  हूं  कि  हम  स्त्रियों  की  संख्या  आज
 इस  देश  में  पुरुषों  से  कहीं  अधिक  है  परन्तु
 जो  उनके  नाम  बोनस  लिस्ट  में  लिखे  जाते  हैं
 वह  बहुत  कम  हूँ  बनिस्बत  पुरुषों  के  और
 उसका  कारण  यह  है  कि  हमारे  यहां  की
 स्त्रियां  अपने  पतियों  के  नाम  नहीं  लिखाती
 हैं  1  ऐसा  देखने  में  आया  है  कि जब  उनके  पास
 लोग  जाते  हूँ  उनका  नाम  लिखने  के  लिये
 और  उन  से  उनके  पति  का  नाम  पूछा  जाता
 है  तो  वह  अपने  पति  का  नाम  नहीं  बतलाती
 हैं,  शब  इतना  सब्र  ्तो  उन  आदमियों  को
 जो  नाम  लिखने  जाते  हैं  होता  नहीं  कि  वे
 ठहरे  और  किसी  दूसरे  व्यक्ति  से  इस  बहिन
 के  पति  का  नाम  दरियाफ्त  कर  लें  और  नतीजा
 यह  होता  है  कि  गांव  के  गांव  और  मुहल्ले  के
 मुहल्ले  भर  की  स्त्रियों  क ेनाम  बोर्टर्स  लिस्ट
 में  नहीं  लिखे  जाते  हैं  और  .छोड़  दिये  जाते
 हैं  ।  इसलिये  हम  यह  जो  कानून  बना  रहे
 हैं  इसमें  ऐसा  कर  दें  कि  अगर  स्त्रियां  पति  के
 नाम  की  जगह  पर  अपने  लड़कों  के  नाम  बता
 दें  तो  उनके  नाम  बोर टर्स  लिस्ट  पर
 लिख  लिये  जाय,  तो  बहुत  मुनासिब  होगा  ।

 थी  ननन्द  लाल  फार्मा  :  लड़के  अगर  बाबा-
 लीग  हों,  छोटे  हों  तो  ?

 श्रीमती  शिवराजवतोी  नेहरू  :  छोटे
 लड़के  का  नाम  क्‍यों  लिखायें,  बड़े  लड़के  का
 नाम  लिखा  देगों ।  दसरे  मैं  तो  यह  कहूंगी
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 [त्षीमती  शिवराज वती  नहरू]
 कि  जो  उनके  घर  के  पुरुष  लोग  हैं  और  जो
 अपने  सारे  नाम  जाकर  लिखवा  देते  हैं
 उन  पर  यह  भार  डाला  जाय  कि  वें  अपने
 घर  की  औरतों  के  नाम  भी  लिखवायें
 और  ऐसा  न  करने  पर  उन  पर
 कुछ  जुर्माना  किया  जाय  क्योंकि  वें
 अक्सर  ऐसा  कहते  सुने  जाते  हैं  कि  हमारे
 पास  चुनाव  अफसर  आये  और  सब  नाम
 लिख  लिये,  स्त्रियों  के  नाम  लिखवाने  की
 क्या  ज़रूरत  है।  ऐसे  पुरुषों  के  ऊपर  कुछ
 जुर्माना  किया  जाय  कि  जो  अपनी  औरतों  के  नाम
 नहीं  लिखवाते  हैँ,  उसको  चाहिये  कि  वे  चुनाव
 लिस्टों  में  अपने  घर  की  सब  स्त्रियों  के  नाम
 लिखवायें  ताकि  जो  भी  स्त्री  वोट  देने  की
 अधिकारी  हो,  उसको  वोट  का  हक़  मिले
 आर  उसका  अधिकार  जाया  न  होने  पाये  |
 आज  औरत  अपने  वोट  का  हक़  इस्तेमाल
 करने  की  इच्छुक  हैं  और  हमने  देखा  कि  वह
 बड़े  चाव  से  लाइन  लगा  कर  वोट  देने  के  लिये
 जाती  हैं,  सैकड़ों  औरत  पोलिंग  बूथ  पर
 वोट  देने  के  लिये  लाइन  लगा  कर  खड़ी  होती
 हैं  लेकिन  जब  केवल  ५  या  ७  औरतों  का  ही
 नाम  बोनस  लिस्ट  में  निकलता  है  तो  उनको
 बड़ी  निराशा  होती  है  क्योंकि  खाली  हाथ
 बिना  वोट  का  हक़  इस्तेमाल  किये  हुये  उनको
 अपने  अपने  घरों  को  लौटना  पड़ता  है  ।
 उनको  इस  बात  का  सख्त  झ्रफसोस  होता  है
 कि  हमने  अपना  वोट  क्‍यों  नहीं  दिया  ।  इस
 बात  के  लिये  जरूर  कुछ  न  कुछ  व्यवस्था
 करनी  चाहिये  ताकि  सारी  स्त्रियों  के  नाम
 वोर्ट्स  लिस्ट  पर  आ  जायें  t

 दूसरी  बात  यह  है  कि  इस  बात  का  कोई
 प्रबन्ध  होना  चाहिये  कि  जो  मरे  हुये  लोगों
 के  नाम  लिखवाये  जाते  हैं  और  ,जो'  गलत
 बोट  दिये  जाते  हैं,  वे  न  दिये  जा  सकें  ।  देखने
 में  आया  है  कि  ऐसा  हुआ  है  कि  किसी  अजीज
 का  नाम  याद  रख  लिया  और  कह  दिया  कि
 हम  उसकी  स्त्री  हैं  या  बहन  हैं  और  बाज  वक्‍त
 यह  होता  है  कि  आपकी  एक  बहन  है  या  एक
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 लड़की  है,  और  एक  लड़की  ससुराल  में  है,  अरब
 बह  ससुराल  वाली  लड़की  यहां  नहीं  झा
 सकती  है  जिसका  कि  यहां  पर  वोट  है  तो
 जो  लड़की  यहां  पर  मौजूद  है  वह  उस  ससुराल
 वाली  लड़की  के  नाम  से  अपना  वोट  दे  आती
 है,  लिस्ट  में  वह  सब  नाम  वगैरह  देख  लेती
 है  और  वोट  दे  देती  है,  तो  इसको  रोकने
 के  लिये  कोई  इन्तजाम  होना  चाहिये  ।

 , दूसरी  बात  यह  है  कि  हमारे  जो  उम्मीद-
 वार  खड़े  होते  हैं  उनके  साथ  में  कुछ  कमीज़
 होते  हैं  और  प्रस्तावक  होते  हैं  और  श्राप
 सब  जानते  हैं  कि  वोर्ट्स  लिस्ट  में  उन  सब  के
 नाम  देखने  में  कितना  झगड़ा  होता  न  और
 उसके  लिये  हम  वकील  साहबान  की  जरूरत
 दरपेश  झा  जाती  है  कि  जो  हमें  बतलायें
 कि  कहीं  पर  ज़रा  सी  भी  त्रुटि  रह  जाये
 क्योंकि  अगर  कहीं  जरा  सी  भी  गड़बड़ी
 हो  जाये  तो  सब  मामला  खत्म  हो  जाता  है
 कौर  नाम  उलट  पुलट  हो  जाता  है  ।  उसमें
 कुछ  ऐसी  सहूलियत  करनी  चाहिये  कि  हम
 वकीलों  के  पंजे  में  न  फंसे  ।  अपने  नाम  के
 साथ  डमीज़  के  इतने  सारे  नाम  और  समर्थकों
 के  इतने  सारे  नाम  लिखाये  जाते  हैं  कि  भ्रमर
 कहीं  भ्र पना  नाम  कट  जाय  तो  दूसरा  अपना
 भाई  मौजूद  रहे,  शौर  ऐसा  न  हो  कि  दूसरा
 डमी  भी  ग़ायब  रह  जाय,  बाज़.  वक्‍त  किसी
 का  नाम  वोटर्स  लिस्ट  में  गलत  छप  जाता
 है  जैसे  राम  लाल  का  राम  दीन,  राम  लगन
 छप  गया  तब  इस  ज़रा  सी  गलती  के
 कारण  नाम  candidate  का  reject  a
 जाता  है  उस  समय  ऐसी  कठिनाई  होती
 है  कि  जिसकी  सीमा  नहीं  1  जहां  तक
 एलेक्शन  रिटर्न  दाखिल  करने  की
 बात  है  उसमें  में  यह  कहना  ब्याहती  हूं
 कि  अगर  कोई  शब्द  बेईमानी  न  भी  करना
 चाहते  तब  भी  वह  ऐसा  करने  पर  मजबूर  हो
 जाता  है।  एलेक्शन  में  जिस  प्रकार  से  खर्चा
 होता  है  उसका  सही  सही  और  पाई  पाई

 हिसाब  देना  बिलकुल  नामुमकिन  हो  जाता
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 है।  एक  खर्चा  हो  तो  हिसाब  रक्खा  जाय  1
 न  जाने  कितने  टेलीफोन  किये  जाते  हैं,  न  जाने
 कितने  लाउडस्पीकर  लगाये  जाते  हैं  शौर
 दूसरे  कितने  ही  ।किस्म  के  मिसलेनियस  'किस्म
 के  अख़राजात  होते  हैं  जिनका  कि  बिलकुल
 सही  सही  हिसाब  बतलाना  नामुमकिन  बात  है
 और  हर  एक  बारूद  के  लिये  इतनी  सारी  चीज
 याद  रखना  और  उनका  हिसाब  बतलाना
 जब  तक  कि  प्रत्येक  खर्चे  को  हर  समय  हर
 व्यक्ति  नोट  न  करता  रहे--क़रीब  क़रीब
 नामुमकिन  है।  क्योंकि  खर्चा  भी  एक  व्यक्ति
 नहीं  करता  अनेक  हाथों  से  होता  है  भ्र ौर  उस
 हालत  में  हालांकि  वह  बेईमानों  नहीं  करना
 चाहता  है  लेकिन  मजबूर  हो  कर  उसको
 एलेक्शन  रिटर्न्स  देने  पड़ते  हैं  और  वह
 सब  हिसाब  अन्दाजे  से.देता  है  ।

 अब  मेरा  समय  खत्म  हो  रहा  है|  में
 सिर्फ  यह  बात  कहना  चाहती  हूं  कि  हमारे
 एक  भाई  ने  कहा  था  कि  मंत्रियों  को  इस

 चुनाव  में  सहयोग  नहीं  देना  चाहिये,  उनका
 ऐसा  फरमाना  किसी  हद  तक  सही  है  ,  लेकिन
 वह  खाली  मंत्री  ही  तो  नहीं  हैं,  वह  पार्टी  के
 लीडर  भी  हैं  और  हमारे  कार्यकर्ता  भी  हैं
 और  साथ  ही  मैं  यह  नहीं  समझती  कि  वह
 लोग  जो  सहयोग  देते  हैं,  उस  सहयोग  का
 जनता  के  ऊपर  कोई  खास  असर  या  दबाव
 पड़ता  है।  मेरे  उन  भाई  का-यह  समझना
 बिलकुल  गलत  बात  है  कि  जनता  के  ऊपर
 मंत्रियों  के  जाने  से  या  पुलिस  वालों  के  दिखाने
 से  कोई  असर  हो  जाता  है  1  जनता  बिल्कुल  एक
 भ्राता  खयाल  से  जो  वह  ठीक  समझती  है  बह
 करती  है  और  अपनी  राय  प्रकट  करती  है  ।
 जिस  ज़माने  में  यहां  पर  अंग्रेज़ी  राज्य  था
 और  जिस  के  पीछे  कि  सारी  हुकूमत  की
 मशीनरी  थी,  कमिश्नर  और  डिप्टी  कमिश्नर
 शौर  दूसरे  सरकारी  अफसरान  उसकी  मदद
 पर  थे  ले।कन  हमने  देखा  कि  जनता  को
 जब  अपनी  राय  प्रकट  करने  का  मौका  मिला
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 तो  उसने  किसी  का  दबाव  नहीं  माना  कौर
 आज़ादी  के  साथ  अपने  वोट  का  इस्तेमाल
 किया  और  अंग्रेज़ी  हुकूमत  का  इस  देश  से
 तख्ता  पलट  दिया  |  इसलिये  मैं  कहती  हूं
 'क  जनता  की  जो  भावना  है  और  विचार  है
 उसको  कोई  मिनिस्टर  या  पुलिस  अफ़सर
 पलट  नहीं  सकते  हैं

 Mr.  Chairman:  Order,  order,  she
 Must  resume  her  seat  now.  She  has
 exhausted  her  time.

 _ श्रीमती  शिवराज वत ों  नेहरू  :  मुझे  बहुत
 कम  समय  दिया  गया  a  मैं  बहुत  कुछ  कहना
 चाहती  थी,  लेकिन  खैर,  लाचारी  है,  क्योंकि
 मुझे  अब  आगे  बोलने  नहीं  दिया  जा  रहा
 है  ।

 श्री  श्याम  ननन्द  सहाय  (मुजफ्फरपुर
 मध्य)  :  यहां  पर  औरतें  बहुत  कम  हैँ,  इनको
 कुछ  ज्यादा  वक्‍त  दिया  जाना  चाहिये  था  1

 शो  विभूति  मिश्र  :  इस  समय  हमारे
 ला  मिनिस्टर  साहब  ने  जो  बिल  प्रस्तुत  किया
 है  उसके  लिये  में  उनको  सादिक  बनाई  देता
 हूँ

 दूसरी  बात  यह  है  कि  गत  चुनाव  को
 जिस  खूबी  के  साथ  एलेक्शन  कमीशन  ने  किया
 कौर  प्रान्त  तथा  जिलों  के  हाकिमों  ने  जिस
 तरह  से  मदद  की  और  ईमानदारी  और
 सचाई  से  काम  किया  इसके  लिये  तो  वह  भी
 बधाई  के  पात्र  हैं  t

 मुझे  इस  सम्बन्ध  में  कुछ  सर्जन्स  देने
 हैं।  जो  बूथ  का  अरेंजमेंट  होता  है  वह  इसलिये
 होता  हैं  कि  वह  नजदीक  बनाये  जायें  चूंकि
 सभी  लोग  सहूलियत  से  बोट  देने  के  वास्ते
 दूर  की  जगहों  पर  नहीं  जा  सकते  हैं  7  गत
 चुनाव  में  में  ने  देखा  कि  बूथों  का  प्रबन्ध  ठीक
 नहीं  था  ।  मेरे  ही  गांव  के  लोगों  को  तीन
 मील  जाकर  वोट  देना  पड़ता  था  जब  कि
 मेरे  ही  गांव  के  नजदीक  दूसरे  गांव  का  बुथ
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 [श्री  विभूति  मिश्र]

 था  और  मेरे  गांव  के  लोगों  के  लिये  ज्यादा
 सहूलियत  का  था  -  इसलिये  बूथ  के  मामले
 म  और  ध्यान  देना  चाहिये  और  इसका  खयाल
 रखना  चाहिये  कि  वह  लोगों  के  लिये  नजदीक
 हो ।

 इसके  बाद  यह  चीज  है  कि  जो  पालिया-
 मेंट  के  मेम्बर  हैं  और  डबल  मेम्बर  काटी-
 र्णएंसी  के  आदमी  हूँ  उनके  लिये  बहुत  ज्यादा
 बूथ  थे  और  वह  उनका  अरेंजमेंट  नहीं  कर
 सकते  थे  |  मेरा  घर  चम्पारन  में  है,  सारन
 मेरे  घरसे  काफी  दूर  है,  फिर  मुजफ्फरपुर
 में  मेरा  रिटेनिंग  आफिसर  था  ।  कान्स्टि-
 टुएन्सी  जाकर  फिर  रिटेनिंग  अफसर  के
 पास  चुनाव  के  किसी  काम  से  जाने  और
 पुनः  पोलित  बूथ  पर  जाने  में  बड़ा  समय  लगता
 था।  इसके  लिये  कोई  सरल  तरीका  निकाला
 जाना  चाहिये  ताकि  लोगों  को  सहूलियत  हो।

 इसके  बाद  जो  सब  से  मुख्य  बात  है
 एलेक्शन  एक्सपेन्सेज  के  बारे  में।  सरकार  ने
 चुनाव  के  लिये  सिंगल  मेम्बर  कान्स्टिटुएन्सी
 के  लिये  २५,०००  ु०  का  खर्च  रखा  है
 कौर  डबल  मेम्बर  कान्स्टिटुएन्सी  के  लिये
 ३५,०००  ०  का  t  अगर  इस  तरह  से
 अधिक  खच  रखा  जायेगा  तो  बड़े  बड़े  पूंजीपति
 कौर  जमीदार  को  छोड़  कर  हमारे  देश  के
 किसी  मामूली  शझ्रादमी  को  चुनाव  लड़ने  की
 गुंजाइश  नहीं  होगी  |  इसलिये  मेरा  ख्याल  है
 कि  एलेक्शन  का  खर्च  बहुत  कम  करके  रखा
 जाय  ।  सिंगल  मेम्बर  कान्स्टिटुएन्सी
 के  लिये  ५,०००  रु०  कर  दिया  जाय।
 और  डबल  मेम्बर  कान्स्टिटुएन्सी  के  लिये
 ८,०००  रु०  कर  दिया  जाय  |  ऐसा  करने  पर

 ही  पता  चलेगा  कि  कौन  सच्चा  कार्यकर्त्ता
 है  और  कौन  नहीं  ।  कौन  लोगों  का  हितैषी
 कार्यकर्ता  है  और  गांव  में  जा  कर  लोगों  की
 सेवा  करता  है  |  अगर  खर्चा  ज्यादा  रखा
 जायेगा  तो  बड़े  बड़े  पूंजीपति,  वकील,  बैरिस्टर
 जो  कि  लाखों  रुपये  कमाते  हैं,  मोटर  पर  चारों
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 तरफ  घूमते  हैं  उन्हीं  को  चुनाव  में  कामयाबी
 मिलेगी  o  इसलिये  एलेक्शन  का  खर्च  सरकार
 को  घटाना  चाहिये  ।  जब  हरापन  बालिग
 मताधिकार  कर  दिया  है  तो  सोचिये  कि
 जिसके  पास  झोपड़ी  नहीं  है,  जो  मजदूर
 है,  वह  चुन  कर  आये  ऐसी  स्थिति  आप  को
 लानी  चाहिये  ।  अगर  वह  पापुलर  है
 तो  वह  चुन  कर  आयेगा,  पर  ऐसा  तो  तभी
 द्  सकत।/  है  जब  कि  एलेक्शन  का  खर्च
 कम  किया  जाय  ।  प्रखर  ऐसा  नहीं हो  सकेगा
 तो  एलेक्शन  कभी  ठीक  से  नहीं  होगा  शौर
 जिस  एलेक्शन  को  डेमॉक्रैसी का  एलेक्शन
 कहा  जाता  है  वह  पूंजीपतियों  का  एलेक्शन
 हो  जायेगा  ।

 एलेक्शन  एक्स्पेन्सेज  के  बारे  में  दूसरी
 बात,  .जिस  के  बारे  में  बहुत  से  और  लोगों
 ने  भी  कहा  है  कि  बड़ा  गोलमाल  दोता  है,
 यह  है  कि  मान  लीजिये  मेरे  साथ  कोई
 आदमी  जाता  है  और  मैं  उसको  हमेशा
 खाना  खिलाता  हूं  तो  अगर  उसी  तरह  से
 में  उस  को  चुनाव  के  समय  भी  खाना  खिला
 दूं  तो  क्या  वह  चुनाव  के  खर्चे  में  कर  दिया
 जायेगा  ?  हिन्दुस्तान  में  बहुत  सी  एसी
 बातें  होती  हैं  जिन  पर  हमेशा  आदमी
 खर्च  किया  करता  है,  लेकिन  अगर  वही
 चीजें  एलेक्शन  के  जमाने  में  की  जायें  तो
 वह  एलेक्शन  के  एक्स्पेन्सेज़  में  झा  जाती
 हैं।  मान  लीजिये  मैं  किसी  को  अपनी
 साईकिल  पर  बिठा  लेता  हूं  तो  वह  एलेक्शन
 के  जमाने  में  इल् लीगल  प्रैक्टिसेज  में  भा  जाता

 है।  इस  लिये  इस  सम्बन्ध  में  मेरा  प्रवर
 समिति  से  यह  कहना  है  कि  वह  पूरी  जांच
 पड़ताल  करें,  और  इस  का  भी  खयाल  करे
 कि  देश  में  क्या  रीति  रिवाज  है,  हिन्दुस्तान
 के  गांवों  में  क्या  तरीका  है,  किस  तरह  से
 मोहब्बत  से  लोग  रहते  हैं  और  उन  के  साथ
 कैसा  व्यवहार  करते  हैं,  इन  सब  बातों  क
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 खयाल  कर  के  एलेक्शन  एक्स्पेन्सेज  का
 सिम्प्लिफिकेशन  होना  चाहिये  ताकि  इस  से
 बेचारे  गरीब  लोगों  को  कोई  दिक्कत  न
 पैदा  हो  1

 इसके  बाद,  सभानेत्री  महोदया,  आप
 को  भी  अनुभव  होगा  कि  जो  हमारी  औरत
 'मोटर्स  होती  2  वह  अपना  नाम  नहीं  बताना
 चाहतीं,  इसलिये  इलेक्टोरल  रोल  में  उन
 का  नाम  नहीं  होता,  पति  का  नाम  लिखा
 होता  है।  ऐसा  होते  पर  उस  स्त्री  को
 मत  देने  से  वंचित  कर  दिया  जाता  है।  'इस
 सम्बन्ध  में  भी  एलेक्शन  ला  में  सुधार  होता
 चाहिये  और  ऐसी  स्त्रियों  को  भी  वोट  देने
 का  अख्त्यार  होना  चाहिये  ।  साथ  ही
 देश  में  बहुत  सी  स्त्रियां  पर्दा  भी  करती  हैं,
 उन  को  अपना  नाम  बताने  में  दिक्कत
 होती  है,  सभी  औरतें  दिल्ली  में  नहीं  रहती
 है,  वह  देहात  में  रहती  हैं  इस  लिये  औरतों
 को  इस  की  सहूलियत  होनी  चाहिये  कि
 झगर  उन  के  पति  का  नाम  लिखा  हुमा  हो
 तो  उन  को  बोट  देने  का  अ्रधिकार  होना
 चाहिये  ।  वहां  उस  का  पोलिंग  एजेन्ट,
 रहे  और  वह  सारा  प्रबन्ध  करे।

 एलेक्शन  की  इल् लीगल  प्रैक्टिसेज  के
 बारे  में  भी  सुधार  होना  चाहिये  ।  क्‍योंकि
 अगर  किसी  बात  के  लिये  कोई  मेरे  साथ
 सवारी  पर  चढ़  कर  चला  गया  उस  का
 चुनाव  से  कोई  सम्बन्ध  नहीं  है  और  किसी
 ने  एलेक्शन  पिटीशन  मेरे  खिलाफ  दाखिल
 कर  दी  कि  इस  ने  इल् लीगल  प्रैक्टिस  की  है,
 प्यार  कोई  झ्रादमी  मुझे  अपनी  साइकिल  पर
 बिठा  लेता  है  तो  कह  दिया  गया  कि  यह  तो
 इल् लीगल  प्रैक्टिस  है,  और  मैं  डिस् क्वालिफाई
 हो  जाता  हूं  1  इसलिये  इस  के  सम्बन्ध
 में  भो  प्रवर  समिति  को  पूरा  विचार  करना
 चाहिये  कि  कौन  इल् लीगल  प्रैक्टिस  है,
 कौन  मेजर  करप्शन  है  और  कौन  माइनर
 करप्शन  है।  बल्कि  मैंचों  कहूंगा  कि
 जब  यह  बिल  प्रवर  समिति  को  जा  ही  रहा
 है  तो  उस  को  हम  लोगों  को  बुला  बुला  कर

 22  SEPTEMBER  955  ,  Representation  of  74890 the  People  (Second
 Amendment)  Bill

 पूछना  चाहिये  क्‍योंकि  यहां  पर  सारी  बातें
 बताने  के  लिये  हमारे  पास  कोई  तरीका  नहीं
 है  1

 जो  लोग  भी  डबल  मेम्बर  कान्स्टि-

 टुएन्सी  से  जाये  हैं,  उन  को  पता  होगा  कि
 चुनाव  का  समय  ३०  दिन  से  घटा  कर  २०
 दिन  कर  दिया  गया  है।  सारन  चम्पा रन
 की  डबल  मेम्बर  कान्स्टिटुएन्सी  है  |  में
 बताता  हूं  कि  मैं  पिछले  चुनाव  में  ३०  दिन
 के  अन्दर  तो  सब  जगह  जा  ही  नहीं  सका
 २०  दिन  के  अन्दर  कैसे  जा  सकूंगा?  हिन्दु-
 स्थान  विलायत  नहीं  है।  विलायत  में
 कान्स्टिट्एन्सी  होती  है  ५०  'हजार  ग्रामीणों
 की  जब  कि  हिन्दुस्तान  में  डबल  मेम्बर
 कान्स्टिटुएन्सी  होती  है  १७  लाख  की  1
 आप  ही  बताइये  कि  २०  दिन  में  में  १७
 लाख  आदमियों  की  कान्स्टिटुएन्सी  में  कैसे
 जा  सकूंगा  ?  मैं  समझता  हूं  कि  जब
 एलेक्शन  कमिशन  ने  या  किसी  वकील  ने
 यह  बिल  बनाया  तो  इस  बात  को  उसे  अनु-
 भव  नहीं  था  कि  कैसे  २०  दिन  के  अन्दर
 कोई  डबल  मेम्बर  कान्स्टिटुएन्सी  में  घूम
 करायेगा-  ।  जिन  के  पास  हवा गाड़ो  है,
 जिन  के  पास  साधन  हैं,  वह  तो  शायद  ऐसा
 कर  भी.  सकें,  लेकिन  मेरे  जैसे  आदमी,
 जिस  के  पास  साइकिल  के  अलावा  कोई
 उपाय  नहीं  है  आने  जाने  का,  वह  क्‍या  करे  ?

 /  मेरे  पास  कोई  टमटम  भो  नहीं  थी।  मैंने
 सारा  दिन  साइकल  पर  हो  चल  कर  चुनाव
 क्षेत्र  का  भ्रमण  किया ।  ऐसी  हालत  में
 इस  समय  ३०  दिन  से  २०  दिन  नहों  करना
 चाहिये  ।

 झगर  डबल  मेम्बर  कान्स्टिटुएन्सी  में
 कोई  मुकदमा  हो  गया  तो  जनरल  और
 हरिजन  सीट  के  लिये  कोई  भेदभाव  नहीं
 होना  चाहिये  ।  झगर  जनरल  सीट
 पर  कोई  मुकदमा  हो  गया  तो  हरिजन

 “को  हरिजन  देना  चाहिये  और  अगर  सुरक्षित
 सीट  के  लिये  हो  गया  जनरल  सीट  वाले
 को  जगह  देना  चाहिये।
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 चुनाव  जब  होता  है  तो  बहुत  सी  पार्टियां
 झा  जाती  हैं,  कोई  गाय  का  चित्र  ला  कर
 खड़ा  कर  देता  है  कोई  किसी  का  मैं
 इस  के  विरुद्ध  हूं  सरकार  को  चाहिये
 कि  एलेक्शन  के  वक्‍त  पर  छापेखानों  पर
 भी  थोड़ा  नियंत्रण  रखें  जो  भो  गड़बड़
 करता  है  उसको  ठीक  करना  चाहिये  अलख-
 बारों  में  बहुत  बुरी  बातें  छपती  हैं,  सरकार
 को  चाहिये  कि  जज  तक  चुनाव  चलता  रहे
 तब  तक  कोई  भद्दा  नोटिस  न  निकालने  दे  ।
 छापेखाने  वाले  सिद्धान्त  का  प्रचार  कर
 सकते  हैँ  लेकिन  किसी  व्यक्ति  के  खिलाफ
 कोई  चीज  न  लिखी  जाय  जिस  से  लोगों
 के  अन्दर  बुरी  भावना  फैले  |

 Shri  Kanavade  Patil  (Ahmednagar
 North):  I  thank  you  very  much  for  the
 opportunity  given  to  me  to  speak.

 At  the  outset,  I  thank  the  hon.
 Minister  for  Legal  Affairs  for  having
 introduced  this  important  measure  on
 the  eve  of  the  forthcoming  elections.
 I  would  like  to  add  that  when  we  are
 sending  this  Bill  to  the  Select  Com-
 mittee,  the  Committee  will  cake  into
 account  all  the  important  suggestions
 made  in  the  debate  during  the  last
 two  days,  and  make  this  law  as  per-
 fect  and  simple  as  possible.

 Charges  have  been  levelled  here  in
 this  House  that  some  unfair  practices
 were  carried  in  the  last  election  by
 certain  parties  or  certain  candidates.
 I  refute  those  charges,  and  I  humbly
 submit  that  the  last  elections  were
 fought  very  fairly,  and  it  is  to  the
 credit  even  of  the  Election  Com-
 mission  that  they  handled  election
 matters  very  skilfully.  There  were

 ‘very  few  election  petitions,  and  I  niay
 add  that  on  the  whole,  taking  into
 account  the  bulk  of  the  candidates
 why  contested  the  last  elections,  the
 applications  were  very  small  in  num-
 ber.  Therefore,  I  am  quite  convinc-
 ed  that  the  last  elections  were  fought

 ‘very  fairly  and  no  amount  of  criti-
 cism  will  weigh  with  us  at  least.  I
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 will  not  accept  the  arguments  of  the
 opposition  on  this  issue.
 4  P.M.

 Then,  I  would  like  to  make  one
 very  humble  suggestion,  and  it  is
 this.  If  on  the  day  of  the  scrutiny
 of  the  nomination  papers,  any  nomi-
 nation  paper  is  improperly  rejected,
 then  under  this  Bill,  there  ought  to
 be  provision  to  go  in-appeal  to  .  the
 High  Court  immediately

 es
 ainst  the

 decision  .of  the  returning  dfficer.  This
 is  very  necessary,  because  a  number
 of  cases  arise  on  this  point.  It  should
 also  be  provided  that  the  High  Court
 should  decide  the  issue  within  seven
 days’  time,  arid  their  decision  must
 be  final.

 Shri  Kamath:  How  can  you  force
 the  High  Court  to  decide  the  issue
 within  one  week?

 Shri  EKanavade  Patil:  Even  if,  after
 the  elections  are  over,  any  person
 goes  to  an  election  tribunal  with  an
 election  petition  alleging  certain  com-
 Plaints  against  the  successful  can-
 didate,  yet  that  ground  should  not
 be  allowed  to  be  reopened.  That  is
 what  I  want  to  submit  in  this  con-
 nection,  because  if  that  point,  namely
 the  ground  of  improper  rejection  of  a
 nomination  paper,  is  reopened,  and  a
 fresh  election  is  ordered,  then  it
 would  mean  g  sort  of  harassment  to
 the  candidates  who  have  spent  lakhs
 of  rupees,  sometimes,  and  gone
 through  .the  ordeal  of  an  election.
 Besides,  that  would  also  mean  waste
 of  public  time,  public  money  and
 public  energy.

 My  third  point  is  this.  It  has  been
 argued  that  we  should  not  allow  the
 use  of  vehicles.  Supposing  a  polling
 station  is  at  a  distance  of  three  to
 four  miles  why  should  the  voter  be
 asked  to  go  walking  to  the  polling
 booth  and  return  from  there  walking?
 Why  should  he  not  be  permitted  to
 use  his  own  vehicle  for  himself  as
 well  as  his  family  members?  I  feel
 therefore  that  the  suggestion  that
 vehicles  should  not  be  used  is  not
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 proper.  I  would  go  a  step  further
 and  suggest  that  to  some  extent  we
 should  allow  our  vehicles  to  be  used
 by  our  neighbours  also,  to  take  their
 family  members  to  the  polling  booth.

 Regarding  the  filing  of  the  return
 of  election  expenses,  I  would  submit
 that  we  should  not  be  very  particular
 about  it.  In  fact,  it  will  be  a  good
 thing  if  we  will  not  be  required  to
 submit  our  returns  to  the  returning
 officers  within  a  prescribed  time,  un-
 less  it  be  that  there  is  a  complaint
 or  an  eleetion  petition  challenging
 the  bona  fides  of  the  successful  candi-
 date  and  alleging  malpractices  by
 him.

 If  any  particular  candidate  contest-
 ing  the  elections  spends  more  than
 what  is  at  present  laid  down  under
 the  law,  then  that  will  be  of  no
 material  advantage,  because  I  am  sure
 the  voters  have  become  very  wise
 nowadays,  and  they  will  not  be
 carried  away  by  money.  They  may
 accept  money  here  and  there,  but
 they  know  how  to  vote—as  they  did
 last  time.  So,  I  am  not  afraid  of  a
 rich  man  contesting  the  elections,  for
 simply  because  he  has  got  more
 money  and  he  has  got  better  facili-
 ties,  he  is  not  going  to  vin  the  elec-
 tions  on  that  count  only.

 Regarding  the  time  between  the
 conclusion  of  the  elections  and  the
 commencement  of  counting,  I  would
 suggest  that  immediately  after  the
 elections  are  over,  the  utmost  care
 must  be  taken  to  see  that  the  count-
 ing  process  is  begun.  I  have  seen
 counting  take  place  so  late  as  after
 three  weeks  from  the  conclusion  of
 the  elections.  That  sort  of  thing  is
 likely  to  create  some  suspicion,  though
 I  know  that  all  the  returning  officers
 are  fair-minded.

 Shri  Kamath:  Not  all  of  them.
 Shri  Kanavade  Patil:  We  should  see

 that  there  ig  no  scope  for  anybody
 dabbling  in  election  matters.  If  the
 counting  is  begun  soon  after  the  elec-
 tions  are  over,  then  there  would  be
 no  problem.  At  present,  what  hap-

 Pens  is  that  the  ballot  boxes  are  lying
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 there  in  the  offices  of  the
 mamalatdars  and  the  pranth  offices
 for  two  weeks  or  three  weeks.  If  the
 counting  is  begun  immediately,  then
 there  will  be  no  room  for  suspicion.

 Regarding  the  time  that  should  be
 allowed  between  the  date  of  the
 ecurtiny  of  nomination  papers  and
 the  time  the  voters  go  to  the  _  polls,
 I  would  suggest  that  at  least  five
 weeks’  time  should  be  allowed;  a
 lesser  time  will  be  insufficient.  Even
 in  a  single-member  constituency  it  is
 very  difficult  to  cover  the  whole  area
 within  three  weeks.  For  instance,  in
 areas  where  there  are  mountainous
 tracts  or  hilly  tracts,  it  is  not  easy
 to  travel;  and  sometimes,  there  are
 no  proper  roads,  and  no  traval  facili-
 ties  are  available.  I  can  give  you  as
 an  instance  my  own  constituency.  It
 is  50  miles  in  length  and  90  to  700
 miles  in  breadth,  but  it  is  very  diffi-
 cult  to  cover  the  whole  constituency
 in  three  weeks’  time.  I  would  there-
 fore  suggest  that  at  least  five  weeks’
 time  should  be  given  in  order  that
 the  candidate  may  be  enabled  to  con-
 tact  the  voters  in  the  whole  of  his
 constituency.

 I  now  come  to  the  electoral  rolls.
 I  know  certain  clerks  are  appointed
 for  the  purpose.  They  go  from
 place  to  place.  and  from  village  to
 village;  and  they  prepare  a  list  of  the
 persons  whose  names  are  not  already
 there  in  the  electoral]  rolls.  But  I
 have  also  noted  cases  where  they
 have  deliberately  and  intentionally
 omitted  the  names  of  certain
 public  workers  who  were  likely  to  be
 candidates  who  would  contest  the
 elections.  Of  course,  it  might  be  said
 that  it  is  for  the  parties  concerned
 through  their  district  organisations  to
 take  the  utmost  care  to  ensure  that
 their  prospective  candidates’  names
 are  entered  in  the  electoral  rolls.
 Yet  there  are  cases  where  people
 who  are  bent  upon  doing  some  mis-
 chief  indulge  in  such  things,  because
 they  are  after  all  only  simple  clerks
 or  persons  who  are  in  the  lower  ranks
 of  the  election  machinery.
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 It  has  been  suggested  and  I  would

 not  support  that  suggestion  that  there
 should  be  compulsory  voting.  I  do
 not  accept  this  view.  It  has  also  been
 suggested  that  there  should  be  an
 indepéndent  election  machirery  esta-
 blished.  But  to  establish  an  indepen-
 dent  election  machinery  permanently
 we  would  have  to  incur  a  very  heavy
 expenditure  which  will  be  an  addi-
 tional  burden  on  the  public  exchequer
 I  would  therefore  suggest  that  we
 should  not  support  such  a  proposition.

 Mr.  Chairman:  The  hon.  Member’s
 time  is  up.

 Shri  Kanavade  Patil:
 now.

 Shri  Tek  Chand  (Ambala—Simla):
 I  believe  that  all  possible  human
 ingenuity  should  concentrate  on
 making  the  election  law  impectiable,
 foolproof  and  knaveproof,  I  feel
 that  time  has  come  when,  in  the  light
 of  past  experience,  the  existing  law
 should  be  thoroughly  —  scrutinised;
 such:  flaws,  loopholes,  and  omissions
 that  it  has  got  should  Le  rectifiec  and
 I  welcome  the  amendment  which
 says  that  the  law  should  be  overhaul-
 ed  and  all  its  foibles  examined  and
 all  good  suggestions  incorporated.  In
 view  of  the  very  short  span  of  time
 at  my  disposal,  I  will  endeavour  to
 telk  in  short  hand  and  eschew  the
 temptation  to  amplify  and  elaborate
 matters.

 I  conclude

 Regarding  major  corrupt  practices,
 Minor  corrupt  practices  and  illegal
 practices,  I  will  enursel  tne  hon
 Law  Minister  to  please  draw  a  sharp
 line  of  demarcation  between  violators
 of  technical  law,  who  do  so  out  of
 ignorance,  out  of  clumsiness,  out  of
 thoughtlessness  and  the  other  people
 who  out  of

 come
 t  motions  de-

 liberately  violate  th®  law  in  order  to
 subvert  justice  and  fairplay.  I  notice
 that  when  you  come  to  major  cor-
 rupt  practices  you  have  forgotten  to
 notice  some  of  the  most  serious  and

 «heinous  practices  and  when  you  are
 talking  of  illegal  practices,  just  mere
 trifles,  you  have  raised  them  to  the
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 status  of  great  enormities  disentitling
 an  election.  For  instance,  you  have
 conveniently  defined  bribery  85
 illegal  gratification  to  any  person.
 What  about  that  type  of  gratification
 where  a  rich  man  goes  to  a  village
 and  tells  the  Harijan  community,
 ‘give  me  all  your  votes  and  I  will
 see  that  a  well  is  dug  up  for  you’,
 ‘Give  me  all  your  votes  and  I  will  give
 so  many  thousands  of  rupees  for  your
 school,  for  your  dharmasala.’  The
 object  is  good,  noble.  But,  actually
 it  is  an  endeavour  to  corrupt  not  only
 the  individual  but  masses.  This  sort
 of  practice  has  prevailed  very  often
 and  prevailed  with  a  considerable
 amount  of  success.  Nevertheless.  you
 can  go  through  your  law  and  you
 will  find  that  the  law  is  puwerless,
 helpless  and  impotent  in  preventing

 a  corrupt  practice  of  this  nature.
 Kindly  turn  to  the  second  major

 corrupt  practice,  “undue  influence”.
 You  say  that  religious  appeals,
 involving  of  divine  displeasure  and
 what  not  should  be  eschewed;  they
 are  major  corrupt  practices.  I  have
 experience  not  only  personal  but
 also  professional—wherein  most  tur-
 bid  propaganda,  venomous,  vitriolic,
 vicious  things  are  being  said  in  the
 newspapers  and  otherwise  and  the
 author  cannot  be  found  oul  There-
 fore,  all  sorts  of  propaganda  in  the
 grab  of  religious  appeals  inflaming  of
 religious  prejudices  and  raising  of
 tempers,  are  going  on  with  impunity;
 the  law  is  powerless;  the  law  is  im-
 potent;  the  law  cannot  checnx  it  The
 members  of  the  election  tribunals  in
 a  pontifical  and  ponderous  manner
 express  their  displeasure  but  they
 are  absolutely  helpless  to  punish  the
 man  who  is  guilty  of  corrupting  en
 masse  by  nefarious  propaganda  on
 grounds  of  religion,  on  grounds  of  cow

 -worship,  etc.  (Interruption).  My
 hon.  friend  over  there  says  ‘despic-
 able’,  but  your  law  is  powerless  and
 you  must  do  something  in  this  matter.

 So  far  as  other  suggestions  are
 concerned,  there  is  one  signal,  signi-
 ficant  loophole.  Previously  the  sug-
 gestion  was  made  and  it  had  received
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 almost  full  acceptance,  that  before
 you  go  to  the  election  tribunal,  there
 must  be  an  intermediate  tribunal
 which  should  be  in  a  position  to  dis-
 pose  of  short  matters  but  of  gredt  im-
 portance,  like  improper  acceptance  or
 improper  rejection  or  improper  dis-
 qualification  of  the  time  of  nomi-
 nation.  That  is  to  say,  even  of  it  is
 realised  that  out  of  six  competing
 candidates,  ‘A’  is  disqualified,  or  his
 nomination  is  improperly  rejected  or
 accepted,  the  whole  lot  must  run  the
 gamut  of  undergoing  the  worries,
 anxieties,  expenses  of  electioneering
 and  all  the  rest  of  it.  True,  they
 realise  that  subsequently  anybody  may
 simply  come  and  move  the  election
 tribunal  in  order  to  get  the  entire
 election  set  aside  on  the  ground  that
 the  nomination  was  improper.  You
 have  not  got  an  intermediate  tribunal
 which  can  nip  the  mischief  in  the  bud
 then  and  there.  No  question  of
 recording  evidence  arises  and  no  ques-
 tion  of  elaborate  arguments  is  called
 for.  You  have  got  to  amend  the  act
 and  the  rules  so  that  this  lacuna  can
 be  rectified.  But  you  propose  to  recti-
 fy  it  after  the  expenditure  of  a  good
 deal  of  money  and  labour  not  only
 of  the  Government,  but  also  of  the
 candidates  and  that  too  after  months
 roll  by.  Therefore,  an  intermediate
 tribunal,  as  was  then  contemplated,
 is  very  desirable.

 Regarding  the  election  tribunals,  I
 counsel  that  it  should  be  a  tribunal
 of  one,  consj

 saree
 of  an  officer  of  the

 status  of  a  district  judge  and  the
 appeal  shorld  lie  to  the  High  Court.
 If  you  have  two  district  judges,  dis-
 sentient  views  may  be  there  and  then
 the  matter  will  go  up  and  drag  on.
 One  district  judge  is  sufficient  and
 after  all  he  will  be  a  compeient  judge,
 and  then  the  appeal  should  lie  to  the
 High  Court.  This  is  a  matter  which
 is  worthy  of  examination  and  ac-
 ceptance,

 You  have  another  difficulty  regard-
 ing  the  42  days.  I  know  that  those
 42  days  are  gruelling;  they  are  a
 mental  torture  and  are  agonising—
 Tunning  all  over  and  not  knowing

 22  SEPTEMBER  955  Representation  of  74898
 the  People  (Second
 Amendment)  Bill

 what  is  in  store.  But  that  is  a  neces-
 sary  agony.  Forty-two  days  are  not
 too  many  for  a  candidate  to  run  all
 over  nursing  the  constituency  to
 educate  people  and  to  canvass  for
 support.

 Regarding  election  expenses,  I  be-
 lieve  that  we  must  have  a  limit  on
 election  expenses  and  there  must  be
 a  ceiling.  “You  cannot  say  that  he-
 cause  you  cannot  control  a  mal-
 practice,  you  should  permit  that  mal-
 practice.  I  cannot  counsel  that  what
 is  corrupt  for  an  indivdual  case  to
 be  corrupt  if  it  is  practised  by  a  party.
 There  are  very  powerful  parties  in
 this  country,  parties  who  have  got
 lots  of  funds,  sometimes  pouring  in
 from  beyond  the  seas,  and  yet  you
 are  passing  a  law  today  whereby  you
 virtually  say  “You  dare  not  do
 these  things,  you  are  disqualified,  but
 your  party  can  do  what  they  like,
 in  which  case  it  ceases  to  be  immoral,
 it  ceases  to  be  illegal.”  Therefore,
 that  distinction  ought  not  to  be  there.
 Simplify  the  account  keeping  method
 under  proper  heads.  But  you  must
 put  a  ceiling  in  order  to  secure  good,
 clean,  fair  and  free  elections,

 पंडित  डो०  एन०  तिवारी  :  गत

 चुनावों  म  हम  को  जो  अनुभव  प्राप्त  हुये
 हू,  उन  से  हम  को  लाभ  उठाना  चाहिये  |
 ला  मिनिस्टर  साहब  ने  जो  दो  बिल  यहां  पर
 रखे  हैं,  उसके  लिये  मैं  उन  को  धन्यवाद
 देता  हूं,  लेकिन  म  समझता  हूं  कि  उन  में

 कुछ  ऐसी  त्रुटियां  हैं,  जिनको  अगर  साफ़
 नहीं  किया  गया,  तो  उनकी  जो  मन्दा  है,
 बह  पूरी  नहीं  हो  सकती।

 पहली  बात  यह  है  कि  वोटर  की  एज
 २१  वर्ष  रखो गई  है  |  मेरे  विचार  में

 वह  अधिक  है  ।  हम  लोगों  ने  देखा  है  कि

 हिन्दू  मैरिज  बिल  में  कौर  शादी  संबंधी

 दूसरे  बिलों  में  १८  वर्ष  के  लड़के  लड़कियों
 को  शादी  करने  का  राइट  दिया  गया  है  |
 जब  (८  वर्ष  का  लड़का  इतनी  जिम्मेदारी
 का  काम  कर  सकता  है  और  धन  इनहैरिट
 कर  सकता  है,  तो  फिर  यहां  पर  २१  वर्ष
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 [पंडित  डी०  एन०  तिवा.  t]
 की  एज  रखन  की  क्‍या  जरूरत  है  ।  अगर
 इस  विषय  में  कांस्टीट्यूशनल  में  अमेन्‍्डमेंट
 करने  की  आवश्यकता  है,  तो  वह  कर  दीजिये,
 लेकिन  वोटर  की  उच्  १८  वर्ष  ही  रखिये  1
 अगर  शाप  १८  वर्ष  की  उम्र  रख  देंगे,  तो
 आप  को  इतने  इलैबोरेट  भरेन्‍्जमेंट्स  नहीं
 करने  पड़ेंगे  जितना  वोटर  लिस्ट  बनाने
 में  राज  किया  जाता  है  ।  चुंकि  उसकी
 झ्रावश्यकता  नहीं  होगी  ।  गांव  में  पोलिंग
 बूथ  बना  दिया  जाय  और  पोलिंग  आफिसर
 उस  व्यक्ति  को  वोट  डालने  का  अधिकार
 दे  दे,  जो  कि  १८  वर्ष  का  मालूम  हो  और
 जिसकी  मसें  भीगती  हों  1  इसी  तरह
 स्त्रियों  के  भी  बहुत  से  चिह्न  हैं,  जिनसे
 उनकी  आय  जानी  जा  सकती  है  |  मैं
 चाहता  हूं  कि  श्राप  उम्र  को  १८  वर्ष  'कर
 दीजिये  और  हर  साल  वोटर्ज  लिस्ट  बनाने

 का  जो  कार्य  करना  पड़ता  है,  उसको  खत्म  कर
 दीजिय  ।  आप  प्रवर  समिति  में  इस  बात
 पर  गौर  कीजिये  और  यदि  प  समझें
 कि  कोई  तरीका  निकल  सकता  है,  जिसे
 वोटर  लिस्ट  तैयार  करने  के  झंझटों  से
 बचा  जा  सकता  है  तो  वैसा  कानून  में  संशो-
 घन  कीजिये  1

 आप  हरिजनों  को  हर  प्रकार  की  सुविधा
 देना  चाहते  हैं  और  चुनावों  के  लिये  उनकी
 सीट्स  भी  रिज  की  गई  हैं,  लेकिन  डबल
 मेम्बर  कॉन्स्टिट्युन्सी  बना  कर  आप  उनकों
 दिक्कत  में  डाल  देते  हैं  वहां  पर  रिजर्वेशन
 उन  के  लिये  अभिशाप  बन  जाता  है  ।  हम
 लोग,  जो  सवर्ण  कहलाते  हैँ,  जनरल  लोग,
 जो  हरिजन  नहों  हैं,  हरिजनों  को  अपेक्षा
 अच्छी  स्थिति  में  हैं।  हमारी  पोजीशन  «

 हमारा  स्टेट्स,  हमारी  आशिक  स्थिति
 सब  कुछ  हरिजनों  से  ऊंचा  है।  हम  लोगों
 को  तो  सिंगल  मेम्बर  कांस्टीट्युएन्सी  में
 साढ़े  सात  लाख  लोगों  के  पास  जाना  पड़ता
 है,  लेकिन'  किसी  सीट  के  रिज़र्व  होते  पर
 हरिजनों  को  पंद्रह  लाख  लोगों  के  पास:  जाना
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 पड़ता  है।  इस  से  उनको  सुविधा  होगी
 या  उनकी  डिफ़ौकल्टीज़  बौंगो  ?  हरि-
 जन"  तो  पंद्रह  लाख  लोगों  के  प्रतिनिधि
 होते हैं  साढ़ें  सात  लाख  के  नहीं।  आपने
 कानून  में  निर्धारित  किया  है  कि  हर  मेम्बर
 साढ़े.  सात  लाख  लोगों  का  प्रतिनिधि  हो,
 लेकिन  हरिजन  को  पंद्रह  लाख  लोगों  के
 पास  जाना'  पड़ता  है  और  इस  तरह  उसकी
 डिफ़ीकल्टीज़  बहुत  बढ़  जाती  हूँ  t

 sit  पाटनकर  :  पंद्रह  लाख  क  दो
 होते  हैं।

 पंडित  डो०  एन०  तिवारी  :  आप
 ऐसा  तो  नहीं  करते  कि  वह  आधे  वोटों
 से  ही  आ  जायें।  अंदर  आप  कांस्टोच्युएन्सी
 अठाइस  या  तीस  लाख  की  कर  दें  और
 वहां  पर  चार  मेम्बरों  को  खड़ा  होने  को
 इजाजत  दे  दें,  तो  डिफ़ीकल्टी  बढ़ेगा  या
 कम  होगी  ?  अगर  कांस्टोट्यूशडन  को  या
 एक्ट  को  बदलने  की  ज़रूरत  है,  तो  लोगों
 की  सुविधा  के  लिये  उन  को  बदल  दीजिये  t
 आखिर  एक्ट  और  कानून  मनुष्य  के  लिये
 होते  हैं,  मनुष्य  तो  उन  के  लिये  नहों  होता
 इस  लिये  आप  उन  को  बदल  दीजिये  ny

 पंडित  के०  सी ०  शर्मा  :  लेकिन  इसका
 यहां  पर  कोई  लगाव  नहों  है  ।

 पंडित  डो०  एन०  तिवारी :  मैं  आप
 को  बताता  हूं  कि  हरिजनों  को  क्‍या  डीसी-
 काटी  होती  है।  उन  लोगों को  सुविधा
 देने  के  लिये  उनकी  भी  सीगल  मेम्बर

 कांस्टीट्यून्सी  कर  देनी  चाहिये  और  रिजर्व
 कर  देना  चाहिये  कि  हरिजन  ही  वहां  से
 खड़े  हों,  दूसरे  7  हों  ||

 बहुत  भाइयों  ने  कहा  है  कि  इलेक्शन
 एक्सपेन्सेज  की  बहुत  ज्यादा  'डीटेल्स  देने
 की  ज़रूरत  नहीं  है.।  मैं  इस  बात  से  सह-
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 मत  हूं  हम  लोग  जब  इलेक्शन  में  खड़े
 होते  हैं  और  पाकेट  से  रुपया  खर्च  करते
 हैं  तो  किसी  से  वाउचर  तो  लेते  नहीं  हैं  ।
 मोटर  या  टमटम  किराये  पर  ली,  ट्रेन  पर
 चढ़े,  कहीं  से  खाना  खाया,  तो  उस  वक्‍त
 वाउचर  लेने  का  न  तो  समय  रहता  है  और
 न॒  ऐसा  करना  सम्भव  होता  है  |

 श्री  कामत :  पांच  रुपय  से  नीचे
 खच  के  लिये  वाउचर  की  प्रा वश्य कता  नहीं
 रहती  है

 पंडित  डी०  एन०  तिखारो  :  मोटर
 या  टमटम  का  भाड़ा  दस  रुपये  से  अधिक
 भी  देना  पड़ता  है।  उनका  वाउचर
 तो  देना  पड़ता  है।

 क्या  बाप  समझते  हैं  कि  तांगे  वाले
 को  ५  रुपये  से  नीचे  ही  दें,  ज्यादा  नदें
 चाहे  बहू  कितनी  ही  दूर  जाय  ।  आप  कसे
 सोशलिस्ट  हैं  ?

 तो  मैं  यह  कहता  था  कि  इलेक्शन  के
 खर्चे  के  बारे  में  जो  वाउचर  दिये  जायेंगे  वे
 गलत  ही  होंगे  क्‍योंकि  वे  किसी  दूसरे  से
 लिखवाये  जायेंगे  ।  इसलिये  मैं  चाहता
 हूँ  कि  श्राप  खर्चे की  डिटेल्स  न  मांगें  i  यदि
 झप  कानूनन  निर्धारित  कर  भी  दें  कि
 पांच  हजार  या  दस  हजार  से  भ्र धिक  खर्च
 न  किया  जाय  तो  इससे  कोई  फल  होगा
 नहीं  ।  लोग  ज्यादा  खर्चा  करेंगे  और  बाप
 उसको  पकड़  नहीं  सकेंगे  ।  आप  इतना
 अ्रधिकार  कानून  से  रखिये  कि  अगर  यह
 साबित  हो  जाय  कि  किसी  ने  इल् लीगल
 प्रेक्टिस  में  खर्चा  किया  है  तो  उसका
 इलेक्शन  नल  एंड  बाइड  करार  दे  दिया
 जाय  t  कप  डिटेल  न  मांगें  1  प्रखर
 भाप  हर  खर्च  का  वाउचर  मांगेंगे  तो उसको
 बना  कर  देना  पड़ेगा,  वह  सच्चा  नहीं  हो
 सकता  ny

 श्राप  ने  सेकंडरी  को  हटा  कर  बहुत
 अच्छा  काम  किया  है.  मैं  नहीं  समझता
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 कि  प्रोपोज की  भी  क्या  जरूरत  है।  प्रोपोज
 को  आप्शनल  रखा  जाय  कि  अगर
 कोई  अपना  नॉमिनेशन  पेपर  खुद  नहीं  दे
 सकता  है  तो  प्रोपोजर  दे  दे,  लेकिन
 उसको  कम्पलसरी  नहीं  रखना  चाहिये  ।
 जैसा  कि  ठाकुर  युगल  किशोर  सिंह  ने  अभी
 कहा  कि  ७  लाख  की  आबादी  में  जहां  कि
 तीन  लाख  वोटर  हैं,  किसी  को  भी  दो
 चार  सेकंडरी  और  प्रापोजर  ढुंढ  लेने  में  कोई
 दिक्कत  नहीं  हो  सकती  ।  इस  फार्स
 को  रखने  की  क्‍या  जरूरत  है  ।  प्यार
 उम्मीदवार  अपने  दस्तखत  करके  दे
 देता  है  तो  वह  काफी  होना  चाहिये  L  झगर
 वह  बीमार  हो  और  खुद  न  दे  सकता  हो  तो
 जिसको  वह  आंधारिटी  दे  वह  दे  सके  ।  आप
 प्रोपोज  को  हटा  दीजिये  यह  मेरा  सुझाव
 है  1

 मैं  ने  चुनाव  के  जमाने  में  देखा है  कि
 बैलट  पेपर  बिकते  हैं।  न  मालम  बैलट
 पेपर  कहां  से  आ  गये  ।  एक  केंडिडेट
 बैलट  पेपर  ले  आया  और  उसने  मुझे  से
 पूछा  कि  मैं  बैलट  पेपर  खरीद  लूं।  मैंने
 कहा  कि  उन  पर  तो  नम्बर  पड़ा  होता  है  ny
 भ्रमर  नम्बर  गलत  हो  गया  तो  तुम्हारा
 चुनाव  ही  चौपट  हो  जायगा  ।  मेरा  सुझाव
 है  कि  जितने  बोट  हों  उतने  ही  बैलट  पेपर
 भेजे  जायें।  ऐसा  होता  है  कि  हर  पोलिंग
 स्टेशन  पर  कुछ  बैलट  पेपर  बच  जाते  हैं  1
 होना  यह  चाहिये  कि  जिस  नम्बर  से  जिस
 नम्बर  तक  के  बैलट  पेपर  भेजें  जायें  उनका
 विवरण  लिखकर  आम  स्थान  पर  लगा  दिया
 जाय  और  पोलिंग  एजेंटों  को  बतला  दिया
 जाय  कि  इस  नम्बर  से  इस  नम्बर  तक  के
 बैलट  पेपर  इस्तेमाल  किये  जा  रहा  है  I
 मैंने  देखा  है  कि  अगर  कोई  पोलिंग  आफिसर
 किसी  को  मदद  करना  चाहता  है  तो  वह  कुछ
 बैलट  पेपर  अपनी  जेब  में  रख  लेता  है  और
 जब  अन्दर  जाता  है  तो  उनमें  से  कुछ  गिरा
 भ्राता  है।  बैलट  ज़ाक्सों  में  तो  कोई  गड़-
 बड़  नहीं  होती  लेकिन  इस  तरह  से  होती
 है।  मैं  एक  कांस्टिट्यूएंसी  में  अपने  एक
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 मित्र  की  मदद  करने  गया  तो  मुझ  से  वहां
 पूछा  गया  कि  क्‍या  बाप  किसी  उम्मीदवार
 की  मदद  करना  चाहते  हैं  ।  और  वहीं
 मुझे  यह  तरीका  मालूम  हुआ  ।  होता  यह
 है  कि  अगर  १०००  बैलट  पेपर  भेजे  जाते
 हैं  तो  एक  नम्बर  से  सौ  नम्बर  तक  के,  झआफि-
 सर  अपने  पास  रख  लेता  है  और  १०१  से
 १०००  तक  के  बाहर  रखते  हैं  और  उनको
 इश्यू  करते  हैं।  तो  मैं  चाहता  हूं  कि  आप
 ऐसा  नियम  बनायें  जो  कि  फूलप्रूफ  हो
 सके  ।  यह  इस  तरह  से  हो  सकता  है
 कि  सब.  एजेंटों  को  बतला  दिया  जाय  कि
 अमुक  नम्बर  से  अमुक  नम्बर  तक  के  बैलट
 पेपर  इस्तेमाल  किये  जायेंगे  ताकि  दोनों
 होशियार  हो  जायें  ny

 Mr.  Chairman:  The  hon.  Member's
 time  is  up.  There  are  other  Members anxious  to  speak.

 I  shall  send
 Select

 Pandit  D.  N.  Tiwary:
 my  other  suggestions  to  the
 Committee.

 hri  KR.  S.  Diwan.  Usually  we
 commence  our  elections  activity  with
 the  voters’  list.  Some  hon.  Members
 here  have  advocated  the  doing  away
 with  the  voters’  list.  While  that  may
 be  done  in  the  most  developed  State
 of  democracy,  which  we  have  yet  to
 reach,  doing  away  with  the  voters’
 list  may  not  be  advisable  in  such  an
 infant  democracy  as  ours.  <Accord-
 ing  to  our  experience,  the  voters’
 lists  which  were  published  were  all
 incorrect,  and  the  ihcorrectness  has
 been  well  described  by  many  a  Mem-
 ber  in  this  House  during  the  past  few
 hours.  I  would  urge  upon  the  Gov-
 ernment  to  see  that  the  lists  are
 printed  correctly  without  putting  the
 son  at  the  place  of  the  husband  and
 the  husband  at  the  place  of  the
 brother  and  so  on,  Besides,  there
 should  be  one  uniform  system  of
 writing  the  names..  My  experience
 in  Maharashtra  and  Gujarat  is  that
 we  write  first  our  own  name  and  then
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 the  father's  name  and  finally  the  sur-
 ‘name.  In  the  place  of  our  name  and

 the  father's  name,  we  put  the  initials
 and  then  the  surname  in  full,  \I  think
 according  to  the  English  system  also,
 this  is  the  practice.  But  in  various
 parts  of  India  this  system  is  not
 followed.  Take  for  instance,  our
 Bengali  friends.  If  we  take  the  name
 Basanta  Kumar  Das  the  person  will
 first  write  the  initials  B  and  K  and
 then  write  Das.  I  think  that  is  a
 faulty  system,  but  whether  it  is  faulty
 or'correct,  we  must  follow  one  sys-
 tem  all  over  India  in  preparing  the
 lists.

 Secondly,  we  prepare  our  lists  about
 one  year  before  the  actual  election
 commences  or  the  actual  election  date
 comes  off.  I  think  during  the  course
 of  that  one  year,  many  people  be-
 come  eligible  for  being  voters.  That
 is,  they  attain  the  age  of  Pais  years  anc
 they  become  voters.  So,  I  would
 suggest  that  Government  should
 arrange  to  prepare  a  supplementary
 list  which  should  be  published  just  a
 month  or  two  before  the  date  of
 election  and  the  people  who  attain  the
 age  of  2]  before  two  months  of  the
 actual  voting  should  be  allowed  to
 vote.

 Much  has  been  said  about  the
 election  expenses  and  the  filing  of  the
 return  of  election  expenses.  Allowing
 the  maximum  limit  of  Rs.  25,000  or
 curtailing  the  maximum  limit  to
 Rs.  1,000,  or  Rs.  2,000  has  been  dis-
 cussed  very  much  in  this  House.  I
 would  request  the  Government  that
 they  should  do  away  with  the  system
 of  filing  the  return  of  elec'ion  expens-
 es.  In  recommending  this,  I  take
 human  nature  into  consideration.
 Human  nature  being  what  it  is,  and
 the  social  set-up  being  what  it  is,
 you  cannot  ignore  the  value  of  money
 which  the  society  takes  into  consider-
 ation.  So;  if  you  take  that  aspect  in-
 to  consideration,  bringing  down  the
 maximum  limit  of  the  election  ex-
 penses  will  be  of  very  little  use  in
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 avoiding  corrupt  and  other  mal-
 practices,  because  we  know,
 especially  the  Income  tax  Depart-
 ment  of  the  Government  knows,  that
 there  is  a  class  of  people  who  can
 keep  three  different  accounts  for
 one  and  the  same  thing.  But  the
 ordinary  man,  who  is  not  a  business-
 man,  is  not  supposed  to  keep  correct
 accounts  and  naturally,  he  might  ex-
 ceed  the  limit,  if  it  is  minimised;
 whereas  those  people  who  are  used
 to  keeping  accounts  in  their  routine
 business  will  give  false  accounts  and
 try  to  deceive  the  law.  80,  accord-
 ing  to  me,  the  filing  of  returns  of
 election  expenditure  should  be  done
 away  with.

 In  the  proposed  Bill  it  has  been
 suggested  that  the  expenditure  which
 has  been  borne  by  the  party  should
 not  be  taken  into  consideration.  If  at
 all  the  system  of  filing  returns  of
 election  expenditure  continues,  I
 would  oppose  this  sub-clause  which
 permits  the  expenditure  incurred  by
 Parties  not  being  entered  in  the  re-
 turns.  If  we  adopt  this  sub-clause,
 we  shall  be  encouraging  more  mal-
 practices.  Therefore,  I  wish  that  this
 Particular  sub-clause  should  be  done
 away  with.

 I  would  like  to  say  something  about
 double  Member  constituencies,  Our
 experience  in  regard  to  double
 Member  constituencies  has  been  that
 if  the  general  seat  election  is  can-
 celled,  automatically  the  reserved
 seat  election  is  also  cancelled.  है  |
 think  this  is  an  injustice  done  to  the
 Scheduled  Castes  Members  and  the
 reserved  seat  candidates.  If  the
 general  seat  election  is  cancelled,  the
 Teserved  seat  election  should  nnt  he
 automatically  cancelled;  it  should  be
 cancelled  on  its  own  merits.

 There  is  one  point  about  the  can-
 cellation  of  the  seat  of  a_  sitting
 Member.  We  have  experience  in  this
 House  of  Membership  being  cancelled
 after  the  Member  has  been  sitting  in
 the  House  for  two  or  three  years.  The
 question  arises,  “What  about  the
 emoluments  or,the  money  that  the
 Member  has  received  from  the  Gov-
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 ernment  as  a  sitting  Member?”  Of
 course,  it  will  be  very  good  to  say,
 “take  all  the  money  back  which  he
 has  received  as  a  sitting  Member.”  I
 suggest  that  some  method  should  be
 evolved  by  which,  when  the  Mem-
 bership  is  cancelled,  the  Member  is
 made  to  return  some  money  cut  of
 the  amount  which  he  hag  received  as
 a  Member  of  Parliament.

 Shri  Kamath:  Refund  to  Govern-
 ment?

 Shri  R.  8.  Diwan:  Certainly.  It  is
 to  the  Government:  not  to  the  other
 Member.  Not  to  you,  specially.

 Shri  Eamath:  Anybody.  I  did  not
 have  any  persons  in  view.

 श्रीमती  कसलदुमति  शाह  (जिला
 गढ़वाल  पश्चिम  व  जिला  टिहरी  गढ़वाल
 व  जिला  बिजनौर  उत्तर)  :  में  बहुत  संक्षेप
 में  जो  कुछ  मुझे  जन  प्रतिनिधित्व  संशोधन
 विधेयकों  के  सम्बन्ध  में  कहना  है,  निवेदन
 करूंगी  |

 पहली  बात  तो  मुझे  यह  कहनी  है  कि
 स्टेट  गवर्नेंस  के  कर्मचारियों  को  जिनका
 चुनाव  से  सम्बन्ध  नहीं  है  उन्हे  चुनाव  में
 भाग  लेने  नहीं  देना  चाहिये  कौर  यदि  वह
 भाग  लें  तो  उन्हे  दंड  देना  चाहिये  |

 दूसरा  मेरा  निवेदन  'यह  है  कि  दंड
 व्यवस्था  के  भ्र धि कार  वाले  कर्मचारियों
 से  पूछताछ  का  ज़िम्मेदार  राज्य  सरकारों
 को  नहीं  बनाना  चाहिये  i  मैं  ऐसा
 इसलिये  कहती  हूं  कि  यदि  राज्य  सरकारें
 इन  कम  वासियों  के  कामों  की  जांच  पड़ताल
 करेंगीं  तो  उन  लोगों  को  ठीक  से  काम  करने
 का  मौका  नहीं  मिलेगा  और  उनको  झूठ
 सच  बोलना  पड़ेगा  ।  इसी  कारण  में
 यह  कहती  हूं  कि  यह  नहीं  ढोना  चाहिये  ।

 तीसरी  बात  यद  है  कि  छोटे  बच्चों  को
 चुनाव  में  भाग  नहीं  लेने  देना  चाहिये  क्योंकि
 इस  तरह  की  रोज़  उलटी  सीधी  बातों  का
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 उन  छोटे  छोटे  मासूम  बच्चों  पर  कैसा  असर
 पड़ेगा,  यह  सब  को  मालूम  है  इसलिये
 में  चाहती  हूं  कि  छोटे  बच्चों  को  उस  में  हिस्सा
 नहीं  लेने  देना  चाहिये।  हां,  अलबत्ता
 जो  बच्चे  बड़े  हो  जाते  है  यानी  जिनकी  उम्र
 १८  वर्ष  की  हो  जाती  है  उनको  चुनाव  में
 वोट  देने  का  अधिकार  होना  चाहिये  ।  लेकिन
 जो  स्कूल  के  छोटे  छोटे  बच्चे  हैं  उनको  इसमें
 बिलकुल  भाग  नहीं  लेने  देना  चाहिये  ।

 दूसरी  बात  यह  है  कि  चुनाव  के  खर्च
 का  हिसाब  यदि  हो  सके  तो  उसको  बहुत
 श्न्च्छी  तरह  से  कंट्रोल  करना  चाहिये
 लेकिन  जसा  कि  कई  सदस्य  इसके  बारे  में
 पहले  भी  कह  चुके  हैं  चुनाव  का  ठीक  ठीक
 हिसाब  देना  असम्भव  हो  जाता  है  और
 मैं  भी  उनके  इस  विचार  से  सहमत  हूं  i  जहां
 तक  सम्भव  होता  है  सब  कोई  अपना
 हिसाब  रखते  हैं  और  उसको  पेश  करते
 हैं  ।  लेकिन  मुझे  ऐसा  लगता  है  कि  एलेक्शन

 ,के  हिसाब  में  कभी  कभी  बहुत  ही  गड़बड़
 शौर  उलट  पुलट  हो  जाया  करती  है,  तो
 उसके  ऊपर  बेशक़  काफ़ी  कड़ी  निगाह  रखनी
 चाहिये  कौर  ऐसा  प्रबन्ध  करना  चाहिये  ताकि
 हिसाब देने  में  गड़बड़ी  न  की  जा  सके  ।  उस
 खर्चे  के  हिसाब  को  कोई  अधिकारी  ठीक
 से  देखें  और  जांच  करे  |  या  हिसाब  ही  न
 लिया  जाय  ।  एक  दूसरी  चौक  जिसका  मैं
 जिक्र  करना  चाहती  हूं  वह  है  चुनाव  में  जनता
 की  इच्छा  के  उम्मीदवारों  को  रखना  t

 चुनाव  के  पहले  स्थानीय  जनता  से  पूछ  कर
 आर  उनसे  राय  लेकर  उम्मीदवार  को  रखना
 चाहिये  और  उसको  उम्मीदवारी  का
 का  पर्चा  देना  चाहिये।  अभी  एक  महाशय
 कह  चुके  हैं  कि  उम्मीदवारी  का  पर्चा  लेना
 आज  कल  बहुत  ही  आसान  हो  गया  है,
 तो  मैं  कहना  चाहूंगी  कि  उम्मीदवारी  के
 पर्चे  बहुत  ही  सोमित रूप  में  हों  और  जिनको
 जनता  ठीक  समझे  और  जनता  की  पहले
 स  राय  मालूम  करके.  उन्हीं  लोगों  को  जो
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 जनता  के  विश्वासपात्र  हों,  चुनाव  के  पर्ची
 देने  चाहियें।  इस  से  यह  होगा  कि  अच्छे
 से  अच्छे  उम्मीदवार  सामने  आयेंगे  कौर
 वह  अच्छा  काम  कर  सकेंगे  i  बस  यही
 मुझे  झापकी  सेवा  में  निवेदन  करना  था।

 Shri  Khardekar  (Kolhapur  cum
 Satara):  I  welcome  this  measure  so
 far  as  it  simplifies  the  law.  I  hope
 the  Select  Committee  will  go  much
 further.

 Listening  to  some  of  the  speeches,
 I  thought  that  the  elec‘oral  roll  is  a
 mystery  and  that  the  age  of  miracles
 is  not  past,  |  have  heard  some  people
 say  that  the  pen  is  mightier  than  the
 sword.  I  find  here  that  it  is  even
 mightier  than  the  lancet  of  a  surgeon.

 A  sword  may  kill.  Here  we  find  the
 electoral  rolls  killing  those  who  are
 alive  and  making  those  who  are  dead,
 live.  Not  only  that,  a  transiormation,
 a  metamorphosis  in  sexes  is  brought
 about.

 [Mr.  Derury-Sreaker  in  the  Chair]

 Now,  I  want  to  talk  a  little  about
 the  AIR.,  and  its  use.  Shrimati  Renu
 Chakravartty  and  Shri  Kamath  said
 that  AIR  is  a.monopoly  of  the  rufing
 party,  and  itis  more  or  less  the  priva‘e
 property  of  the  Ministers,  and  any  and
 everybody  from  .hese  benches  get  this
 particular  opportunity,  and  these
 opportunities  should  not  be  their  ex-
 clusive  possession.  I  yesterday  agreed
 with  these  friends  cf  mine,  but  after
 careful  consideration  I  have  arrived  at
 a  different  conclusion  today.  Dr.
 Keskar  is  not  here,  otherwise  I  would
 have  requested  Dr.  Keskar  to  give  all
 the  Ministers  at  the  Centre  and  the
 States  more  opportunities.  to  speak  on
 the  ALR.  Except  half  a  dozen  Minis-
 ters  at  the  Centre  and  a  few  in  the
 States,  how  many  would  impress  fa-
 vourably  the  listeners?  Shri  Kamath
 referred  to  some  of  the  Deputy’s  and
 on  as  “bachas”  in  the,  sense  prebably
 of  “kachas”—I  do*not  mean  *पृद्वटॉच्ाएी,
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 There  is  a  saying  :  “Give  an  opportu-
 nity  to  a  fool  to  speak,  and  he  will
 confirm  his  stupidity”,  and  I  am  sure
 if  more  opportunities  are  given,  I
 do  not  think  Ministers,  if  they  have
 sense,  would  use  them,  but  follow  the
 advice  of  one  of  the  great  philoso-
 phers,  Nietzsche:  “Keep  your  mouth
 shut  and  your  bowels  open”.

 Now,  I  come  to  the  point  which  has
 not  been  touched  at  all,  with  regard
 to  the  limit  of  age.  I  do.  not  know
 why  25  should  be  the  age  limit.  A
 person  who  is  qualified  to  be  a  voter
 should  be  qualified  to  stand  as  a
 candidate.  Pitt  the  Younger  is  not  a
 monopoly  of  England,  and  we  find
 that  Churchill  started  his  parliamen-
 tary  career  right  from  25  and  has
 done  remarkably  well.

 Mr.  Deputy-Speaker:  Is  it  not  pro-
 vided  for  in  the  Constitution?

 Shri  Khardekar:  I  am  speaking  of
 below  25.

 Pandit  हू,  C.  Sharma:  He  wants  2]
 to  be  the  age.

 Shri  Khardekar:  When  a  person  is
 major,  he  should  be  allowed  to  con-
 test  the  election.

 Mr.  Deputy-Speaker:|  What  I  was
 saying  was  that  possibly  25  is  pre-
 scribed  by  the  Constitution.

 Shri  Khardekar:  I  would  recom-
 mend  that  the  Constitution  be  chang-
 ed.  I  have  very  serious  reasons  for
 it,  because  I  am  a  teacher  and  I  have
 got  some  of  my  students  who  are
 M.A.,  LL.Bs,  at  22.  Some  of  them
 become  lecturers,  some  of  them  enter
 the  legal  profession.  Now,  genius  is
 given  by  Ged  to  a  very  few.  <A  very
 bright  youngster  enters  the  legal
 profession,  and  the  moment  he  starts
 tasting  money,  he  is  not  inclined  to
 tome  to  the  House  of  Parliament  or
 the:  Assemblies.  Some  people  later
 on  might  perambulate  between  the
 Supreme  Court  and  the  Parliament,
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 bue  they  donot  take  to  Parliamentary
 work  or  Assembly  work  of  a  legisla-
 ture  as  their  career  with  full  concent-
 ration  of  their  powers,  and  if  really
 able  people  who  are  young  take  to
 this—some,  I  do  not  mean  all—well,
 it  would  be  a  very  good  thing  for  this
 country.

 Another  suggestion  L  wish  to  make
 _is  this.  Why  should  not  one  Member

 be  allowed  to  be  a  Member  of  two
 Houses,  a  Member  of  Parliament  and
 a  local  legislature.  We  have  limited
 talent.

 Mr.  Deputy-Speaker:  I  am  afraid
 we  are  going  far  beyond  the  scope  of
 the  present  Bill  because  all  that  may
 be  very  interesting,  but  the  hon.
 Member  is  not  contributing  anything
 to  the  debate.

 Shri  Khardekar:  All  right,  Sir.

 Mr.  Deputy-Speaker:  Hc  may
 confine  himself  to  the  Bill;  after  all
 time  is  not  much.

 Shri  Khardekar:  Then,  I  will  take
 up  altogther  a  different  point.  Now,  in
 a  damocracy  a  voter  must  be  given
 full  opportunity  to  think  and  must  be
 given  free  choice  as  far  as  the  candi-
 date  is  concerned.  You  know,  Sir,
 we  are,  particularly,  in  rural  areas,
 not  only  religious  in  certain  respects;
 We  are  very  superstitious  people.  We
 have  a  certain  religious  faith.  That
 faith  should  not  be  canalised  or  used
 for  purposes  of  propaganda  and
 election.  I  shall  tell  you  of  a  very
 interesting  instance  or  a  very  interest-
 ing  form  of  propaganda  in  certain
 constituencies  very  close  to  mine.
 You  know  that  in  certain  areas,  nandi
 or  the  divine  bull  is  held  in  ‘very
 great  reverence;  and  some  candidates
 used  to  keep  two  very  nice  bulls  about
 three  or  four  hundred  yards  from  the
 polling  booth,  and  the  canvassers
 would  tell  the  voters,  “you  see  these
 are  divine  beings,"  when  you  go  into
 the  polling  booth  you  would  see  the
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 picture  of  these  ‘pulls,  and  if  you
 vote  for  them,  you  may  go  to  heaven.
 Now,  this  is  one  example.

 Mr.  Deputy-Speaker:  I  think  it  is
 prohibited  under  the  Act  to  invoke
 divine  displeastire,  and  this  or  that,

 Shri  Khardekar:  I  now  come  to
 human  beings.  In  a  democracy  the
 essential  thing  is  to  raise  the  stand-
 ard  of  the  common  man.  Thereby  I
 do  not  mean  that  we  must  defy  those
 who  are  very  great.  But  at  the  same
 time  we  must  see  that  we  do  not  deify
 them,  raise  them  to  the  status  of  God.

 It  is  very  difficult  to  make  a  distinc-
 tion  between  party  and  government
 particularly  in  an  infant  democracy.
 But  in  a  case  like  ours,  the  national
 leader  happens  to  be  the  leader  also
 of  a  party.  I  have  no  objection  at
 all  if  the  national  leader  who  was
 actually  the  president  of  the  Congress
 is  the  leader  of  a  very  great  party.  I
 have  no  objection  to  his  electioneer-
 ing  campaign.  But  what  I  want  him
 to  do  is  not  to  attend  twenty  or
 thirty  meetings,  for  in  that  case  what
 happens  is  that  people  gather,  they
 just  see  him,  and  then  vote  for  his
 party.  Or,  in  certain  places,  I  have
 actually  seen  the  photographs  of  Shri
 Jawaharlal  Nehru,  and  things  written
 by  their  side  ‘Strengthen  the  hands  of
 Panditji  by  voting  for  so  and  so’.  If
 a  photograph  is  to  be  there,  let  it  be
 of  the  local  candidate,  and  if  anything
 has  to  be  written,  let  things  about
 the  Congress  be  written;  I  have  no-
 quarrel  with  that  at  all.  But  the
 main  thing  is  this.  If  Shri  Jawahar-
 lal  Nehru  were  to  go  and  visit  these
 constituencies,  it  will  be  very  good  if
 he  talks  at  some  length,  discusses  and
 tries  to  explain  the  Congress  ideology,
 point,  of  view  etc.  and  convinces  us,  by  ,
 appealing  to  our  reason.  But  trading
 in  sentiment  is  rather  an  unfortunate
 thing,  ‘for  people  who  have  simple
 fatth  think  that  because  Shri
 Jawaharlal  Nehru  it  a  very  great  man
 and  he  stands  for  the  Congress,  there-
 fore  their  candidate  must  be  good.  I
 do  not  mean  that  Congress  candidates
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 are  all  bad.  Most  of  them  are  very
 good.  But  unfortunately  local  candi-
 dates  who  are  not  good  should  not  be
 helped  in  this  manner.

 Mr.  Deputy-Speaker:  Is  it  possible
 to  dissociate  people  like  that?  People
 join  a  particular  party  on  account  of
 the  greatness  of  the  leader  also.

 Shri  Ehardekar:  If  he  just  comes
 there  for  one  minute,  or  two  minutes
 or  five  minutes,  then  people  come,
 take  his  darshan,  and  go  and  vote  for
 the  candidate.  But  if  he  tries  to
 speak  at  length,  then  people  may
 have  an  opportunity  to  discuss  things
 and  so  on.  That  is  my  point.  The
 appeal  should  be  to  reason.

 Mr.  Deputy-Speaker:  Is  it  wrong
 on  the  part  of  the  leader  of  a  party
 to  become  important?

 Shri  Khardekar:  Now,  I  come  to  the
 question  of  Ministers  influencing
 voters  because  of  their  official  posi-
 tion.  I  somewhat  agree  with  one
 lady  Member  who  said  that  is  is  not
 necessarily  so.  But  after  all,  we  must
 remember  that  Ministers  are  human
 beings.  And  if  one  attains  a  certain
 importance  which  one  probably  did
 not  expect  (Interruption)  I  am  talk~
 ing  about  such  Ministers.  It  is  diffi-
 cult  for  such  Caesars  to  forget  that
 they  are  Caesars.  In  certain  cases,  I
 do  not  know  whether  they  forget  even
 at  home  that  they  are  Ministers.  It
 must  be  very  difficult.  But,  my  friend,
 a  senior  lawyer—he  is  lawyer,  not  a
 professor—Pandit  Sharma  argued  not
 like  a  lawyer  exactly.  He  said  that
 no  corrupt  practice  or  misuse  of  in-
 fluence  is  proved  in  any  court  and
 therefore  there  is  no  misuse.

 Pandit  K.  C.  Sharma:  Prima  facie
 there  is  none.

 Shri  Khardekar:  Another  hon.
 Member  is  not  here;  I  would  refer  to
 his  constituency  Satara  where  several
 murders  are  committed.  Most  of
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 the  murders  are  not  proved  at  all.
 So,  simple  logic  of  my  friend  would
 be  that  there  are  no  murders  at  all
 He  may  tell  the  widow,  ‘your  hus-
 band  has  not  been  killed  at  all’.
 Something  like  that  would  be  a  very
 unfortunate  thing.  I  enjoyed  the
 simplicity  and  innocence  of  his  logic.

 About  expenses  and  the  returns,
 what  I  want  is  that  no  technicality
 should  come  in  the  way  of  the  candi-
 dates.  Unless  mala  fides  is  provided,
 unless  there  is  some  dishonest  prac-
 tice,  unless  the  candidate  is  holding
 ‘an  office  of  profit,  no  candidate  should
 be  disqualified.  In  all  cases  where
 there  is  unintentional  irregularity,
 nothing  should  come  in  the  way  of  a
 candidate.

 Either  a  defect  in  the  filing  of  the
 form  or  even  if  a  person's  name  is
 not  there  on  the  electoral  roll,  if  the
 whole  village.knows  that  he  has  been
 there  in  the  village  right  from  the
 date  of  his  birth  to  the  time  of  elec-
 tion,  I  do  not  think  his  candidature
 should  be  vitiated.

 So  much  has  been  said  about  ex-
 Ppenses;  it  is-  difficult  to  go  into  that
 Properly.  All  sorts  of  irregularities
 or  illegalities  would  come  in,  if  par-
 ties  are  allowed  free  scope;  where
 Particularly  parties  in  power  with
 tons  of  money  are  not  to  have  any
 restriction  about  the  quantity  of
 money  that  they  are  to  spend,  it
 would  be  very  hard  for  other  parties
 and  for  independent  candidates.

 About  double-member  —  constituen-
 cles,  reserved  seat  and  so  on,  I  do  not
 think  that  is  within  the  jurisdiction  of
 this  House.  It  is  a  matter  for  the
 Commission.  But,  some  time  later,
 this  question  must  be  taken  into  con-
 sideration.  A  person  like  me,  an
 independent  with  very  little  means,  if
 he  has  to  face  a  double  constituency, it  means  about  8  lakhs  and  more  of
 voters  and  800  and  more  booths.  If
 that  anomaly  is  not  removed,  at  least
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 I  should  be  given  double  time,  for  the
 double  trouble  that  a  double  consti-
 tuency  member  has  to  take.

 क्रि  dte  एल०  बारूपाल  (गंगानगर-
 झुंझुनू--रक्षित--अनुसूचित  जातियां)  :  मैं
 आपके  द्वारा  अपने  विधि  मंत्री  को  धन्यवाद
 देता  हूं  कि  उन्होंने  चुनाव  सम्बन्धी  बिल  को
 सुगम  बनाने  के  लिये  विधेयक  इस  सदन
 में  पेश  किया  है।

 Shri  Nand  Lal  Sharma:  I  have  not
 been  given  an  opportunity  to  speak,
 Sir.

 Mr.  Deputy-Speaker:  ‘Perhaps  he
 was  not  in  his  seat  when  he  was
 called.

 Shri  Nand  Lal  Sharma:  I  was  here.

 Mr,  Deputy-Speaker:  I  am  informed
 that  the  hon.  Member  was  not  here  in
 his  seat  when  he  was  called.

 st  पी०  एल०  बारूपाल  :  जो  पहली
 बात  मैं  कहनां  चाहता  हूं  वह  चुनाव  के  खर्चे
 के  बारे  में  है।  यह  जो  खर्चा  किया  जाता  है
 यह  बहुत  ही  ज्यादा  किया  जाता  है  और
 जो  हद  मुकर  की  गई  है  वह  भी  कम  होनी
 चाहिये  ।  में  समझता  हूं  कि  इसमें  बड़े
 बड़े  पूंजीपति  और  राजे  महाराज  चुनाव
 जीत  कर  आ  जाते  हैं  और  जो  गरीब  आदमी
 होते  हैँ  उनके  लिये  कोई  चांस  नहीं  रहता
 है  1  इस  वास्ते  में  प्रार्थना  करता  हूं  कि  जो
 खर्चा  एक  आदमी  चुनाव  के  सम्बन्ध  में
 करे  उसकी  हद  जितनी  कम  हो  सके  की
 जाये  ।  मैं  तो  सही  बात  यह  समझता  हूं
 कि  जनता  का  जो  सच्चा  प्रतिनिधि  है  और
 जो  जनता  का  प्रतिनिधित्व  करने  का  हकदार
 है  और  जो  जनता  की  सेवा  करता  है,  उसको
 पैसा  खर्च  करने  की  जरूरत  ही  नहीं  है,  एक
 अच्छा  तरीका  अपनाया  जाय  जिस  से  कि
 वही  आदमी  चुनकर  झा  सके।  में  समझता
 हैं  कि  जो  सच्चा  स्वराज्य  है  वह  तभी  आयेगा
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 [at  tre  एल०  बारूपाल]
 जब  चुनाव  अधिकारी  के  सामने  जा  कर
 जनता  अपना  वोट  देगी  और  जो  लोग  उन
 बोटों  को  लेकर  जीत  कर  आयेगा  वही  सच्चा
 प्रतिनिधि  होगा  और  उसी  वक्‍त  सच्चा
 स्वराज्य  होगा  i  जो  आजकल  का  तरीका
 है  कि  झनाप  शनाप  पैसा  खर्च  कर,  बड़े
 बड़े  पैम्फलेट  छाप  कर,  गलत  प्रोपेगंडा  करके,
 सच्चे  प्रतिनिधि  के  खिलाफ  गलत  भावनायें
 पैदा  करके  और  उनके  प्रति  गलत  प्रचार
 करके  अगर  कोई  जीतता  है  या  चुनाव
 लड़ता  है  तो  वह  न  तो  जनता  के  लिये  हितकर
 होता  है  शौर  न  ही  देश  के  लिये  ।
 यह  तो  एके  धोखा  हो  होता  है।  मैंने
 पिछले  दिनों  में देखा हैं  जब  मैं  चुनाव  के
 सिलसिले  में  गांवों  में  जाता  था  तो  बहुत
 से  लोग  जो  प्रभावशाली  होते  थे  बहू  गरीब
 लोगों  को  वोट  देने  के  लिये  नहीं  जाने  देते

 4  और  जो  जाते  भी  थे  उनको  वापस  लौटा
 कर  ले  जाते  थे।  एक  गांव  का  किस्सा
 मैं  मापकों  बताता  हुँ  ।  तहसील  सूरतगढ़
 में  एक  गांव  मोकलसर  है।  उस  गांव  के
 हरिजनों  को  गाव  के  जागीरदारों  ने  कहा,
 में  उनका  नाम  नहीं  लेना  चाहता,  कि  अगर
 फलां  झोदमी  को  बोट  नहीं  दिया  तो  हम
 तुम्हें  गांव  से  निकाल  देंगे,  हम  तुम्हें  ज़मीन
 नहीं  देंगे,  तुम  को  गांव  में  रहने  की  इजाजत
 नहीं  होगी  ।  इस  प्रकार  से  आतंक  फैला
 कर  जो  वोट  लेते  हैं  उनके  खिलाफ  सरकार
 को  कड़ी  कार्रवाई  करनी  चाहिये  |

 ब  में  एक  बात  सरकार  के  सामने
 कौर  रखना  चाहता  हूं  |  अभी  हमारे  पहले
 वक्ताओं  ने  कहा  कि  हमारा  क्षेत्र  बहुत  बड़ा
 बना  दिया  जाता  है  _जिंस  से  हम  लोगों  को
 बड़ी  तकलीफ  होती  है।  हमारी  सात
 लाख  या  पाठ  लाख  वोट  पर
 जो  सीट  रिजर्व  की  जाती  है,  जो  सीट
 सुरक्षित  रखी  जाती  है,  इतने  बड़े  क्षेत्र  में
 हमारे  लिये  जाना  बड़ा  मुश्किल  हो  जाता
 है  ।  इस  के  मुकाबले  में  हमारे  जैसे  लोगों  को
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 बहुत  कम  क्षेत्र  में  घूमना  पड़ता  है  1  मैं
 समझता  हूं  कि  हरिजनों  के  लिये  जो  स्थान
 सुरक्षित  रखे  गये  हैँ  उन  स्थानों  में  हरिजनों
 की  संख्या  के  अनुपात  से  ही  उनको वे  क्षेत्र
 दिये  जाने  चाहिये  और  उन्हीं  क्षेत्रों  से
 आदिवासी  और  हरिजन  लोगों  को  चुना
 जाना  चाहि  ।  यह  चीज़  न  करके  हमको
 लम्बे  क्षेत्र  दे  दिये  जाते  हैं  और  डबल  मेम्बर
 कांस्टिट्यूएंसी  बना  दी  जाती  है,  जिस  का...
 नतीजा  यह  होता  है  कि  वे  बेचारे  मारे  मारे
 फिरते  हैं  और  उनके  पास  साधन  नहों  होते
 हैं  और  वे  तड़फते  रहते  हैं  !  तो  मेरा  आप
 से  निवेदन  है  कि  इस  प्रकार  से  हरिजनों  की
 सिंगल  मेम्बर  कांस्टिट्यूएंसी  बना  दी  जाये

 “जिस  से  उनको  काफी  सुविधा  हो  जायेगी  बौर
 यह  उत्तम  भी  रहेगा  ।  मैं  नहीं  जानता
 कि  यह  जो  बात  मैं  ने  कही  है  यह  इस  कानून
 से  ताल्लुक  रखती  है  या  नहीं,  गर  नहीं
 भी  रखती  तो  भी  में  सरकार  से  प्रार्थना
 करता  ह  कि  वह  इस  प्रकार  की  व्यवस्था
 करे  ।  और  उसमें  संशोधन  करें  |

 ब  जो  चुनाव  के  मौके  पर  त  मैके  श्री-
 नाये  जाते  हैं  मैं  उनके  बारे  में  कहना  चाहता
 हूं।  यह  तरीके  ऐसे  होते  हैं  जो  किसी  भी-
 प्रकार  से  बर्दास्त  नहों  किये  जा  सकते
 हैं।  कई  दफा  तो  गायें  को  लाकर  खड़ा
 कर  दिया  जाता  है,  गाय  की  पूंछ  पकड़ा
 दी  जाती  है,  मंदिरों  में  हमें  जाने  की  इजाज़त
 नहीं  होती  है,  लेकिन  उस  वक्‍त  मंदिर  भी
 हर जिनों  के  लिये  खोल  दिये  जाते  हैं,  उन
 मंदिरों  में  ले  जा  करके  चरणामृत  देते  हैं,
 माथा  टिक वां ते  हैँ  शौर  तरह  तरह  की  बातें
 करते  हैं  जों  कि  शरम  दिलवाने  वाली  बातें
 होती  हैं।  इसी  तरह  से  और  कई  नीचेपन
 की  बातें  की  जाती  हैं  जो  कि  नहीं  होनी
 चाहियें  और  ऐसे  तरीकों  को  अपनाने  से
 न  तो  देश  का  ही  हित  होता  है  शौर  न  ही
 वे  मनुष्य  के  लिये  उचित  होती  हैं।  इनका
 भी  कुछ  प्रबन्ध  सरकार  द्वारा  होना  चाहिये।
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 wa  जो  चुनाव  भ्रमणकारी  होते  हैं  उनके
 बारे  में  म॑  दो  एक  शब्द  कहना  चाहता  हूं  ।
 जब  कोई  झंडा  लंगड़ा,  बहरा  या  गूंगा  भ्रादमी
 होता  है  और  जब  वह  वोट  देने  के  लिये  जाता
 है  और  चुनाव  अधिकारी  के  सामने  भ्र पनी
 इच्छा  प्रकट  करता  है  कि  मैं  फलां  ग्रामीण
 को  वोट  देना  चाहता  हूं  तो  कई  बार  चुनाव
 अधिकारी  उसकी  पर्ची  लेकर  जिस  भी  बक्स
 में  चाहता  है  डाल  देता  है  और  वह  प्राप्ति
 नहीं  जानता  है  कि  उसकी  पर्ची  सही  पेटी
 में  डाली  गई  है  या  नहीं  7  इस  लिये  भेरी
 प्रार्थना  है  कि  ऐसे  भ्रामक  को  जिस  को
 कि  दिखाई  भी  नहीं  देता,  जो  झंडा  है,  या
 जो  बहरा  है,  या  जो  गूंगा  है,  उसकी  इच्छा
 पर  जिस  आदमी  पर  वह  विश्वास  करे,
 या  उसका जो  साथी हो  उसको उस  के
 साथ  जाने  की  इजाजत  हो  ै  चाहिये  और
 उसके  लिये  जिस  पेटी  में  वह  चाहे  वोट  डाले
 वह  डाल  देगा  ।  मैं  यह  नहीं  कहता  हूं  कि
 सभी  चुनाव  अधिकारी  फंसे  होते  हैँ  लेकिन
 कई  लोग  ऐसे  होते  हैं  जो  कि  अपनी  मर्जी
 से  जिस  पेटी  में  भी  उसका  वोट  डालना
 चाहते  हैं  डाल  देते  हैं  ।  इस  लिये  मेरा
 सुझाव  है  कि  फंसे  लोगों  को  जो  कि  लूले
 हैं,  लंगड़े  है,  गंगे  हैं,  झंडे  हैं,  यह  प्राधिकार
 होना  चाहिये  कि  वह  जिस  को  भी  साथ  ले
 जाना  चाहें  वोट  डालने  के  लिये  उसको  साथ
 ले जामी  ।
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 जिस  बात  पर  मैं  ज्यादा  जोर  देना
 चाहता  हूं  वह  यही  है  कि  जो  भ्रष्टाचार  के
 तरीके  अपनाये  जाते  हु  और  जिन  को  कहते
 हुये  बतलाते  हुये  शरम  जाती  है  वे  अवश्य
 दूर  होने  चाहिये  ।  कई  बार  तो  ऐसा
 होता  है  कि  मिठाइयां  बांटी  जाती  हैं,  रसगुल्ले
 बांट  जाते  हैं  और  तरह  तरह  के  लालच
 दिये  जाते  हैं।  यह  सब  चीज़ें  जो
 पैसे  वाले  हैं  वही  कर  सकते  हैं  और  इनको
 दूर  करने  को  व्यवस्था  होनी  चाहिये  ।  ऐसे
 तरीके  यदि  अपनाये  जाते  हूँ  तो  जो  सच्चा
 सेवक  है  वह  चुन  कर  नहीं  आ  सकता  है  1
 इसलिये  मेरा  सुझाव  है  कि  जो  चुनाव  के
 सम्बन्ध  में  खर्चे  की  हद  मुक़र्रर  की  गई  है
 चह  काफी  कम  होनी  चाहिये  और  जब
 तक  ऐसा  नहीं  होता  है  तब  तक  यह  बात
 हमारे  देश  के  लिये  हितकर  नहीं  हो  सकती
 है  1

 मैं,  उपाध्यक्ष  महोदय,  बाप  के  द्वारा
 सरकार  से  निवेदन  करता  हूं  कि  यह  जो
 भ्रनुचित  तरीके  भ्रपनाये  जाते  हँ  इनको  बन्द
 करने  की  व्यवस्था  होनी  चाहिये  और
 जो  खर्च  की  हद  है  वह  भी  जितनी  कम  से
 कम  हो  सके  होनी  चाहिये  1

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday  the
 23rd  September  1955.


